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and assess the quantum of coal which could be pe

transported with the assistance of the Committee.

On 25.03.2015 NGT noted that state has failed to check illegal mining.
Joint reports supported factum of illegal mining. Meghalaya
Environment Protection and restoration fund was directed to be
constituted where penalty recovered from illegal miners was to be

credited. There were 308 cases registered.

Further, on 30.3.2015, NGT issued a direction to the state to collect
10% of the market value of coal per metric tonne in addition to royalty
to be credited to Meghalaya Environment Protection Restoration fund.
The committee directed that checkposts be established apart from
setting up royalty collection centres. Copy of the orders dated
07.10.2014, 25.03.2015 and 30.03.2015 are annexed hereto and

marked as ANNEXURE R-18/2 (COLLY).

Vide order dated 31.03.2016, the NGT directed that except the coal
already transported prior to 2016, the remaining will vest in the State
and disposed of in accordance with law and consistent with the norms
of environment. A Committee was constituted to decide steps for
restoration of environment and to ascertain if any illegal mining or
illegal transportation of coal was being carried on. Copy of order dated

31.03.2016 passed by NGT in O.A. No. 73 of 2014 is annexed hereto
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The report stated that illegal mining was still contin %
quantity of such coal was 23,25,663.54 MT. The mining was tesulting
in adverse impact on the environment for which a study was required
to be undertaken. Action plan was proposed for restoration of the
environment. In view of the consistent failure of the State in enforcing
the law, NGT held the State to be liable to deposit a sum of Rs.100
Crores with CPCB to be spent for restoration of the environment. NGT
also observed that the Committee may consider seizure of equipment

used for illegal mining or transportation, to be released only after

payment of 50% of the showroom price of such equipment.

It was recorded by NGT that in 6th meeting of committee, notices were
issued to cement plants, thermal power plants, limestone mines. It
made observations with respect to its visit to Star cement captive
power plant. NGT observed that power plants and cement plants are
encouraging coal mining activities on the observation of the report that
23,25,663.54 MT of coal was uninventoried and stand of the

government that same was minded before ban was un acceptable.

C.A. No.2968 of 2019 was filed against order dated 4.1.2019

passed by NGT.
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same could be paid out of thc Meghalaya Environm

Restoration Fund (MEPRF).

The order of the Tribunal dated 17.04.2014 banning rat hole mining
was also upheld. However, it was held that the said ban would not bar

legal and scientific mining as per statutory scheme.

Direction of audit on source of coal not under consideration and not

raised.

Resource Audit and representations before the Committee

(n) The Additional Principal Chief Conservator of Forests (Planning
Development and Legal Matters), Govermment of Meghalaya (“Forest
Dept”), Shillong vide letter dated 08.07.2019 informed various cement
Companies including the Respondent herein that the year wise details
of coal reported to be purchased was already available in the report
submitted to the Committee by the CPCB and that the information on
the clinker and power produced by some of these plants were also
available in the annual reports, copy of which was available in the

public domain.



13

6813



14

6814



15

6815



16

6816



17

6817



18

6818



19

6819



20

6820



21

6821



22

6822



23

6823



24

6824



25

6825



26

6826



27

6827



28

6828



29

6829



30

6830



31

6831



32

6832



33

6833



34

6834



35

6835



36

6836



37

6837



38

6838



39

6839



40

6840



41

6841



42

6842



43

6843



44

6844



45

6845



46

6846



47

6847



48

6848



49

6849



50

6850



51

6851



52

6852



53

6853



54

6854



55

6855



56

6856



S7

6857



58

NE&ULERI b

BEFORE THE NATIONAL GREEN TRIBUNAL,
Circuit Bench at High Court of Meghalaya,
Shillong

Original Application No. 13 of 2014

And

Original Application No. 73 of 2014

And

M. A. No. 174 of 2014, M. A. No. 294 of 2014, M. A. No. 300 of 2014,
M. A. No. 317 of 2014, M.A. No. 352/2014, M.A. No. 371/2014 &
M. A. No. 318 of 2014

In

Original Application No. 73 of 2014

IN THE MATTER OF :

Impulse NGO Network Vs. State of Meghalaya & Ors.

And

All Dimasa Students Union Dima Hasao Dist. Committee

Vs.

State of Meghalaya & Ors.

CORAM: HON'BLE MR. JUSTICE

SWATANTER KUMAR, CHAIRPERSON

;HON’BLE MR. RANJAN CHATTERJEE, EXPERT MEMBER

Present? drigi nal Application No.
Applicant:

Respondent No.1:
Respondent No2:
Respondent No3:

Respondent No. 4:

{Dfiginal Application No.
Applicant:

Respondent No.1:

o

Respondent No.

Respondent No.
Respondent No.
MoEF:
Respondent No. 9:
Respondent No.--10:

L

Respondent No. 11:

13 of 2014

Mr. Raj Panjwani, Sr. Advocate along with Mr,
Aagney Sail and Ms. Hasina Kharbhih, Advoecate
Mr. Ranajan, Mukherjee, Ms. Aprajita
Mukherjee, Advs. with Sh. R. P. Marak, Director
of Mineral Resources

Mr. Tayenjam Momo Singh, Advocate

‘Mr. SubhroSanyal, Advocate

Ms. P. Batra Singh, Advocate

73 of 2014)

Mr. Aranabh Chowdhury, Mr. Parthiv Kr.
‘Goswami and Barnali Chowdhury, Advs.

Mr. Pinaki Mishra, Sr. Adv. with Mr. Ranjan
Mukherjee, Advocate and Ms. Aprajita
Mukherjee; Advocate, Sh. CiK. Marak, Dy. Secy.
Mining & Geology, Meghalaya Gowvt.

Mr. Avijit. Roy and Ms. Kankana Arandhara,
Advs.

Mr. Himmka Baruah, Adv.

Smti Purabi Sarma, Adv.

Ms. P. Batra Singh, Adv.

Mr. Nitesh, Mr. Dharitry Phokan, Advs.

_Mr. H.S. Thanj Khiew, Sr. Adv. with Pyllang Mr.

Nongbri and hilemon Nongbri, Advs.

Mr. K.K. Sharma, Sr. Adv. and Mr. Pragyan
Sharma, Mr. S.P. Mabanta and Mr. ODV Ladia,
Advs.

Date and
Remarks

Orders of the Tribunal

Item Nos. 2&3

The Original Application No.

13/2014 and Original Application

June 9, 2014
No. 73/2014.

Both the above applications shall be heard and decided together.

Even in the Original Application No. 110 (Thc}/2012, the documents filed,
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in so far as they are related to these two cases, shall be read as part of
this file.

List the matters on 1st August, 2014 at Shillong.
M.A. No. 317/2014

This is a miscellaneous application filed by the Western Coal
Miners and Exporters Association through Secretary for their
impleadment in the main application, Original Application No. 73/2014,
as they claim that their interests are likely to be affected by the orders
that this Tribunal may pass during the pendency and/or disposal of the
main application.

None of the Counsel appearing for the non-applicants has any
ol__)lj"'(;gtion. Consequently, M.A. No. 317/2014 is allowed subject to just

i - h-‘. - -
exception. They are ordered to be impleaded as Respondents in the main

| \
" |'application.

Liberty is granted to file reply to the main application within three
weeks from today with advance copy to the Counsel dppearing for the
;Qpplicant who may file rejoinder thereto, if-any, within two weeks
g?ﬁereaftcr. ; f .-"

M.A. No.:él?/QO' is?acéurdlllg]y disposed of.

M.A: No. 352 / 2014

This is a misq_gl'fmi'énus,.gpp]ication filed by the State Coordination

) }Cor__nm.iticé_.éf_'@va]' .Owners, Miners and Dealers Forum, East Khasi Hills

District Meghalaya for their impleadment in_the main application,

likely to be affected by the orders that this Tribunal may pass, during the
pendency and/or disposal of the main application.

None of the Counsel for the non-applicants has any objection.
Consequently, M.A. No. 352/2014 is allowed subject to just exception.
They are ordered to be impleaded as Respondents in the main
application.

Liberty is granted to file reply to the main application within three
weeks from today with advance copy to the Counsel appearing for the

applicant who may file rejoinder thereto, if any, within two weeks
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Y —

thereafter.

M.A. No. 352/2014 is accordingly disposed of.

M.A. No. 371/2014

This is a miscellaneous application filed by the State Coordination
Committee of Coal Owners Miners and Dealers Forum, East Khasi Hills
District Meghalaya for exemption from filing certified copy of order dated
17.04.2014 and modification is sought for.

The application is allowed subject to just exception that certified
copy be filed in due course.

M.A. No. 371/2014 is accordingly disposed of.

_l\lf:'.&""jﬁo. 318/2014, M.A. No. 294/2014 and M.A. No. 300/2014

In all these miscellanecus applications, the applicants pray for

=il g
| modification /vacation of the order passed by this Tribunal on

17.04.2014. Vide our order dated 17.04.2014, we had directed that State
of Meghalaya shall ensure that rat-hale mining is stopp'cd forthwith
through out the State of Meghalaya and any 1I[¢:gal tranispartation of coal
shall not take placc Lmtll I’J urther orders passed by this Tri bunal Against
th)s order, some of Lhe pames had preferred a civil'appeal before the

Hon’bie Supreme Cour{ of Indla which came, to be dlsmls';ed vide order

A dated ‘19 05 2014 passed by, the Hon'ble Supreme Court of India.

|1—lawever tha'ﬂan’ble Supremr Court of India had granted liberty to the

appiﬁ.ants to approach thc Tribunal for variations of the order dated

14.05.2014,1

"_t_.h:_:y s0 desire.

We Ii’éi{e_ heardthe ulearn/’,éd Counsel appearing for the various
respondents in all these petitions at some length.

There is not and, in fact, cannot be any dispute that there has
been serious air, water and environmental pollution being caused by the
illegal, unregulated and indiscriminate rat-hole mining being carried on
in various parts of the State of Meghalaya and an attempt is made to say
that in some parts particularly towards Khasi Hills, the pollution is less.
This is also disputed by the Counsel appearing for the State Pollution

Control Board on the plea that what has been referred to is the resultant
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pollution to the downstream, there is also serious pollution to the
upstream even in that area. Be that as it may, the factum of the pollution
remains undisputed.

There are documents on record before us to show that right from
the year 2003, that there has been serious air and water pollution in the
mining areas of Meghalaya which is injurious and has not only resulted
in degradation of environment, particularly the streams and underground
water, but has also seriously jeopardized the human health.
Transportation of coal in an illegal, unregulated, indiscriminate and
unscientific manner has resulted in serious diseases to the people,
particularly involved in the mining activity in the different districts of the
State of Meghalaya.

In the report of 2003 prepared by the f’(ﬂ]L_l:t_i_QlT'l Control Board, it

7 'has been stated that the coal mine workers are suffering from diseases

such as malaria, skin diseases, tuberculosis, and . lung cancer. The
environmental degradation & deterioration does not end here. In a very
‘Tecent inspection conducted by a joint teamw~of thé Cénttal Pollution
-I"(‘T"(:mtml Board [CPCB_]'-‘:;m.d_ the Meghalaya Stajt;‘.'PoIIuTjon' Control Board
‘ijl'\:d_’SPCB], it ha_s-b_g_:c:l"l ri't'at@g,cu t__‘hat the stream water, ‘ground water and
thd Tgnvirnnmenlf"-in-genére.ll has been sericusly'damaged and no measures
haxlre'l- been taken by "zihy- .of the authorities, in‘é;lfg{img the State
I Gp?em.rﬁ'éritf.' ta._r;r_ﬁ:n;.dy- the cqnti__nll.ﬁngv degradation.

_ _' In the 'r-eiaén ';‘;tifj;rrliitt:bd.to this Tribunal by its Committee dated
U'9'5IDG.'2'0;t#H-§i§rhich is founded upen Lhé Minutes recorded by the
Committee -dl;,l.ring its inspections on 17.04.2014, 29.04.2014, 06.05.2014
and 13.05.2014 in different areas of the State of Meghayala. In this
report at page 11 with photographs, it has been said “the effluent in the
mines below is pumped out via PVC/plastics pipes onto a tank and from
there is then discharged out into the nearest stream (or river)”. In the joint
inspection report at this stage, we may refer to the comments made by

the joint inspection team in its report as placed below:

“After sampling and analysis of active coal mines in Garo, West Khasi
and East Jaintia Hills, it found that the pH of mine water cffluent /
acid mine drainage (AMD) remain very low and found less than 3 in

all the cases. These AMDs are pumped out frem the mines and

4
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discharged into nearby streams or river. This has polluted most of the
rivers and streams in the mining areas by turning the water highly
acidic.

The AMD generated from the coal dumping yards are highly acidic
and they also contribute equally to the surface water pollution in the
mining areas.

The discharge of acid mine drainage (AMD) from the coal mines (active
and abandoned) and the surface runoff from the coal dumping yards
are the root cause of the water pollution in the area. All the surface

water bodies in the area have becomne highly acidic. Most of the cases,

PpH level in mine water and surface water are becoming even lesser
than three (3) and in that low level of pH, it is understood that no
agquatic life can sustain.

So far there is no control over the miners by any of the regulatory
bodies. There is immediate need for enforcing treatment of AMDs and
reclamation of the abandoned mines. Measures for neutralization of
AMDs from the coal dumping yards to be regulate.

Out of 21 parameters analyzed, the pH level of water is alarming.
Most of the parameters analyzed are within the limits desirahle for
dnnkmg water as per IS 1991 except lron, which level is also very
high in most of the samples analyzed.”

Besides the above observations of the technical experts, the

Applicants in original application ne. 73/2014 has specifically alleged
that Koepili river is seriously polluted by discharge of various effluents
from the acid mine drainage and the colour of the rives; waler has become
dark brown and this has a&so affected the sources of drmkmg water of the

tvnat

areas in quesuon. of LQ_'LII‘S(-: this is disputed by the coalimine owners.

The above in P chon.«n.ports and constant h1st0ry of the area

g — ]

shoﬁé, at least prima_

| carrying,on of illegal mining z-;étivity-.gn yarious districts of the State. It

‘alsolremains tmdisputed By alll the Applicants /Assaciations that none of

thr:m hal\r;:_dﬁ,ought consent/permission of ‘the Pollution Control Board to

carry on the mining actxvny It'is also not disputed that the mining
activity is belng mz‘ned on without permission from any governmental
authority/body and in fact, it is an unregulated activity. The activity is
neither being supervised nor scientifically regulated by any authority
under the State or the State Pollution Control Board. The provisions of
the Environment (Protection) Act, 1986, the Water (Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 are in force in this area. Furthermore, the Mines

and Minerals {Development and Regulation) Act, 1957 is in force and even
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the State Government has formulated a Mining Policy in the year 2012
whereby mining activity is to be carried on in consonance with law and
the statutory provisions. The whole emphasis is that it is a customary
activity which has been in force for so many years and the people have
unquestionable right to carry on like this even without compliance to any
of the environment or regulatory laws.

We are not at all impressed by the contentions. Whether these are
private mines or they are mines which are on the lands other than private
lands, yet they cannot carry on this activity in an unregulated,
indiscriminate and illegal manner without compliance with the laws in
force. At this stage, even if we overlook the legal issues relating to the
e.nvironment and public health, this activity cannot be permitted to be
| c'.a_rried on in that manner its presently ca.rricd- on. Thus, we refuse to
modify the order dated 17.04.2014. The State would ensure that no
unregulated, illegal, indiscriminate mining is carried on by any person in

‘the Staie of Meghalaya and all the mines shall be sealed forthwith as per

x " . |
‘law. The Deputy C}i"nm.i;;sinncr and Superintendent, af Pelice of their

.régpccﬁve distrj’é r.;:.ghall?bl;l_ié bl_r to comply w_iﬂ‘l this order
The question” tfu;i; has been vehemently argued before us is that

the orders of NGT hgﬁé‘."zf'&vegs‘gly affected’the economy of the State. On

| behalf of IHe"Counsel of the di,;tri_c.fs-; it is_contended that their major
3 ™y \ amliriy - #

sourge of revenue is the royalty assets that is received from the State

N 5
i \

@ activity. Generally it is contended

which is recoyered from the mirin
that large nﬁmber of persons allc dependent for their livelihood on the
coal related activities and if thé transport of already extracted coal is also
prohibited, it will cause serious damage to the economy and hurt the
livelihood of the people of the State of Meghalaya. It is also stated that
huge quantity of extracted coal is stored near the mines and if they are
not removed at the earliest, they will cause further environmental hazards
and are also likely to be wiped away by the heavy rains in this area for a
prolonged period. This may result in further pollution of the rivers,

groundwater, adversely affect the public health and would also cause
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great loss to the nation besides causing injury to the economy of the area.
This is also contended on behalf of State Government and the Applicants.

Having examined the cumulative effect of the contentions raised
before us, the applicant contends that even if this is to be permitted, it
must be in strict terms, entirely regulated and should be carried on in a
scientific manner.

We are of the considered view that to a limited extent, we should
permit the transportation of the already extracted coal lying in open near
the mining sites. However, such removal shall be subject to strict
supervision and directions of the following Committee and the terms and
conditions of this Order:-

(I} ».of We hereby constitute a Committee of the following:
. (1) Director of Mines, Meghalaya. :

(2) Member Secretary, Meghalaya State'_‘F’bﬂt‘;-l{ibn Control Board.

(3) Members Secretary, Assam State Pollution;Control Board.

(4) Sr. Scientist of the Central Pollution Control i3ua1t1.

(5) Sr. Representative of Ministry of Envimnméﬁ.t"& Forests,

(6) Principal S&crcrary, Mining & Geology Dept. Government of
Megbala}' -,

.[‘II}. The abovz Cox‘nm.lt('ce shaJ_L within one Wc-ck from. foday, conduct

mSp(_,u]on of all the i ::'__g sites in the cnnccmed djst'ric'ts of the State of

Meghalaya» They sha]l quanflfy the :zxtractecl coa] and the location

‘thereof. The Commu‘tec §hall aisa state the proximate value of the coal

p_x-'c:amﬂy lying in the open. Na _c_oa{ shall be transported before this
report is s;illbr:ﬁitted to the NGT'and is examined by the Government as
well.

() For this purpose, they would be entitled to engage any expert in
the field, if they so require. The entire administration of State of
Meghalaya shall provide full assistance to this Committee.

(Iv) This Committee shall further prescribe the mode of transportation
of the extracted coal with due regard to the safeguards and protections
that the transporter should take, both in regard to the health of the

public at large, the workers involved in transportation and the general
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.rhc mines, only tnr a.J ptriod of three marrths and,.

environment. The procedure so prescribed shall be duly provided for.

V) The carriage and transportation of coal would be done strictly in
terms of the conditions imposed by the aforesaid Committee and not
otherwise. There is serious variation in the amount or extent of the
extracted coal lying open near the mines. According to the State, it is 3.4
million metric tonnes while according to the Applicant, it is approxXimately
9 million metric tonnes. This variation has to be reconciled before any
coal is permitted to be transported by the authorities concerned.

(V)  The Committee shall fix two check-points en route transportation
of the extracted coal from the point of loading to the point of destination.
In addition, there shall be an exclusively devoted check point at the

borders of Bangladesh and the State of Assam. Due records shall be

maintained by these check points. Further the minhe-owners would also

/| maintain the records which will be subject to 'éhe'nk-mm verification by

the staff of the concerned authorities in the Stite.Government. The

records shall state the quantity of coal loaded, quantity; transported,

quantity received at destinah’on and parﬁcularly arg th ‘border of the

“itatc We are permlthng the transpm—tatmn n( cxtract{:d coal lying near
I

m:lld consider

en.la.rgrment of “such pcnocl or passing uf’ such othcr d.irsctmns at a

subscqucm stage. g Y, ey >

(VIT]  We: du-ect thc Cornmlttee abcve apgcmtﬁd uhder clause (I) to

€
subniit a detailed réport in 1egard to the pnllutmn of rivers, streams,

groundwater in and around thqse._@nlng p"ockets, the damage already
done to the environment .and ecéiogy of the areas, the damage to the
people who are suffering from various diseases due to this pollution. The
State Government shall immediately direct taking of such steps and
measures to ensure medical aid and health care to the people adversely
affected in the mining areas

(VIII) The State may also take steps to inform the public so that steps for
preventive health care, particularly of the younger generation of the State,
could be taken. After the report is received, we would consider the matter

in relation to issuance of notice to all the mine owners as to why they
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should not be called upon to pay compensation for restoration of
environment, health and ecology.

(IX)  The Authorities will ensure that the trucks carrying or transporting
coal are not overloaded at all. The transportation should be in a scientific
way and the trucks should be fully covered to ensure that the coal dust
does not pollute the area.

X) The State Government and all its authorities shall fix weighing
machines at all exit points from Meghalaya, particularly towards Assam
and Bangladesh. The Secretary, Transport, Government of Meghalaya
will ensure strict compliance of the weight restrictions as per law.

(XI) We further direct the Chief Secretary and Secretary, Mining &
Geology of the State of Meghalaya to t;f_xk;:)up the matter with the

Secretary, MoEF and the Secretary, Coal, ébvd;lll’:rll:n.ent of India and

finalize the coal mining plan in the State of Meghalaya at the earliest, the

law which ought to have been complied with beéfore ¢arrying on the
mining activity and the manner in which the mini.r-l‘g-:la(-:t@_vity, if at all,
‘could be permitted in the State of Meghalaya. ¥ ':.
(XI) We also grant,.r‘l.i‘berl;_ry to the Applicang:{and fpr. that matter all
) y — T, L N

persons claiming t-n__g)e d%\.f_nnrs of the coal min_é‘%:in the StatEot Meghalaya
to apply for obtaininé.éﬁnséﬁ‘l -of the StatelBﬁ:?a"rd and-_’SEI'A_J.\ or MoEF, as
the case.may be, wivlftii'i‘i. ﬁitz-.month from_-:-'t'oci-ay‘ i éﬁéﬁéﬁpplicaﬂons are
moved, thiy shall be disposed qf,__i;_u?aiﬁc‘b%dm&ge xgithla».W expeditiously.
(XIIT)) We héreby di-rect! .'tfﬂ.-e ‘s-z;id autl_!:l;'cjll-it\jgﬁ.. 1e Chief Secretary,
Meghalava, the Secretary, MoEF_"a:p_.‘__é!;ﬁ'ﬂ"ac;Sécre.tnry, Coal in Government
of India to approve a health plan.that should be prepared by the State of
Meghalaya within one month from today which shall specify all measures
which ought to be taken to protect the health of the persons involved in
the mining activity transportation of coal and even the residents of the
villages who are residing in and around such areas.

(XIV) The State Government shall take into consideration, if necessary,
the views of the local Councils while preparing the plan for protection,

prevention of environment, control of pollution and public health and

other requirements in that behalf. Let this exercise be taken up at the
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earliest.
(XV) The records would be maintained not only on what we have
indicated above but shall be maintained regarding royalty and revenue
received by the State Government for transportation of coal, strictly in
terms of the above order. The amount so received by the State
Government would be shared with the District Councils as per the
administrative policy but major part of the royalty that the State receives
must be retained for the expenses to be spent for environmental projects
for protecting further degradation of the environment, its restoration and
ensuring protection of public health.

All parties are granted liberty to file replies to the main petitions,
as already noticed. Both the cases shallybe heard jointly. Therefore,

Tl !
parties have been granted opportunity to file thé gommon replies and

‘documents, if they so desire.

Accordingly, all the above miscellaneous appli

allowed to the limited extent afore-stated.

R &

(RanjanChatterjee)

10

)
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AMN@QU(LE: R-1%

BEFORE THE NATIONAL GREEN TRIBUNAL,
Circuit Bench at High Court of Meghalaya,
Shillong

Original Application No. 13 of 2014

And

Original Application No. 73 of 2014

And

M. A. Nos. 174/2014, 653/2014, 656/.2014, 660/2014, 661/2014 &
. 662/2014

In

Original Application No. 73 of 2014

i!z
=

E MATTERS OF :

Impulse NGO Network Vs. State of Meghalaya & Ors.

And

All Dirnasa Students Union Dima Hasao Dist. Committee

CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER
HON’BLE DR. DEVENDRA KUMAR AGRAWAL, EXPERT MEMBER
HON’BLE DR. (PROF.) P.C. MISHRA, EXPERT MEMBER

Present: Original Application No.
Applicant:

Respondent No.1:
Respondent No 2:
Respondent No. 4:

(Original Application No.
Amicus Curiae

Respondent No.1:
Respondent No2:
Respondent No. 3:
Respondent No. 5:
Respondent No. 6:
MoEF & CC:

Respondent No. 9:
Respondent No. 10:

Respondent No. 11:

13 of 2014

Mr. Raj Panjwani, Sr. Advocate. a.long with Mr.
Aagney Sail, Advocate

Mr. Ranajan, Mukherjee, Advocate

Mr, Tayenjam Momo Singh, Advocate

Ms. P. Batra Singh, Advocate and Mr.
Purushottam Sakhare ‘and Dr. 'H. Tepsong,
Scientists ke

73 of 2014)

Mr. Raj Panjwani, Sr. Advocate along with Mr.
‘Aagney Sail , Advocate

Mr. Ranjan Mukherjee, Advocate

Mr. Tayenjam . Momo Singh, Ad.vucate

Mr, Av:_]it Roy Adv.

Smti Purabi Sarma, Adv.

Mr. V.K. Jindal, Sr. Adv.and Ms. Q.B. Lamre
Ms. P. Batra  Singh, Advocate and Mr.
Purushottam Sakhare and Dr. H. Tepsong,
Scientists

Mr. Nitesh, Adv.

Mr. H.S. Thagkhiew, Sr. Adv. with Pyllang
Nongbri and Philemon Nongbri, Advs.

Mr. S.P. Mahanta, Sr. Adv. and Dr. 0.D.V. Ladia,
Adv.

Mr. G.N. Sahewalla, Sr. Adv. and Mr. Sourabh
Sharma, Adv.

Date and Orders of the Tribunal
Remarks
Heard.
Item Nos. 3&4
October 7, The Committee constituted vide our order dated 01.08.2014

2014

before the Tribunal.

has filed a detailed and comprehensive report dated 01.10.2014

At the very outset, we must record our
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appreciation for the effort put in by this Committee as serious
attempt to regulate illegal, unauthorised and unscientific mining
activities that have been carried out in the entire State of Meghalaya
now for a considerable time.

Referring to the impact on environment and ecology of this
rat-hole mining which patently was being carried on in a most
unauthorised, unscientific, illegal, unregulated and impermissible
manner as has been specified in this report at the very opening part,
it has been stated that Meghalaya possesses rich deposits of high
calorific value coal, and its mining was being carried on by

traditional non-scientific method commenly known as "rat-hole

mining". Various institutions like NEHU, MPEB, CPCB, CWC and
- L

|

CGWB have attempted the studies and monitored

adyerse impact of
20

'_L;:fle now. The

coal mining on air, water and soil for about El.'ﬁ C
inspecting team through the Agencies took graba.g?hgirFs from the
air, soil, rivers and other water-bodies, han_c_l‘pumpg‘ﬁmre-wells and
carried out analysis. The, analysis of i:jw gra,_ .;.]sig‘?'iples from
different bodies have” indicated high éj_:ci‘ajw aé“"x‘!_i?ell as high

concentration levels of dissolved iron -.s’l'ijl}-::hate ?iﬁd.'._ﬁéiher chemical
- Pt
components _\gield'i'ng a higher !cygi of conldug:}j;:l__vi%values. The pH
level as well as other leire.l.s have been fouﬂ’ul:l violative of the
prescribed values. The highly. acidic ri-a"ﬁ.ilx.'e of rivers/streams is
mainly due to the discharge of.untreated acidic mine drainage from
active or abandoned mines spread across the State. The monitored
ambient air quality data has also shown suspended particulate
matter beyond the prescribed range. The Committee thus
concluded that since unregulated coal mining is going on for decades
and resultantly untreated acidic effluents finding their way into

various water bodies for a long time, it would be logical to expect an

adverse impact on the environment and human life.
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Further, the Committee with a specific reference to the
ambient air quality has stated that the air quality was monitored in
the residential, coal mining and coal storage areas of Jaintia Hills
District as per the recommendations of the CPCB. The analysis
thereof shows that the ambient air quality of coal mining and coal
storage areas is found to be degraded to certain extent.

The Committee has noticed certain disturbing trends in
respect of declarations made by the coal owners in the process of
assessment of coal quantity in para-(G) of its report: A large number
of coal owners have made false declarations without having any
commensurate coal stock. Some m_in_u.;-,-_ owrners have grossly over
declared their stock. These can only be att.liibu-_[:_.v;'ﬂ-_-_}i to malafide intent
to mine coal despite the interim ban or iIl..c’g;'.'tI.i:li_spgsa] of the coal
after the declaration but before the assessments "Thé;se cases need
to be examined and penalised. Another aspect whjch tl:t‘g committee
has pointed out is in para-20 of its current:fi{:port‘féﬁ'.éfé it is stated
"past experience shows thatseveral illegal/-u;_raut-hdﬁsegﬁéheck gates
operate whenever there is. movement of coa! zTuck__s.l ""J'*H'é‘ DGP at the

el will ensure

State level and the DMs and SPs at _:ff_le district le

through regular inspections and, monitoring that such illegal check
gates, wherever existing, are immediately dismantled and no such

illegal check: gates operate tosénsure proper movement of the coal

-

trucks”, o

We may also notice that the learned Amicus Curiae appearing
in the case while referring to the previous report of the Committee
has pointed out that a large number of coal which was stated to have
been declared by the coal miners in fact upon inspection was found
to be NIL. Such wrong declarations were made to the extent of lakh
tonnes of coal.

From the above, it is evident that all is not well with the mining
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activity in the State of Meghalaya. The unscientific, unregulated
and impermissible rat-hole mining is proving to be of serious
consequences not only in relation to human health, pollution of
environment but in causing great revenue losses to the State with
cascading effect on general well-being of her citizens as well. The
report submitted before the Tribunal has brought out facts which so
far either did not surface or receive the attention of all the concerned
authorities particularly the State Government. The time has come
when all concerned persons/authorities must pay proper heed to the
interest of the environment and human health in the State of
Meghalaya. May be there is some fina.uci_lal loss to a very small
section of the people of the Meghalaya but i..n-te,_r-'.?slts of such limited
‘mass of people 1.e. mining owners must give-wa.y:%t:c-)_‘lthg larger interest

nsidered view,

of public, environment and human health. In our
it is constitutional obligation of the State to ensui‘f;_fgnd provide

‘decent and clean environment to its citizenry and at the same time to

ensure that undue losses further comp{iu_q_ciing

~r Ly

interest are not caused to the state rcvenu_él'

It is not disputed before us t_hé_tt the diﬂg'é_i'-éﬁfi?:.Acts having
bearing on environmental interests includin g_;_-Wa_._gg_r--(Prevention and
Control of Pollution) ‘Act, Air (Prevention and Control of Pollution)
Act, Environment (Protection) A&'ﬁ,__ 1986, Forest (Conservation) Act,
the Mines and Minerals (Development and Regulation) Act, 1957,
Mineral Concession Rules, 1960, Mineral Conservation and
Development Rules, 1988, EC Regulations of 2006, Forest
Conservation Rules, 2003, Indian Forest Act, 1927 and other Acts
are in force in the State of Meghalaya and it is the duty of all
concerned and that of the individuals to obey the law. To enforce
and obey the laws are the mutual obligations of the State and her

citizens. This mutuality must be respected to maintain the dignity
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and essence of laws, particularly of the environmental
jurisprudence.

The learned Counsel appearing for the State of Meghalaya as
well as for some of the Applicants have pleaded certain difficulties
faced by some of the stakeholders and contended that the royalty
payable on extraction of coal should be paid in accordance with
section-9 of the Mines and Minerals Development Regulation Act,
1957 (for short, the Act of 1957) and not as per any other provision
and they should be permitted to pay royalty in some instalments
rather than paying the royalty in one stroke at the time of extraction
itself. According to them, it is causing:some financial problems for
the people of Meghalaya as they are not in. a posjtion to pay the entire
royalty in one go or in advance. Itis furthélr 'édﬁtc_enc;_ed that there is
some discrepancy as regards the extent of 1'oya]t¥.2§ij§hle as well as
the weight of the coal on which such royalty is to be paid.

It is also argued before us that it maf ﬁot bé"\'ﬁ’é”i‘j}i%ractica] for
the State to fix weighing  machines/ wcigji bridgesbecause of

e 2

limitation of spaces and_geographical conditions of the State of

Meghalaya. We may notice that thisthas beerl it Jicated by the

Committee in its report. Having perused the report and having
heard the learned Counsel appearing for all the .partics concerned,
we pass the following directions:

1. The guidelines suggested by the Committee for transportation
of the extracted coal for six districts are accepted except to the extent
where this order specifically provides otherwise. We had permitted
the guidelines to be published vide our order dated 01.09.2014.
The guidelines, thus, would be read in conjunction with this order
and wherever the guidelines are at variance with the specific
directions contained in this order, the order of this Tribunal and the

directions issued herein shall prevail.
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2. We make it clear that the State Government shall forthwith
establish ten check posts as contemplated in our order and these ten
check posts shall operate in accordance with the directions
contained in the earlier orders of the Tribunal.

3. The State and the Committee appointed by the Tribunal shall

ensure that weigh bridges are made as per the earlier directions of

the Tribunal but wherever it is not possible to provide weigh bridges.

due to limitation of land etc. the State Government shall install

online weigh bridges by fixing requisite sensors on the road. It is

made clear that no vehicle carrying coal/transporting coal to any

destination would be permitted to leaye/exit the state without it
passing through the specified weighing bridges-,‘ 2

| 4. The concerned authorities of the Statc'w-'}:l-i.:._:ii 1q fact under the
mining rules would maintain @ due recor_(lis of coal

extracted/consumed, coal transported and coal permitted to exit the

‘State, and such recards would always be produced for inspection
'_i;f:fore the Committee as dtfid.when so directed. The oydlty shall be
payable under the levying section i.e. sectio:ﬁ—g of th’é ﬁi& of 1957 on
the coal removed or consumed as i.e. the m'andal‘;'gl?;f:-he section.

5. The royalty shall be charged on thelcqa_l_'dr_;cl_z;red or assessed
whichever 1s higher.

6. The coal royalty shall be_pajrablé computed by the concerned
authorities by ;dop;ting correction factor i.e. 0.88 multiplier for
converting weight of moist coal to dry coal as suggested by the
Committee.

7. We further direct that the royalty shall be payable by the mine
owners and it shall be their principal liability. However, the money
can be tendered on their behalf by their agent/s. We further make it
clear that the amount of royalty shall be a charge on the extracted

coal. The amount of royalty can be paid by the mine owner in

6873



74

accordance with law in three equal instalments-first would be
payable forthwith, second within 30 days and third within 15 days
thereafter. In other words, the entire amount of royalty shall be
paid within 45 days hereafter. We make it clear that the entire
extracted coal will not be permitted to be transported before
cléarance of the entire royalty amount but to the extent of royalty
paid on any given date.
8. We direct the State Government to provide royalty collection
counters in the district of West Khasi Hills, if not already provided.
An)} clarification in relation to the payment of royalty or computation
of weight can be sought from the Comumittee, and it will be in the
discretion of the Committee to pass appropriate order in that regard,
“correctness whereof can be challenged before the '}‘ri_]pmm_l.
9. In relation to the two districts i.e. West K?-fa(éi'{lfl:ills and South
Garo Hills, the Committee can proceed to compiete the weighing/
‘measuring the mined. extracted coal lying on the 's':ifés"." Wherever
the weighing/measuring has-been completed in rel_'cl_i-t;_i_o_n to a specific
mire, those mine owiiers can be permitted to Lrarlléblﬁ‘z"t' the coal in
accordance with the guidelines and the orders issued by the Tribunal
from time to time.
10. = As indicated in the report, nearly 6.3 million tonnes of
SxPactedlBbal valued at Rs. @B erored is lying in the State of
Meghalaya. The royalty payable to the State in reference to the
extracted coal would be somewhere approximately Rs. 400 crores.
In light of the above, we hereby specifically permit transport of
coal in the State of Meghalaya forthwith subject however to strict
regulatory regime on payment of royalty as aforesaid in a scientific
manner ensuring that it does not cause any environmental pollution.
However, we continue the order of injunction prohibiting any

unscientific, illegal, unregulated and impermissible rat-hole mining

6874



75

in any part of the State of Meghalaya.

11. We direct the Committee to submit a complete and
comprehensive report as to the methodology along with the mining
plan which should be adopted for the purposes of carrying out
mining activities in a scientific, regulated, permissible manner in the
State of Meghalaya. This report shall also provide the measures
that should be taken for ensuring pollution free mining, duly
protecting humans in general and labourers life and health in
particular, and to keep the flora and fauna intact in the State of
Meghalaya and to ensure that there is no further deterioration of
water bodies including rivers/streams.. This report shall also give
measures which should be taken to ensure prevention, control and
restoration of acidic water to normalcy with reference:to pH, iron and
sulphates levels, and to bring SPM and RSPM a_f'ribiei-'ﬂ-:-fair within the
permissible limits.

The above steps. are necessary (o ‘énsure that people of
‘Meghalaya should be able to drink water of their streams, rivers and
water bodies and breathe clean air without fcar-o"f: sickness and
ill-health. It cannot be disputed that Meghalaya is-_ﬁhe of the most
green states of the country and has enviable pl.wimnment and
ecology. It is the obligation of the State and gve'ry citizen to ensure
that the environment, ecology and public health of the State is not
permitted or subjected to further degradation and destruction. We
would, therefore, be passing appropriate directions in regard to the
restoration of the environment, water bodies and/or public health
and even would proceed to determine whether all these mine owners
are liable to compensate in terms of section 15 read with section 20
of the National Green Tribunal Act, 2010 on the basis of principle of
polluter pays.

12. The Committee may for the purposes of submitting the above
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report carry on surveys/inspections, and may engage specialised
agencies like NEERI or CMPDI to carry-out the specific scientific
surveys and submit its final report to the Tribunal.

13. The entire incident which has led to this litigation of a wide
magnitude arose as a result of 15 persons getting fatally trapped in a
mine on 06.07.2012. Evidently, the Tribunal cannot ignore this
most important facet of this case. Though better working
conditions in mining may not be strictly a subject of the Tribunal but
it needs to be dealt with by the Tribunal as the Government has an
obligation to provide humane working conditions, safety gadgets,
proper remuneration and such other facilities so that workers
engaged in the mines as well as in the transportation of the coal are
-I 'not forced to work in the conditions which are bound.to expose them
to chronic diseases and make them susceptible tofall as victims on
recurrence of such event. The young boys, who are expected to be
.._js__t-r\.ldying in the schools at the tender age'of 12/13 Years are not
'_,t;':_‘.'i_:cpected to be working in rat-hole mine.

We express a pius hope that the State Government shall take
all’such measures including those which have '_b‘e_:qu stated in the
r:‘comﬁ'teﬁ_dationsnf the Committee and direet the mine owners to
pr’f’o-i}ide for all such measures and conditions of service to the mine
workers as are required under the prevalent laws. This may not be
a question-directly related to the environment but by necessary
implications it would touch upon the issue of bad environment and
service conditions with resultant fear of recurrence of fatal incident
and its injurious effect on human health.

14. We request the Committee to map the entire coal reserve of the
State and superimpose the existing coal mines irrespective of their
individual areas on map in order to identify the clusters and suggest

measures needed for preparing appropriate environmental friendly
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mining plan. We would request the Committee to complete its
proceedings and submit final report at the earliest. We also expect
that the State shall provide all manpower and facilities to the
Committee to ensure that it completes its work at the earliest in
order to facilitate the Tribunal to consider the individual requests to
carry on mining activity.

Learned Counsel appearing for the MoEF has placed on record
the minutes of meeting dated 17.09.2014. The same are directed to
be taken on record. Further report, if any, be filed before the next
date of hearing.

15_... We would request the Committee to ensure that the
l-i)}occcdings are completed and report is submitted to the Tribunal
‘atleast one week in advance of the next date.

We also direct the Committee to offer its comments as to the
extent of coal in relation to which false declarations have been made
_‘by the mine owners and the existence of such coalas of today and
;-‘,;Vhat action the Committée proposes to State GoVerﬁ_;nent against
thése mine owners.

Rest of the reliefs.are declined.

ﬁ':l‘é-‘_m_ﬁ_tttr‘tﬂ be listed for further hearing and directions on

StH-‘jand 9th Décember, 2014 at Shillong,

M. A. Nos. 653:!2014, 656/2014 and 661/2014

5 =
A‘/ \\ -

These miscellaneous applications stand disposed of in light of

the above order.

M.A. No. 660/2014

The applicant is permitted to intervene in the matter. He will
have the right to address the Tribunal. With the above direction,

M.A. No. 660/2014 stands disposed of.

10
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(Dr. D.K. Agré\k;é])

(Dr. (Prof) P.C. Mishra)

.....................................

v sessasirana,

EM

..,EM
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 92 of 2015, M.A. NO. 95 of 2015, M.A. NO. 96 of 2015, M.A. NO. 112 of
2015, M.A. NO. 116 of 2015, M.A. NO. 152 of 2015, M.A. NO. 153 of 2015, M.A.
NO. 184 of 2015, M.A. NO. 185 of 2015 & M.A. NO. 245 of 2015
In
Original Application No. 73 of 2014
And
M. A. NO. 154 OF 2015
IN
Original Application No. 13 of 2014

IN THE MATTER OF :

All Dimasa Students Union Dima Hasao Dist. Committee
Vs.
State of Meghalaya & Ors.
And
Impulse NGO Network Vs. State of Meghalaya & Ors.

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER
HON'BLE MR. DR. D.K. AGRAWAL, EXPERT MEMBER
‘HON’ELE PROF. A.R. YOUSUF, EXPERT MEMBER:
'HON’ELE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Original Application No. 73 of 2014

Present: Amicus Curie: Mr. Raj Panjwani, Sr. Adv. with Mr. Aagney Sail,
Advs.
Ms. Shaurya Sahay Applicant in M.A.152 &
153/2015
Mz. Rajiv Dutta, Sr. ‘Adv. along with Mr.
‘Saurabh Sharma, Adv. Applicant in MA No. 96

of 2015
Respondent No. 2: Mr. Tayenjam Momo Singh, Adv, for MSPCB
Respondent No. 5: Ms. Panchajanya Batra Singh, Adv. MoEF & CC
Respondent No, 10 Mr. H.S. Thangkhien, Sr. Adv. along with Mr.
. Philemon Nongbri Advs, in M.A. No. 92/15
Respondent No. 11 : Dr. O.D.V. Ladia, Sr. Adv. with Mr. Philemon
Nongbri, Adv.

Mr. R. Biswas, Adv. in M.A, No. 955 OF 2015 &
Mr. A. Paul, Adv., in M.A. No. 185 of 2015

Mr. Vijay Panjwani; Adv, for Mr. Thomas
Nongbri and Mr. S.K. Rai, Advs. in M.A. Nos.
111 of 2015 & 112 of 2015

Original Application No. 13 of 2014

Present: Amicus Curie: Mr. Raj Panjwani, Sr. Adv. with Mr. Aagney Sail,
Advs,
Ms. Shaurya Sahay Applicant in M.A.152 &
154/2015
Respondent No. 2: Mr. Tayenjam Momo Singh, Adv. for MSPCB
Date and Orders of the Tribunal
Remarks
Item No. . . . . .
01-02 Rampant, illegal, unscientific and life threatening

March 25, | mining activity, particularly Rat hole mining is going on in

2015
the State of Meghalaya for years now. Truly, it was
unregulated, uncontrolled and unchecked. This has inter-

alia the following adverse impacts:-
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(a) It causes serious pollution of river and water bodies
due to acidic nature of the effluent besides causing
environmental degradation and environmental
hazards having injurious impacts upon human
health.

(b) Adverse impacts on ecology and environment of the
entire State, particularly in the mining areas has
brought about climate change. Most significantly, it
has resulted in deaths of the young generation
involved in the mining activity. In fact, it was the
death of 15 young labourers.in the mine that had
persuaded the High Court of Gauhati to take suo-
moto action. It was this petition' that has been
transferred to the Tribunal. This ;‘_‘;ppl-i‘eatjon has
been numbered as Original Appljcatiqn.ﬁ'?@ of 2014
(Suo-Mato)wand urges stoppag¢ of illegal’ mining
activity/in_the State of Meghalaya, particalarly in
distric;t_damﬂa Hill forthwith anﬁ for appointment of
a comnu'_t__tgq to camry out the assessment of the

- dmpact of illegal mining ‘and determination of the

damage to'the environment.

I the above circumstances, the Tribunal, vide its
order dated 17" April, 2014 had directed the authorities
to ensure that Rat hole mining and illegal mining is
stopped forthwith throughout the State of Meghalaya, as
well as the illegal transportation of coal does not take
place. After notice to all concerned, the Tribunal had also
constituted a committee. It was noticed that pH of mine
effluent/mine drainage remained very low and was found

less than 3 in all cases out of the 21 samples analysed.
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It was also noticed that the effluent from the mines, was
being pumped out via PVC-Plastic pipe into the tank and
thereafter discharged into the nearest stream or river.
These details have been noticed by the Tribunal in its
order dated 09th June, 2014.

We also noticed that transportation of coal was
being done in the most unscientific manner, openly,
without any check or precaution for protecting the
environment. To put it simply, the transportation of coal
was in flagrant violation of environmental norms. This
resulted in passing of the injunctive order by the Tribunal.
A specific report had also been called for in.relation to the
pollution of rivers/streams and graﬁndwater in and
around the pockets where mining acﬁ\‘gity was being
carried out. The committee was expected to gubmit a
report in relation.to damage done to Tﬁc environment and
ecology of me.r%rg;a.and._to public heaiﬁ, i.e., the health of
people Who: \"'.'rgl_".é '._J.:Iivihg around ﬂ}c mines and were
consuming the highly polluted W’atér for their day to day
needs as well as the diseases:suffered by thermn.

-Vid'cl these o'rﬁérs‘; number of directions were issued,
inchiding those for installatiori of weighbridges, adoption
of appropriate ‘measures for environmental protection
during transportation and the committee constituted was
to recommend and frame the guidelines for transportation
of the coal which has already been extracted and was lying
around the mines in question.

Before we proceed further, it will be significant to
note that the incident of 06th July, 2012 was in relation to

30 labourers who were trapped in the Rat hole mine in
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South Garo Hills, out of which 15 could escape mine
flooding and 15 others reportedly died, leading to
registration of crime punishable under section 304A of the

Indian Penal Code.

In furtherance to the order of Tribunal, the
appointed committee had conducted inquiry and found
that huge quantity of extracted coal was lying near the
coal mines. It further noticed that there was serious
variation in the quantity of coal declared to be extracted
by the mine owners and the physically assessed quantity
of extracted coal by the mine owners: It was stated that
36,59,152 MT of coal had been declar_e_d to be extracted by
the mine owners and upon assessment l'J;v the committee
it was found to be 37,36,325 MT. It was also pointed out
that the extracted coal declared by the minergwhich could
not be verified, weighed 87,85,147 MT. The value of the
extracted u:)d.l wis é.taﬁ;d to be approximately Rs. 18,000
crore. On su.i.)sgéuérft;dates, the committee informed the
Tribunal that,’oh .ﬁhys_i,_t;al verifiation 6.3 MT of extracted
coal wvalued at Rs. 3078 cro're.s is; lying «in' the State of
Meghalaya aind was expected to.-fetch royalty of
approximately Rs. 400 cr't;i_x.'e; |

During the course of arguments before us, we found
from the statement filed on behalf of the State that the
State of Meghalaya has permitted 17,83,359 MT coal to be
transported in terms of the directions of the Tribunal and
recommendation made by the committee. If the above
quantum of coal is taken as correct at its face value and is
multiplied by approximate value of coal per metric tonne

as earlier determined by the State and as mentioned in the
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report, the value of the total coal comes to Rs.
35,67,18,000, which means that out of the coal which is
worth molre than Rs. 3000 crore found to be lying, only
coal which is worth Rs. 356 crore approximately has been
permitted to be transported leaving the balance of coal
worth Rs. 2644 crore.

The State of Meghalaya has promulgated a mining
policy of 2012, which does not deal with rat hole mining,
but on the contrary, deprecates it. Considering its illegal,
unscientific and unregulated character and its obvious
adverse impact on various facets'of environment, life and
even economy of the state, we had thrdﬁgh our various
orders, directed the committee to be censtituted and the
State Government to formulate and declare mining policy
and prepare guidelines for the State of Meg_halaya which
was expected towdeal with all the aspects of mining
without (:!_xc:ep-'uq:_lj.. “The formulation of sueh_ policy and
guidelines E-c:f'thg;"S'I:_atE'has yet to se_‘:é the light'b.f the day.

Some of the interested parties had filed a Special
Leave Petition. (SLP) along with Statutory Appeal before the
Hon’ble Supreme Court ﬁf India against the interim order

of 2014) can}gef}ﬂ't“(; be dismissed vide order dated 02rd
February, ‘,2‘?)15 p;.sseﬁd in SLP Appeal titled as LBER
LALOO Vs. ALL DIMASA STUDENTS UNION & ORS.
However, the Hon'ble Supreme Court of India vide the said
order observed that the Applications before the Tribunal
should be disposed of expeditiously.

It is undisputable that orders of the Tribunal have

been violated without exception. The transportation of
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coal has continued without taking any environmental
protection measures and without strictly complying with
the guidelines framed by the committee and the State of
Meghalaya. The illegal mining has been going on despite
specific and complete prohibitory orders. The State
Government has failed to check illegal mining effectively
and has also not framed the mining policy, mining plan
and the guidelines as directed under the orders of the
Tribunal.

The violations are not only apparent from the record
but find due support from the faects placed on record by
the State Government itself. The State Government has
found as many as 73 cases of illegal tlrsmsportgr_ion of coal
in one district. In furtherance thereto, 15more case of
specific violation of the NGT orders had; already been
registered by the-State Government. The total number of
vehicles sealed are 87-in relation to one dis'{'ricj;-_ ile. East
Jaintia H__ill.' )\spcr 1-;11"3 statement ﬁ_;r'nished'by the State
in all the 11 districts of the Statejfa:f' Meghalaya, 308 cases
of wiolation have been registered and ‘a total number of
| 605 trucks and 2675.63 "'Tlnnncs of coal has been seized in
addition to 40 Bags of Goal:" There are apparently no
plans/guidelings-framed by the State as of now. As far as
the violation by individuals before us are concerned, we
will deal with them separately. However, as far as State is
concerned, as regards non-compliance and its inability to
execute and comply with the directions of the Tribunal,
the following inter-alia primary grounds are submitted
(a) lack of forces to carryout counter insurgency

operations and implementation of NGT orders.
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(b) The State Government proposes to approach the
Central Government for claiming an exemption, in
terms of para 12 A (b) of the VIth Schedule of the
Constitution of India and from the condition of
previous approval of the Central Government under
the Mine and Mineral Rule Regulation Act, 1957 in
respect of reconnaissance, prospecting and mining
of coal and from the operations of Coal Mines

Nationalization Act.

We find no merit in either of them. Firstly, a year or
more has lapsed since the directions and orders have been
passed by the Tribunal and at no p_q;p_t:' of time, except
now, that the State Govermment has put forward this
ground of its incapability for compliance of the order of the
Tribunal. The orders of the Tribungl_are required to be
enforced without | exception partic.fi-la.rly w.hén such
directions Télate@to envitonment and ‘human life which are
of fundamental value .and are, in_j.':fact enshrined as the
Fundamental Rightsin Part III .uﬁader Article 21 of the
Constitution of India.. 1 Despite  this v-iE:\ir, we have
permitted the State Governmt-e'pt_ to .approach the
Secretary, Home, Coal and MoEF and for to the concerned
Authority in the Central Government to request for
deployment of appropriate forces so that not only the
orders of the Tribunal are complied with, but property of
the State and environment is protected and no illegal and
unscientific mining contrary to law is permitted to be
carried on in the state.

We are informed that the Secretary, Mine and

Geology, State of Meghalya, met the Additional Secretary
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and Joint Secretary in thé Ministry of Home, who has

asked for appropriate proposals to be sent to him for his

consideration. In light of the above, we pass the following

directions.

1.

The Additional Secretary, North East in the Ministry
of Home, Central Government shall, within a period
of two weeks from today, hold a meeting with the
Chief Secretary of the State of Meghalya and other
concerned Authorities and consider the proposal of
the State of Meghalya for deployment of appropriate
force to ensure complianceiof orders of the Tribunal
and protection of the Envirorﬁnept-_and Ecology,
orders of the Tribunal. We are hopc{ul, that the
decision will be taken objectively andiin the interest

of public at large. ,

Without hesitation, we record, _t_'_}_l;lr disapproval, for
the said eonduct of the State} Sf Megﬂilé’ﬁl in not
formulating, appropriate . pelicy and ._:éuidelinea

despite orders of the Tribunal, eyen alter lapse of a

period of one'year,. The mining in the State cannot

be permitted till the timé such policy and mining

plan/map"is prepared by the State Government.
This would be the requirement whether the mines
are private or State owned and/or whether the State
is granted exemption by the Central
Government/Parliament in accordance with the law
or not. Neither of this can be raised as a defense for
permitting illegal, unscientific and unregulated

mining in the State which would not only endanger
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the ecology, environment, water bodies in the area,
but, would be fatal to human life also. Thus, in this
regard we issue the following directions.

The Special Secretary/Additional Secretary of
Ministry of Coal and MoEF would be approached by
the Chief Secretary of the State of Meghalaya for any
appropriate legal framework for exemption as they
deem fit and proper but in any event this committee
shall ensure that the State of Meghalya prepares
and places before both the Special Secretary and
Additional Secretary of the;Government of India, a
road map/policy of mining. a.nd--\_guidelines for
carrying out mining activit}; in® the State of
Meghalaya within 6 weeks from tué'g.};:; ' This would
be examined and appropriate decis_i_pln would be
taken collectively by the Stat?nf Mégﬁé]'a)’a and
Central’ Government. We make it .Elqa}‘.;_ and as
already directed in our order, we wqula'-"be able to
permit the mining activity“in the S.faft_.l?f pﬁly when
such plan/guidelines, are placed beforesthe Tribunal

and arelenforced in the State of Meghalaya.

As it is practical and admitted case before us that
il]egaiitminin_g, particularly Rat hole mining, is still being
carried on in various parts of the State of Meghalaya,
despite clear orders issued by the Tribunal, which have
not been even disturbed on Appeal by the Hon’ble
Supreme Court of India.

We may notice that vide its order dated 29t
January, 2015, the Tribunal had appointed Local

Commissioners to inspect the mining sites and
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transportation activity in the State of Meghalaya. Three
Commissioners had collectively inspected the site in the
areas of East Jaintia hills of Meghalaya and have made
serious observations in regard to the violation of the
orders of the Tribunal. It has been specifically recorded
that they found fresh coal extracted and being carried in
the garb of transportation. Inter-alia they noticed that top
most layer was fresh and dark in color. They filed various
photographs in relation to various sites. Photographs No.
10 and 13 clearly depict that rat hole mining is still being
carried on in the most unscientifie i.m_permissib]e manner,
in violation of environmental norms and‘in the manner
injurious to human health. The vi.deogr.é.phry has been
prepared and filed by the Local Comnﬂssiﬁﬁeﬂﬁs_;' We may

refer to abstract of the joint report filedy by the Local

=SS

Commissioners as.under:
) “The first instance of open uiolati_@rg.- of rhe National
Green Tribunal’s order bannirig" rat-hole ﬁi‘E.nﬁng
was withessed qt Kongong uiL_[c'lée, Eas't- Jamna Hill
District,” where newly extracted coal were being
urdoaded from rucks to replenish the existing
stock. Upon inguiry the laborers’ disclosed that the
coal was brought in frém the mines located in Krem
Koin village and Wah Shyrpi village (mines owned
by Mr. Sarki Phawa and Prakash Phawa -
locations not known). Meanwhile, one of the
concerned Mine Owner, Mr. Sarki Phawa somehow
got wind of the presence of the Local
Commissioners’ in his area and drove up to the site

in his 4x4 Jeep (Maruti Gypsy ML-05K-0923 refer
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photo file no.3. Upon further enquiry with him as
to why the fresh stock of coal from the two trucks —
bearing registration No. MA-04-A-9250 and ML-04-
B-5502 (photo file no.2) was being unloaded at
his storage site. He defended himself by stating
that he had deposited revenue with the Directorate
of Mineral Resources for 2000 MT of coal in
advance however he was unable to transport the
stated quantity he had already paid for before the
deadline expired. His answer to the above
question posed by the locali commissioners was
evasive and unsatisfactory.

In another instance Local Commissioner J.B.
i |R= _.-_-'L Kharbhih spoke to one Mr. Prakash Phg:.ya over

phone. He revealed that one Mr. Nip Dkhar another

— mine owner known to him was notable to transport

the remaiﬁ.rfng 322:MT of coal he paid royalty for to

the Directorate of Mineral Resources. He too ran
4] Billls out of time during the temporary relaxation of the
ban to transport the same..“By observing;this trend
and. the evasive explanations it is strongly
suspected that royalty to the Stale was paid not so
much only on the declared stock of extracted coal
but also on the quantity of coal yet to be extracted
and hence mining activity continues in violation of
the Hon’ble Natioal Green Tribunal’s order
banning rat-hole mining. There is a hunch of a
sinister  practice-specially — with  regard to
declaration and assessment of extracted coal,

payment of royalties, acquiring of challans and

11
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transportation of coal — the complete understanding
of which is beyond the scope of the local
commissioners at this stage.

Homogenous quantities of coal stocks were
sighted along the storage sites in Wapung,
Mookhep, 1kilo, 4 kilo and Sutnga road of East
Jaintia Hills District. The top layers were observed
to be fresh and dark in color. Several trucks were
also sighted unloading (refer photo file no. 8 and

video file nos. 4 & 5) coal at the storage sites.”

It is needless to point out that this is in ufter
disregard and violation of the orders of the Tribunal. A
specific case of violation by the private party has also been
brought to our notice. Even the weigh bridges have not
been installed and made operative in the Stéi‘.e:jﬁ\:ll:t;ga.rd to
which various miné owners have raised speci]ﬁ:’grievances
and filed -appiicagjong_ before us.

Normally ‘for suich gross violations and iﬁcapabiﬁty
of,the State to'execute and comply with oi.lﬁa orders, we
“.rcnuj'l.d ‘have bz_mned even ithe transporﬁa,ﬁ_c_)n' of the coal in
the entire state. However, keeping in-view the fact that
sto.f{'igé:. of coal itself is likely to cause serious
envirc;ﬁmvegtal ‘adé“g;adatiofl and pollute the ground water
and water bodies which are already exceeding the
prescribed parameters and keeping in mind the principle
of Sustainable Development and Principle of Polluter Pays
contemplated under Section 20 of the NGT Act and the
economic growth of the state, we would permit
transportation of the coal subject to and in compliance

with the conditions stated hereinafter. At this stage we
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direct as follows:

(a) We direct the Director General of Police, Chief
Secretary, concerned Secretary of the State
Government, all the district Magistrate, SPs of the
respective districts to ensure the enforcement of the
orders of the Tribunal in regard to complete
prohibition of illegal, unscientific and unregulated
rat hole mining in the State of Meghalaya without
delay and default.

If any case of violation is brought to our notice
henceforth, we will be compelled to take action
against these officers personally in accordance with
law including directing them to pay compensation
for degradation of the environment and ecology of
the area falling under their jurisdiction.

(b) The State.of Meghalaya shall prepare the mining

map,, policy arid, guidelines within sixweeks from

tuc’i\ay'a'j'id'-.-'i_ls' free to take assistance of the committee
constituted by the Tribunal.

() : T_rans]:){.artation of the coal shall be permitted strictly
-in-:sllccc)rcla'nce with the guidelines prepared by the
committee, orders of the Tribunal and all
ttlwirﬂnm'ental protection measures for carriage of

such coal.

All the 12 weigh bridges shall be made operative
within four weeks from today. We are informed that vide
its notification dated 24t March, 2015 the weigh bridge at
Mandi Hati, East Jaintia Hills District has become
operative. It is suggested on behalf of the State that the

weigh bridge at Dhalu, which is not operative, is near to
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another exit point at Gasuapara and can meet the need of
the transportation at the point of Dhalu. We do not accept
this contention. A separate independent weigh bridge
shall be provided at Dhalu.

It is further pointed out that at Garam Pani, the
Government had invited tenders for manning and
installing weigh bridge, but none has responded. We
again see this as no ground for the Government not to be
proactive and install and manage the weigh bridges itself

at Garam Pani. Let this now be done positively within four

o |fweeks from today. In other words;.all the 12 independent

weigh bridges shall be made operative within four weeks
from today without default and exception, whatever be the
reason.

As far as transportation of coal iis cenhcerned,
various applicants have come up beﬁ*e theWEribunal on
the groui}_d that they had paid the royalty but could not

transport bééa‘u‘s;‘é‘ of non-availability of weigh bt’idges and

":."for such other allied reasons. .According to them, they

have' missed an opportunity forcarryingon their business

which tiaéy are entitled to and were even permitted under
follows:
(1) All, whether before the Tribunal or not, persons,
owners of the mines and or in any way interested
thereto in accordance with law can pay the royalty

for carriage of already extracted coal within 3 weeks

from today;
{2) Thereafter, the State would not accept any royalty

without specific orders of the Tribunal.
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(8) Within six weeks or by 31st May, 2015 whichever is
earlier, the extracted coal for which the royalty had
already been paid can be permitted to be
transported by the State of Meghalaya strictly in
accordance with the guidelines laid down by the
committee, approved by the Tribunal and the orders
of the Tribunal passed from time to time.

(4) All the weigh bridges shall maintain due
computerized record of all the coal that is permitted
to be transported from any of the 12 approved
points in the State of Meghalaya. The computerized
record shall be maintained and would be subject to
inspection by the committee constituted by the
Tribunal.

We may also notice that the Hon'ble Supreme
Court of [ndja vide its order d';'l‘_.cd 22.05.2012 had

dirgctcd"t]'}_glt the-State Government should eontinue

to lssue -'af.i‘.r'éi"éhbi'idge certificate and maintain the
weighbric{gég pmperly. Evenrin view of this order,
A, the Sthte must maintain weighbridges as per law.
(5) -As ':;J_ready-' noticed earlier; huge extracted coal is
* lying in open and the saine shall be permitted by the
Government for transportation strictly in terms of
these orders. The royalty collected by the State

would be maintained under separate heads.

It is also undisputable that there has been huge
environmental degradation and pollution of the waterbody
in the State of Meghalaya, because of this illegal,
unscientific mining. No one has even thought of

restoration of the area in question, to bring to some
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extent, if not completely, restoration of ecology and
environment in question. Serious steps are required to be
taken for cleaning polluted waterbodies and ensure that
no further pollution is caused by this activity and the
activity which would be permitted to be carried on finally
including transportation of coal. On the basis of "Polluter
Pay Principle’. We direct that the State Government shall
in addition to the royalty payable to it, shall also collect
10% on the market value of the coal for every
consignment. Having heard the learned Counsel
[appearing for the parties andy keeping in view the
notifications of the Central Government daied 10.05.2012
and that of the State Government dé!feiﬂ- 22.06.2012, we
may notice that in the report of Comptrollér and Auditor
General of India for the period ending 31% Mareh, 2013
under 7.5.18 of Chapter 7 of which theinvoicewalue of the
coal has peen»'f‘ak_reﬁ" ‘Rs: 4850/- per metric tonne.

Th‘gs,e'Ws:;i'i;éé£ fhat the State Government shall in
"|"addition to the, myalty payable to'it,salso collect 10% of the

saltiI '-ma{ket-:'v-alue of fﬁe _coal per metrici tonne from each
perso;l.‘ :Tll"als amaun.l 'st:.l'ﬂ.collected;'#}_lall be 'd'eposited in the
aceount to be titled as ‘Méghalaya Environment Protection
and ]-Qtzs'toratie_n- Fund’ to. be maintained by the State
under the direct control of the Chief Secretary of the State
of Meghalaya.

This amount shall only be used for restoration of
environment and for necessary remedial and preventive
measures in regard to environment and matters related
thereto.

We make it clear that this 10% of the additional
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amount shall be payable by all persons who had
transported the coal in the past or would transport in
future, without exception. Such persons would be given
fresh permission to transport extracted coal, only after
they pay additional amount of 10% as directed under this
order. We also direct the committee constituted under
this order to place before the Tribunal any suggestion in
regard to preventive steps that are required to be taken in
respect of the coal, which has remained un-transported at

the sites, to prevent pollution and ensure that no further

‘degradation of environment occurs.in that area within 6

weeks from today.

Vide our order dated 29t January, 2015 we had
appointed commissioners to inspect the mining site in
question and the places where coal had-:. been stored.
Keeping in vieyy. the load, nature of I_tl-'w work and other

i
attendant circumstances, we appoint additio_n'al local

d J
Commissionersito visit the sites in.question. The entire
team of Canm.]_j_%éli_gt}ars appointed ‘by the Tribunal is as
fdiiﬁ%{s:_ ‘ |
. J ‘.-PJ-.'Kl:la'r.bhi, Adv.

2,  Ms. Rosana Lyngdoh, Environmentalist

=

3 Mr. Vijay Pradhan, Environmentalist

Mr. Katdoh Rymbui, Retired SP

Mr. Daleep Kumar Dhyani, Adv.
Mr. Ajit Sharma, Adv.
Mr. Rajul Shrivastava, Adv
9. Mr. Narinder Pal Singh, Adv.
10. Mr. Karan Veer Khehar, Adv.
11. Mr. Karan Singh Chandhiok, Adv.
12. Mr. Tanmaya Mehta, Adv.

2
3
4
S.  Mr. N. Bhattacharjee, Environmentalist
6
7
8

17
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The above said Commissioners in pair of two each
would visit the mining sites where the coal is stored,
weighbridges sites, the trucks carrying coal and inspect all
other matters directly or incidentally covered under the
order of Tribunal. All the expenses of the Commissioners’
including travelling, fee and other expenses shall be borne
at the first instance by the State of Meghalaya and would
be subject to further orders of the Tribunal. We make it
clear that mine owners and mine workers, transporters
who are found in the default would be liable to pay this
famount and reimburse the State Government finally. The
fee of the Commissioners, wh.o h-ac_{j . already been
appointed, and belong to the State of M‘eghﬁlaya, shall be
Rs. 20,000/~ per trip. While the advocates @ppointed from
Delhi, who will have to go to the State of ngﬁalaya, shall
be paid a sum of.Rs. 35,000/~ per ftrip. The'inspection

j i
team consisting of twoscommissioners would submiit their

| report clu'ectfy tr; ﬂié:--'f—‘rincipaj Bench of NGT'in sealed
I COVET, 1 :

» We direct the acimini_s_lzr_ation and}_‘:pali_;:c- authority to
provide ﬁ;llll\ pm'técrf-.idﬁ 'a'nld facility to the Commissioners
who are going to visit the:-sztem future.

Payment of royalty .sﬁall be permitted through RTGS
as ordered earlier.

In terms of the challans of deposit of royalty, which
had been issued by the State Government from time to
time before the expiry of the time period granted,
transportation can be permitted for a period of 6 weeks

from today, however, upon payment of compensation of

additional 10% of the value of the coal as aforestated.
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All the persons including mine owners would be
permitted to deposit royalty along with compensation as
per Letter of Credit aslo.

For clarification, date for payment of royalty and
compensation would be 3 weeks i.e. 21 days w.e.f. 25t

March, 2015, both first and last day inclusive.

General Directions

We hereby direct that in the 308 cases which have
already been registered by the State Government as the
cases of illegal mining or transportation and in those
cases, which may come to the nuﬁcéﬁ-:q:f the State in future,
the miners, whose agents, carriers)/transporters or any
other person are indicted therein shall _Ibe liable to pay
three times the royalty amount to the State government.
In other words, if the royalty on carriage is Eéiken '.to be Rs.
675/- per MT then‘ it would be Rs. 6_?_5;(3 Rs. 2025 viz.
Rs. 2025,:‘~ amo?unh aa‘ royalty chare,ed and the excess
_charged shall be kept under the Meghalaya Environment
Protection and Resw_[atlon F‘urid' to, be tilized for
restoration .o-f cn\f,ironmfnt...' |

Now -we w1ll revert to v_iola'ti':é:m of the orders of the
NGT :m."lr account . of - illegal mining and unauthorized
transportation of coal” carried out by the private
individuals.

The Learned Local Commissioners have been
appointed in different cases. However, for the present we
would only confine ourselves to the case of Mr. Sarki
Phawa. From the relevant abstract of the Local

Commissioners report, which we have already reproduced,

it has been specifically noticed that the Local
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Commissioners found fresh coal being transported in the
trucks and being stored at different sites. The
commissioners have filed videography as well as
photographs on record. From the photographs before us,
it is clear that colour of the fresh coal is different from the
other stored coal which certainly means that it was freshly
extracted coal. Furthermore Mr. Sarki Phawa has not
paid any royalty for transportation of coal. The truck also
shows that no protection measures were taken for
transportation of extracted coal in an eco-friendly manner.
In fact, it is in flagrant violation'ef.the commonly known
environmental protection measureé for ﬁarriagc of coal.
Unscientifically transportation of coe;i'-" is: bolund to cause
environmental pollution as the dust fa.]ls in the
waterbodies near the passage through which such vehicles
travel. —

The Learned Cm.mst:l appcanng for Mrs Sarki Phawa
contended 'r_hat p;'lotggraphs do not show any extraction of
‘fresh coal. ACQQ_fgL;ng to him, Mr._jSarki Phaﬁ.ﬁéa‘;had carried
coal-fram Cha_mcham to Kongyﬂng Vl]lage which is 12 kms
away and ¥ near to! e Natwnal nghway No. 44. The
Learned Counsel submtttéa“that despite this, his client
ten'clers unconditional apology.

Having perused report of the Local Commissioners
and having heard the counsel appearing for Mr. Sarki
Phawa, we find that there has been intentional violation of
the directions of the Tribunal by him. Furthermore, he
has polluted the environment and still he obviously

brought the coal near to National Highway from where it

could be taken to any other final destination. We find that

20
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there is complete lack of bonafide on the part of Mr. Sarki
Phawa who ought not to have violated orders of the
Tribunal and carried on illegal mining at the risk of the life
of the others and environment in terms of the public
health and contamination of nature. We hold no
sympathy and find that the apology has been tendered in
order to primarily divert the attention of the Tribunal from
the realm of violation to the field of sympathy. Resultantly
we direct that Mr. Sarki Phawa will be liable to pay a sum
of Rs. 5 Lakhs as compensation in terms of Section 15 of
the NGT Act read with Section 2040f the Act. Till the time
this amount is paid, the entire coa.l éxt'ra_i\_.a‘_'tg{d and lying in
his village Chamcham and Kongyu-llié .;Viliiag_e shall be
seized and will be available for disposal :'_é\_.ﬂ:'lij.éct to the
orders of the Tribunal. -

As regards.the remaining defalz."_tz._l_j-f_:'crs \ﬁé;kféuld take

up the case subsequently. Li) &

List this méff_fzrr‘bn 16t April, 2015 at Shillong as

the date a.[ready"—ﬁ;r_t__;d.

.......................................... ,JM
(U.D. Salvi)
.......................................... ,EM
(Dr. D.K. Agrawal)
,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,, ,EM
(Prof. A.R. Yousuf)
.......................................... ,EM

(B.S. Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M. A. NO. 92 of 2015, M. A. NO. 95 of 2015, M. A. NO. 96 of 2015, M. A. NO. 112
of 2015, M. A. NO. 116 of 2015, M. A. NO. 152 of 2015, M. A. NO. 153 of 2015,
M. A. NO. 184 of 2015, M. A. NO. 185 of 2015 & M. A. NO. 245 of 2015
In
Original Application No. 73 of 2014
And
M. A. NO. 154 OF 2015
IN
Original Application No. 13 of 2014

IN THE MATTER OF :

ot

All Dimasa Students Union Dima Hasao Dist. Committee
Vs.
State of Meghalaya & Ors.
And
Impulse NGO Network Vs. State of Meghalaya & Ors.

CORAM: HON'BELE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON

HON’BLE MR. DR. D.K. AGRAWAL, EXPERT MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Original Application No. 73 of 2014

Present: Amicus Curie: Mr. Raj Panjwani, Sr. Adv. :

Respondent No. 1: Mr. Ranjan Mukherjeea, Advocates

Respondent No. 5: Ms. Panchajanya Batra Singh and Mr. Pankaj
Agarwal, Adv. MoEF & CC

Respondent No. 8 : Mr. Ardhendumauli Kumar Pmsad, Adv. for
Ministry of Coal

Respondent No. 10 : Mr. Anil Kumar M;shra Adv for Mr. Aditya,
Adv.

Mr. Vijay Panjwani, Adv."

Original Application No. 13 of 2014

Present: Amicus Curie: Mr. Raj Panjwani, Sr. Adv.
Respondent No. 1: Mr. Ranjan Mukherjeea, Advocates.
Respondent No. 5: Ms. Panchajanya Batra Singh and Mr. Pankaj
Agarwal; Adv. MoEF & CC
Date and €y Orders.qﬁ the Tribunal
Remarks .?. i '
Item No.
02-03 y
Having heard the leamied Counsel appearing for the
March 30, . -y
2015

partiel;“a‘nd:kéeping in view the notifications of the Central
Government dated 10.05.2012 and that of the State
Government dated 22.06.2012, we may notice that under
the report of Comptroller and Auditor General of India for
the period ending 31st March, 2013 under the head
7.5.18, the invoice value of the coal has been as taken Rs.
4850/- per metric tonne.

Thus, we direct that the State Government shall in
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addition to the royalty payable to it, also collect 10% of the
said market value of the coal per metric tonne from each
person. The amount so collected shall be deposited in the
account to be titled as ‘Meghalaya Environment Protection
and Restoration Fund’ to be maintained by the State
under the direct control of the Chief Secretary of the State
of Meghalaya.

Three weeks or 21 days period shall start from

30th March, 2015.

<)
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ﬁNM Xy KEP«(&{%

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 73 OF 2014
(M.A. No. 210 of 2016)
And
Original Application No. 13 of 2014
(M. A. NO. 154 OF 2015}
AND
Original Application No.186 of 2014

IN THE MATTER OF :

All Dimasa Students Union Dima Hasao Dist. Committee
Vs.
State of Meghalaya & Ors.
And
Impulse NGO Network Vs. State of Meghalaya & Ors.
And
Thomas Nongtdu & Anr. Vs. State of Meghalaya & Ors.

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON'BELE MR. JUSTICE M.S8. NAMEIAR, JUDICIAL MEMBER
HON'ELE MR. JUSTICE RAGHUVENDRA S, RATHORE, JUDICIAL MEMBER
HON'BLE PROF. A.R. YOUSUF, EXPERT MEMBER
HON'ELE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Original Application No. 73 of 2014

Present: Amicus Curie: Mr.| Raj Panjwani, Sr. Adv. with Mr. Aagney

Sail, Adv.

Respondent No. 1: Mr, Ranjan Mukherjee; Ms. Aprajita
Mukherjee and Mr. Upéndra Mishra, Advs.

Respondent No. 2: Mr. Tayenjam Momo Singh Adv. for
Meghalaya

Respondent No. 5: Ms. Panchajanya’ Batra Singh, Adv. for
MoEF

Respondent No. 8 : Mr. Ardhendumauli Kumar Prasad, Adv.

and Mr. Pancshul Chandra, Advs.
Mr, Vijay Panjwani, Adv.
Mr. Sanrabh Sharma, Adv.

Original Application No. 13 of 2014

Present: Amicus Curie: Mr. Raj Panjwani, Sr. Adv. with Mr. Aagney

Sail, Adv.

Respondent No. 1: Mr. Ranjan Mukherjee, Ms. Aprajita
Mukherjee and Mr. Upendra Mishra, Advs.

Respondent No. 2: Mr. Tayenjam Momo Singh, Adv. for Meg.
SPCB

Respondent No. 5: Ms. Panchajanya Batra Singh, Adv. for
MoEF

Original Application No.186 of 2014

Present: Applicant : Mr. Vijay Panjwani, Adv.
Respondent No. 1: Mr. Ranjan Mukherjee, Ms. Aprajita
Mukherjee and Mr. Upendra Mishra, Advs.
Respondent No. 3: Mr. Tayenjam Momo Singh, Adv. for Meg.

SPCB
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Date and Orders of the Tribunal
Remarks
Item No.
05 to 07 The Learned Counsel appearing for the State of
Ma;g};:l’ Meghalaya submits that as far as the matter in relation to
s mining policy, issuance of guidelines, mining plan,

environmental restoration and regulatory regime and in
relation to prevention and control of pollution as well as
check on abatement of pollution, the Government has
taken up the matter with the Central Government. The
Joint Secretary of the Ministrty of Coal of Central
Government has decided to visit the site-:_i.n question as
well as to have deliberation with th8 ‘State Government

where upon the said mining plan would'be ﬁnbahzed and
="y

published. He prays for time for this purpose. The
hy §

.

counsel appearing for the MoEF as well as Cu iﬂ'[inistzy

submits that they would expedite the matter.s,

As far as the malftter in relatiq'_i'l:-.tn extéﬁ'ﬁl‘%ﬁxof date
for depositing of royalty along with enwronm' n’_f-}l-l charges
to - the Meghalaya Eﬁn\-‘ironméntal IR;sfére.li:ion Fund
(MERF},-isvconcerned, we permit thtlz roya'.]ty-to be paid by
1L5% sApril, 2016. However, we fg'_sp‘éciﬁca_lly decline to
extend the daﬂtje\ for transportation of the coal already
extracted. No coal in any form whatsoever shall be
permitted to be transported after 15 May, 2016 on which
date the entire remaining coal shall vest in the State
Government and shall be disposed of in accordance with
law subject to due protection and care for environment

and prevention of pollution resulting there from, either by

washing of coal or by transportation. We further direct
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that the following persons would be appointed as
Commissioners in addition of those already appointed who
will visit any part of the State of Meghalaya, particularly in
the areas where mining activity was being carried on
earlier and report thereto be submitted to the Tribunal, if
there is/was any illegal mining and or any illegal
transportation of coal in that area. All the following
Commissioners would be entitled to receive air fare from
the State Government in addition to the remuneration.
They would be entitled to the same remuneration that had
been fixed by the Tribunal earlier;..All the Commissioners
either from Delhi or from Shillong wou'iji' be entitled to

Rs. 35,000/ - for each visit in addition to the expenses that

to ensure

they would be incurred. It will be for thes 1

that Commissioners going from Delhi pare Ei:zrovided
transportation, lodging, and boardin?etc. intaddition to
their  remunecration. The tdﬁbwingl;'.-,.l_ are the
Commissionersi- : .. -
1. Mr. K. Krishna Kumar, Adv.<, 12
2. Mr. Abhinav Shrivastava, Adv. I. .__-
3. Mr. Rajneesh Chunni, Adwv. | )
4. Mr. Shantanu Bhowmick, Adv.
5. Mr. Sanjay Kumar Pandey, Adv.

The State Government in consultation with the
MoEF, shall submit a report within four weeks from today,
mentioning as to what steps they are proposing to take for
restoration of the environment and ecology, particularly
protection of waterbodies resulting from legal or illegal
mining, unscientific or unregulated mining that has taken

place in the previous years. For this purpose a committee
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i

I

is constituted.

The Secretary, MoEF shall be the Chairman of this
Committee of which the Chief Secretary, Meghalaya,
Secretary, Environment, Secretary Mining of the State of
Meghalaya as well as the Additional Secretary, Ministry of
Coal, Government of India would be the members.
Additional Secretary, MoEF shall be the Nodal Officer.
The report should positively be submitted within 4 weeks
to the Tribunal. The Committee would be at liberty to
engage any expert if necessary.

The Learned Counsel appearing for Meghalaya
submits that they are already in touch 1-Iwgth the NEHU,
Shillong. The Committee to submit the report before the
Tribunal within four weeks without fail. :Tﬁté team of
Commissioners shall consist of one learned ;Qpn}_@_issioner
from Delhi and one learned Commis'g;j}jner fmm 'S:hil_lcng.
All of them to/inform the learned counsel ap}jjff_,_ari_x;rg;‘- for the
State of Meghalaya of their visit. . o

With theiabove orders, this application _’_eils well as
the the Miscellaneous Applications stand disposed of.

The ‘State” Government shall file an independent
Status Report of compliance within four weeks. The High
Power Committee constituted above, shall also file its
report within a period of four weeks. Both these reports
shall be placed before the Tribunal for appropriate
direction under newly registered matters. All these
Original Application Nos.73 of 2014, Original Application
No. 13 of 2014 and Original Application No. 186 of 2014
stand disposed of.

This order will not affect the proceeding in any
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manner whatsoever pending in the case of Threat to Life

Arising Out of Coal Mining in South Garo Hills District Vs.

State of Meghalaya & Ors. in Original Application No.

110(Tuc) of 2012.

Liberty to the parties to move for clarification if

needed.

......................................... ,.CP
{Swatanter Kumar)
.......................................... JM
(M.S. Nambiar)

________________________ K Y IM
(Raghuvendra S. Rathore)
.......................................... JEM
(Prof. A.R. Yousuf)

............... USSR S SRR ..

(B.S. Sajwan)

6906



6907
107

EAMM@U%Q”%B,_A

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 73 OF 2014
(M.A. No. 400 of 2016 & M.A. No. 427 of 2016)
And

Original Application No. 13 of 2014
AND

Original Application No.186 of 2014

All Dimasa Students Union Dima Hasao Dist. Committee
Vs.
State of Meghalaya & Ors.
And
Impulse NGO Network Vs. State of Meghalaya & Ors.
And
Thomas Nongtdu & Anr. Vs. State of Meghalaya & Ors.

CORAM: HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE M.S. NAMBIAR, JUDICIAL MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Original Application No. 73 of 2014

Present: Amicus Curie:
Respondent No. 1: Mr. Ranjan Mukherjee, Ms. Aprajita
Mukherjee and Mr. Upendra Mishra, Advs.
Respandent No. 5: Mr. Rahul Pratap, Adv. for MoEF
Respondent No. 8 : Mr. Ardhendumauli Kumar Prasad, Adv.

and Mr. Pancshul Chandra, Advs.

Mr. Philemon Monghbi in-M.A. No. 427/2016
Mr. Subhro Sanyal and-Mr. P. Yobin, Advs.
in M.A. No. 400/2016

Original Application No. 13 of 2014

Present: Amicus Curie:
Respondent No. 1: Mr. Ranjan Mukherjee, Ms. Aprajita
Mukherjee and Mr. Upendra Mishra, Advs.
Respondent No. 2: Mr. Tayenjam Momeo Singh, Adv. for Meg.
SPCB
Respondent No. 5: Mr. Rahul Pratap, Adv. for MoEF
Original Application No.186 of 2014
Present: Applicant : Mr. Vijay Panjwani, Adv.
Respondent No. 1: Mr. Ranjan Mukherjee, Ms. Aprajita
K Mukherjee and Mr. Upendra Mishra, Advs.
Respondent No. 3: °~~ Mr. Tayenjam Momo Singh, Adv. for Meg.
SPCB
Date and Orders of the Tribunal
Remarks
Item Nos. | M.A. No. 400 of 2016 & M.A. No. 427 of 2016
03 to 05
We have heard the Learned counsel appearing for
May 10,
2016

the parties.
These Applications are dismissed as we see no

reason even to issue Notice.
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Accordingly, M.A. Nos. 400/2016 and 427/2016

stand disposed of without any order as to costs.

Original Application NO. 73 OF 2014,Original Application

No. 13 of 2014 and Original Application No.186 of 2014

Let the MoEF file status report of the meeting.

List these matters on 07t July, 2016. In the
meanwhile, the State of Meghalaya shall also place on
record the exact current quantity of coal and value thereof
including the status of the coal lying and mined anywhere
in the entire State of Meghalaya as o 013:April, 2015 and
the exact quantity of coal lying as ‘on I6th May, 2016
monthly status thereafter. The State will _ra,}_sgﬁ ‘submit its
proposal as to how the State shall deal with the coal that
is vested in the State primarily for the reas".{al'r:ils- that this
entire coal is illegally extracted coal.

The Tribunal will also pass apprc;priate ﬁiﬁé’étinns in
regard to the violators, the l.i,sl. of whichi has been
furnished by the State of Meghalaya. We dirz;,_ct the State

to also state the action taken against these violators.

.......................................... JM
(M.S. Nambiar)
.......................................... ,EM
(Prof. A.R. Yousuf)
.......................................... ,EM

(Bikram Singh Sajwan)

N,
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CA 5272/16 ) AH‘\\&UQ/G ﬂ,_t%\_g—"
L U S il aalllci AR
ITEM NO.14 COURT NO. 4 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No.5272/2016

KA HIMA NONGSTOIN LAND OWNERS, COAL Appellant(s)
TRADERS AND PRODUCERS ASSOCIATION

VERSUS

ALL DIMASA STUDENTS UNION, DIMA HASAO Respondent (s)
DISTRICT COMMITTEE AND ORS.

(With appln. (s) for permission to file additional documents and
stay and office report)

Date : 21/09/2016 This appeal was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE DIPAK MISRA
HON'BLE MR. JUSTICE C. NAGAPPAN
For Appellant(s) Mr. Vijay Hansaria, Sr. Adv.
Mr. H.S. Thangkhiew, Sr. Adv.
Mr. Philimon Nongbri, Adv.
Mr. A. Rohen Singh, Adv.
Mr. Ahanthem Henry, Adv.
Dr. Kailash Chand, AOR
For Respondent (s) Dr. B.P. Todi, Adv. Gen.

Mr. Ranjan Mukherjee, Adv.
Mr. Prithvi Pal, AOR

Mr. Nalin Kohli, Adv.
Mr. Prabhas Bajaj, Adv.
Mr. Ankit Roy, Adv.

Mr. P. Yobin, Adv.

Mr. Yoginder Handoo, AOR

Mr. Amit Kumar, Adv.

UPON hearing the counsel the Court made the following
ORDER
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Ca 5272/16

Issue notice.

Having heard counsel for the parties, it is directed
that the petitioners, as well as the respondents, who have
mined the coal, are permitted to transport the coal on
payment of royalty and other fees as fixed by the National
Green Tribunal (for short, 'the tribunal') and other relevant
status. The extracted coal can be transported from
1%t October, 2016 till 31°%® May, 2017. It is further directed

that no other extraction shall take place in the meantime.

The finding of the tribunal that the coal is vested
in the State on the ground that it is illegally extracted
coal, shall be adverted to at the time of final hearing.
The miners shall keep the accounts and if, ultimately, it is
held that the coal belongs to the State, they will refund the
amount with interest. The quantum of interest shall be
determined at the time of final hearing. Needless to say,
these observations have been made without prejudice to the
contentions to be raised by the learned counsel for the
parties. The tribunal can proceed with regard to the other

aspects which are pending before it.

(Chetan Kumar) (H.S. Parasher)
Court Master Court Master
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ITEM NO.51 COURT NO.6 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A. NO. 40667 of 2018 in Civil Appeal ©No(s). 5272/2016

KA HIMA NONGSTOIN LAND OWNERS,
COAL TRADERS AND PRODUCERS ASSOCIATION Appellant(s)

VERSUS

ALL DIMASA STUDENTS UNION,
DIMA HASAO DISTRICT COMMITTEE & ORS. Respondent (s)

Date : 28-03-2018 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE A.K. SIKRI
HON'BLE MR. JUSTICE ASHOK BHUSHAN

For Appellant(s) Mr. H.S. Thangkhiew, SR. Adv.
Mr. Phileman N., Adv.
Mr. Ahanthem Henry, Adv.
Mr. A. Rohan Singh, Adv,
Mr. Vivek Kumar, Adv.
Dr. Kailash Chand, AOR

For Respondent(s) Mr. Prithvi Pal, AOR

Mr. Yoginder Handoo, AOR
Mr. Nishant Kumar, Adv.

Mr. Shaurya Sahay, Adv.

Mr. Avijit Mani Tripathi, Adv.
Mr. Amit Kumar, AOR

Mr. Avijit Roy, AOR

Mr. Satish Kumar, AOR

Mr. Sanjai Kumar Pathak, Adv.
Ms. Prerna Kumari, Adv.

Mr. Gurmeet Singh Makker, AOR

Mr. Saurabh Sharma, Adv.

Mr. Ranjan Mukherjee, Adv.

UPON hearing the counsel the Court made the following
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ORDER

On 21.09.2016 this Court has passed the following order:
“Having heard counsel for the parties, it is directed that the
petitioners, as well as the respondents, who have mined the coal,
are permitted to transport the coal on payment of royalty and other
fees as fixed by the National Green Tribunal (for short, 'the
tribunal') and other relevant status. The extracted coal can be
transported from 1°* October, 2016 till 31°* May, 2017. It is further
directed that no other extraction shall take place in the meantime.

The finding of the tribunal that the coal is vested in the
State on the ground that it is illegally extracted coal, shall be
adverted to at the time of final hearing. The miners shall keep the
accounts and if, ultimately, it is held that the coal belongs to
the State, they will refund the amount with interest. The quantum
of interest shall be determined at the time of final hearing.
Needless to say, these observations have been made without
prejudice to the contentions to be raised by the learned counsel
for the parties. The tribunal can proceed with regard to the other
aspects which are pending before it.”

It is clear from the aforesaid order that though the
petitioner as well as the respondents were permitted to transport
the coal, already mined, on payment of royalty and other fee as
fixed by the National Green Tribunal, it was very categorically
directed that no further extraction of coal shall be allowed.

The State of Meghalaya has filed the instant application
wherein it is stated that approximately 5.00 lakhs MT of coal is
still 1lying on various places and time up to 31°* May, 2018 be
granted to transport the aforesaid coal. It is also stated that the
authorities are not allowing any illegal extraction of the coal.

Having regard to the averments made in the said applicatiocn,
we extend the time for transportation of the extracted quantity of
approximately 5.00 lakhs MT lying in various places in the State of

Meghalya, upto 31.05.2018 in the same terms and conditions as

contained in the order dated 21.09.2016. All attempts be made to
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transport the entire left over quantity during this period. It is
also made clear that no extraction of the coal shall be allowed by
anyone and the authorities shall ensure that this order is strictly
complied with. It shall also be ensured that while transporting the
aforesaid quantity of coal, it shall not lead to creation of any

type of pollution.
Interlocutory Application is disposed of.

(ASHWANI THAKUR) (MALA KUMARI SHARMA)
COURT MASTER (SH) COURT MASTER

Q .e)

6913



6914
114

Aw exy ee {4 F

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 110(Tuc)/2012
And

Original Application No. 73/2014
(M.A. No. 655/2016, M.A. No. 963/2016, M.A. No. 1051/2016, M.A. No.
285/2017, M.A. No. 961/2017, M.A. No. 1010/2017, M.A. No. 536/2018, M.A.
No. 537/2018,M.A. No. 549/2018, M.A. No. 550/2018, M.A. No. 551/2018, M.A.
No. 552/2018, M.A. No. 589/2018, M.A. No. 638/2018, M.A. No. 695/2018, M.A.
No. 738/2018, M.A. No. 790/2018, M.A. No. 1006/2018,
M.A. No. 1007/2018, M.A. No. 1008/2018 & M.A. No. 1214/2018)
And
Original Application No. 13/2014
And

Original Application No.186/2014
: And
Original Application No. 287/2017
IN THE MATTERS OF:

Threat to Life Arising Out of Coal Mining in South Garo Hills District
Vs.
State of Meghalaya &Ors.
And
All Dimasa Students Union Dima Hasao Dist. Committee
Vs.
State of Meghalaya &Ors.
And
Impulse NGO Network Vs. State of Meghalaya &Ors.
And
Thomas Nongtdu & Anr.Vs. State of Meghalaya &Ors.
And
R.K. Momin Vs. State of Meghalaya &Ors.

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON'’BLE DR. NAGIN NANDA, EXPERT MEMBER

Original Application No: 110{Tyc)/2012:

Present: Amicus Curie: Mr, Raj Panjwani, Sr. Adv, Mr, Aagney Sail, Adv.
Respondent No. 2: Mr. B. V. Niren and Mr. K. Mudgal, Advs.
MoEF&CC: Mr. Rahul Pratap, Adv.
Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv.
State of Meghalaya: Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee
and Mr. Daniel Stone Lyngdon, Advs.
CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.

Shashank Saxena, Adv.
Respondent nos. 4 & 5 Mr. P. Yobin and Mr. Saurabh Sharma, Advs.
Mr. Shuvodeep Roy and Mr. Vinayak Gupta,
Adv. for State of Assam
Original Application No. 73/2014:

Present: Amicus Curie: Mr. Raj Panjwani, Sr. Adv, Mr. Aagney Sail, Adv.
MoEF&CC: Mr. Rahul Pratap, Adv.
Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv.
State of Meghalaya: Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee

and Mr. Daniel Stone Lyngdon, Advs.

Mr. Raka Bijoy Phookan, Mr. Neha Tandon,

Advs. in M.A. Nos. 1006/2018 to 1008/2018
CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.

Shashank Saxena, Adv.

Mr. Mayank, Adv.

Mr. H. S. Thangkhiew, Sr. Adv., Mr. Philemn

Nongbri and Mr. A. Rohen Singh, Advs.

Mr. Shuvodeep Roy and Mr. Vinayak Gupta,

Adv. for State of Assam
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Original Application Ne. 13/2014:

Present: Amicus Curie: Mr. Raj Panjwani, Sr. Adv, Mr. Aagney Sail, Adv.
Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv.
State of Meghalaya: Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee
and Mr. Daniel Stone Lyngdon, Advs.
CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.

Shashank Saxena, Adv.
Original Application No.186/2014:

Present: Applicant:
Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv.
State of Meghalaya: Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee
and Mr. Daniel Stone Lyngdon, Advs.
CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.

Shashank Saxena, Adv.
Original Application No. 287/2017:

Present: Applicant: Mr. Yashpal Rangi, Adv. along with Mr. Hariom,
Adv.
MoEF&CC: Mr. Rahul Pratap, Adv.
Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv.
State of Meghalaya: Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee
and Mr. Daniel Stone Lyngdon, Advs.
CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.

Shashank Saxena, Adv.

Date and Orders of the Tribunal

Remarks

Item Nos. . ) . L
o6to10 | ! The proceedings in these matters were initiated

August 31, | initially before the then Bench of Guwahati High Court at
e Shillong on the basis of news item reports to the effect
that on 06.07.2012, 30 coal labourers were trapped
inside a coal tmine'at Nongalbibra in {}_‘lt‘ District of South
Garo Hijll gﬁd 15 6f them died i_ﬁ.v.idc the coal mine.
According td the news item, the :.izicideni: happened on
aecount of dack ofwsafety nérms. Vide order dated
10.12:2012 i, PIL (Suo'Moto) Number (SH) 3 of 2012, the
matter was dfrected to be transferred to this Tribunal.

2. The-- Tribunal -issued notice to the parties on
30.0iié013?f agc{ ?‘has ~b4e“'v'é;1, thereafter, dealing with the
matter since the last five years.

3. It will be appropriate if reference is made to some of
the orders passed.

4., On 17.04.2014, the Tribunal looked into the
validity of the rat-hole mining operation in the light of the

scientific studies and by way of interim direction, directed

as follows:
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Item Nos.
06 to 10

August 31,
2018

“Accordingly, while admitting the application, we
direct the Chief Secretary, Government of
Meghalaya and the Director General of Police,
State of Meghalaya to ensure that rat-hole
mining/illegal mining is stopped forthwith
thought-out the state of Meghalaya and any
illegal transport of coal shall not take place until
further orders passed by this Tribunal. The
Director General of Police, State of Meghalaya is
also directed to report to this Tribunal about the
compliance of the order by the next date of
hearing.”
S. After the above order was passed, the question was
as to what should happen to the already extracted
material. The Tribunal, vide order dated 09.06.2014,
permitted transportation of already extracted material
lying in open near the sites, subj_éét. to, the supervision
and directions of the Committee comprising of Director of
Mines, Meghalaya and other officers as per the said order.
The Committee was required to quant.if_‘l,?'i-]ie extracted
coal and its location and also to assess i"cs-':-\f:glpe_ The
Committee was | also to prescﬁ_b§ the '‘mode of
transportation. © The Committee was to fix two check-
points enroute transportation of the extracted coal from
the point of loading testhe pointiof destination. The issue
of restoration of damage. to the area ;eiifé’__éted by illegal
mining was taken up for considerafion on 01.08.2014
and the earlier constituted Committee was substituted to
ascertain ‘quantum-of extracted coal and to carry out
other functions.
6. On 07.10.2014, the Tribunal considered the reports
of the Committee and directed that check-posts be
established apart from setting up of royalty collection
counters. It was noted that 6.3 million tonnes of coal of

the value of Rs. 3078 crores was lying in the State and

the royalty assessed was Rs. 400 crores. The Tribunal
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Item Nos.
06 to 10

August 31,
2018

also directed making of a mining plan for scientific
mining. Direction was also issued on 26.11.2014 to
videograph the operations of the weigh bridges. Since
there were disputes about the quantum of coal which
could be permitted to be transported, the said issue was
directed to be gone into with the assistance of the
Committee on several occasions.

7. On 25.03.2015, it was noted that the State has
failed to check illegal mining and the violations. There
were no proper guidelines to check such illegal mining.
Joint reports of the inspection supported the.factum of
illegal mining. It was also noted that as. per Report of
Comptroller and Auditor General of India for the period
ending 31st March, 2013 under 07.5.18 o'E_GHa;i;')ter 7, the
invoice value of the coal was taken at Rs_._ 4850/— per
metric tonne. _‘Meghalaya Environ‘n;nt Protection and
Restoration Fund’ EMEPRF] was directed to be copstituted
to credit an a.rqg;ung- of royalty in e::{r':ess uf.R“*:,. 1260 per
metric tonne I:o'. ‘which the amaount of péﬁéltj_{'-recovered
from .illegal miner at t..hr_e_e_rjmc the current royalty rate
that is @' Rs. 2025 - qu to be credited. This was
applicable to 308 cas$es, registered by the State
Government. We_are informed that a sum of about Rs.
410 crore:e, kup to “31.05.2018 has been credited to this
account and deposited in a separate account. There was
also a direction on 30.03.2015 that the State Government
will collect 10% of the market Value_ of coal per metric
tonne in addition to the royalty and the said amount was
also be credited to the Meghalaya Environment Protection

and Restoration Fund.
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Item Nos.
6to 10

Aungust 31,
2018

8. On 31.03.2016, the Tribunal directed that except
for the coal already transported prior to 2016, the
remaining coal shall vest in the State and disposed of in
accordance with law and consistent with the norms of
environment. The State was to place a plan as to how the
coal vested in the State will be dealt with (Order dated
10.05.2016). On 02.01.2018, Restoration Plan filed
before this Tribunal on 03.10.2017 by the Ministry of
Environment, Forest and Climate Change was noted for
consideration.

9. On 18.01.2018, there was, again issue on un-
assessed coal lying at some places.

10. At this stage, we may note that fél'lb\i!.in_g issues are
pending before the Hon’ble Supreme Codr]_:-,'gr_._i_’__é_'ing out of
orders passed by this Tribunal:

w ] ..‘ i - U
i) Civil Appeal Nofs). 5272/2016 titled"as Ka Hima
i
Nongsm'in. Land Owners, [Coal ?'-‘:{gd_e_rs and

Producers Association Vs. All Dfma.é‘a_ Students
Union, Dimma Hasao District Camrﬁ?_i_t_'t_eﬁf' and Ors.
wherein following order was passed on:21.09.2016:

“Having heard counsel for the parties, it
is directed that the petitioriers, as well as
the respondents, who have mined the coal,
are .permitted to transport the coal on
payment of royalty and other fees as fixed
by the National Green Tribunal (for short,
‘the Tribunal’] and other relevant status.
The extracted coal can be transported from
1st October, 2016 till 31st May, 2017. It is
further directed that no other extraction
shall take place in the meantime.

The finding of the Tribunal that the coal
is vested in the State on the ground that it is
illegally extracted coal, shall be adverted to
at the time of final hearing. The miners
shall keep the accounts and if, ultimately, it
is held that the coal belongs to the State,
they will refund the amount with interest.
The quantum of interest shall be determined
at the time of final hearing. Needless to
say, these observations have been made
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without prejudice to the contentions to be
raised by the learned counsel for the
parties. The tribunal can proceed with
regard to the other aspects which are
pending before it.”

The above order shows that question whether coal
is vested in the State is to be gone into before the Hon’ble
Supreme Court.

Thereafter, on 28.03.2018, by the said order, time
for transporting already extracted coal was extended up

to 31.05.2018 but it was clear that no further extraction

shall be allowed.

ii) Civil Appeal Diary No. 3067/2018 titled as Lber
Laloo Vs. All Dimasa Students Ui:ufbry Dima Hasao
District Committee and Ors., raising Lhc question
whether ban on mining can be caﬁt‘iﬁ‘i_md. We are
informed that in the said matter, f.fl*\u: :."If_ssue of
mining plan has also been raisg:;_i_. W
11. We h_a.ve heard _.learned caul:i‘:;_,éls for -ﬂ:ﬁ;’;:jl_‘ parties
present hefore this Tribunal toda}__r. _.
12. Mr. Raj Panjwani, SenidE Aavocatc,- aﬁpcaring as
Amious- Curiae has suggesléd that in view of the orders
already passed from time to time, the issue of banning
rat-hole mining can—~be taken as final as far as this
Tribunal is concerned, subject to any orders which may
be passed in pending proceedings before the Hon’ble
Supreme Court. The issue of rehabilitation of the affected
victims and the affected areas can be finalized by issuing
an appropriate direction. Irrespective of ownership of the
already mined coal, a direction can be issued for
appointment of a receiver/custodian as no further

transportation is permissible after 31.05.2018 in view of
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orders of the Hon’ble Supreme Court. This can be
subjected to further orders of the Hon’ble Supreme Court.
We do not find any reason why this suggestion be not
accepted.

13. Accordingly, we direct that orders of ban of rat-hole
mining will continue, subject to further orders of the
Hon’ble Supreme Court. Ban of transportation of the
already mined material will also continue subject to
further orders of the Hon’ble Supreme Court. The State
of Meghalaya will be the receiver/custodian of the
available extracted coal as on ‘date, subject to further
orders of the Hon’ble Supreme Court. If'é;:j,_ly further coal
not so far recorded in the invcntm‘-y\lis available, a
separate inventory may be made and if it is found that the
extraction was illegal, royalty in terms of qlrder-s_ already
passed may also be collected. This nﬁy be determined by
the Secretary of Mining of the Statc-'l_:lf_":Megk__i_'aJ‘ayq,: While

one view is that thereds extracted epal and not accounted

| for, the other view put forward.that it isiresult of illegal

mining. This aspect may be'gone into by the'Secretary of
Mining, State of Meghalaya in :_1'11:& first instance. The
same be cross-checked by a joint team of representatives
of Central Pollution Control Board and Indian School of
Mines, Dhanbad.

14.  Only last question which remains is of restoration
of the environment and rehabilitation of the victims for
which funds are available. We are of the view that for this
task, it will appropriate that we constitute an
independent Committee. This Committee will be headed

by Justice B.P. Katoki, Former Judge of the Guwahati
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High Court with representatives from Central Pollution
Control Board and Indian School of Mines, Dhanbad.
15. The Committee will take the following steps:

o Take stock of all actions taken so far in this regard.

¢ Prepare time bound action plan to deal with the

issue and ensure its implementation.

16. The Committee may requisition services of such
technical experts as may be necessary and may also carry
out visits to sites whenever necessary. They will be
entitled to all logistic support for performing these
functions which shall be provided.under the directions of
the Chief Secretary, Meghalaya.
17.  The Committee may also sET ' uj; website for
receiving and giving information on subject..
18. The Committee may also invnlve: ediicational
institutions for awareness and feedb;g{ about results.
19.  All authorities concerned in the State of Meghalaya
shall cau_perate ‘and.coordinate with the C_aﬁﬂﬂi[tee. The
Committee can seck such technical assista-jice.?;ls may be
required from any relevant authority.
20. The Chief Secreta.ry, Meghalaya to provide all
facilities to said Committee to pc:rfdi‘fh its functions. The
Curn_mi.ttee may send its periodical reports to the Tribunal
by e-mail at filing.ngtivgmail.com.
21. The Committee may assume its charge within two
weeks from today. The Committee may prepare Action
Plan which shall have targets of ensuring compliance. It
may meet at such intervals as considered appropriate but
twice in every month and fix targets for compliance.

22. The Committee will be free to take up all incidental

6921



6922
122

issues. The Committee will be free to seek any further

Item Nos. ] : . . )
06 to 10 directions from this Tribunal by e-mail.
August 31, 23. The Chief Secretary of State of Meghalaya may
2018 ) ) . . .
determine remuneration of the Chairman in consultation
R

with him and the Chief Secretary of the State of
Meghalaya will also provide all logistic support including
security if needed for their proper functioning.

25. The Committee will be entitled to take the help of
the technical experts in execution of this order. The
Committee may frame its action plan for implementation
| within one month from today andsimplementation may be
completed within six months as far ‘as possible. The
> timelines may be laid down. A copy of the action plan
may be sent to this Tribunal by e-mail at
filing. ngt@gmail com. Thereafter, reports may be sent at
(g least once in two months. The Cmnm_it-t':cj'e;- méy also

assess the damage tothe environment as well as to the

individuals as‘already suggested in-the Repor't':"‘

27. The State of Meghalaya will make avéi!éﬁle all the
relevant records to the Committee for the purpose. The
State \;vil'i 'ﬁlso deterniine the remuneration to be paid to
the g-h'girma_n of the Commitfee in consultation with him
within one month from roday.

28. The Committee will be at liberty to take technical
assistance from any quarter which may be facilitated by
the State of Meghalaya. The Committee may also
supervise any issue arising out of
receivership/custodianship of the already extracted coal,

including any environmental issues which any arise out

of storage of the extracted material and the steps required
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R

to be taken for the purpose.

The Report of the Committee may be furnished to
this Tribunal by e-mail at filing.ngi@wgmail.com.

A copy of this order may be sent to all the
concerned authorities by e-mail for compliance.

All pending matters will stand disposed of in above
terms.

List for consideration of the Report on 06t March,

2019.

(Adarsh. ar Goel)
i
(Dr.Jawad ifT

10
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Aroecape b

Item Nos. 03 to 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.110(Tuc)/2012
WITH
Original Application No. 73/2014
WITH
Original Application No. 13/2014
WITH
Original Application No. 186/2014
WITH
Original Application No. 287/2017
WITH
Original Application No. 1054/2018

Threat to life arising out of coal mining in south Garo Hills district

b ; Applicant(s)
P Versus
s ---:§tate of Meghalaya& Ors. Respondent(s)
T WITH
B oAl Dimasa Students Union Dima Hasao Dist. Committee
o _ Applicant(s)
-~ | Versus
s, ,;.-1. State of Meghalayad Ors. Respondent(s)
“Impulse NGO Netwark ‘Applicant(s)
3 A Versus
- State of Meghalaya& Ors. Respondent(s)
'I;'-l:';.o'ma_'gf,_l\longtdu & Anr. Applicant(s)
< Versus
State of Meghalaya& Ors. Respondent(s)
WITH
R.K. Momin Applicant(s)
Versus
State of Meghalaya8 Ors. Respondent(s)
WITH

News item published in “Hindustan Times” dated 17.12.2018
“13 believed dead in Meghalaya illegal mine accident” by David
Laitphlang and Utpal Parashar, etc.”

Date of hearing: 11.04.2019
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CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Aagney Sail, Advocate for Amicus Curiae

For Respondent (s): Mr. Ranjan Mukherjee, Ms. Aprajita
Mukherjee, Mr. Upendra Mishra, Ms. Sneha
Kalifa and Ms. Rekha Bavshi, Advocates for
State of Meghalaya
Mr. Shuvodeep Roy and Mr. Vinayak Gupta,
Advocates for State of Assam
Mr. Tatenjam Momo Singh, Advocates for
Meghalaya State Pollution Control Board
Mr. Saurabh Sharma, Advocate for State C.
Committee
Mr. Shashank Saxena and Mr. Amritesh Raj,
Advocates for MOC

ORDER

0

ik I‘he matter has been put up in pursuance of order of this Tribunal

=8

W Vdated 04.01.2019, to consider the report submitted by the Committee

~",-,:' in pursuance of the said order.
o

[ V-

s, 28 The “pfoceedings were initiated-in this matter to take remedial action

“agaill??;t.: u_nscientii‘;c ' iRfa.L._:_ Hole" Mining of _coal in the State of
L-.: g\fleghz;dq;(a. The Triblma_l_'c:l__.ji_r_t_:cted stopping of such illegal mining and
| _:er'af.'x;sportaﬁjq.:u__it of i]légélly mined malterial by an eérlicr order.
Hm\r't:vei:, the same' a‘i;nt'iritie'd. This led to further direction, including
creation of ‘Mgggaqlaya Envirenment Protection and Restoration Fund’
(MEPR Fund) .tc_}.bt: recovered from law violators for restoration of
environment. A sum of Rs. 410 Crores has been credited to the said
fund. On the subject of restoration of the damage to the environment
and rehabilitation of victims, the Tribunal directed constitution of a

Committee headed by a former Judge of Gauhati High Court vide

order dated 31.08.2018.
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The Committee gave its report on 02.01.2019 which was considered
on 04.01.2019. The report was furnished after undertaking spot
inspections, reviewing and analyzing the ground situation and
preparing an action plan. The report of the Committee noted that the
problem was continuing since 1991 but no steps were taken to
remedy the quality of water in the affected areas or to impound the
vehicles ar}d equipment used for illegal mining. Mining was being
done with the help of cranes and other equipment. More than 2712
trucks were seized for illegal transportation. Illegal mining was
conﬂa‘i::iﬁ‘ig without adopting safety measures. A tragic incident dated
: ilT-i-S_._"l_Q',ZOIS was widely published wherein 15 workers were trapped

and are reported to have died. The power plants and cement plants

~were encouraging coal mining activities. There was huge damage to

~ the environment as a result of illegal activities. The Committee

o - v A
recommended various steps to prevent and remedy the situation.
—d /
F |

. The Tz;v.bu_nal accepted thefepcrt and directed-that action be taken

¢ for ﬂ}egalfmmmg on “Pollliter Pays” principle, apart from prosecution

' orother acti..lohsl._The Tribunal also directed the State of Meghalaya to

| &
}

deposit ta surnof"Rs 100 'C‘rorle:s. as an interim measure for
rest;)rtﬁ{::iun--:aj,?_ '-"th environment, which could be recovered from the
violators of law, :ijtllcluding_ thc colluding officers of the Government.
The Tribunal also suggested for consideration of the Committee
measures to deal with the vehicles involved in illegal activities, to

identify victims and to take mitigation measures.

Further report dated 31.03.2019 received vide e-mail dated
06.04.2019 has been put up for consideration today. The report has

chapters on introduction, ‘gist of deliberations of proceedings’ held by
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the Committee, ‘extent of implementation of action plan’ and finally
‘request for releasing of a sum of Rs. 96.59 Lakh from the MEPR

Fund’ for purchase of six vehicles, mounted with water tanks.

6. We approve the proposal of the Committee. The said amount may be

released for the purpose mentioned by the Committee.

7. We have noted from the report that four persons died on 11.03.2019
in East Jaintia Hills District and the State was directed to take

remedial action. The Committee also noted as follows:

.\ “From the aforesaid admitted position, it is, therefore,
evident that despite the order passed by the Hon’ble
Supreme Court preohibiting transportdtion. of coal, such
transportation is going on which has not been stopped by
the authorities for the reasons best known to them. As
reported in various newspapers, illegal coal mining
activities are alse going on despite the ban by the Hon’ble
NGT”

%

8. It wz'f-s‘j also noted that nqdig'i_tal display boards'ﬁave been installed in
the ‘.:'"S,ub-DivisiDu%il;._: DiStrigt _and State ~headquarters/capital,
A _ﬂisPIa‘jz;j'lgg the quality af water in the respectivé areas for information

“ofithe general public. &5

| &

9. “’cd]fﬁ!(:t Chief St:(fl'"t"t-:ll'}f St -.S.tate to i‘ortl’i“fi'fﬁ take remedial
mea'si.;t;'cs in‘-f“lh:;éjig}atter. Learmed @oumnsel for the State submits that
the above issués_ ‘\.-vi]l be duly dealt with and a compliance report filed
before the Committee within two weeks which may be considered by
the Committee on the next date which we are informed is 25.04.2019.
The Committee may consider the matter and pass further

orders/recommendations.

10. The Committee may consider requiring a foolproof mechanism to be

adopted for effective action against transportation of illegally mined
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coal such as electronic manifest system for regulating movement of
vehicles and issuance of challans. The Committee may also consider
requiring audit of the sources of coal acquired by the power

generation and cement plants in the State of Meghalaya.

The report dated 31.03.2019 is disposed of.

Put up for further consideration as and when necessary or in August,

2019.

\ ) s
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y 'GOVERNMENT OF MEGHALAYA

! DEPARTMENT OF FORESTS AND ENVIRONMENT N EX O~ Qﬁ f% q

OFFICE OF — -
THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS : MEGHALAYA
& HEAD OF FOREST FORCE
§ ] £ - [t:\
No. MFG.39/87/NGT (C)/ Vol.-Vll/ § 6’45*— ‘(1 68 Dated shillong, the & July, 2019

From: Shri H. C. Chaudhary, IFS
Addl. Principal Chief Conservator of Forests (Planning, Development and Legal
Matters), Government of Meghalaya, Shillong
EAAAAA
To: 1.  The Managing Director top ¢ 10
Adhunik Cements Limited
Thangskai, East Jaintia Hills District, Meghalaya
(Email: Pradhan. Bhabagrahi@dalmiabharat.com)

2. The Managing Director
Amrit Cements Limited
Umiaoer Village, Elaka Rymbai, East Jaintia Hills District, Meghalaya
(Email: sriagarwal@yahoo.co.in)

3. The Managing Director
Cosmos Cement Limited
Village Salang, Elaka Rymbai, East Jaintia Hills District, Meghalaya

4. The Managing Director
Goldstone Cements Limited f
Village Musiang Lamare (01d) East Jaintia Hills District, Meghalaya §

5. The Managing Directer
Green Valley Industries Limited
Village- Nongsning, P.O. Chiehruphi
East Jaintia Hills District, Meghalaya

6. The Managing Director
Hills Cement Company Limited
Village Mynkree, East Jaintia Hills District, Meghalaya

7. The Managing Director
Jaintia Cements Limited
Manbha Passah Building, Jowai, West Jaintia Hills District, Meghalaya
(Email: aproc@rediffmail.com)

8. The Managing Director .
jUD Cements Limited
Wabhiajer (Narpuh), East Jaintia Hills District, Meghalaya

O The Managing Director
Mawmluh Cherra Cements Limited
Taxation Building, Near Raj Bhawan,
Shillong - 793001, Meghalaya
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10. The Managing Director
Megatech Engineers Limited
East Jaintia Hills District, Meghalaya

}/ The Managing Director

Meghalaya Cements Limited J
Lumshnong, Shillong - Agartala - Sabrum Road, Thangskai,
East Jaintia Hills District, Meghalaya

12. The Managing Director/ Chief Executive Officer
RNB Cements (P) Limited
Umiam, Ri-Bhoi District, Meghalaya

13. The Managing Director/ Chief Executive Officer
Star Cement Limited B Pt
Lumshnong, East Jaintia Hills District, Meghalaya
(Email: lumshnong@starcement.co.in)

14. The Managing Director/ Chief Executive Officer
Star Cement Meghalaya Limited
Lumshnong, East Jaintia Hills District, Meghalaya
(Email: lumshnong@starcement.co.in)

15. The Managing Director
Virgo Cements Limited
Damas, East Garo Hills District, Meghalaya

16. The Managing Director
CM]Breweries Limited
Ferndale Complex; GM]. House, Block 111,
Keating Road, Shillong, Meghalaya 793001,

17. The Managing Director
Maithan Alloys Limited
Export Promotion Industrial Park (EPIP), Byrnihat,
Ri-Bhoi District, Meghalaya 783 101

18. The Managing Director ;
Sree Sakambari Ferro Alloys Pvt. Ltd.
Village Riwiang, Branch Post Office Sienduli,
West Khasi Hills District, Meghalaya 793 119

19. The Managing Director/ Chief Executive Officer
Shyam Century Ferrous Limited
Export Promotion Industrial Park (EPLP), Raj Bagan, Byrnihat,
Ri-Bhoi District, Meghalaya 793 101

Sylvan House, Lawer Lachumicre
Shillong 793001

Phone: 91 364 2220414
Fax: 91 364 2504068
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20. The Managing Director
Meghalaya Power Limited
Lumshnong, East Jaintia Hills District, Meghalaya

Sub: Request to attend a Sitting of a Committee constituted by the Hon'ble National Green
Tribunal (NGT) under Chairmanship of Hon’ble Mr. Justice B.P. Katakey, Former Judge,
Guwabhati High Court on 23 July, 2019.

Sir/Madam,

With reference to above-mentioned subject, it is stated that the Hon’ble National Green
Tribunal {(NGT), Principal Bench, New Delhi by order dated 31st.August, 2018 in the 0.A. No. 110
(Twc) / 2012 in the matter of Threat to Life Arising.Qut of €oal Mining in South Garo Hills District
Vs State of Meghalaya & Ors. and other connected matters, constituted a Committee headed by
Hon'’ble Justice B.P. Katakey, Former Judge, Guwahati High Court to take stock of all actions taken
so far for restoration of environment and rehabilitation of victims of coal mining in this State and

to prepare time bound action plan to deal with the above issue and ensure its implementation.

The said Committee in its fifteenth Sitting held at Shillong on 28.06.2019 noted that the
Hon'ble NGT in order dated 04.01.2019 directed the Committee to undertake resource (coal)
audit of Meghalaya Power Limited and Star Cement Limited to ascertain the legitimate
procurement of coal and its source. In ¢compliance, the Central Pollution Control Board (CPCB)
prepared a report. The Committee, after examination of the report advised the CPCB to update
the same by incorporating year-wise details of cement and/or power produced by these plants
to ascertain and satisfy that the quantity of coal stated to be procured by these plants from legal
resources since imposition of ban ‘on’coal mining in the State in April 2014 was sufficient to

produce reported guantity of cement and/or power by each of these plants.

The Committee further noted that the Hon'ble NGT in their order dated 11.04.2019
directed the Committee to undertake audit of the sources of coal acquired by all the thermal
power plants and cement factories in the State. The Committee in its twelfth Sitting held on
25.04.2019 directed the CPCB to undertake resource (coal) audit of each power plant and
cement factory in the State in a format prepared by the Committee.

The representative of the CPCB in fourteenth Sitting of the Committee held on 03.06.2019
informed that due to non-receipt of requisite information from the cement and power plants in

the State, it has not been possible for them to complete the resource (coal) audit of these plants.

The Committee noted that the year-wise details of coal reported to be purchased from

legal sources is already available in the report submitted to the Committee by the CPCB.

Sylvan House, Lower Lachumiere VE Y Phone: 91 364 2220414
Shiliong 793001 "%ﬂ Fax: 91 364 2504068
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Information on the clinker and power produced by some of these plants are also available in
their annual reports, a copy of which is available in the public domain. From a perusal of these
information prima facie it appears that the quantity of coal reported to be procured by some of
these plants was grossly insufficient to produce reported quantity of cement and/or power by
these plants. The gap has, in all probability, been met by illegally mined coal. The same, if found
to be true, has not only resulted in gross violation of the orders of the Hon'ble NGT and the

Hon'ble Supreme Court but has also resulted in enormous loss of revenue to the State.

To have a preliminary assessment of illegally sourced coal, if any, used by any of these
plants/factories after ban on mining of coal was imposed by the Hon'ble NGT in April, 2014, the
Commiittee in the said Sitting held on 28.06.2019 directed that the Managing Directors/Chief
Executive Officers of all cement factories and thermal power plants in the State shall depute
their duly authorised representative(s) to remain present before the Committee in its Sitting to
be held on 23.07.2019 and produce before the Committee, along with supporting documentary

evidence, the following information / documents:

(i)  Year-wise details of clinker and/or power produced since imposition of ban on coal

mining in the State in April 2014;

(i) Year-wise details of coal and/or any other alternate fuel procured since imposition of ban

on coal mining in the State in April 2014;

(ili) Year-wise details of the quantity of cement/clinker on which transport subsidy, if any, has
been claimed by the plant since imposition of ban on coal mining in the State in April
2014; '

(iv) A copy of annual report for each of the years since imposition of ban on coal mining in the
State ;

(v) Average estimated quantity of coal and/or any other alternate fuel(s) required to produce

one tonne of clinker and / or one unit (kwh) of power; and

(vi) A copy of Detailed Project Reports (DPRs) submitted to the Bank(s) / Financial

Institution(s) to obtain loan for establishment /expansion/modernisation of the plant.

Accordingly, you are requested to depute a duly authorised representative(s) to remain
present before the Committee in its Sitting to be held on 23.07.2019 at 10.00 AM onwards in the
Conference Hall at Office of the Principal Chief Conservator of Forests and Head of Forest Force
(HoFF), Sylvan House, Lower Lachumiere, Shillong 793 001 and produce before the Committee,

along with supperting documentary evidence, the afore-mentioned information/documents.

Sylvan House, Lower Lachumicre Phone: 91 364 2220414
Shillong 793001 '~%‘| Fax: 91 364 2504068
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This is for your information and necessary action.

Yours faithfully,

(

(H C Chaudhary, IFS)
Addl. Principal Chief Conservator of Forests (Planning,
Development and Legal Matters)
(E-mail: harishcc@yahoo.com)

Memo No. MFG.39/87/NGT (C)/ Vol.- Vil Dated Shillong, the  July, 2019
Copy to:
1. The Principal Secretary to thie. Government of Meghalaya, Forests and Environment

Department, Shillong for information.

Addl. Principal Chief Conservator of Forests
(Planning, Development and Legal Matters)

Sylvan House, Lower Lachumiere AN Phone: 91 364 2220414
Shillong 793001 ‘%l Fax: 91 364 2504068
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Mazbooti ka bharosa...hamesha

Date: 22.07.2019

To,

Shri H.C. Choudhary, IFS,

Additional Principal Chief Conservator of Forests,
(Planning, Development and Legal Matters),
Government of Meghalaya,

Shillong.

Subject: Your letter dated 08.07.2019.

Dear Sir,

We are in receipt of the above letter and would like to inform you that :-

a. In the recent judgment issued by the Hon’ble Supreme Court, it is clearly
stated that violation, if any, of the Mines and Minerals {Development and
Regulation) Act 1957 should be dealt with in accordance with Section 21
of Mines and Minerals (Development and Regulation) Act 1957 by the -
State Goverriment in accordance with law.

b. The Hon’ble Supreme Court had also brought in various scope for the
Committee as referred in your letter and hence, there is a need to re-look
into the matter being carried out by way of the letter issued.

We, therefore, request you to kindly set this matter aside as the samie is also |
done by other Government department/agencies.

Thanking you,

Yours Faithfully,
For Meghalaya Cements Limited,

w C‘&AM'_".

(R.K. Pareek)
President

"
"

Sales & Marketing Office : Kolkata : Registered Dffica :

Mega Plaza, 4th Floor,Christian Bast BE:77, Salt Lake Gity Vitage: Thangsiai, .0, & PS. Lumshnong :
G.S. Road, Guwahati - 781 005 Sector-1, Kolkata - 700 064 District * Easl Jamnlia Hits, Meghataya, PIN: 793210
Ted. : 0361 2345421/22/23, Fax : 0361 2345419 Tel. 1 033 2334 0666 / 0004 Tal | Q655 276324 363 ) 364

E-mai : guwahatiffiopcam in Fax : 033 2334 0505 Faa - 03855 218307

Web : www topcem.in [ E-mail : kotata@topcer.in E-mai : meghalayafjiapoem in

HELPLINE NO ; 18001233666
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A‘HM (XULE &‘[ﬂi}!ﬂb
GOVERNMENT OF MEGHALAYA j/

DEPARTMENT QOF FORESTS AND ENVIRONMENT A AT

OFFICE OF 124 %1-\()
S

THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS : MEGHALAYA
& HEAD OF FOREST FORCE

B
No. MEG.39/87/NGT (C)/ Vol-Vill/ M W& % — /g Dated Shillong, the 7/ August. 2019

I'rom:

To:

9.

10.

11.

12

Shri H. C. Chaudbhary, IFS
Addl. Principal Chief Conservator of Farests (Planning, Development and Legal
Matters), Government of Meghalaya, Shillong

Prof. Ashok K. Singh
Indian School of Mines, IIT -[SM, Dhanbad

Dr. Shantanu Kumar Dutta
Addl. Director, Central Pollution Control, Regional Directorate Shillong
Nongthynimai, Shillong Meghalaya 793014

Professor O.P. Singh
Bepartment of Environmental Studjes,
North Fastern Hill University. Shillong 793002

The Addl Chief Secretary to the Government of Meghalaya
Home (Police) Department, Shillong

The Director General of Police
Government of Meghalaya, Shillong

The Principal Secretary to the Government of Meghalaya
Public Health Engincering Department, Shillong

The-Commiissioner and Secretary to the Government of Meghalaya
Mining and Geology Department, Shillong

The Secretary to the Government of Meghalaya
Health Department, Shillong

The Chairman
Meghalaya State Pollntion Control Board
Arden, Lummpyngad, Shillong seghalaya 793014

The Addl. Director General of Forests {Central)

North Eastern Regional Office e
Ministry of Environment, Forest and Climate Change, Government of India ..—"
Law-U-Sib, Lumbaltngen, Near M.T.C. Woarkshop, Shillong 793021

The Addl. Director General of Police (L & O0/TAP/SB/ Border)
Government of Meghalaya, Palice Headquarters, Shillong

The Principal chief Conservator of Forests (Climate Change, Research &

Training,
Forests and Environinent Department,

Government ot Meghalaya, Shillong
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13. The Chief Executive Officer
The Meghalaya State Compensatory Afforestation Fund Management and
Planning Authority (CAMPA)
Sylvan House, Shillong

14, The Director
North Eastern Space Applications Centre (NESAC)
Department ot Space, Government of India
Umiam, District- Ri-Bhoi, Meghalaya

15. The Regional Director
Central Pollution Contral, Regional Directorate Shillong

Nongthymmai, Shillong, Meghalaya 793014

16. Mr. Manjunatha C, 1FS
Secretary to the Government of Meghalaya,
Mining & Geology Department, Shillong

17. Smti P. L. Lawai, MCS
Joint Secretary to the Government of Meghalaya,
Mining & Geology Department

18. Shri. N. Bhattacharjee,
Chairman
State level Expert Appraisal Committee (SEAC), Meghalaya

19. The Director .
Directorate of Mineral Resources, Government of Meghalaya
Risa Colony, Malki, Shillong, Meghalaya 793014

20. The Director
Directorate of Health Services (Mi), Government of Meghalaya, Shillong

"~

21. The Director
Directorate of Employment and Craftsman Training, Government of Meghalaya

22. The ChiefEngineer .
Public Health Engineering Department, Government of Meghalaya

23. Dr.Aman Warr
Joint Director
Directorate of Health Services (M), Government of Meghalaya, Shillong

24. Mr.}.H. Nengnong
Member Secretary
Meghalaya State Pollution Control Board, Shillong

25. Shri P.Ch. Marak,
Mining Engineer,

Sylvan House, Lower Lachumiere T ; .- Phone: 91 364 2220414
Shillong 79300t F Fax: 91 364 2504068
\



26.

27.

28.

29,

30,

31.

32.
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LVP]

Directorate of Mineral Resources,
Government of Meghalaya. Shillong

Shri M. Somorjit Singh, Scientist
North Eastern Space Application Centre
Umiam, District- Ri-Bhoi, Meghalaya.

Dr. H. Tynsong, Scientist D

North Eastern Regional Oflice
Mimstry of Environment, Forest and Climate Change, Government of India

Law-U-Sib, Lumbatngenm, Near M.T.C. Workshop, Shillong 793021

Mr. A. Saxena
Chief Executive Qfficer
Growdiesel Ventures Ltd, Dethi

Shri M. Koireng
Growdiesel Ventures Ltd., Delhi

Mr. G. S. Sah,
Assistant General Manager
Meghalaya Mineral Development Corpaoration Ltd, Shillong

Mr, M. Passah
Sub-Divisional Officer, Public Health Engineering Department,
Rural Water Supply Division, Khlichriat

Mr. OP. Lamare
North Eastern Ifill University, Shillong, Meghalaya

Sub: Record of Minutes of Proceedings of the First Day of Sixteenth Sitting of the Committee
constirutea by the Hon'bie National Green Tribunal (NGT) under Chatrmanship of
Hon'ble Mr. Justice B.P. Katakay, Former Judge, Guwahati High Court held at Shillong on
2204 uly, 2019.

Sir/Madam,

With reference to above-mentioned subject it is stated that a copy of the record of

minutes of proceedings of the First Day of Sixteenth Sitting of the Committee constituted by

the Hon'ble National Green Tribuna! (NGT) under Chairmanship of Hon'ble Mr. Justice B.P.
Katakey, Former Judge, Guwahati High Court held on 2274 July, 2019 at 09.00 AM onward in

Conference Hall at office of the Principal Chief Conservator of Forests & Head of Forest

Force, Sylvan House, Lower Lachumiere, Shillong is enclosed herewith for your information

and necessary actions as indicated therein.

Shillong 79300}

Fuax: 91 364 2504068

Syivan House, Lower Lachumiora RN . Phone: 91 364 2220414
\ E /
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This is for favour of your kind information and necessary action.

Yours faithfully,

e ———
_"—‘-

Encl:; As stated above. "’;ﬁ;f‘“f

(H C Chaudhary, IFS)
Addl. Principal Chief Conservator of Forests (Planning,
Development and Legal Matters)
(e-mail id- harishcc@yahoo.com)

Memo No. MFG.39/87 /NGT (C)/ Vol.-VIl/ Dated Shillong, the  August, 2019
Copy to:

1. The Principal Secrctary to the Government of Meghalaya, Forests and Environment
Department, Shillong along with a copy of the said minutes of proceeding for favour of his
information. /

Addl. Principal Chief Conservator of Forests
(Planning, Development and Legal Matters)

Shilleng 793001 1 Fax: 91 364 7504063

C

Sylvim House, Lower Lachumicre @ 4 Phone: 91 364 2220414
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QUORI

HON'BLE MR. JUSTICE BROJENDRA PRASAD KATAKLY,
FORMER JUDGE, GAUHATTHIGH COURT, GUWAHATI

PROF. ASHOK K. SINGH, MEMBER
REPRESENTATIVE FROM INDIAN SCHOOL OF MINES, DHANRAD
BT (ISM), DIHANBAD (B26004)

(Email 1d. singhashok0707@gmail.com)

DRCSHANTANU KUMAR DU A, ADDITIONAL DIRECTOR

REPRESENTATIVE OF CENTRAL FULLUTION CONTROL BOARD
(Email id: shantimncpeb@pmail.com)

1y THE MATTER QF

Threat to Lite Avising Out uf Coal Mining in Seuth Garo Hills District

-y

The Siate ot Meghalaya & Ors.
And other connected matters

PRESENT

Brobtw: Posingh

sttt ot Hnvrosine i) Studies,
Krihe fablent 1l Uiifversaty

Fpasth il upslnglmehu@gmml,conr

Mr, CP Mdrak S
PrinGipal Seveetary, Gopernmin taf Meghalaya
& Princgwi Chigl “Canservator of Fommr & HuFF 8
- Charrman, Meghulaya Staté Pollution Conitrol Banrd
- Geversmencof Meghialaya
Emoll 1w spmarak@gmaitcony, poifmeghdbgosiicos,
megspnl b redifmail.com

My T. Bk b‘ar_.‘b!S .

Commmssioner & 5 Secrtary  to he. Government. ol
Meghalaya, Minng & Goology: Depsrtanat,

Tanii! 1K, dkhar 201 Bgacant

My Ihungplub; IPS

Pirvayeiesal of Polce L& 02 TAl 55,’ Hordirr):
Hawee | Pobise ) Departiment Goverament of Megnalsya
Fopwail wd! rgp.tup-nicg\ﬂtguy.]n

Mi, 8.5, Rhurmawphlaag (FS

Prinemal Chiel Conservutorol Forests

(Glunate y hange. Rowcm-h&‘r‘nnnmg)

Forest & Bnvieomiens Dept, Govprnmenit of Meghubiys
Eaail . pecfmeghccrandi@gmailtom

Payge 1 of 26
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Mr. H.C. Chaudhary, IFS

Addinonay Princtpal Chief Conservstar of  Farests,
UNannngg Devetuporeni and Legal Matters), Governmen
ul Meinabivi,

Erwilbul hamshec@lhyahogcony

Mr. M. B K Reddy, IFS

Chuef Exccutive Officer, Meghalaya State CAMPA
Farest & Envirnnment Dcpar‘[mt‘m
Government-of Meghalaye

Errutid 16 mudiyabala L B&@ynhon com

M7 koA Khieya

Commisstuner Custam: (#)

OMe of thy Commissioner Sf Cuscoms
Email 1d: cusshge@gmadl cam

-M:m I ;R_.: Kﬁa_r—-kongor;

Deputy Commissfonur .
Office ofthe Commissioner af Ea¥igms
Fmait i cnsshge@gmailcom

Di. Mangunstha C1ES

Secretary. to the:Governnient oo Me'ghlw-u Hmmg &
Geology Duparunem

Emall id- manu2020@gnmaylcopr

MEULIWC By, INS -
LumnnnumnMT‘!”fhhp{)qﬂ

Gevernnwut ol Meghitigs, Transport Oepurtivant,
Hmall w: ingry;faruel@gmall.cam.

Shri. N. Bhattacharjee
ChitiPman

* State Level Export. Appraisal Cammittee, Mughalaya

Emaflid; umtmrﬂunnﬁmm

MP P, L NCRYT

Birecrur

“North Eagtin Space Applicitans Centre {NESAC)
Mi.'ghilnya

Ema i director@nesacgoy. iy’

‘MeM: Somorjit Singh

Norih bastern Spais Applcstsastentng [NESAG)
Meghanin )
Envnt ur. Anmady O @y maisotd

Mr. B. Hujong, MCS

Divector

Direcrorate of Employmentand Craftsmen Trauung

Emall ididectmig@gmail.com, bhupeshhajong@gmaltcom
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M M. SO T vnpdoh

Direvor

regtorate ul Mineral Resources
Government of Meghaluya -
Emiafl - msalyngdoh@g il com

DA Wiy,

famy Directup
S(BHS My, Meghalayn
-Email 1 amanwarr@gmail.con

Mri). . Nengnong, 'MemW'Sccmury
Meghulaya State Pallugon Control Bourd, Shilung
Enmadb - megspeb @ ced | mattum '

Dr:7. Changsai

Regianal l‘eﬂun;EcﬁLra.t"l?ullm‘_ir'fn-(ii'l'il[ITD!‘:’QQGF'@L
Hegronal !J:remme:ﬂumrRn‘;x;-'shuu_mg' o
Fermiwi] 1¢: zehangsancpcbing i

‘M1, A Saxena
Chiel Executive Difices
Grovdlesel Ventures Lid,,
Enailid: ven@growdieselcomn

MrMKaireng,
Grc_:wdigsel-'?.t_!llfilm_i‘:ligd.‘: .
Email i&_:f:iriic_liulknlmng’?:a@gmgﬂgc_om ;

M K D rahikdar

Chuel Bugineor; Public Heatth Enpitting Dépariméin
Goyerniem of Meghalayn

Bl fd:_scphamm@phmuum

Or 3l Tynsong Seiennist v,
Mindstry of Enviconmient & Forests & CE,

‘Norih Eastern Reglonal Otfice, Shillong.

’Enu’:ilxﬁ[tih.tyfmo?i_&@gtﬁaiﬂ. ’

Mre A Ch Marak

\eectur; ;

Mirectorute of Higher & Tichaicat Edtuearion [DIITE)
Directorate ul Sehoo) Educinionsnd 'l'.im-.'tqr(lissl;}
Government of Meghaiaya: '
Emailid achmarak@gmatl.com

M. G, 8, Sah

Asyistint General Magager )
egliakaya Minoral Devalopnerit UrpoYatan Lid.
Rttt mmidcitd shydtgaafLean

Fage 3 of 26
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My M. Passah

Suly - Divistugnil QUicer

Pubbi el Engaeerng: Suby - divisinn, Kbfiehrat
Email wl: sdophekhilichnat@uioud.cam

Mr. O, P. Lamare
North ~ Eastern HIl Unijversity
Meghuluya

Erall fd: mavettsun@gmail.coar

At the outset, Mc €. P. Marak, IFS, Principal Secrotary to tie Guvemiment of Meghalaya,
Forest:& Environmest Department & Principal Chil Conservator of Forvsts & Head of Forest
‘Forus ‘Meghalays, welcomed the Hon'ble Chairperson, Members of the Comrmittee. Special
tmetmes, Sewor OfTeials of the Stara Government and thar. officers preseat.

1 Ruwitrw iof KOG “@ken, b ‘camply - with directinnsi1ssued by, the: Commiited (n Hs Lirst
Spect Sittng held pn 12.07 2015,

D Review. of actiona taken I comply wal dmections asoed by flie: Cammiter, m. ns
: Faurteenth.and Fifteanid Siitings b on U306.2019 and 28,06.2019 respectively.
3 Review ofthaexlsting mechanism for exisecise of poavors vonlerred on the Stite Lindar Siib
- section:(S) of Secrion Z1:of the Mines anil Minerits (Developmens und Regulation | Ast;
1957 w recover illegally rafsed minernls or cost {mong.with royalty, taxes et} thiereof;
4. Review: of stans of unplementation of Rules, il wy, framed in_ exercise of powers
canfkrred on the Staxe Governmunt under Seetlon 23 € of the Mines and Minerals
(Bevelapment aod Ragulatinn) At 1957 fer preventing lilgnl miming. trnsjpartation and

storage of minerais

2 Pespentation by a representaove of M/ Growaliese] Viantures Lonited an:a pion pruyect

hamolatesd iy thept Jur reclamation o wne yuanrmg Kilermetre wod mine draisoge effectsd

% Poge 4:0f 26
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stroteh of Umkram: stream in Suchen willage, Fast anton Hiits hsiricl by using AUmioscre
Carlytie Boulders and Algny

Figal presentation by North Eastern Space Appltcatian-Centre (NESAC). Umiam on o stidy:
assigned ta thuni on mapping and anglpeis of coal mining affecied arsas |s Eagr and West
lamda Hitls Districts:

Cansfderation o3 report dated 18:07.2019 from the Superintendent of Potice, East Jainti
Hills District on & News ropony. tiled ~Youdh folls down. imestone shafl, .rescue on”
sppeacad inLli' Jureal n'aii'y H Ighland dated 1+ uly, 2019

Siteraction . with Cystrmais and ofbor famborg..of Meghakya Stare Coordinaston
Committee of Gonl: Gwners Miners, Exponers, Transporers and:Dedivrs Forum,

Aty othir madter (8} o by raiviest with peimissiog of Hie Cliair

AGENDA [TEMNO. |
M T.. Dkiar. IAS; Comml.monvr and ‘Secrecary- to-the Gon.mmnm ol Meghalaya;: Mtning
ard: Gealogy’ Departiment: stotes Sial v Comminge in its Arst specsil sitting held
Shnhms on 12.07.2019 10 have preliminary discussions oo directions issued by thee
Hon'ble Supreme Court v Judgment dated 03.07.2019 in Civil Appeal No; 10720 of 2018
imahe muetsr of Suite uf Meghataya wersws All Dinags Student Unton, Dima-Hasea. Dixericy
Cammittee’ &' D and:vather: Sopnned matiers directed hin {6 provide - -certain

infarmatian and- d.ua.lmlmts 4o:the Consnitee vAthin {sn tayx These infonitating wnd |

docmmmu ure: regulmd Hy-(he Commitnée 10 formulate o mechanisny (or trudiportatiun
and weigh.mam of assessed>xogl in Maghalaya: as has been direcied. by thy Hon'ble
Supremu Court m: thru;n_l i uglg_mcnf.

The:Commissionar and Sacrccary To:the Govornment ol Megliabyyw, MJnlnar ad.

Geology Deparr.mgnzmm that Lh-.- mrurmauun and documontrsuugm by Ure Corimittun

sre bélng compiled ngd: will -beprovided o the Commijttee during the next day of this.

Strung tobe hield on 23:07.2019.

The Committee hoowpts the.algre-tiesloned. requust and: directs the Commigiianer
ahd’ Secremy o the: Gaversiniany of ‘Meghniayn, Mining und Geolugy Deparument to

.,prm-ldn the afureonmn(!onud Fformavars  and documents o the Comthitttée tn
23,07, 2019 withouat fwL

. Page 8 26
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Mo LW lngry, IAS, Cumnusstaner Transpart, Governmeny of Meglialays makes x similar
rofquaest w dllow him Ll 's-iilmu Ive anlnroiston fvlaung o weghihiridges solght fmam
Trnsparg Depnrtmum un. 2307, ’Ul‘i The Lamimittiee igeenis the afore- -ManUomcad

Tequast .aud directy the Cumimissianee Transpont 0 peovide the  afore-mentioned

inforination to: mercommlm‘ee ol 23 07.2019without fail,

The: Committes in s firs special Sitiug held on' 12.07.2019 noted thay the Hon'ble:
Supreme téruri A0, puri 179, of the [udpment dated 03.07.2019 in the Crvil Appeal Ne..

1ono uf!u 18 it thie matter ur.s::uo al Meyhalayn trsus Al brmam Student. 'Umun. D:ma— ;
Haggu mslrni Cummu:[w iulﬂ DOrs dnet other conneeted mattery directed the State af.
Mauh.nlayn Yo transfer an Amoont-of RE 100 Croies frim the Meghilaya Endironment

Protestion-and. Restaration:Fund: (MEPRF}.to the Central Pollutivn Control Board (CPCB).
The. Cmnaymmm the snd Specral Sitdng: ditected the Comrmysstonerand Secretary 1o the
Governmentof Meghalaya. Minsig and. Ueology’ Departinen! tu-traisfer an- nityot of fls.
00 Crores toithe CHCR wiphin' wie. wiek aiid sohaifs 3 Fenory 1o the Lommitter b this
:-S"itung;;hiﬁ‘hg;h‘al'd;tdday;ﬁn 22:67;1&1 x

The: Ragiomﬂ b‘msztc)r. North Bustern Dic verarnte, CPCB-Shillong stutes: that. so-far
lhe =aid, amoum. of R mo wrore has not been received by, tie CPCB, Tha Commiitree

‘therelore: directs - the Commisstoner and Secrotary to. the Government of Meghaiaya,

.Mmmg and: beology Department to tmnster the xafd amaunt of R 100 erone infavourof
thie L‘enmi Pn!imzmn 5% onlml Board {CPCB] willitnione week and submita. report Juile
Commititee o 65 nest. suumu Tt heid a1 Shillong o 14082019

S

The Addl: Principal | Chiel Conservator ! Forests APannmy, Deveiupmint sid gl

:Mmers} Gavernment 0l Ml.glmhya place: before the Committev s Report on. s vimc 1o

‘West: Yirg’mm USA oy csearyh’ of apprupriste coal muning techuology for the Staute of
‘Hcghn!ajw reml\ml by Bt from. Wr. Songit Kunw ‘Bagrodin, Oirccmu Muhacos| Tresing.
‘PrivateLibited. The Coni mittee takuth-e Snnd oa remid.

A% per the’ Repodt, n " Séptamber 2008 o digh level dalegation conssstuay of Me

jT’lmo!hy Daltiot: Hnra‘ Dcputy Chief Minister; Me: Paul | Lyngdah, Minister of Urbap Affairs

My Bunkupar M.:Ssar. Mmum;r of Miving and Geology: Mr Alchandt'r Latao Hek;: Muﬂsu:r
vil Pubﬂc Hmlﬂv Mr lfﬂtrv: S;mgm.: Uashamentary Secretary, Me :\r'mutm Sam. 1A% mc

f‘umrrumoncr .’md Secryary - the bivesmmeni Mughalugi, Mihing and Guuiog,yf'
Dcmnman and Mr P;.- e Sinsan DRhar, Managmg Director w! the Mughalaya : Hinaral"

Page'8.ol 26
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Davélopment Cocporation Linvted vixited the West ¥irginia in USA to experience in real

‘ife :situation - the sinilardes of the Iandscupe. geology and coa) deposits botwern’

H:ghahyuvand West Vlrmnm A0 pet scquainied w ik the Appleeation of the highwall

mmm;, technnligy 10 Wiesi v Frid USA snd w d:nuss thi possibilities of lmrm(an-[n;g

thix wcﬂnologyvlu the: E_-l.dtt: o Mngluﬂ::,a

The Ddegauon also wistted the factary of Terex SHM ocated s Beckley WV at about

1og, km south of Charfeston WVY. 1he capital of Wes) Virginu The Tervx SHM, ax.pwer the:

wgis] Repait, s the. wasdt leaderif maiiu tacturtng oChighwail wining reclinology.

.iMi'"S‘e‘mail -’Kilr}'fm":ﬂ:;gr'\xlrl in d-ié’rléf ﬂmed 18, D-ZZQ?"T addressed . (-the: ﬁ&dl.
Prncipal ‘Ghiel Cunzuwamr ut Forexts™ ;Plamung Devilopment: and  Legal. Matters),
‘Government ¢f Meghalayy stated that o capy. af the said FEparL s mudy Doer:

saubmitted: tpthu Guwmment of'ueghaluyu tn N(msmbeu 2008,

-Tha'-'cqmnmuakuim dir Commussioner and Secretacy we- the. 'Gumnmunl' uf

;&ldm\alﬁw. Hrbln;. wud Goology Hepurmoat “tha guemun, il ady, iaken G-t
TGoveriunest:of: ngwhvu an. the-saut BEport may:be 1atiiig o4y tve-Commaties i iy
- nent Sim;m,hc-_;h,eld;ar Shlii,ong,on; 14:02:2019."Iq caze ng- dectdion ,gxn=chegmfd.ﬁépgn
‘b ey eake by the Svate Gavernimiont s, for the saim may-bie takoound {ftimasedifo
e Cariayitle b 64 Sl 1o 16 beld st Shilking on 14,08 2049

The' d\ddL Prmmp.al Chipr Conseevator of Furests (Hlanmug, Develupment and Logal
\lntwrs} ‘Government: nf Mn:gn«hya intormd ‘the Comnnttes that decision af theton'ble
NGT anm w‘{ﬁ:mmmndahun of the Commites that entire expesnditure of R 19, wsou;
(rupees ninsteen’ Takh mnetqgn ‘Mousand’ Nve handred) only to be incurred on e pilot
nyoject. Iurmulated by M/s. Trihltar Impex Jaternational for treatment ol acdic waterny
strenin‘at Ryrobaliaving cupredt pb ol 35 and: ‘estimated Alow.of abivul 100 <120 MLD Ly
using: mlmralg_m_m:imutnu}r may be wet fram the Meghalaya Environment Proteadon
mdaummimrﬁ’umt (MEPRF] i» stillawailed. The Cammittee notes the same,

! Kharkangor, Bepuq, ‘Camiptissioner 1 office of the Comnussionar of Gustorms:
Shmﬁnl faformed s Gommittee: that us perthe Directarste General: of Forelgn Trade
{BGETY Ratification No. ﬁBIZQ% 1552020 dated’ 84:06; L0135, sspoet uf voatite Banygladesh
mrrzugh Land Custann Stations in Méghatava rcqmrw Hiree sty O mandutory documents
9% {U Bill of Ladimy/- Avrway Bill/ Lorry Recept/ Railway Recerpt 7 Postal Recetp; (1)
gpmmgr,x:m__mymgg,nuﬂ ;{qu;ng Last, and (n!} Shippiny iy il of !;xptm._- Asgpgr tha

= Hage 7 01 26
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Centrol ‘Baard of Jatirrat Taxes amd Custnms (ERIC) Circular No. 91/2015-Cuy datet]
12012015, separawe.Commarcial fnvalee & Puclins List can also be aeenpred,

Mr. SR Xharkengor Mither states Ut \n tefma of 2 decision twken ¢uring whe joint
-Giroup cfvc_us;mmrh(eblmﬁ botwodn [fdin and Bangisdest, a Car Pacs is also required. io
e issued to truchs ‘onyng SXpart runugmeent 1o Bangladesh. For the purpose of
srpuring’ hat corna transactun varue o waid, a copy of the Levter of Credit (WoG)
Assued by: the Bank'is alsy! btmined frim e exporter 16 cixe uf any doulit wn neture-or
valvation of the. goods s par the (.ustuuu Valution (Devérmination of Value of Bxpart
4 (.nodx] Ruiles; 20072 Prnper Ol'ﬂnur fminy call Toradditdunal dovuments from an explirtar

M R Khurhnngor»ﬁmhar wated that-ln terms of para 1.23 of the Forvign Trade
Policy; 201572020, consgmmients of luems: meant for export are not {o be vdrhbeld/
fdntuynd fur apy ressan by, uny agency of Lentral/ State Government. However: In e3xe of
Jpaj:lﬁc lmlusenoe. actlon'can be tkan: under Section 113 (d] of the Customs Acx which
{s applisabla To: any: noudsn;mmpted 16 ha u).porled or brought within the limic of any
,\tustum ares: for (ha purpose: ot humg exparted, contrury to any prohibitdon imposed by
it under Hig Custams Act: ot any ether i lor the:cune befny i force

Mr. LR Kiwarkuiypsy ahsia Stares (hat U cod sednt [ur export throgglf Land
“Costom: Suuons ly Hd\ghnmya Brrives at Cuxtdins Ared lor dearances aftar cibssing
‘Dicectocate.of Mineral Resqurces: UDMR] check: ‘gatesand on passiag thraugh: designatad:
‘weighbridges. There is no plovision under the:Custams AcL 1962 cr the Foveiga Trade
"[uwupmw, & Regibatfon) Act, 1992 for Customs to dscertain the tegal odgln: of goods
Inteaded for ﬁrpan. The doaumetitdtiung presented by the exporter Le Shipping’ Bill/ 8ilt

aof ﬁt:mrt mquirus the exporter Ut doclare that 4l particulars givon therein are troe aid
comect, The: Wﬂﬂ BUEZ B of Bxport bus @ Meid for declsrt ug (the Styte of Orgin of tig
guads.

Mr. R Kharkongor placm! Befare the Comimtitse a statomont cupiyining Mmoot
wine detalls’of conl exparied t0: Bungladiosds der Aprfl 2014 Dirougl seven Land Custam
Stiung in anghauya Vit B;ghmou [Sonill Gaen Hulls Distirct] Bholngan] [East Khagi
Hikx: Dtstrlct] Borsura fbmuh ‘West Khase Hills: Uistrict], Da:u (\West Gamo Hith Owsdre),
Dawk) West l:_lm,tm Jli]ls, :D_tm'lct)».,. Ghnmpnm [South Garo Hills Diswict) and
Mifiendrigan- (West Garo Hill Disteict). The same (s taken oat record

The Committee anar proituinary vxailiinaton ulthe sa statement ghsmwved that
s per-the sald Starement total 13,239,073 mernc tonnes of toal in 5,392,134 truck load was
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exported to the' Bangladesh since the ban on mt hole coal inining was tmposed by the
Hon‘tle NGT In Apri) 2014. The Catnumittee also vhserves that during the months of Apil
2014 and Apri) 2018 avernge quunty of engl transparted by a truckload through
Ghasuapans Land Custon: Stating % foxs thay ane (13 metne tonne. The quanmy of coal
‘exported by euch truck, (oad: fram the . Ghasvapara Land Custom Swsiion during those

nianchy is subsmndally, iower than the average quantity of about 9.00 MT coal exparted.

by each truck: during all othur manihy

It-Was’alae Anted: by Mr LR Khariaingor that about 40.preresnt of coal exparted 1y
Bmghdushduring dmﬂid period from e seven Land Custnn Stocions bas arginated
from the. Meshnlayl.'l‘homahﬂ:m 20 pergent coal has unginated from Hhatsn,

' The Cainmites after ewilod Sraminagion of the matter directs. the Commissioner
‘of: Cu!tnm, ‘Shillpng to pravide: follotving lnformatian to the Committes within ten (10

sdi}'#ﬂ

[1] Hm:hvwixedmﬂs of name & el eddress of the: exporter and Sauree of Grigin for
wach comsignmant ol the.coai whieh was allowed 10 be exparted 1o the: Bungladosh
from each of: the seven hand Custoi Stations in Moglislays since bign on rat hole
-caaluinlrig & Meghalays wais ioposed by the Horble NGT G ApriL 2014,

Sl Actual: ‘guaniity and truckioad ul Lot allowed (0 Ihe exported to the Bangldish
dlmu,gh Ghmnpm“a L Gustom Suuan duning the moaths-af April 2014 and
'zauz

{sii) !n case ‘quontity ggxd truck loads glven i the =id statement for the Ghasunparn
Land Custom Staddnﬁr*tlm manthy of Aprif- 2014 and April: 2018.are carvect, the
teagons for. It ‘belog much [ower thian-the ayer 'uge quantity of coal exported bm
truck load during sl ochermanths

(W) Decailsaf the Land Custom Swtiony ot the Ind-Bhuran Horder through, which. the
coal: orisfnaﬂn;; 157 Bhutan i alfowed 1o enter and transit through India while. {tx
EXPOTT ! aunmdum

[ Monl‘frwk!dml&m e & tull aggirees of the expute; for vach -consigeawent of
dm’s’tﬁ'v.'@h‘lclf“was alluwvd 1 i gl Toiadt Uricugh Indie whde jts w&pun g
B:mglndm thmush essen ‘Land Kuxzymy Stauen an India:Biwtan Border unct' te
ban an rat lmlecml mlningin Megbalaya was inposed by the Hou'bfe NGT in- April
2014
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The Commitee alse tireets the Commissioner and Secratury 1o the Gavernment of
Meghalaya, Minlng 4rid Geology Departenent 1o provide o the Cummitiee month>wise
detdls of name & fulf address uf the exporer fur cach cansignment of the coal oﬁginaung
from:the Meghalaya allowed 10 bt Sxparted la the bangladuh from each of the: alare-
detoned suver Land. Custom:Stationd in the Swte -srnice the b.m on rdt hale. coal mmlng
w Me;,ha]ayu wasimpused by the Hoo'bie NGT in April 2014

Dr Ma.ruunazha L, n~$. Secrvinry a the Laverimen of Meghalaya, Miping. and Geuingy
{'epnmngnt Suted thet 3 dectsion (o saction and-release an acoun( of' R, 18:50,000/- in

\lavuur afﬂm Dy;m:y Commissianer, South Garo Hills district for paymant of ex-gratia. @'
Re: I.OO.Q{R}% the next of kin of each of 14 (fourteen) coal mine worksrs. whio died while:
o kjng ln an. iﬁequ coal mife: 1y Southi GGaso: Hills district In 201 2-and: &R 56 500 CER
;[ﬁ\nﬁ) coal: ‘ming.workery Avho were ijured fn the suid acctdent 13 likely.to by. taken by the-
*Sthh& Gaverumani: shortly, ‘He Murthir semced thae in response ta. 3 ‘notice lovidng:
applicatiogs for pnymem of ex<gracia published (o local Dailivs i camplionce of a.

direetion Issued: by this’ Cammiiree, Lommissioner aud Secretary. 1o the Government uf

‘Merihajaya, Mintog and Gediogy DeiRctine received agmlicatians from next of K df
(mn‘} persons wﬁq Tiad aAllégedly g in coal rininy relnted accidenis, Vemﬂy of the.
‘clsims: inade’ In ‘these applicationg is- Ml being examined by the respective Deputy

Commmissipmes: .

Tfm Cammittees diracts the Gomnussianor. anyd:-Secretary w. the: Governman( e

ilay, mnina and: Gedlogy Degmrmient to expedity deitsian on payinant: ul wx-gratia:
o ﬂmaf KInaf. tim ufum«mmt{cmed Pensing wivo died I seadents felating ta, Hlegal coal
‘lﬂﬁ‘ﬂ:&u and’ o the permm whg suﬂ'ﬂred Injuries in"such Sccidants A repost oo the tme

may he subsitted to the: Comumite in 1ts pext Sittng to beheld ot Shillong an. 14082019

b A Muniugatha €, 1FS: Secretany o the Government of Meghalaya, Minlugiand'céo]'ogy

Depsrtoont-states that an 20.06. 2019 aq amuunt of Rs, 9697 lakh has been. roteased in
tavoyr- the' Duputy. Lommueunics Yasy T Hilb Disieit from e Meghatayps
l-m'lronmnt Protecuon and RA‘:SIU".IH(IJ! Fund (MEPKF) for purchise ol six vehldey,
niourud, tﬁfﬂz weler tankers, o< has béen approved by the Hon'ble Natiniial Grien

Tribupal: tw ts order dared 11.04.2019,

'l‘bc-'Commtune 'd)’i‘dﬁi the Comupisstoner gud Secretary to thc Governatent of

Megbal.mq. Mmhu; nnd Gueuligy Uepattaent tw obttin frodi the Deputy Commiszionet,
East jatatia Hills Disudet o Utllsation Corificate (UG '} forthe said Jihaunt blosy witls 3
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repartion e of thise vulicles il place the szme befory e Commitée 1 its next Shting
b held st Shillang on 1404.2919

PrHatyunatha €. IFS, Sectitary @ e Govemmeni ol Seghataga, Miding and Gealony

Hepargodut stites thil -ar 9907 201y 4 miscting wus hibd uides vhairmanship ‘of thy
commssner. and Secrsary to: the Guvermment of ﬁrsﬁﬂmm Mimng 4ng Geolagy
Beparunent to review the progresy. madis (i devefoping a coal mimng surveallance systeoy
as directed by this Commitee (i ts Twelfth Sftting held-at on 25.04.20 19. During the said
meeting, the Djrectorof Minecal: Resatireos réported that out ol the 12 (twelve) check
gutes of tha -'Mmlag-'& Geology Deparunant, CCTV Lagerys of Hnly 5 theck pates pre
mnm:mh;h&f{.(hﬁnj:;cﬁnckfj}mq-,lﬁm st finve Beet innsiied. but the m:m::nﬁ
prwsmntly ot Tusicaidng anidizn 4 nirises, CCTV, Ghmeras have At tieen nazaliod, dus, o leck
rInFEStEuctury in Ui chuck gates. e urdter stated ihut diriing the saie smeeilug ihe
fﬁllo&viqg'ﬂ'ecmnns wene ik

Hy  The Transport ﬁwmem;md:ﬁmcmr::u( Muineral Risttucces (o share ot fist o)
CCTY: camesirs nstalled, o the Cespective waighbridges/ . checi gatws of their
Department iwith the|Hrwtor General ol Pultcs

W) The Director 57 Minéral Resdurces 10 ensure ‘iifvmédinte repait of all nod:
fiinctional CCTV.cumaras and ta cakis staps to yequire the Infrastructure decessary
éc'fnsﬂhﬂomF'mfmmcmm the remaining check gatos.

(i) The. Digectar of Mineril ‘Ruxourres 1q Bka pecosyary axliun to (wposition the
cumess: $9-33 0 CaPY e e fegitragion numher of tnicks at the uek: the from
side ol the rudks (3 Tamerss in, all) and to positioi one cimera for recorting the
top-afthe tuiks 5o s to hel;; the itentification ul the nature of cunsignment,

fiv} Td-.quwdg-thg-xiumge.cumcymf _iheréﬂfl‘;)(;=’nmm‘ez-as 6 T8, Ench chisck nttv"wdii
Rave 4 Aimbers &1 hard dowe tor recordiag ard'stanag SFCETV foutage far.ane
ot Bithe Dirocturite of Minéra) Resturees (MR wil tike fecessary etion 1
pirchalsis 67T hird defie fur all Zhieck ites

(v} To.examine the possibliity "("r‘ﬁf;ﬁl‘.ﬁtﬁgﬁl%;iﬂ’m& hdnt dise o ensure feterition: gl
daza for at least one year.

(v} The Mining andtamlugy Department will e wiih:¢ he:Public Works Depurunent

(Roads) ot constructinn .o sduitional. tones/fay -bays 10 fectlitate checklng o

trucks - passifg Wirough e desyuated check: gutes/ sweighibridges of DMR/
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ITANSPOrL GEPACTMPAL idmile Gjnre ut Qi Te idgdd e §i iales may e priornised

Basud .LIW_ rhut Whimy o tavtin hmaded BY & 3artedi syeighft RPN

;:vu;» The DGP shall: uistire that rurks.: pass through the chieck gares for videa reviding:
e the régistration d imber and oonsignMent.

{Izuiiij Far tie presem. ‘the duta.of neuuu-mon Aumber. ol trucks recurded by Transport
Depnrtmum Wik be atilised: tay BMR for montering purpases i those vheck gatas
‘avhere: the CCTV: CAmumE are ft:m Sunetimal /notinstatled.

{ix)  The Mining: ang: Geology' Pepartment. will: cxploce:the: posslbnm of installing:
mph‘snmmd $EHNOErY 35 A 1o tern ieasurey.

Tire:Commrtee nates that i epmpllsige dlillretiahy 1eued: yithe Hon'hle NGT. by
“Order dntt:d 104,201, ‘e Lummnm vy aaIith Ses e i an: 25:04:2019 ispued:
several directiony wenjube Bételtafany provention ot Hlbgstns mngand trang oTaton
Gl pite coal in-Maghalays, Mafority of thesetrections ricrtied i pary. {5) ol the Record of
‘Minures of the ‘suid: Sitting have: ot bveu mp;pmmféd‘w Tar The: comrruwu mrrufom
dirvcts.the Commisstoner and: Secm Yorane: Guvernment: of. Meghaldyn, Minlng und:
~Geolegy Depanmm to sulbit 2 TEpOIT o yratus o 1mp;emenmnon -of eoch of these
-dinscrionsin  next Sitlag ofithe Commiliteq 191 e hﬂ{talshﬂbna an' 14.08.2019.

W D mn;maﬁm C-Jts. Secratary: to -ty Governmeiu, if: Méghnlayd, Mintig wad: Geulogy

nwammmtm that’ Mvase datasrecalved fron. the:MSPEB e thcy Of wargrcis: 15

WA pnlluted stmms u'the State-mra: baing. dtzplayed in_owa Dlgaml'mspiay Boards

installed at sm:remg Thie géngers for insllanon of sidufar Boards at the Hesdquanecy of

lll timmal mmmg aﬂt'clui !th“'- tli-f sudbdiv m«un m the State h‘a‘u been Naalived and

thi urdes§ for supply ul‘unc:-umtwra Arnese Boardy e lavair of she siceessful brlgerix
aempassusd: slinrdv

Tie Gommiune;ﬁlmcts thr: '&a‘m'mamj'o;}mr any 'Sdtrulm'v tothe vaemmanl Nl
tbchuullty tSl tenwarst po!]un:d rivers and streams; of thcse Bourds ar ht.-adquaners nfall"
GHTE xm‘nlng affected districts amd sub-divisions In'Sate, L the curtiest |nd 1wt
RPN mmtnmmmze within one: aiGpt.

11 The Director of, Mineral Resourees, Government of: Ml:gbﬁlayn states that ch'!lll’ng ofal) g
requisite uumt:m— of bore hesles fur: preparytion of o Umlomml Rapml and Pewatbiliy
N Keport.for 1 sq.- fmt ared In- Kmmhnac ‘&dlum g i hu' Jaintia Hills DLtA has becn.

[
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tompleted. The sumples cottecten durmng ke arifing fave Seen sent (o the Ceareal Mine

Plasning and Design Inshtute Limeten [LAFD1, Unantzad {or WBYSIS,

The Committee dlntcls the Comunisibner and Secretsry to_the Government of
Meghalaya, Mlﬁiqg_; and Guolagy Bemmmmc tg espediie tbe preparation of Geologicdl
Repore, Feasibility Beportaad Bnvlrontsat Iiubtirtror thesaidarcas: A reporton current
Viatus of preparstion of. thess Roports, aloag with 2 definlte, tmeframe for complation
thercal, shall be iifmated to We Commitnee in iy naxt Sa¥ing toitio held at Skillang o
14,08.2019.

Prol O.P, Singh of Departmist of Eiwironmautal Studies, North Fasted HilF University
(,M:NU) made a2 presuntation o4’ the ivack: for. peatraitzationof. And Mine Deain (A.MD)

f‘mnmminatod wirtar; of yoms wilkvted stremms 16 svstl Mg areas.in-Bast Jumts WD

virtrict by constnuenon al apen limeaws tranmets asag tocatly aviladlo imestone and
arbeemittent wetands uatog logsi qasi planis

During: tha! pressutanioii the Conimitres notes Hidl tine ko formattes of 8 protscdve
layer oo outer sucface of the timestone, efichency ol the. imestons bed tu anhiance quality
of water raduely cedlicss. Dise o the abérve process édled armouring, limestarie bes I
required. to be' periadically regenorvtid: either by addition of freshi Himestone or by
hreaking of thie existing jumps of i(mestne svnflable Iri such Bed.ta crénte new sipicn
During’ the presentidiun nummluu alsu motis-that imestane avalable in soowe ol the
areas tn East Jaintia Hifl dh:rict ‘cantainy h:giumlphuf canvent; Such’ limmt.mn. IT ueed 4o
weatment ol ANDY ‘affected: water, . resulls 16 releasy: of! sulphurle acid. resultlog in
naduetion i overall efMciefty ut e Tt The 'Committew by, nutes thal e projuc
mynhes introduction ef Veriver gfmn W At rally does nat Ry (0 the State Thaogh
the Vedvar grasy has Desetr wied 1o abiboumw thie stowf) gigers wling the higtnvay g et s the
Narth Eastern Region. impect of the. wd grass an tﬁ'& Jocal ecolugy 1ssuill ankeoww, The
suine, needs 1o be assessed through u;mmj!ﬁffefm&y; The Ghnn‘niihnﬂ;eﬂiem{‘?wfﬂ&me’
Prof. 0. P. Strigh'to nesess (cwilility ¥ wve'any. other native spocies of grasy in pleos o the
vettver graes in sidh projecs.

The Commitiae abm tdviws Prat: O,P. Siigh taprepare & dotaited. protucal nad yer-
wiixe (ol ~estimatés for usa of the abole technalogy foc. treatment ol AMD contumingted

stream. The:protocol snd the cost astimates. may specificiily firovids for use of nestare

with tow sulpfiur content and sypendiiune: to de taoarred on peciudic reluvenation of
limestune bedx.
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. Manjumatha ¢, Irs; Scrotary .te Hie Government of Megnalaya, Forests and
Enviranmént Department smles that diectsion dar the praposls: Rubmitted by the Principal
Chief Coaseirvargr of Forests 8 RoPt for. peyment of $itilng: few-to GITicial membery of. the
Commilttee: and variguy EXpOr invitel W attead mwungs ol the Comomitien:ind 1o
enhance.the rates of monthly homorarfum pagable to the:Charrman of this Commictee are
utill under constdersifon of the Gavernment

The Committee: dindcts the Principa) Secretary to; me»covemment of Moghalaya,
Forests and Eavirenmenr. Departméent i expedite - décsiangn: thesald proposals and
SULBAIE 2 TUpOr D the Committad in I3 Howt SUg 0t hidhd ot Shilighgon 14082019,

The Chairman, Meghalaya State Palistign Contra) Hoard {MhPCE] suates thul agreenmonts
between the MSPCB- apd the Coundil af Sctendfic and: Industiial ‘Rasogrely- Central
institite of Mining and Fual Rewea rch (CHRCIMFOR), Blianbad far two studivs. pamely:
{1} Technology davelopmens: tur: teiispant af actif“inine’; Wotv for- 115 réuge did 2ufe
disposai; and UJJ Sctentific lgvestgunions o - manmug uulgn ane supervt.dan ul
contrafled: hlhsttng to: permaneully. anniliace sl the abandoned: and illega) race hotes
mines in:ehne State of Meghatga wers sigied 0o 28062019 TTie MSBCH has aluo relentyrd
the amount of - ‘puymisnt of RS, §0.0a.000/- ((rupees’ filty. lakh)anly and R 475,000
(rupees raurtuen Takdy - ‘soventy. five thaum::; anjy pfnyabie o “the cssznmn
rewqetwyrnr these studies by an ncoount payee chogue dited 18:07.2059;

‘Fhe Commytme girects the:Channman: MSFCH: Lo-rnsuee Iy beth tnese studies are-

oxecuted a3 per the seheddfe: The tmmqum Airther dlrbm thye Chatrmin, MSPCE: w
subinir moathily reports tu the- Cnmmmm m prpgressanade i :mpsmmmlnn of these

a0 X

srudiey, f

Thw Chairman, MSRCH states that sfver scrutiny. of, s st ol snners: deslers und

ynnnsporters of ceal cecmred irom ne wihce of the Directuc ol Mineral Hesouraos it was

observed: that {t contains inly- the commutiention addrnstes J( thase fuiters. dediers snd’

‘ransporters:but. does not contalp.: the jocation of miptes tindor operatian by. it uf thege
miners, He: !urther Stutes thidt the Bispea- has consiilted the quatter witli thelr Standing
Counsel who has- gwen his opidton it the: - maﬂbr thu_,p._, urpose of Toltizdng -acdon
aganst the'defaulting mime ower, the loand needs to_carry:qul inspectian of ifis nilries
and collect samplas of the trade efffuent Yischarged By that mine: Including the samplo of
the water of the receiving water budy whe're sucy Armle effiuent & dischisrged, in onder lu
sscertaln. thac the discharged: eMuent does: ot meet e prescribed: sandard and s

pallutes the receives water hody. He : further stores thau I pursyant o the above:
. Page 14 of 26
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mentioned opmsn of the Lenal Counsel, the Roary h‘h %7"1'2!" ity the DJM'JWW ut
Mineral thaurmr 10 aixy flirmash the lr.wuuo of mlsex undcr aperain hy Uie mmculm
fistod miners so a5 ta ehable the Mstid jo: EHITY 0L mgpectdn: foe: miurmng Tusther
necessary actfons as per ow The Board hux, dbsg. xaught -informauon from: the Jisud
Mineey with respect to the: locatan of mines : aperited by, tom 1 the State..

The Commyttee. nétes that establidhmeniand naeration oftiy veal: it Meghiifage
requires prior wonsen Fram Nu' MSP{‘B g&mlt-r Secciuu 25 ;:t Water, (f‘rwmmun bl
Lontrob of Pollution] Act, 1974 1 js.an Almitted pn::[ttan Ahat all- ol tines i the State
have been established and operared without oheaining prweconsent fram {he Board The

awhers of sll these mines are therrfore. Hable 10:be, punshed uniler Sedtitn 4t.0f the -

Wargep [Pn&'mnun und Contr| ol Pﬂi!uuuuj Agt, t97~| ﬁn aunwnwn;mn 0{ mmu At

the said Act, without 3 need L establish’ .DeEore the cuumrnml C:uuﬂ al L ‘that -

ustablishment and operacdon of such mines have:csed pnllutwn of one-ormore water
Streams.

The Committee therelom' directy {he) Chifntan; MSPCH & resexamine ik maner i
the Iight ol the abiove observiyon and initjace: ‘Nécesaty il actlang in ‘cenrdancy with
the all relevart provisions of the Waker {Prevention and Sonteal b F'nnuudnlfsq 1974
and.all other environmental Acts; rules und regulavou sgatnsy: e “pecsana fovalved. in
Negalmining of coy) )y the St

The Comilten. alstnates. {hat apaey (rogiv e fijns ol Uepatsiare ilso Lo
sube ol acid minie driin {AMU), Estanfishiieie u'djn[mmwn ul-Lonl dmthomrums

need t be regulated under, relevant pravisiony af i Wlstery{ Beerénfian-and Cunyeol of

:I’ouuﬁan) Act. 1974, et

The Comumitees directs the' Charemna, MSEEB to: phiceBefure. the Comtimitee: mais,
next Stefog. to be held at Shifforigian: 14082019t dlétalls: yf the: vigulstiony regrime
presently in force 16 RUVErT petat LLU WY aperiitiin of vl Liepais it Lhe Swie nloug
with & propasal (6 M paps; it 30, v sach reg]mt- tu'rsure; previntdan a5 contral of
peneradon olagid minedram, (AMUD) lrumm:ﬁ‘ﬂepou,

Fanding u-stahlisbment ‘of a 100l proof n.-g\.datm’r TFeging 9% mita'bluhmm and
Aperation:ofcoal depoty In‘the State, the MSPCB It corsultatjor WAEH 5 Standing: Counsel
shall rormcuum n strategy to e foed: pmm q:mp!aimsamdgr rvlaoanl pmvumtu Bf i
Water (Presentiyn, and Cuptnsi ul [wu.z.un’ ML wu u".ujbl Lhi mrmm invoieed 1

catablishment and Gpe il of cout derees 1i s St Wi s iy ;ﬂu-utwn W ine yer
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and stéams and plice the sune hetore this-Comminted i its nexk Sitnng.to ok neld a
Shillong on 14.08:2019.

The Cammpttee stter-pecisat of e duumaits placed hefirs by the:Mesibioc-Secretary,
MSECH phsorves that sujniis sdoe priaess Lt (Ken DY Hiv MSPCE ARatuss A finied
number of parsdns: mvulwd 1R l"vlw mmmg, ;qurasv and ~mnspumuonsol’ roql. rcsullmg

in pollistion i rive s, stream: and ather water hodissitithie State. The:Cammiittec 136 the'

view. that the mining sforsge-and trauspormpon: uf aheul: 32 miilfan tonnes of cual

permitted 10 be traisparted By Ahe: -i;_iuq‘fh_l__i{'Sir__p;vm'g;‘iﬁmzi& and ‘}hv l'ieii:'bié ?ib"i‘ Trtil‘nit

titve 20 time, after ban vi:ilegal Far il oAt sRImng i, tne S
o ApFil, 2044’ cowid Aot K n_e.én:nm‘fi_:x;al_:__@rt;fay;p.‘se.ggg_nm .fzu_n_ipezfor-_pexson;

The Commitlee m‘mpﬁ;r'e,' thirects: tha Eorimidsinnde 'a’u‘& Scmmry 1w the
Government of Mcg‘naiayx, b(lnmg and: Gaa!amv ﬁepumneut T Kirindi o the: MSFCB and

1o this Compniitmeé.a dismmwtse A5t vr-all. persns Involved” tn el ativiy -storage and’
transportaton of coal pcfmlt!cd:(u fhe- tf.us:'ptm'bd ::yme ilnn?hle=$up1mna-‘t:uunand the
{lun‘ble NGT after the ban, o illegal ut imle coul mifing was iniposed by the Hun‘tﬂ'tﬂG‘f;

n Apl 120114

Mr. 1 Tyusong: Seigntist iﬁ!,’;Ns‘!tﬁ: ‘Eastern ﬁégip.n;ffﬁmmmi?iﬁ: Minjstry. of Bavirenmuent:
Forwst and"Climate fhinge (MOBRCGY, Governirient of dnlia () uites thst s per the
infornyation”availyblis ' the-GMEial Wil o fie MURPLC. Gol (it thosfotivin) the
Bipart Appratsal” Comminted |EAC). on Bilvifanmenuil Mmpact Assessient (E1A)<of
Thernfl Fower project it o meeting: ol s 2606:20819 Ras recommended following
dditonal -mndmnn\w:?'_.‘l. amend m;n_t:im Eovironmental Cléardce ((EC)  conthitrans
relatud to xourcing of mai-f‘_n;‘ tise Thormal Puseer Planss (TEPEY In the State b Meghaloym,

() Locil coal sourdced:front Meghalayd shallitot be usell for dperation of povaer plant
unless the coal mite in Hughai‘zyr has vull&Mlﬂmﬂ e uiid Approved Muone Plaf
dnder Mings and Minesls B)uu@ldpnmm e Regnhtmu} Ave 1957 dnd - it
amendment and contrcied Regukitons. (i adtiron, the:cua) mine fom the Sime of
Meghalaya shall aise fuve veisd- Environaiental' Clearnse (lease with mare a5
ha under BIA Notfication 1994 ke with msicg-iai S equal ta!S: b onder BIA
Wortficating, 2006 up ¥ 15012016, $1l.c0) anibbR:lesées irredpetiive ol Jease
area from’ 150 2016 onwatids)

The Project-Rropanchi hall sutimut the 1onircey of chal mine, its lechtion, diong with
baurdary coordmate: of leage. ydntag ors!l ismsporied glong with the mude of
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transperistion, copies of vali mimag leasge. approved niine plan and Kiviraamenal

Clearance (EG) ta the Ministry and (o Raglona) Office, before: saurcmg theé comil friofn
Meghalaya Swats, Furiher, this: information is 'ta he: upﬂﬁmd and. mbmjmui along
with six monthly FC-Coniplidnce Repart to the Minwty dnd:irs Reglomal Office:

Mi. Tynsong lurthes ates thap oiimatien Srum l.ﬁ-s{lﬁfﬁ_-frt‘ﬁ!fl,!i.{é’h‘fﬂ”ﬂ-@"Wﬁm"
Assessment Authority [SEIAG, Megliabe w in rexiset o sptiitiion G sirlbir §dajtionsd
contliton in Enviromnentst Cearamedfic TR e Starie grinted by phem Jsaul
Jwafted.

The Commitzed dfter sxaminagorn of tho m‘aLteﬁ;hlxstmear«rﬁﬁtﬁ)ﬁfcmemnmed
additional conditions in the EC 10 cheTPER Iocated fn Mughnleya ave boén rocommended
by the EAC with an unbuﬁ%hiidﬁigiu-d1mtll“asé=iﬁii'fll'lbg'é1 chal mining which was. causing
the foss of human fives. The Commites huwever, wlu of the 'view: that: tandision 1o
peohiliit use of local uge<in:the FC y—anw;l ta-dne: nl' ‘the: T‘PP 15 nghshya Vi the
Meghalaya Power Limited was stipulated: hweping/in view the high: Mphur content in the
loral coal use ol which by 1 TPP imay cause gevere air pijlfution:

The:Comminte. ierefore <ciivites 1t waHigtalitetion g5l Torther dircets the
Adel Disectar General un 4 hange Monli, Saktiern Rgaan BHRY of the MOEFEL, Gul-de
reguest, the MOEFCL. Gal anashe SEIAA; Megmjlnya hrsupmmfnn ‘ajycopriati sdditionyl

condition in ECs granted to all the TRES inthe Stateo: pruhih:x useof hix,h sulphur focl
toaj by such TPPs. \

Shet H. Tynsope: Sclentist, B, Norh Eastarn Regjonal Offjee r: thie MoRFLG, Gol stites (st

deciyion-of the MOEFCC. GOE on the rroceedings (nitiated: against the Meghdlayas’ Power -
lamited for-use ol locally. suun:ud canl i, vialatiorrof a‘toadititin stipulsted jn:the BC 1w te

3 |d TPP Is still awnited:.

The Commirtee retterates itz earliar dlreciion and directs the AddL: Divectar Ganeral:
in-charge North Eastorn Regianal Offtve f thie; MORFCE, Gol 1o enstind) that Sppropriste
punjtive me&sum aguinst the sifl TPP fur-Sulinon vl uluucilubﬂx!vpnhted fythe KC:
shafl he inittated: ot Mo earliisn: a4 Fopiad i Adhiited m R’lﬁ‘f’@c}zifmlﬁ‘&“ﬂ»i1’hln une.:

manih,

Br Manjunatha C. 3 FS. Secretity (e yyvsgtjm'w,nm‘c.![H_\_-gl.:u‘!igu,f}kiﬁi'r‘lﬁ,-”iilitj_l Gevtugy

Depariment states thal the Gamprenatisvie Distster Muagedisini Han; boin “on-sive an J;
“offisiwe” is still awaiting apgroval ol't beiStnte Disagt stec Munigemein Auchor ity
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The Commlttee directs the Commisxioner -and’ Secretary to the -Goveroment of

Megholtya, Revenue 400 Dismxtir manggeiiont. Qepartient b btats appeaval of the
sampetent autharity 1o the soid Plai and place § cupy of.Uuly approved plan elore this
Committee fn lts next Sitting \wbe held w1 $hillong o1y 1 ;.na;fz FL'
Pr. Manjunatha C. IFS. Secrewiry to thy Goveimment-of M{xglmlajﬁm Mining and Geoligy
Pupartment stutes thot so e 67 {sivey amven): sy andir: relevint pm’tﬂons of the
Minuy and Minerats (Uevelopnnn: dm Raguddiman)- At 1957 s frin registered’ iy the
Police ngainst the parsons firvelient in Tisgal ik, storaje G traspartation 4f coal in
the State. All these casdy have begn Fegistured.

The Committee: anted thar, during {es: Fifteenth Siting held:-on 63062015, Mc.

Manjynatah C. staved that apart froin the Polies, thi enquirias have 180 been (iitiated by

some of the officers th the Mining aill:Gelogy GeparGbERT ad the Dfserct

Aministration wh hnve hown Biithesnaedd. under: ‘Section 22  of the: Mines 2 nd Minesals

LD-I.-.ulqpmnnt and Regulation) Act, 1957 w fllse compisiat against L the persons trvitved in
iflogal raistng and wansponation. of wal, Dy Manjusatha cduws the said ‘Sitring stated
that such officery will make cymplalnt in Competent Coury of law once gk the. W'ﬂﬂ‘
Afe campleted. e Marjusisina ©. wcest clanfles during ity Sitting thay na such
soquizy-bias heen Inittaied by siry. uf o Authueused Offvers. sui-
ﬁcmrﬁu‘m(iahﬂsﬂm D&Ha ALt ifmlm. ‘

The: Commuites nums e ahove witn ‘greal COncem: B QRRCs: m( Cnmmncr
and Setrotary (o the Government of Mughslays, Mifiing and Geolily Oéparitent to. pxue
diroctions o all such urmm o mm pawers confervedion them to engufre nts and.

fle camplalnt agoinst the ;mmm lovolvid fr Nh;ul nfifng und trandportsdon of coal in.

the State. A report gn the same may be-subimiosd nthe Gammnﬁeemm Mmtmaw be
frold ar Shillong an 14.08.201%.

Shel H. Nongpluh ws- AddL ﬁite&wr @nmt?n?"#&hm "r',t &hf f;kp]"'éwdomm

[‘03 ) of zo 13 is sull paml_mu uue m e .rvpr_ipl n!.menﬂpl_d,1hﬁyﬂﬂ.ﬂnﬂﬁm Report

The Comnuttes diretis i Sourvian s i Goyvrmment of Hughuhlw Henlth-and
Fantily. Welfare Dipartmsen and the Mistriet Mistical st Health: Bffiosr (DMHO} lingt
Garo Hills district Wllmmm:gﬁr to -pruvvde requite Post:moriem Teport’ to the
concerigd Invesigaton OMcer within fve 5] days: A" régart oo, the same shall be
Submitted to e Comimnittie i ks nex Sudoy o b ek ue Shillong on 14082019 iy he

-
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Secretary to the Government of Meghalaya, Health: and family Wellare Department.and
ihe Director General of Police

The Addi. Princgsl Chiel Comservatut ol Fores (Plandiig, Developmant and Lagnl

Matlers) Govermment of Megnalays plvegy belnre the Tommitnge . lettor dated

19:07.2019 of the Supermtendant ol Pofice, t:Bhol Disticr whereim it as beoy stated

wad [avestigation in an incideny involving overturnitiy of v cuat laden truck st jatah villaye
W Ri-Buol disteict hak boent completed. Yide GS. Nu02/2000 dated 1307:2009, Shel
shaaky Sart driver of the tracs 3R Mo Sare owiner df (e im&:k.:uniiiicc“nl and Shet. Lot

Sunn; Manager of the. truck-were:charge sheatod:U/s 1882797437 /34  (P6 read with.
Section 21 MMDR and Sectian 15 of the Envirannient. Pratestion- A 1t has, ulso: basn.
stated in the sard lattor thet atet this lopident 2. Police’ Chack, Post has:bedn set up at
Kyhyndewso to prevesis such illega! trﬁnspomﬁmx of autl 'l'hc Q‘amminu pluces & copy-
i the suid letier on record;

ILig-ais stated 1n-the sud ferud thas e probatile. rouces: ihruughwhich the mined

cwrat can b Mlegally wansported using ditaeral ragd an: s 18 lows:

1. ROUTE-1: Nartiang-ihyndiwso-Tyrso- Mawhati-jogiroat:

2 ROUTE-2: Martinng-Khyndewso-Mawlagnal:Bhioirgmbong-Umshitwe: Miwiat-(agtrosd.

§  ROUTEZ: Narsisng:Kiiymlesessshytdin Bimrimhotiy:Utnsbiaiy:Mowhatjagrrond
1)

4. ROUTE~4: Matrang-Dongkiingding: Fattarkbimah-Ri(.

S ROUT'B-S'i'=f‘wranaﬂ?onukﬂngamrwﬂtu!@wwi

6. RDUTE-6: MnimngvMata;l);udqpai;ldiUM»

The Superintendent of Patlce,: RI-Rhohdistraet, in thisald Jetter Tuetier sintes thar m.
urdar 10 preclude (llegal transpariation of codf thraugh Route- 152 20d: 3 3 Police. Check
PPost has been set up)at Khyndiiwst, Rishal Dlsteel.. Pilice Chiack Pasts have miso bean
s2t up.at Patharkhmahi to rckié Route:#: -and ‘et Ryedemkulill ttockle Royre-5und at Lad
Umsaw Check Post for Route-& Naco!mr; r.hmmmu-( lavie u‘m\ 1m¢u to. dll Qfflcer Lo
Chargy of Police junsdiction tu deler l"wahrnnmﬁm.w! utieoal m RE Bhot District

The Supeitatentent of Futwr; Ri Hisuecdin el i thiesai letter suggesed thal 10
effectively avert lilegal transpartaton of: coml by manoeuvring through the atonmsaid’
interval routes’ Polfce Clheck Posts itay fie st ap St Danghilngdiog, West Khaut Hilks
District and Nartiang, Wost:Jaima Hills Distset.
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The Conrmittes directs shr Ditetie Uaneral o futii . Meghiios (o enrire se1uity
up of Police Chak fasts M the :tnmmmmmed lacmmt:s suwud by Iﬁe
Superintendent uf Police, Ri-Bbo: wistacs a0d 16 submat 3 Raport to tie Committsain it
next Sitting tobedreld a1 ¥huinng on 14 438.2049.

Me MBI Reddy.. JES, hiel: Eecanr Gifiup, lin Myphalags SmiteCompenssoury.
Afforestation Fund Management: and Fiannitgy, Authioridy:{CAMPA) atates that s :plan vo-
hain approval of the wmpl.mm authorsies lor EXOCUTIG ‘ol v:muus mwiuu froay; lhe
CAMPA funds hax besq formuiated, Tho plm enyizages ulforestatiun activities in“somi:of
the areas dffected by toai anmog.n te. Sam

The Comnittes tcecce Mr. MK Reudy'toiloc R cupy ol g seldiPlas before fbe
Fommirtee In its naxs Sitxing 19 bie BehL oy Suilong i t4.08.201 3 Detally gt agiivites s
be undertaken :n-groas: sifectal by the Coul . Mining bl ‘separately be' provdéd.w the.
‘Commiztee [-the said Shting.

[hee Epmmirics nutes that eisactentes’ it e coal fini g alTeced sy it Meghalaya cany
nat Beirestared unlass theafloga) tny o) eo] 1n thiese afgad i effectiviely conmalled.
Except for 67 cases which hrwe FeCenty: been ‘reglaenit by 't FoNca undtr evleviinit.
Sectioay.of Me Mines and Minanile. (Seveloprient anil: llegulsthm) Aor 1557 asalm thiet

persons: involved in illegal ruising wnd/or tranportinion. of conliin'she: Stote. 31 oshier:

pm‘«us»who- raised hm iqounm, il a‘d:ﬁuw‘(iy wmmm axwiuiwﬁ'n mimm,y : hn'im
caal:Bven a!ter Pve. years: {mm d}tdqy umb&n ‘an: mi hﬂle rxjmﬁlndfcml wuulmpu:lmibj
the Hon'ble:NGT; tho zaal. miners In'the State:conginue v, declare stock 6ol purpacted
‘1o 'be extractad: prior (i impomtion of the ban by the Had tle NGT

TieCommittie 4 al vigsy thin Mkt ey 1ne.af the powers cofifernid.on theé Stite by,
Vetevgnt provisions of thy Muses Al M (Deilopmnt, 414 Regalavion) Ao, 1957 w-
taka punienve and COvRCIVe-ACUUE dgaINKs iparanny v i (gl oy, Storage

i transportation of coal is the:mamn resson furcontimianan oF Tegal miiilng $ oAl
even after; imposition of a blanket ban:by the Norithie NGT.

Sub section” (5} wl waton 21 e the Fes, avd “Minerals {Devalopment and

'Knﬁulhﬁi‘m:] A&t 195? pruéulis Iliijl' STEMIDT AN penm, "nmoa. Q’ithtfui -mf} ldwfn‘r

authority; any minesal frony siry Jand iy Smtt Gay cmmu‘L gy r‘mn'-ef {rum - sudl
jrerson the mineral se raixed. vr, Where such Mminera] his alm.ldv Beéan:dispuser of the;
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arice thereof, and nmay alsa redoves fraar tuch person, rent, Rigalty arias, 4§ the Cse may
bre.for the: period-during whick fie idni was scouict! by. such, mmt_m .Wm’mu; ang }mﬁﬂ

authority

The Cormmitite ¢ of i womw thad atwve piwer: o off o&{w_a‘ljk:exm:exkd-iyy.iﬁcﬁam;
can play‘a big rale to prevent illeg! cual minjng (n the State 1 any:case, cyury power
Lon rermd on. any parson tader gy mtum ajwuys cast i duiy-on.: such perm'.'_'.o exercive
suelt powers: to achieve the intent and purpose dader-which such’ power has bewp.
conferred on‘such-prrsan: Ste 12 thux Huty hound 1o sxerose: -all e Poiwers cunlerred
o it wiidar relevant serxioiy, inehiding. subssertion £ -of Sexnon- 21 of the- Hmu nmi
Mtnsrgls(Dévelopmen anit Regaldiin] A 1957,

. Dr: Manjunathn’ € IR, Séctétary £u A Govicdinesy wl Meghslaya, Nmm Ay
Gq:alogy Department. Howewey states that puwum murﬂrrw uh t{u. Sum: uﬁdg by
section (5) of seq\un 21 ol the Mites-and Mynerils [ ["ievernmnem and Regulativny act,
1957 havenat hwn exoitized. hyrnustaiu qwn W anghe: Cape, .

The Caminittde 1qks note «if: (g Ahove: Wiy great.concurn and’ direcs the
:Commissioner-and: Sﬁ;wmy o die Gavernaignt of Meghalaya, Minlng and .Gédlogy
Pepartient to put in-plece us apprupciate tastitutional s ‘edmintetririveimetharisn,
foretercise of the ‘above power: conferred an theSte: rcqmrrd gmd:ﬂnasulpumnng,
therein tl'lmprtitﬂ!ure forr exeecise af (he sad power shall be formuled and distributed
;.-ro alt conceimed for nace.xmry actiun, Progress made in- the abo‘.?ve shall M p-iﬁ-.‘ﬂl Hutore:
the Comntiitee1n (08 maxs- Sumum e hafit m.!mlllmmun Huuaw

“The: Comnhum. !‘nw-.u ULTECEs WY 1 SRt At thg £3365 ST By, peTsol
-dechares any stock of codl-purpdried-ty Seextmdod. PrOTL :mpusmononm Wby iz
Hnm ‘hle NGT, apart frox mhur pum;wz ncndﬂs, iy nmdmc act:uu.wmuqmmbymnun
(5) . soction 21 HEthe Mings aid. Mideqaf, (Dreselapieil and Kegulation) Act; 1957 10
retaversuch cod! Ahall be imnnmdhy.-thgm;@-nﬁ-}jeghﬁ_m@,.

25 “The Comimittee ndtes: that subssection Il) of Soction 23 ‘uf thir- Mitsues A -Miseral
{Development any: Regulation) Att. 1957 provides: thiar-the. Siatd Government - may. by
patification Inthe Otfinial Gazerte. make riles forproverndng fliegsi mialng transportation:

/ and-swirage of minerale.and for this purpuses campeced rertwith
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The Committee luriir myios Ly $utr St {2} Ul Soctian 23.C ot the Mines apd
Minerals (DLVelupmr'uI and Regulabun] Act, 1957 provades lhnt i pasticulipand without
prefudics tthe. REnerality of the. furegony paveer, such rukes shay pravide for att grany.of
he following maters, ey

() -establishmeit of chiek-frosts hur chyvring-of o nenix ander{rinsi;

(b). establishmeirt  of weyth-bridges to measire the ” quantity: of mineral belng

transported,

() regulation ofmiferal baing tonsparied imm Eheared granted: wrnder a pmrpccl’lﬂk:
licencsora mning: leas oo guareying LeEneene aiFinan, whatever fame the

pemMmingivsn (o eirpvate Munardll wiwitst favwn

(d) 'fi_nsp.egrﬁupn;;cﬁeﬂmm and seurdy ot mumersis oy e placen! excosation ur Stormgeos:

Huring trausit:
(¢} nibfntenance ofregistacsand forhitg forihé purpuises of $firwe pules:

(1) sthesperiod, mﬁ.jnwmm and the authorily, to: wlirch: apphcaﬂons forrevtiion of any

orider passed by oy nuthamy e graferted. anien any-nyle: made: uudermmmwu:

divd: thee: fees. tobe. panl Ahervfor anif powers: orsunhauﬁmﬂty for disposing.af such

-dpplications; snd :
(r) any other matter, wh ich Is requiretl 1o be.or may be, prescribed for the: purpase: of

prevsention af ﬂla;,::] mining, transportation and stormge.al minerals.

The Cummsssiaiie & Mareiary 1. i Gusetirienm iMeRhistaya. Miing & Lewlogy
uugmrm:em StaleEs thyl: .snuc iver MR nas 08 ailed. Inaaires to- Iraaw Rult‘_s under

- Seenan. 23 C have. begn uptmtet The Hmm msl e Busit et dl’twobmmhg PRSIty
[ approvak.

Cﬂmmirmx: nobes hpt eXslufior of these Ruies-and an-efective lmrtjtumoml

“inechdnizm to, enforee thess Rules i 8:pre- mq,_qmtu{m‘-p:qgcnzmn;of-lliugul,_conl fmining dir

‘e State.

The-Committer therefore i cette e Cormniasionis & Secrdtary ibthe Governmuani
wof Mcghalaya, Mining. & Geology Depaniment to complete all nocessary: procedurat

‘regiiliemedts-and notify these rules within ene montt A-copy of a Guyette Notificatian

mnmlnma thése rules shatl tw REICed 16 (hpr Commitie ALy e mumh

- ' Tage 7 0f 26
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AUENLA ITEMNQ, 5

The Addi, Principal Chief Conseivator of Toress (Pluriing, Dovelopment wmd Legal
Matters), Goveroment of Meghalayn states that in pursuance of 3 decision taken by the
Commirtted in [t BRcenth Sitting heid ot Shilloog on 28.06.2019, M/y. Growdiesat Venrures
Lid. has. submitted 2 pilor praject proposil for treatment of ane kilometrn long scid: mine
nﬂ'wdad strerch ofu streant. in Mch-:r Village, East faintia Hille District. The: pmpomi
mvisages construction of (en (10) vauatic slgal lagnons ar 2n esttmared cost of ;t;
54042400 (rupces Hw crare !‘uurty Inkh fourty: twa tfnausand faur hundred) only. The
Committee takesacopy of the xsid proposal on record:

The AddL, ‘Pr'mcqml Chiet Conservatar of Forests (Prunning Development: and

;Leasl M.:tteﬁ.) an:mmcm of Mugmboa lunner Rates mar i pursuance of 3 xfmllar
-decislon mken by the Commiamniz: i i Flveenth 1Ty hedid v Shifising on. ’8&&20!9

Ly & ‘l‘rmﬂy impex latéesironal & Piurmspcdmm K-m‘zmnmmlal Research, Cmm have
submived's propozal to underioke o ilot: Project ain treatmant of acidis water at p: Water
Supply’ Sc:herna (Wss) tndér: the Pubitc Health Frigioeering [PHE) quar‘mlm.m Lalnd
Vﬂli!(_{? InEast Jalntia Millx District by, using ratcro: -algak sunsartia wy an aiternative fo lime
solgtion,  Thae propogal  envisages supply  and  inswallatigh of  requlsie
uquipmem/mehlneﬁu and trestment of: fhe water being suppliedt lty.the 5310 WSS on ]
ilot basis fora period: of 30 days alan esumsted cital fiz A 15,000 (rtipees four iakh
ffteon thousand) only .lu; 08T st the appilcdbic rates. T’hu Ccmmitwg takes a; vopy, of the
aakd’ pmposnl on‘record

~Th!,"(‘:0mmllme'mu-'; trat thery o 4 possitniity of HEBLY 3¢ I prupsyls sumog: up
tor-its conyidenatitg. The um\mnrm; {barvion: ducides 15 consfiture 43ab - Committise (o

‘he: headed by Dr. Shanunu Kumar Hults, Adal, Director, North Rasertd Risgtoizial
'Dirociorate af the: Central Pojlution Conteoi Bogrd, Shiligng. :md haying ool 0, B, Smell.

‘Departmimt of: Environmental Stuthe.\‘. North:Fastarn 143lf Unwmlty, hhlllﬂng and. mfmble

; n-pmenratwu. onhe euch fra the Mluing, & Geulagy Departmant, Govmmml uI

Nnghnlayn. Mmghnhya State Pollution Canvrul Baard: Forest & Euvirmxmunt Dapartmun(,
Government of Mughalays and Naah Essrern Regional Office of the Mimistry nf
Unviroament, - Forosts & C!imate Change. Siovernment of Indlags its. mcmben-

Al such. propusals shall he servtinsd hy the wuid Subscommiltue Based on
n:-comnu.ndatmns of the suid Sub-Commines, the Ceviral Follution Cuntrol Buant will
takie: UPAropriake decision g all suclk propasitls for e fedisa: of funds frum B0 wnount of Ry,

10Q crare hoing placed a1 1t dispasas 1 “0mpBanice Wl ditectiol waued by the Hunble
- Page 23 of 25
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Supiremo Court hy the Hen'dble Suprerme Coun In judgment dated 03:072019 (n Qvil
Apprcal No. 10720 of 2010 @ e otz sl SUate of Megtalingy weesng Al Dimass Studeut
Uniso, Dunmnam Digtirtr Camnzitlee & Ors und ollier cunnected niatery Dacisiug, tiked
hy. the. CPCB- onsuch proposals:shiall be mimated o this Commitue for information und
recard:

The Cormmitttee directs the Muiing & Geology Departinent, :Government of
Maghalayn; Meghalayn StateBoflution Control Baard, Fareil & Environment Departmend,.
ZGu‘mcmm::fnf L-{nghniaw and Koarth Eanern Regronal OfMce of thé Minktry of
Baviranmeat, Foresis: & {himowe Dutgy, Governnent ol fndia Ww nummste & suitable:
sepézentative 63 a-membier of the said Sab-CommAtes withir ten (10} daye e tmtfomsa:

tha name dnd designation of sich- representative-to this Cammittee (0 Its iext siting ta

Behetd atShillong an'14:08.2019

The Commites wieh dirsctk ihe Addl. Prineipal Chiid Conservatat of Forestx
{Manning Development and’ Tagn! Marers) w send o copy of the dommwﬂantd
groposals recelved from. M/ Growdbesal ‘Ventures Lt and M7 Trialty fmpes
International & Phydaspes
imna. Addl, Director, North Bastern Regiopal Directorate ol the Central Fotjutior Conteal.
Bourd, Shinona&srm? action ax dicecte above,

Shev'PAN, Rajie. Diréctor, North Eastery Space Application: Contre (NESAC) vad MY M.,
Samorm Singh, HBSM; made 2. preséntotion on mapping and analysis of conl mining’
alfected areas i East m,gg‘qn fahutao thilly Districrs undertuken by them by using bigh

resohition mrellite imagedes.of 080 m resaluvion for Ui porud pf lanary: ta March

2013, A‘per ﬂwsmih‘ 3'4.3_«‘)2 mine are avatlable in thie 470 square kilomeatre coal mining.
affected study mrea. Some.

The:Committee noted ‘thot some of Hie existing water quality monjtoring: statons:

exsting dn the srudy ares have not buen incerpocated in ‘the. relowvant lly-et The:
C@'ﬂmmﬂ ‘therefore divects the Mredur, MESAC to updote the eluvant layer by
‘ucorparating demils of all water gualiy munitoring Tatlous wasting in the Sty ares.

and provide stieast-Lom hasd uhd s6ft coples of the Repars to the Meghaloya Sute Pollutiun;
Cogtrol Boded for furthér distribution 1o all concerned, Including the North Kowemn
Regronal Directorste af the CPCH; Commisaoner and Secrvtary o the Gavernnnsnt of

“Wegholay, B:Ilnim{ and Goology Department. Atdl Prinapat Chic! Cunsurvaloe of Fotosty,

. Pege 24 026

P;mimnmenml Regearch Centre to Dr. Shaotuns: Kuniar
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(Sacmi Forcstry and [vamummn) LGovernmenl ol Meyholava, Director of Mineral
-B&nurtea, Govermmaernt of Mcghnlnya and. Addl Frivcepal Thee Conservator of Foreses:
[Plimnmy: ﬁavdopmcm “ns Legal M tery] Govorsment of Meghalaya

‘{'_l;p Cummittm;'_‘gunm»a thrects Hhat wvased an ine information avaiable: i the
‘Report, il concerned ARy enlily And pruntee the ceitratty afferiet vulneralske area for
execution af: variouy: m:tfwlmx Testod pe (he” Actan Plat prepace] by the Coamutice fir
Mwmﬂann! Snvironmem itrthe. coal mitigg Mfeciod stady area,

The:aforeamentionesd represesiauyes of the NESAL afsa niude 2 prosuntation o w
propasal t: andertake sirminr land-my 30d -caner analyi ul e areds having:cual
disinps/dipots for the’ ’ periud inmigd ey nefure-the pan ui'aml mitidy vas impassd’ Iy
’llla Hoi'ble NGT [l'l April 2014 and ‘Onice it a year Uierealter (Le. 2014, 2015, 20106, 2017
and 2019) at an estimared outlay oF B 24: 35, 500/~ {rupees twenty four lakh thiry five
thausand-five bundred). ‘only, 10 aseconn hhal coal stoted o be existing o1 these: dumps

" wpas mnnnuomfy e#lamgalw;n SR St rtesn mnv bt an ey mﬂo <uid mlﬂmﬁ way
a'mpowd by! t-h:t Hun‘blq NGY i Apng, wr & The Comninttes decioes that dicinon-on te
smd: propoaat«hﬂl ba: mtccn HUMAE AL Sithoag tote Nvid 0t SKdlang, On 1408301y

Thrmumlnﬁmnndﬂrz 4, chun subirmitiigd by the Superintendozi.af Polie, Fasy. Jaintiu

s District o A Ridws r!lmc‘ Tuled “Yuutir falls towr Umeswone shafl, redeus yn*
ppedied I U Local Dadly [fidng dule: lr[ubg QUL Thesivcesnly Hndldes st sl |

be uniriat by: tbucnppmpruwaumudn'

Duiring te;fieli. vistt, the Cammiton faticed a number of miine piek which are.
noL beltig guarded ov lenved i Rast Jauia Hillg distric. Thig Comnmiitel lias also by .

apprided by thi. NESAC Hhou! U dsnna of wrund 24900 Such pits ju Juioioe Fdis,
et arwha:hm - GUArIEd Or UnReCeL Wil gless. e (0 Uhe [RISSIORIUY ot the
sccdental fallhng of hunusbengs: Gitie, witd ammal-en, 1o the Acios Plan: fmansd-gy

-&m;ﬁ;nnmﬁ!:ﬁu;(.l_(’;‘ﬁss bean strpulated that all safaty measures m;’:iud'x;tg the "tv.'_‘_!(m‘j; of-.
thuse plts ave t0'he takei. T Hoibie Sipneme Cutit vade judgement duted: 03073019

i Kivil Appead No; 10720 o Z038 it atter of State wl Meghaloga véius Al Dimata

] Siﬁiigu;'Qni#n,,ﬂlmhﬁm Destrset Canatuttee & Des and other sannedied nssiters Koy,

Vel thift chan Yhe:cambimnes in foss 30w WIAITS, L iRy

7

~
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“The Comniittee therefore duwcs thai the Mining & Geolpgy Department

;g’r;\féﬁ'hmgﬁi}ql Meghslaya tn assocatiun with the Depity. Coinmmstoness ol the respective

.-du(rlt‘:_i_:!;'sh:'l_l_l_&mxgt"r BRI il sifets L miyires (ieliding Jentisg of Vine dbandoned g

working coak, pitd axper ihe ol Mines Regalanons, 2017 g Mines and. Mineruls

[Duvidopmieric and Regulatioi] Act. 1957 adallather appliaible lsws,
ALENDAJTEMNO. b

L}ug@ahteaﬂdvalnhhe(,hamnnn aod s Bemnues of Megttdaya State Courdination

Cotinitlee, of Coal' Ovenirt, Minurs, Lxpuriurs, Transpurters and Deubery, Frrurs: s

Giiittee Cowld G iiteract witk then.

Ahe Commitcon decides 1o defor inpraction with the:Chmeman and ather manibs

<l e Gt Forum 5 09.00 AM on 21072019,

*Tha Comimlfter directs thié- Add, Principal Ghief. Conyervalor of Forusts (PRIMIRE
.Diivala;'smciivi-nd"Lb@nl»Mauq;_w] fioverrieny of Meghalaya W niornt. e sbuve & Hie:

AGENDAFEEM NG, 9
No newilssite was rpised by dny mvmbee durng fie meeting

IMe nuiwng was aaioumu.l ol 0900 AM uit2 X07.2019 cnd«i with: 8 vote Ul tanks fm
the Chatr. ) ~

- e

{Justice roj P: Katakey)

h.nrmd
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No. MFG.39/87/NGT (C)/ Vol.-viiy [0,A297 — 347 Dated Shillong, the 2

From:

To:

10.

11,

165

GOVERNMENT OF MEGHALAYA
DEPARTMENT OF FORESTS AND ENVIRONMENT

OFFICE OF

THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS : MEGHALAYA
& HEAD OF FOREST FORCE ,'{
A

Auglist, 209

Shri H. C. Chaudhary, IFS
Addl. Principal Chief Conservator of Forests (Planning, Levelopment and |.egal
Matters), Government of Meghalaya, Shillong

Prof. Ashok K. Singh
Indian School of Mines, 11T ~ISM, Dhanbad

Dr. Shantanu Kumar Dutta
Addl. Director, Central Pollution Control, Regional Directorate Shillong
Nongthymmet, Shillong Meghalaya 793014

The Commniissioner and Secretary to the Government of Meghalaya
Mining and Geology Department, Shillong

The Chairman
Meghalaya State Pollution Control Board
Arden, Lumpyngad, Shillong Meghalaya 793014

The Addl. Director General of Forests (Central)

North Eastern Regional Office

Ministry of Environment, Forest and Climate Change, Government of india
Law-U:=Sib, Lumbatngen, Near M.T.C. Workshop, Shillong 793021

The Regional Director. .

Ceuntral Pollution Controt, Regional Directorate Shillong
Nongthymmai, Shillong, Meghalaya 793014

Mr. Manjunartha C, IFS

Sccretary to the Government of Meghalaya,
Mining & Geology Department, Shillong

Smt P, L, Lawai, MCS
Joint-Secretary to the Government of Meghalaya,
Mining & Geology Department

Shri. N. Bhattacharjee,
Chairman
State fevel Expert Appraisal Committee (SEAC), Meghalaya

The Director

Directorate of Mineral Resaurces, Government of Meghalaya
Risa Colony, Malki, Shillong, Meghalaya 793014

Mr. JL.H. Nengnong

Member Secretary

Meghalaya State Pollution Control Board, Shillong
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14.

15.

16,

17.

18.

19.

20.

21.

“Sylvan House. Lower Lachumicre
Shillong 793001
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Shri P.Ch, Marak,
Mining Engineer,
Directorate of Mineral Resources,
Government.of Meghalayq, Shillong
Dr. H. Tynsong, Scientist D
North Castern Regional Office
Ministry of Environment, Forest and Climate Change, Government cf India
Law-U-Sib, LumBatngenm, Near M.T.C. Workshop, Shillong 793021
Mr. G. S. Sah,
Assistant General Manager
Meghalaya Mineral Development Corporation Ltd, Shiliong
The Managing Director
Adhunik €enménts Lintited
Thangskal, East Jaintia Hills District, Meghalaya
(Email: Pradbasn. Bhabagrahighdalmisbharar.coin)

The Managing Director

Amrit Cements Limited

Unmlaaer Village, Elaka Rymbati, East Jaintia Hills District, Meghalaya
(Email: sr?iaggrwzll@yalmo.cmn)

The Managing Director
Cosmos Cemnent Limited
Village Sualang, Elaka Rymbai, East Jaintia Hills District, Meghalaya

The Tﬁauaging Director
Goldstone Cements Limited
Village Musiang Lamare (0id) East Jaintia Hills District, Meghalaya

The Managing Director

Green Valley Industries Limited
Village- Nongsning P.O. Chiehruphi
Last Jaintia Hills District, Meghalaya

The Managing Director
Hills Cement Company Limited
Village Mynkree, East Jaintia Hills District, Meghalaya

The Managing Director

Jaintia Cements Limited

Manbha Passah Building, Jowai, West Jaintia Hills District, Meghalaya
{Email: aproc@rediffiail.com)

Phone; 91 364 22381
Fax: 91 364 3Sudoin
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25,

26.

27.

28.

29,

30.

Shillong  79300)
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The Managing Director
JUD Cements Lirmited

Wahiajer [Ndepuh), East Jaintia Hills District, Meghalaya

The Managirig Director

Mawvniluh Chieres Cements Limited
Taxation Building, Near Raj Bhawan,
Shifleng - 793001, Meghalaya

The Managing Directoy

Meghalaya Cements Limited

Lumshnong, Shillong - Agartala - Sabrum Road, Thangskai,
East Jaintia Hills District, Meghalaya

The Managing Director
RNB Cementa (P) Limited
Umiam, Ri=Bhoi District, Meghalaya

The Managing Director:

Star Cement Limited

Lurashnong, Fast Jaintia Hills District, Meghalaya
(Email: lnmshnong@starcement.co.in)

The Managing Director

Star Cement Meghalaya Limited

Lumshnong, LZast Jaintia Hills District, Meghalaya
(Email: lumshneng@starcement.co.in)

The Managing Dipector
Virgo Cements Jimited :
Damas, East Garo 1ills District, Meghalaya

‘The Managing Director

CM) Breweries Limited

Ferndale Complex, CMJ House, Block 111,
Keating Road, Shillong, Meghalaya 793001,

The Managing Director

Maithan Alloys Limitéd

Expert Promotion Industrial Park (EPIP), Byrnihat,
Ri-Bhol District, Meghalaya 783 101

The Managing Director

Sree Sakambari Ferro Alloys Pyt. Ltd.
Village Riwiang, Branch Post Office Sientuli
West Khasi Hills District, Meghalaya 793 119

Mo
&

Phong: 91 3l 22204000
Fax: 21 364 25040008
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34.

35.

36.

37.

38.

39.

49

41,

42,

43.

Sylvan House, Lawer Lachumicre
Shillong 793001
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The Managing Director

Shyam Century Ferrous Limited

Export Promotion lndustrial Park (EPIP), Raj Bagan, Byrnihat,
Ri-Bhoi District, Meghalaya 793 101

The Managing Director
Meghalaya Power Limited
Lumshnong, East Jaintia Hills District, Meghalaya

Mr. R. K. Pareek

President

Meghalaya Cements Ltd

Email id: rkpareek@topcem.in

Mr. P. Purohit

Vice President

Star Centent Ltd

Email id: pradeep@starcement.co.in
Mr. W. Hynnlewta

COSMOQOS Cements Lud

Emuail id: wanaibor@gmail.com

Mr. 1. Reza

Mawmluh Cherra’Cement Ltd., Cherrapunjee
Enail id: rezaisrafil@gmail.com

Mr. S. A. Langstang
Mawmluh Cherga Cement Ltd,, Cherrapunjee
Email id: langstang.arbor@gmail.com

Mr. P, Dohling

Mawntluh Chépra Cement Ltd, Cherrapunjce
Email id: dohlingpransingh@gmail.com

Ms. P. Bora,

Legal Head

Dalmia Bharat Cement Ltd

['mail id: bora.purbali@dalmiacement.com

Mr. M. P. Sharma

Manager Commercial & Liaison
Amrit Cement Ltd

Email id: mpsharma@amrit.co.in
Mr, R. C, Tripathi

Amrijt Cement Lid

Email id: retripathi@amritcement.in
Mr.]. Pde,

Jaintia Cements Ltd

Email id: jaintiacements@grnail.com

ANy
)
' . l

\
.j;
-

Phane: 91 364 2226414
Fax: 91 364 23040ny
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44, Mr. S. Gopal Bhattacharjee
Chief Financial Gfficer
JUD Cements Ltd
Email id: sundar@bestcement.co.in

45, wr, Y Sharma,
JUD Cements Ltd
Emailids yufidraj.sharmal971@gmail.com,
yubaraj@bestcement.co.in
46. Mr.Y Sharma,
JUD Cements Ltd
Email idy yubaraj.sharmal97 1@gmail.com,
yubargj@besteement.co.in
47. Mr. A, K. Verma
Authorized Sp. Person
M/s Shree Shakambari Ferco Alloys Pyt Ltd
Email id: montexferro@gimail.com
48. Mr. S, Choudhury
Maithan Alloys Ltd
Email id: santa_Sc@yahoo.com

49. Mr. P. Dhand
Maithan Alloys Ltd
Email id: dhand@maithanalioys.com

50. Mr.V. Agarwal
Sr. Manager (Accounts)
Maithan Alloys Ltd
Email id: vinod.agarwal@maithanalloys.com

Sub.;  Record of Minutes of Proceedings of the Second Day of Sixteentl Sitting of the Copypartie
constituted by the Hon'ble National Green Tribunal (NGT) under Chairmanstip of
tlon'ble M1 Justice 3.P. Katakey, Former Judge, Guwahati High Court held at Shillgny i
237 [uly, 2019.

Sir/Madam,

With reference to above-meptioned subject it is stated that a-copy of the record of
minutes of proceedings ot the Second Day of Sixteenth Sitting of the Committee constinlan}
by the [terrble National Ureen Tribunal (NGT) under Chairmanship of Hon'ble Mr, Justice
B P. Katakey, Former Judge, Guwahati High Court held an 234 July, 2019 at  09.00 AM
onward in Conference Hail at office of the Principal Chief Conservator of Forests & Head of
Forest Force, Sylvan House, L.ower Lachumiere, Shillong is enclosed herewith for your
information and necessury actions as indicated therein.

~Sylvan Nouse, Lower Luclumicre 7 Phone: 91364 2100414
Shillong 793001 I;_.? Fax: 91364 280y
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This is for favour ot vour kind information and necessary action.

Yours faithfully,

-

Encl: As stated above. 9/?4 eyt
9 =

(H € Chaudhary, 1FS}.
Addl. ¢rincipal Chiel Conservator.of Forests (Planning
Development and Legal Matters)
(e-mail id- harishce@yaheo.com)

Memo Mo, MIFG.39/87 /NGT (23 Vol Vil Dated'Shillong, the  August, 201+
Copy to:

1. The Principal Secretary:to the Government of Meghalaya, Forests and: Enviroanent
Department, Shillong along with-d.copy af the sald minutes of proceeding for favour ol b

information.
Addl. Principal Chief Conservator of Forests
(Planning, Development and Legal Matters)
Sylvan House, Lower Luchumicre 3N “Phone. 91 364 200
Shillong 793001 t ] Fax' 99 36 i1t
\¢g/
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QUURUM

HON'BLE MR JUSTICF BROJENDRA PRASAD KATAKEY,
FORMER JUNGE, GAUHIATIINGH COURT, GUWAHATI

PROV. ASITOK K. SINGH, MEMBER
REPRESENTATIVE FROM INDIAN SCHOOL OF MINES, DHANBAD
T (ISM), DITANBAD (826004)

(Email id: singhashok0707@gmail.com)

DR. SHANTANU KUMAR DUTTA, ADDITIONAL DIRECTOR
REPRESENTATIVE OF CENTRAIL POLLUTION CONTROL BOARD
(Email id: shantanuepch@gmail.com)

IN THE MATLE ;
Threat to 1 :fe Arising Out ot Coal Mining in South Garo Hills District
,Vs.

The State of Meghalaya & Ors.
And other connected matters

PRESENT

Mr. C. P. Maralg, IFS,
Principal Sceretary, Government of Meghalaya,
Forest & Environment Department;
Principal Chicel Conservator of Forests & !loFF &
Chairman, Meghalaya State Pollution Contirol Board
= Government of Meghalaya
- Email id: cpmarak@gmail.com, pectmegh@gmail con,
< oomegspeb@rediffmail.com

! Mr. 8. K Agarwal, IFS,
Addl Birewior General of Forests [Central}
Ministry of Envirorment, Forests & Clhimate Change,
North Eastern Regional Office, Shillong
Emailid: ronczshil@gmail.com

Mr. H.C. Chaudhary, IFS,

Addivenal Principal Thiel  Conservator of  Forests,
(Planning, Development sog Legal Matters), Goverpnent
of Meghalpya

Ematl id: harishcc@yahoo.com

Mr, Manjunatha G, IFS

Secretary to the Government of Meghalaya, Mintng &
Geology Department

Lmail id- manpuzZd20@gmail.com

Pape Lof 16
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Shri. N. Bhattacharjec,

Chairman

Stne devel xpert Apprasal Committee, Meghalaya
Eonnl i naavsGir@pinaii com

Mr. ). HL Nengnong

Menber Seeretary

Meghalaya State Pollution Contral Board, Shillong,
Email id: megspch@rediffmail.com

Dr. Z. Changsan

Regional Director, Central Pollution Control Board,
Regional Directarate North East, Shillonp

Email id: zehangsan.cpcb@nicin

Mr.M. S, Lyngdoh

Director

Directorate of Mineral Resourges
Government of Meghalaya

Email il msanbympdoh@gmailcon

Dy 1L Tynsong

Seientist D

Munstrey of Environment, Forests & Climate Change,
Government of India

North Eastern Regional Office, Shillong

Email id: h.tynsong@gov.in

Mr. P Ch. Marak

Mining Engineer

Directorate of Mineral Resources
= Government of Meghalaya

;o . Mr R, K. Pareek
President
Meghalaya Cements |.td
Email id: rkparcek@apeem in

Mr. AL Kejriwal
Meghalaya Conents Lid
Email (J: akeggriwal@lopcem.in

Mr, P, Purohil

Vice President

Star Cement Ltd

Emmail jd- pradeep@starcement.coan

Mr. W, Hynniewta
COSMOS Cements Ltd
Email icd: wanaibor@pmail.com

Mr. I, Reza
Mawmluh Cherra Cement Ltd., Cherapunjec
Email il vezaisralil@gmail.com
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Mr. S, A, Langstang
Mawwminh Cherra Cement Ltd, Cherapunjee
Email id: langstang.arbor@gmail com

Mr. P, Dohling
Mawnilub Cherra Cement Ltd, Cherapunjec
Email id: doingpransingh@gmail.com

Ms. P. Bora,

Lepal llcad

Dalmia Bharat Cement L.td

Email id: bora.purbali@daimiacement.com

Mr. M. P. Sharma

Manuger Comnrereis! & Liaison
AmritCement Lud

Emailid mpsharma@amriteo m

My, R. C. Tripathi
Amrit Cement Ltd
Email id: retripathi@amrtcementan

Mr.). Pde,
faintia Cemoents Ld
Email it jaintiacements@gmasil.com

Mr. S, Gopal Bhattacharjec

Chief Financial Officer

JUD Cements Ltd

Email id: sundar@bestcement.co.in

Mr. Y Sharma,

JUD Cements Lid

Email id- yubaraj.sharmal 97 1 @gmail com,
yubari@ebesicement co.in

Mr. S. K. Patra
Shyams Century Ferrous lid |
Emaal id: sumantarpatra@siorcement.co in

Authorized Sp. Person
M/s Shree Shakambari Ferro Alluys Pul Lid
Email 1d: miontexferro@gmail.com

Mr. S. Choudhury
Maithan Alloys lad
Lmail id: santu_Sc@yahoo.com

Mr. P. Dhand
Maithan Alloys Ltd
Finaihd: dhand@manthanalloys.com
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Mr. V. Agarwal

SroManager (Accounts)

Maithan Alloys Ltd

Email i vinod.agarwal@maithanalloys.com

: g ‘ C 'TEE
CONSTITUTED BY THE HON'BLE NATIONAL GREEN TRIBUNAL  UNDER THE
CHAIRMANSHIP OF HON'BLE MR. JUSTICE B. P. KATAKEY, FORMER JUDGE, GAUHATI HIGH
COURT HELD ON 23w July, 2019 AT 9.00 A.M IN THE CONFERENCE HAJL. 0/0 PRINCIPAL
CHIEF CONSERVATOR OF FORESTS & HOFE, SYLVAN HOUSE, SHILLONG. MEGHALAYA,

At the outset, Mr. €. P. Marak, IFS, Principal thief Conservator of Forests & HoFF;
Mighalaya Principal Secretary to the Government of Meghalaya, Yorest & Environment
Depariment whao s alse holding charge ol she pasts of the Principal Ghief Conservator of
Forests & HoFF, Meghalaya and the Chairman, Meghalaya State Pollution Control Board
welcomed the Hon'ble Chairman & Members of the Commiltee, Senior Officiuls of the Siate
Guvernment, Representatives of the Cement and Thermal Power Plants and other officers

preseal mthe meeling.

AGENDA [TEMS FOR DISCUSSION
1 [nteraction with Chairman and other members of the Meghalaya State Coordination

Commitlec of Coal Owners, Miners, Exporters, Transporters and Dealers Forwn,

Review of achions taken 1o comply with directions issued by the Comnutlee mis First

|

Special Sitting held on 12.07 2019,

3. Discassions with vepresentatives of the Power Plants and Cement Factores i Meghaliya
on the year - wise-quantity of clinker and/ or power produced and coal procured;/ utibised
by such Facltories/ Plants since the rat hole coal mining was banned by the Hon'ble

Matiwmal Green ‘Tribunal in April, 2014

4, Any other matrer (s} to be rutsed with permission of the Chair.
AGENDA I'TEM NO, 1
1 The Chairman of the Commitice welcomes she Chairnan and other members of (he

sieghalaya  State Coordimation Commidtee  of  Coal Owners,  Miners, Expurters,

A .
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Transporters and Dealers Forum to the meeting and requests them to present in brief the

issues which they wish to bring to notice ol the Committec.

The Chairman and other miembers of the said Forum expressed their thanks and
gratitude to the Chairman and all other members of the Committtee for providing the
Forum an opportunity to present their views hefore the Committee. They requests the
Committtee to expedite transportation of the coal which has already been assessed by the
State Government They also reguesis the Committee o facilitate early resumption of coal

mining in the State as it involves hivelihoad of large monber of tribal residents in the State.

The Chairman of the Committee starss that the Hon'ble Supreme Court in Judgment

dated 03.07.2019 in Civil Appeal No. 10720 of 2018 i the matter of State of Meghalaya

versus All Dimasa Student Union, Dima-Hasao District Committee & Ors and other

connected matters has issued detailed directions on transportation and disposal of coal
which has already been assessed by the State Government. The Hon‘ble Supreme Count in
the said judgment has also permitted resumption of ceal mining in the State subjuct to
adherence (o alf mining and environmental laws. The transportation/disposal ol the
ilready assessed -coal and fresh mining of the coal in the State can thercfore bhe
undgrtaken @niy in aso;n"fmaniﬁy witlf Hon'ble Supreme Cowrt's said Judgment and

provisiong of all mining and envirarmental fiws.
B

The Committee informs the Chairmun and all other members of the Forum that all
necessary actions shallbe taken to carty out the directions issued by the Hon'lile Sapreme

Courtin the said Judgmenf.
AGENDAITEMNO. 2

The Secvetary to the Government of Meghalaya, Forests and Environment Departinent
places before the Committee a letter dated 22.07.2019 received by him fram the
Commissioner and Begretary o the Bovernment of Meghalaya, Mining amf] Geology
Department The following kas inter alia been stated 4t the said jeter:

"o Jugeent and Order of the Hon'ble Supreme Court dL03.07.2019
passed in Civil Appeal No. 10720 of 2088 w1 thy wttter v State of° Meghalayu
versus Dinasa Student Union hus been referced jor upinion to learned Advocate
General on 17.07.2019 and 1t has been opmed by the learned Advocate Geneial
that the mundate of the Committee has been laid down by the Han'ble Supreme
Court in Paragraph 167 of the aforeswid Judgment thut the Committee hus been

Page 5 of 16

6975




176

constituted to look intu the enormous task of restoration of environment which

has to be supervised an the spot by the Committee,

The Hon'ble Supreme Court in Paragraph 188 has directed the
Commissioner and Secretary of the State in the Department of Minmg and Geulugy
along with the officers of the Coul India fLimited Lo finalise and prepure
comprehensive plan of transportation and handimgy over of the coal to the Coal
India Ltd. for disposal/auction as per rules of Coal indiu Ltd. and may deliberate
with the Committee. The deliberation huve been held by the Department with the
stokeholders/mine viwners, purchosers, companies situated in Meghaluya and
proposed (o be held wath other stake olibers alse. After receiviy the input friam
the stakeholders, a proper policy of the Government in this regard will be

prepared and the same will be sutumtted to the Cammitbee for deliberations.

In view of the abuve, it may he mentioned that the State Government will
require atleast one manth’s tune to come oul with a proper policy for
transportation and handing over uf coul to Coal Indiv Ltd, and deliheration will be
held with the Committee accordingly in tins connection you are therefore,
requested to inform the Hon'ble Committee o defer its meeting with officiuls of
Mining and Geology Department on the above issue of transportation and handing

over of the coal to Coul India It fur at least a period of sne month,

This husthe approvid of the “Compatent. Anthonite” und velted by e w)

Advocate General, Meghalaya.”

The Committee takes n‘ copy of the said letter on record. The Commitree, ferthmat
going into merit of the contentions made in the afore-mentivned Im.lié:l({;n‘lﬁ\ldes 1]
nostpone its Second Special Sitting suheduled to be helid ot Guwiibati b 2{:.07.-2015 i
formulation of a pulicy for transpustation and handing over- o the coal to the Coal India
ld, 'The fresh, date time and venue Tor the said Special Sitting will decided in
consultation with the Commissioner and Secretary Lo the Government vl Meghalaya,
Miningaid Geology Department in the next Sitving of Hie Chmmiittee 10 be held at $illong
on 14.08.2019.

‘The swtus of framing of the said polwy shall by imtimated o the commifiee i is
siting 1o be held oa 14708720 14,
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The Committee directs the Addl Principal Chief Conservator of Forests (Planning,
Development and Legal Matters), Govermnent of Meghalaya to inform the above to all those

who have been invited (o atlend aforesad Special Sitting.

The Addl Principal Chief Conservator of Forests (Planning, Development and Legal
Matters), Government of Meghalaya places before the Committee a statement containing
details of weighbridpes in the Meghalaya roceived by im under a lotter dated 22.07.2019
(rom the Commissioner of Transport. Mechalovc The Contnntee takes a copy ol the sand
stitement along with o copy ol Uie comussener i Pransport’s sand et dated

22,07.2019 on record

On perusal of the ahove, the Committec notes that presently otal 88 weightiridges
are available jn the Stare. Of these, 18 weighbridges are run by the Transport Department
in the Government of Meghalaya and the remaining 66 weighbridges are operating: in
private Eompanies. The Committee also notes that majority of the weighbridges operating
in private companics appears to be installed by these companies for their caphve usc.
These weighbridges may not be available for weighment of the coal to be auctioned hy the
Coal India Limited. The geo-coordinates (latitude and longitude) of all these weighhridges
sought by the Commilllee W facihtiate creation of a GIS laver containing detnls ol tiese

winghbridges are notavalable m the sos Staienient

The Committee therefore  divects the Commissioner and  Seorctary to e
Govermnent of Meghalaya, Miming and Geology Department o provide Lo the Coumititee
in its next Sitting to b"e'h.e\ldpl Shillong on 14.08 2019, an updated Statement in the formual
provided by the (lommilleé I s First Special Sitting held at Shillong on 12 07 2019,
containing detadls of all those weighbridges which will be available for weighment of coal
to be auctioned by the Coal India Limited i compliance of the Hon'ble Supeeme Court's
Judgment dated 03.07.2019 in Civil Appeal No. 10720 of 2018. The geo-coordinates
{arisude and fongitude} of cach such weighbridpes as requested in the said Format shall

mandatorily be provided to the Commitec.
AGENDA UIEMNO 3

A representation vide a comminiivation dated 22072019, sipned by M RO K Pareek,
President, Meghalaya Cement Ltd. who 1v present in woday s Proceedings, is placed

belore the Committee. The Conunittee takes the sind representition en record
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In the said representation, Mr. R K Pareek has raised the question on the
jurisdiction of this Committee about the information sought for by the Committee.
Hlowever, My R. K. Pareel has submitted that Mephalava Cement Ltd shall fumish the
required information supported by the celevant docunzents provided time is pranted Tor
gatherig all the information as 1t reqaires more tine W coflect the mforaiation sought by
the Committee. Mr. R Pareck, notwithstanding the aloresawd communication dated
22.07.2019 accepts the jurisdicton of this Conmittee o ask for information which have

already been asked in writing in that repard.

The Commititee directs tie Mephiaya Coments Limited ta depute a representative
Lo attend pext Sitting of the Committee to be held at Shillene on 14.08.2019 along with all

information and documents sought by the Committtee, without fail

A representaiion vide a communication dated 22.07 2019, signed by a Director of the
Cosmos Cements Limiled is placed before the Commitiee by Mr. W. Hynniewta, who is
present in today’s Procecdings. The Comnnttee takes a copy of the said representation on

record.

It has been stated o the said representaton tat M/s Cosmos Cement baened has
not yet installed the plant and machineries of the Cemem Plant and neither commence
production of the plant. heace, they bhave not yet purchased caal and nor have. dond iy
production of c]inl(gr[cunﬁmen.l-/po»wr during the period alter Apeil 200 4. The (.'.L‘Jt)'nfn]tj[i-c:

noles the same

A representation vide a communication dared 23 07 2019, signed by Mr. P Puwrabil, Vice-
President of Star Cemeﬁt i.imited, wha operales two Cement Manufacturing Plants (viz.
Star Cement Limited and Star Cement Meghataya Limited) and one Thermat Power Plant
{(viz. Meghalaya Power Limited) in Meghaiaya, who is present in today’s Proceedings, is
placed hefore the Committee. The Commitiee takes o copy of the said representation on

record,

In the saud representation, My, P Purohit has raised the question on the junisdiction
of this Committeé abosit the information songht for by the Committee. However, Mr. P,
Purahit has submitred that Star Cement Limnted shadl furned the required informativn
supported by the relevant documents provided tme as pranted for gatheong all the
infurmation as it requires more e 1o colivet the nfarmation sought by the Comimittee:

Mr. P. Purchit, notwithstanding the aturesaid communication dated 21.07.2019, accepts
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the jurisdiction of this Committee 1o ask for information which have alremdy beai wiked 1

writing in that'regard.

The Committtee divects the St Cements Limited to depute a representative Lo
attend next Sitling of the Committee w be held at Shillong on 14.08.2019 aiong with all
information and documents sought by Uie Commirttiee i respect al the aforc-mentioned

twa Cement Manufacturing Plants and one Thermal Power Plant, without tail.

7 A representation vide a conymunication died 23.07.2019, signed by Mr. M.P Sharmo,
Authorised Signatory, Ameit Cement, -whp. is present in today's Precesdings, is:placed
hefore the Committee, The Commiitee takes a copy-of the said representation on vecord.

fn'the said representation, Mv. MP. Skarma has wmised the question oi the
‘qu:l-s&ictio'n of this :Cumminm:aboutl. the information sowght for hy the ‘Commitiee.
’thmKleuei?,.Mn' M.P. "5l1'armé has submitted that Ampit Cement shali l'urni,sh’ thi :‘rqu_ﬁ".q_d
Infornmation suppo rted :fo'tjhve velevant doguments proviled tmeig:granted for gathering
all the: iformation as it requires more thine o collect the mformation sought by the
Comymitiee. Mz M Shaima, notwithstanding the aforesaid communication dated
23.07.2019 accepts the Juisdigtion.of this Tommittee o ask for infurmation which have

dlivady been'asked Ih'writing in that regard.

The Committtee diretts the Amyrit Cement to depute a representative o attend next
sitting of the.Committee fo:be held at Shillong on 14.08:2019 along with all Information

anid documents sought by the Commititee, without Ll

8. Ms. P. Bora, Legal ll'ead\, Dalmia Bharat Cement (td (formerly known as Adhunik
Cement Ltd), who is prese;n in today's Proceedings stales that, the nagure of informanon
asked by the Committee is not known o her. She howover assures the Committee thay
Balnia: Bharat Cement Lid will he pleased to provide all the information-and: doguments.
sought by the Cammittee provided:sone additional rime 1s-granted to them.

“The Committee nows that the detajls of information dnd docuinents required by the
Committtee have Clearly been Stated in the lecter sent to Dalmia Bhacan Cement Liniited b
request them:ta depute a suitable representative to attend this Sitting of the Committee.
‘These details are also available in Reconl of Minules of Filteenth Siting of e
Committtee, a copy of which s svailable @y website of the Forests and Environment
Department, Government of Meghalaya fwww.meglvirestpovan).

.
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The Committlee directs the Dalmis Bharat Cemem Lad o depule a representative
to attend next Sitting of the Commuttec to be held at Shillongy on 11 08.2019 along with all

information and documents sought by the Committlev, without il

Mr. 1 Reza, Mr. S, A Langstang and Mr P. Dohling attend this Sitting ol the Committee an
behalf of Mawmluh Cherva Cement Limited and place before the Committee all
wformation and documents sought by the Commititee except the Annual Report for the
year 2018-19 and the Detailed Project Report (DPR) of their Cement Plant. The
Cominittee takes a copy of the documents provided by Mawmluh Cherra Cemen Limited

on record.

The afore-named representatives ul Mavanluh Sherry Cement Limited informs the

Comimittee that Annual Repmt Tor the year 2098-19 15 presendy being prepared. They

assured the Committae that a copy of the PR of the Cenent Plant will be provided 19 the.

Committee within three days. They also assaved that a copy of the Annual Repart for the
year 2018-19 will also be provided to the Committee as and when the same is prepared
and duly approved by the Competent Authority. They also inform the Committes that as
their plant was under renovation, no clinker was produced during the years 2014-15 and

2015-16.

The Contmintee dirpets the Mawmluh Chiewra Cement Limited to provide o copy of
the DPR of their ¢ement plant Lo the Addl. Principal Chief Conservator of Forests

{Planning, Development and Legal Matters) within seven days.

On perusal of the anfermationdocanients provided By Mawnluh Cherra Cement
Linted the Committee l)l;fl\s:tln;xt durinyg a pertod o} three years from 2010-17 o 201 8-
19 the Mawmluh Cherra Cement Limited consumed 32,190 M1 coal 1o produre 1,411,475
MT clinker. ThHe representative of CPER present m the mecting stated that ofter due
scrutiny of all requisite documents the CPCE has found that the entore 32,190 MT coal has
buen procured by Mawmluh Cherpa Cement Limited from legal sowrces. The Committee
also-notes that during these three years average per unit coal consumption by the plant is
28.876 percent (ie. 288.76 Kg of wal puer tunae of dinker produced). The Commitice
alter examination of the avallahle records and interaction with experts dos ar lind any

anomaly in utilisation of coal by Mawm!luh Cherra Cement Limited,

Mr: | Pde attends this Sitking of the Commnttee on behall ol Jaintia Cement Limited and

yloons that the Jaintia Coment Linuied daes 1ot uee voal s o fuel, He staws that the

vntire fuaf requireinient Joi the sanl [l s el from the Coke Breeze sourced [rom
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Assam. He further states thal they do not publish Annual Reporl. Mr | Pde further stiles
that during the period al five yeais fron 2014-15 to 2018-19 Janba Cement Lunited
produced 1,00,153 MT clinker by consuming 26,203.11 MT Coke Breeze The average per
unit requiremcnt of Coke Breeze 1s 26.163 % (i.e. 261.63 kg Coke Breeze per tonne of

Clinker)

The Committee diects the Conpml Polfunion Contrel Beard (CPCR). Kegional
Directorate, Shitjosig vo wndertake audit of cach ol the Coke Plints from wihich the coke
has reportedly been sourced by the Jaintia Cement Lamited 10 the format stipulated by the

Committee for reseurce (coal) audit of cement factories and Thermal Power Plants in

‘Meghalaya and submit a report te the Comniftive within nne month.

The Committeg  fuvther directy the CPCB: Reopooal Directorate, Shillong 1o
undertaie audit of each of the Coke Plancs tocated 1n Meghalaya in the format stipulated
by the Commitire for resource (conl) audit of cement factonies and Theonal Posver Plants

in Meghalaya and submit a report to the Commiltec within one month.

My S. Gopal Bhattacharjec; Chief Financial Officer and Mr: ¥ Sharma attend this Sitting of

the Committtee on behalf of JUD Cements Rtd Thay inform the Commitice thal the said

Cénierit Plant was non-aperationsl foc Some time. Efforts have heen made 1a revive

produetion: in thia: plant. Compilation ol infeimation and dotuments sought by ihe

Committee may take gome tinle: They requested the Commiltee te grant some dddivbonal.

time to provide information/documants sought by the Committee.

The Committtee-dirgeys the D Cements Lid: ko depute a represemtative to attend
nest Sieting of the Commitlee ta he held o Shillong on 14082019 along with all

mformation and documents soupht by the Conmmttice, without fail

pr S K Patra attends this Sitting of the Committtee on behall of Shyam Century Ferrous
tud. He seeks two WEéiis time i provide the information and documents souphy by the
Comimittee: The Committee hias been informed that the pkant is not in operation sinee
2541142018 due ta non-avaikkility of <l

The Cosmautites docas the Shyamr Century Ferrous Limited o oepute a
representative oo attend nexe Sitting of ¥he Comnutiee to be beld ar Shillong on
E4.082619 atong ivith all information and documents sought by the Committiee, ivithous

fail

Mr S Choudhury, Mr P Dhand awd Mr Vo Apaivwal attensds ihis Saeting of the on behall of

Maithan Alloys Limiled and plave Ietcre e Cosiniitiee all informauan and docoments
Page 11 of 16
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sought by the Committtee except the Detailed Project Report (DPR) of their 15 MW
capacity captive Thermal Pawier Plant. The Committee takes a copy of these documents on
record  The Commitlee has also been apprised that the plant is not in operation from

13/11/2018 duc to non-availability of coal.

The Committtee directs the Maithan Alloys Limted to provide a copy of the DPR of
their Captive Thermal Power Plant to the Addl. Principai Chiel Conservator of Forests

(Planning, Development and Lugal Matters) within tivo woeeks,

On perusal of the miormation/dovuisnts provided by Maithan Alloys Limnsed the
committee notes that during a period of live years from 2014-15 o 2018-19 the Maithan
Alloys Limited utilised 2,61,818.86 MY coal, 7.011.805 MT mue husk, 7B0 26 MT saw dust,
2,343.96 MT Coke Breeze and 60.16: MT' woad chips to produce 33,18,25,132 units of
power. The average cstimated per unit requirement of coal far the sald plant is 0.72 Kg

per anit.

The Committee further notes that ke quantity of vpal reported (o be procured by
Maithan Alloys Limited as perthe Statement submitied to the Committee m this Siting is
substantially different than the quantity of coal consumed by the said Plant as per the
details given in a reporf on coal vonsumption by the Thermal Power Plants atod Cement
Industries submitted to the Compitiee by the Ceniral Pallimon Convrol Board Reyaopad

Direclorate, Shitlony m the month of Maron 20149

The Commitrtee divects the Maithan Alloys Limited 10 depute it represenlinive 1o
atiend next Sining of the:€ommittee to be held a1 Shillung on 14.08.2012 Lo explani bic

afore-mentioned anomaly)

Mr. A. K. Verma attends this Sitting ol the Commitiee on behalf of Shree Sakambari Ferro
Alloys Pvt. Ltd. and place before the Committiee information and documents sought by

the Committee. The Committee takes acupy of these docwnents on record.,

On perusal of these information the Committee observes thal unit of power
produced by the said Thermal Power' Plant stated In the Statement provided 16 Lhe
Commiltee dues not appear ta be in airder I was alzo absernved the quonity ol coal
Feported to be vonsumed by Shree Sakeoniari Ferm Allioys v L. s per the Statensem
submitted tothe Comnuttes iu il S0ty oosalsstantiodly dittereny than the gqaat ity ol
coal consimaed by rthe said Plant as per the deails given 2 report on ¢onl consumption

by the Thermal Power Plants and Cement Industries submitied 1o the Cammiiee by the

-
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Central Pollution Controt Board, Regional Directorate, Shiftong in the month o} March

2019.

The Committlee directs Shree Sakambari Ferro Alloys Pvl Lid. to depute a
representative 10 atlend next Sitling of the Committee to be held ai Shillong on

14.08.2019 to explain the afore-mentioned anomaly

The Committer notes with great concern thal the mspite ¢i prior potice, four Coment
Plants (viz. Greenvalley tadustries Limited, Goldstone Coments Linuted, Hills Cements
Linnted, and Virgo Cements Limited and i Thermal Power Plant {viz. CM) Brewerics
Limited) did not-depute a vupresentative o artend this Sitling. One of these cement plants

viz Goldstone Eements Limited-has a captive power plant afso.

Dv. Shantaau Wamar Dutta; Add!. Director, North-East Regional Directoraty uf the
Central Pollution ConteolDaard, who is:also o memberofthis Committee informs that the
RNB Cement Limited will not be able to provide any information or document as the plant
lhas been taken over by the National Company Law Tribunal (NCLT) and is managed by an
Insolvency Resalution Professional (IRP) weef 13.06.2019 The Commitiee notes the

same.

The Committee directs all the afore-mentioned Cemuent Plants and Thevoal Power
Plants, except RNB Cement Limited, b depute a representative to attend nexy Sitnng of
the Committee o be held at Shillshg v 14082815 alony with all information and

documents sought by the Committtee, withaat Lail.

The Committee noteﬁ‘ 'wjth great concern that inspite of its cear direction o several
occasions, majority of the Cement and Power Plants have not provided the year wise daw
relating to clinker and/er power produced and the quantity of coal consumed to produce
the stated quantity of the clinker and/or power to the North East Regionat Directorate of
the Central Poll"utiﬂon* Control Board 10 undenake resource (toal) nudit of these plants as

has been direcsed by the ffon'ble NGT by thelr orders dated 04.01.20 19 and 11.04.201Y.

The Committees thereforg dicies 1o vormpare, 4s & Lest case, the quaniiyy ol vl
required to produce the quantity of cilnker und power by tvo cemeint plants imd onpe
puwer plantof Star Cements limsled, veponted an therr Anmntat Reports for the icars 2014
15 10 2017-18,.a copy of waach s davainbte ar i pubiic doman, and the coal actualty
procured from legal sources during Ihese yusrs s por thie detobs given by theny (o the
North Eastein Regional CPCB. &
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As stated in paragrapli-¥ shove, ‘the gelaa! cutl ransumed by one of the vement
plants in the State viz. Mawmluh Cherra Ceoment Limited, s 28.8706 percent (re. 288.76 Ky
of coal per tonne of clinker produced)of Uie chinker production. The Commitice however,
ts of the view that coal requirement lor the cement plants of Star Cement Limited may be
hetween 10 % to 20 % of the dinker produced. The Commitice therefore, decides to
estimate the quantity of coal required 10 praoduce reported quantity of the clinker by these

cement plants based on three unit rates viz. 10%, 15% and 20 %.

Similarly, &4 stared l’qug aragraph ¥Fubove, the gversge actual requiremegnt of cual e
¥ I 8

sraduce one wmit (kwh) ofpawer by one ol the Thermal Power Plant in tha Stare vir.

Maithan Alloys Lilﬂ[t&d-,:f@‘%&«?i»l(g’;jp?gr-f‘uui[. Phig coal requirgd Lo produce one unit of
power by the:thermal.power plari &f Star Cementg:bimited viz Meghaluya Power Limited
has therefore’been'@ssessed Gi W8 hasis pf two per ynitrates viz 0.50 kg per unit and
0.72 kg per unit

Due to non-availability of /\nnlzul’:ﬁgepomandf;&am un ¢oal stated to be procured by
the Star Cements Limited for the year ZH18-19. 1t is:Beon possible for the Committee to do
the above analysis for the first fowr years (viz, 2011-15 to 2017-18) since the illegal rat

hole coal mining was hanned by the Hon'ble NGT in April 2014.

A summary of above analysis is as below:

Year |
Plant t Ttems eSS N 1T
= 2014-15 2015-16 | 2016-17  2017-1B | |
S L) ) e - - ] . 1
1 2 3 1 | 5 | & 70
- S —— 1 e . ; |
Star :;:i{}l;ﬁr |ll'l)]!l.il?l.‘d' 3;3&0“) : ;-'I.')':!,.l@:ss _I 5,67,241 515,350 : lglo‘l‘&ss
) | , | ; 1
| B
Limited ‘equi e ! ‘ i . ‘
il fg:{"""‘“""d (MT)}@ 1 43:001 }-49,:2% S6.724 51535 1,90,366
= o pepe— et |
f:“q:"'q"'“’d (MTI® | 4o50z  |73808 |8s086 | 72309 2,85,698
! .
Conk Required (MTY( . I, ( e | . = 1I
| 209 'ﬁ&.{mz 431 | 13,448 1,003,070 3.80:931 !
i | i e CEESESE R i
| Coal rocured** | :'
D . 30,892 31,208 | 75398 16909 1,08.407
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i Year
Plain Items i Total |
o244 2016836 2076-17  2017-18
1 2 3 4 5 & 7
‘t.l 0} Qi *
i Clinker — produced” | \c tosby | 1629025 | 1579345 1541945  62.99.664
Cement (MMT) |
'M hal
CENAIAYA | cag) vequired (M) 6 |
_ e . i I v
b it 1055 1,54.938 : 1L6Z903 57935 | 154194 6,29,966
! f;“,:ﬁm‘“""’d (M@ | yaoa0n | 240384 | 236902 1131,292 9,44,950
- S 2
1 ggﬂb Required (MT}) 5 do.a70 '3,25.&1)5 315869 | 308389 12,59,933 |
i i S USVRRE NS R |
{ Caal procured™® [MT) J 149154 984138 H1,294 44,773 3,483,965
| = _‘L.._ ~ b
Muphotiya | Power Pradhined ' r67 vz s Lid a2 140, U 702 761
Witotion {Miltian lewhy _ N . |
Limited Conl required in (MT) | 53962 91,557 1.00,812° 95050 3,71,381
' @ 0.50 kg funit
| T . E - L= i I
i Coal reuired (M1} @ | 120905 ['1_3-‘-;,:;42 [:L#5089 136872  5,34,788
[ 0.72 kg funit . I
Conl prrocured=> (MT) | 41,484 [53,2'31 is-z,:‘.im 23,749 176050
I S : i 2 . —g —e -

*: As per Annual Reports available in the Puihe Damain

**As per the mformadon given i CPCR Report

MT: Metric Tonne.

From the abave Table it appesia 1t Mie quant iy, of vl zeported fo e procuned gy

these plants during vach of the afore-ntentioted years (2014-15 to 2017-18) & grossly

insufficicnt to produce the quantity of clinker and thermat power as. repoited in their Annual

Repuris. The committee has to ascertuin the source of coal ta meet the gap which ranges from
562391 MT [at the unit rate of ¥ 8 Tor clinker production and 0.50 kg/kwh For power
production) te 15,46,230 MT (at-the unit rate of 20 % for clinker production and 0.77 kyp/lowhi

for power production) for these four.years. (n lact; the Star Cement Limited at page 12 of its

Annual Report for 2017-18 has stated that coal Is accessed fram 10-12 kilometres. During 2017-

18, no legal caal mine was available within 10:12 kilometres from ity dinker manufaceurng

plants tocoted al Lumshinong village in Bast faintg Hill Sistret.

/
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The Commitiee will make jts observation fingly v he nexi sfiting, as tie cemen plunts
and power plants'have been givew Ume Gl 11.08.2019 ta furnish the required informaton and

documents.

17, The next Sitling of the convtutive will be held y F08.2048 w0 1000 AM it the
Conference Room, O/o Priridpal Chiel Condefyator of- Foresty & HOFF, Meghalaya,
Shillonp.

The meeting ended with & wotdof thanies frany the Chair:

{Justice EQrojc n !14

Chairman
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CIN-U26942ML2003PLC007125

Mazbooti ka bharosa...hamesh:

Ref: - MCL/Comm/PCCF/2019-20/52
9
At

Date: - 12.08.2019 X ,;;'\%,“K

To.

Shri H.C.Chaudbhary, (IFS)

Addl. Principal Chief Conservator of Forests
(Planning, Development and Legal Matters),

Office of the Principal Chief Conservator of Forests,
Meghalaya, Shillong

B "y
. Sub: - Submission of Documents
Dok - Yaur letter Noo MFG 39/87TINGTO/Vol-VII/8448-468 dated 8™ July'2019
Dear Sir,
|
‘ With reference to the subject cited above we are hereby submitting the desired documents /
[ information as sought in your above referred letter. Hope you will find the same in order.
' You are requested to kindly acknowledge the receipt of the same.
Thanking you,
Yours taithfully,
”~ For Meghalaya Cements Limited, o
a5
7 A
\\A‘\'\- e N NP U N.T}} ‘\'I
(R.K. Pareek) L l:'i‘f\angGS‘\-“gr'}
President 3 )r"'::;‘;'
NN
N —
Enc;l;:;i above
\C
P
P Sales & Marketing Office Kotkata Registerad Office : JJI
ﬁ Mega Plaza, Jth Floor Chnstan Basd SE-77. Salt Lake Cily Vitage: Mhanskai PO, & P'S. Lumshong .
G 5. Road, Guwahati - 781005 t Sector-! Kolkata - 700 064 Distnct East Jaintia Hils, Meghataya, PIN: 793219 34
e _“”" Tei 1 0)61 234542122723 Fax 0361 245419 Tel . 033 2334 0666 7 0004 Tel. 03655 278324 £ 3637 364
e LT Jnahali@lopeem.n Fax 033 2334 0505 Fan 035 278127
TN Ak WEG  www lOpCRM 1N E-mai kolkata@topcem.n Emad magalaya@oozmn

HELPLINE NO : 18001233666
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Table 3: Capacity Utilization by Cement Plants
Capacity Utilization by Cement Plants
e Clinker Production Capacity utllizatlon (%)
St fie. 2 Nameto f et Plany 2014-15| 2015-16 | 2016-17 | 2017-18 2018 -19 | 2014-15 |2015-16| 2016-17 | 2017- 18 | 2018-19
1 Adhunik Cement Limited n
2 Amrit Cements Limited
g Green Valliey Industries Limited
4 Hills Cement Company Limited
5 JUD Cements Limited
6 Mawmluh Cherra Cement Limited 18.058 22.467 21.405
7 Goldstone Cements Limited 3
8 Meghalaya Cements Limited 7,98,378 | 8,43,815| 6,96,071 8,39,931 8,38,237 93.05%| 98.35% 81.13% 97.89% 97.70%
Star Cement Limited (Formerly Cement

4 Manufacturing Company Limited)
10 Star Cement Meghalaya Limited

q988
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Table4: Coal consumption by Cement Industries It Meghalaya
Si.No. | Name of Cement Plant Coal consumption (MT)
2014 - 15 2015 - 16 2016-17 | 2017-18 | 2018-19
- 2Tl T

1 [Adhunik Cement Limited 25400 62789 29048 66322
2 Amrit Cements Limited 23217 30464 32173 30335

Goldstone Cements L '
3 Limited Plant was not Commissioned 936 19949

Green Valliey Industries g e ' e
4 |Limited 44844 50555 46762 51068

Hills Cement Company ' _ i
5 Limited 7358 10000 | 13948 6120
6 JUD Cements Limited Z ' ST N

Mawmluh Cherra ) RS SHY| o %
7 Cement Limited 7008 2142 | 10186 | 10192

Meghalaya Cements | BIR: 2. '
8 Limited STTAST 29899 | 30881 | 35220 34317
9 |RNB Cement Limited | Plant has been taken over by NCLT and managed by IRP wie.f. 13th June, 2019
10 Star Cement Limited . 5120& s 5398 | .-_i6_9_09"'"

Star Cement Meghalaya [ e = AR
11 Limited sile ST o

Total
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Table5: Capacity Utllization by Thermal Power Plants
Total Production (MWhr)/MU Capacity utilization (%)

SEiKe. e of Therl £ger Pladt(CEv 2014-15] 2015-16] 2016 - 17 | 2087 -18] 2018- 19 | 2014- 15 2015- 16 | 2016- 17| 2017 - 18| 2013 - 19
1 Adhunik Cement Limited 540 /L Y| (ST M T
2 Amrit Cements Limited " LIS 50
3 Goldstone Cements Limiked e B [ e [ 58 _
4 CMJ Brewerles Limited | 2621 1432 | 2843 207
S Maithan Alloys Limited e [ Y 97.44 89.06 33.49
6 |Meghalaya Cements Limited 27,738 54472| S8,191| 68,590 | 69,887 [ 3502% | 68.78% | 73.47% | 86.60% | 88.24%
7 Meghalaya Power Limited {MPL) | R Sl s, 50 A7
8 Shree Shakambari Ferra Alloys Pyt Ltd = e [ e e (AR el e
9 Shyam Century Ferrous Limited I 1= St T L T (R T 56.99 | 2871 |

06l
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— —_— e = - - =. Ce——an
Table 6: Coal Consumption ih the TPPs
Coal € ion [MT) Coal Requltement at 100% Capacity utilization
sk No. Name of PP or CPP Coal Requi Coal Req
’ 1 Installed capacity (MTPD) (TPA)
2014-15 | 2015 - 16 | 2016- 17 | 2017 - 18 | 2018-19
1 |Adhunik Cement Limited 14225 | 3mez | ess0 | aozz0
2 |amirit céments Umited 16773 | 20212 | 18368 | 1im18
4 |cM) Breweries Umited 15237 166057 | 10874 | 15738
3 |Goldstone C Urhited NA INA' 1417 | 24913
5 |Maithan AtioysLimitad ~43s12 | 36moz | 7ioea | 69455 I =]
o : a7 79200 MW/ =
&  |Meghalaya C Limited 19076 | 14787 | 150B7 19670 |ANNUM. 137 A5144
T = r L i
7 [Meghalaya Powir Limited (MPL) | 41484 | ssza1 | s2536. | 23748
Shree Shakambari Ferro Alloys Pyt S [T
8  jid 14381 | 3ea3s | 4siza | assas
2 Shyam Century Ferrous Limited 37316 | asia 54811 || 42578 £

* Goldstone Cements Limited was commissioned in July 2016

| 187818 239477 ] 2,77.556 ] 281,802
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GOVERNMENT OF MEGHALAYA € 0 % K |81
DEPARTMENT OF FORESTS AND ENVIRONMEN
OFFICE OF & | \{

THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS : MEGHALAYA

& HEAD OF FOREST FORCE 7
by,

oo 9
No. MFG.39/87 /NGT (C)/ Vol.-V1li/ /{,p?f_é <325  Dpated Shillong the ~*“August,2019

From:

To:

10.

11,

12.

13.

Shri H. C. Chaudhary, IFS
Addl. Principal Chief Conservator of Forests (Planning, Development and Legal
Matters), Government of Meghalaya, Shillong

Prof. Ashok K. Singh
Indian School of Mines, 11T -ISM, Dhanbad

Dr. Shantanu Kumar Dutta
Addl. Director, Central Pollution Control, Regional Directorate Shillong
Nongthymmai, Shillong Meghalaya 793014

Professor O.P. Singh
Department of Environmental Studies,
North Eastern Hill University, Shillong 793002

The Addl. Chief Secretary to the Government of Meghalaya
Home (Police) Department, Shillong

The Director General of Police
Government of Meghalaya, Shillong

The Principal Secretary to the Government of Meghalaya
Public Health Engineering Department, Shillong

The Chief Executive Officer
Meghalaya Basin Development Authority, Shillong

The Commissioner and Secretary to the Government of Meghalaya
Transport Department, Shillong

The Commissioner and Secretary to the Government of Meghalaya
Mining and Geology Department, Shillong

The Secretary to the Government of Meghalaya
Health Department, Shillong

The Chairman
Meghalaya State Pollution Control Board
Arden, Lumpyngad, Shillong Meghalaya 793014

The Addl. Director General of Forests (Central)

North Eastern Regional Office

Ministry of Environment, Forest and Climate Change, Government of India
Law-U-Sib, Lumbatngen, Near M.T.C. Workshop, Shillong 793021

The Addl, Director General of police (L&0/TAP/SB/Border)
Police Headquarters, Government of Meghalaya, Shillong




14,

15.

16.

17.

18.

19.

20.

21,

22,

23.

24,

25.

26.

27.
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o

The Director

North Eastern Space Applications Centre (NESAC)
Department of Space, Government of India
Umiam, District- Ri-Bhoi, Meghalaya

The Regional Director
Central Pollution Control, Regional Directorate Shillong

Nongthymmai, Shillong, Meghalaya 793014

The Principal Chief Conservator of Forests (CC, R & T)
Government of Meghalaya, Shillong

Addl. Principal Chief Conservator of Forests (SF&E)
Meghalaya, Shillong

The Chief Executive Officer
Meghalaya State CAMPA, Shillong

Mr. KA. Khieya, IRS
Commissioner of Custom (Preventive)
North Eastern Region, Shillong

Mr. LR. Khrakongor, IRS

Deputy Commissioner,

0/o Commissioner of Custom (Preventive)
North Eastern Region, Shillong

Mr. Manjunatha C, IFS
Secretary to the Government of Meghalaya,
Mining & Geology Department, Shillong

Smti P, L. Lawai, MCS
joint Secretary to the Government of Meghalaya,
Mining & Geology Department

Shri. N, Bhattacharjee,

Chairman

State level Expert Appraisal Committee (SEAC), Meghalaya
The Director

Directorate of Mineral Resources, Government of Meghalaya
Risa Colony, Malki, Shillong, Meghalaya 793014

The Director
Directorate of Health Services (Mi), Government of Meghalaya, Shillong

The Director
Directorate of Employment and Craftsman Training, Government of Meghalaya

The Chief Engineer -
Public Health Engineering Department, Government of Meghalaya

Shillong 793001

_’-Sﬁvan House. Lower Lachumiere [ N\ Phone: 91 364 2220414
I ‘i Fax: 91 364 2504068
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29,

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.
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Mr. J.H. Nengnong
Member Secretary
Meghalaya State Pollution Control Board, Shillong

Shri P.Ch. Marak,

Mining Engineer,

Directorate of Mineral Resources,
Government of Meghalaya, Shillong

Shri M. Somorjit Singh, Scientist
North Eastern Space Application Centre
Umiam, District- Ri-Bhoi, Meghalaya.

Dr. H. Tynsong, Scientist D

North Eastern Regional Office

Ministry of Environment, Forest and Climate Change, Government of India
Law-U-Sib, Lumbatngenm, Near M.T.C. Workshop, Shillong 793021

Smt. I. Mawlong, MCS
Joint Secretray to the Government of Meghalaya
Revenue and Disaster management Department

Shri D. Sangma
Joint Secretary to the Government of Meghalaya
Transport Department

Shri P.M. Sangma
Deputy Commissioner Transport
Government of Meghalaya

Smt. R. Kynjing
Executive Engineer, Rural Water Supply Division, Jowai
Public Health Engineering Department, Jowai

Shri K.L. Nonglait
Deputy Conservator of forests (CC, R &T)
Government of Meghalaya

Dr. G. Ch. Mondal
Principal Scientist, Council of Scientific and Industrial Research- Central Institute
of Mining and Fuel Research (CSIR-CIMFR), Dhanbad, Jharkhand

Dr. C. Sawanliana
Sr. Principal Scientist, Council of Scientific and Industrial Research- Central
Institute of Mining and Fuel Research (CSIR-CIMFR), Dhanbad, Jharkhand

Dr. A. Kr. Singh
Principal Scientist, Council of Scientific and Industrial Research- Central Institute
of Mining and Fuel Research (CSIR-CIMFR), Dhanbad, Jharkhand

Shillong 793001

Fax: 91 364 2504008

) Sylvan House. Lower Lachumiere (2;‘\ Phone: 91364 2220414

\
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40.

41.

42.

43.

44.

45.

46.

47,

48.

49.
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Dr. M. Prasad Roy
Principal Scientist, Council of Scientific and Industrial Research- Central Institute
of Mining and Fuel Research (CSIR-CIMFR}, Dhanbad, [harkhand

Mr. G. S. Sah,
Assistant General Manager
Meghalaya Mineral Development Corporation Ltd, Shillong

Mr. E. Kharmawphlang
Directorate of Mineral Resources
Government of Meghalaya

Mr, P. Lyngdoh, Junior Engineer
Public Health Engineering, Rural Water Supply, Jowai

The Managing Director

Adhunik Cements Limited

Thangskai, East Jaintia Hills District, Meghalaya
(Email: Pradhan.Bhabagrahi@dalmiabharat.com)

The Managing Director

Amrit Cements Limited

Umlaoer Village, Elaka Rymbai, EastJaintia Hills District, Meghalaya
(Email: sriagarwal@yahoo.co.in)

The Managing Director
Goldstone Cements Limited
Village Musiang Lamare (01d) East Jaintia Hills District, Meghalaya

The Managing Director

Green Valley Industries Limited
Village- Nongsning, P.0. Chiehruphi
East Jaintia Hills District, Meghalaya

The Managing Director
Hills Cement Company Limited
Village Mynkree, East Jaintia Hills District, Meghalaya

The Managing Director
JUD Cements Limited
Wahiajer (Narpuh), East Jaintia Hills District, Meghalaya

The Managing Director

Mawmluh Cherra Cements Limited
Taxation Building, Near Raj Bhawan, .
Shillong - 793001, Meghalaya

Sylvan House. Lower Lachumiere
Shillong 793001

Phone: 91 364 2220414
Fax: 91 364 2504068
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yfhe Managing Director
Meghalaya Cements Limited

51.

52.

53.

54,

55.

56.

57.

58.

59.

Lumshnong, Shillong - Agartala - Sabrum Road, Thangskai,
East Jaintia Hills District, Meghalaya

The Managing Director

Star Cement Limited

Lumshnong, East Jaintia Hills District, Meghalaya
(Email: lumshnong@starcement.co.in)

The Managing Director

Star Cement Meghalaya Limited

Lumshnong, East Jaintia Hills District, Meghalaya
(Email: lumshnong@starcement.co.in)

The Managing Director
Virgo Cements Limited
Damas, East Garo Hills District, Meghalaya

The Managing Director

CMJ Breweries Limited

Ferndale Compiex, CM] House, Block 1],
Keating Road, Shillong, Meghalaya 793001,

The Managing Director

Maithan Alloys Limited

Export Promotion Industrial Park (EPIP), Byrnihat,
Ri-Bhoi District, Meghalaya 783 101

The Managing Director

Sree Sakambari Ferro 'All:oys Pvt. Ltd.

Village Riwiang, Branch Post Office Sienduli
West Khasi Hills District, Meghalaya 793 119

The Managing Director

Shyam Century Ferrous Limited

Export Promotion Industrial Park (EPIP), Raj Bagan, Byrnihat,
Ri-Bhoi District, Meghalaya 793 101

The Managing Director
Meghalaya Power Limited
Lumshnong, East Jaintia Hills District, Meghalaya

Mr. R. K. Pareek

President

Meghalaya Cements Ltd

Email id: rkpareek@topcent.in

Shillong 793001 {

Fax: 97 364 2504068

Sylvan House. Lower Lachumiere /?:‘ Phone: 91 364 2220414
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61,

62.

63.

64.

65.

66.

67.

68.

69.

70.

71.
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Dr. A. Saraf

Sr. Advocate on Behalf of Star Cement
Email id: drashoksaraf@gmail.com
Smt. N.N. Data

Advocate on Behalf of Star Cement
Email id: neelamnayan@gmail.com

Mr. P. Purohit

Vice President

Star Cement Ltd

Email id: pradeep@starcement.co.in

Mr. A.B. Rajan
Hili Cement Co. Ltd/
Email id: hadhr@hcclin, abrajan.08@gmail.com

Ms. P. Bora,

Legal Head

Dalmia Bharat Cement Ltd

Email id: bora.purbali@dalmiacement.com

Mr, A. Kejriwal
Meghalaya Cement Limited
Email id: akejriwal@topcem.in

Mr. G.S. Sodhi
Gold Stone Cements Ltd.
Email id: akejriwal@topcem.in

Mr.M.P.Sharma

Manager Commercial & Liaison
Amrit Cement Ltd

Email id: mpsharma®@amrit.co.in

Mr. R. C. Tripathi
Amrit Cement Ltd
Email id: rctripathi@amritcement.in

Mr. Y Sharma,
JUD Cements Ltd

Email id: yubaraj.sharmal1971@gmail.com,
yubaraj@bestcement.co.in

Mr. P, Kr. Jothi
Green Valley Industries Ltd.
Email id: pawan.jothi@greenvalley.com

Mr. A. K. Verma

Authorized Sp. Person :
M/s Shree Shakambari Ferro Alioys Pvt Ltd
Email id: montexferro@gmail.com

Sylvan House, Lower Lachumiere
Shillong 793001

Phone: 91 364 2220414
Fax: 91 364 2504068
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72. Mr.S. Choudhury
Maithan Alloys Ltd
Email id: santu_Sc@yahoo.com

73. Mr.V. Agarwal
Sr. Manager {Accounts)
Maithan Alloys Ltd
Email id: vinod.agarwal@maithanalloys.com

Sub:  Record of Minutes of Proceedings of Seventeenth Sitting of the Committee constituted by
the Hon'ble National Green Tribunal (NGT) under Chairmanship of Hon'ble Mr. Justice
B.P. Katakey, Former judge, Guwahati High Court held at Shillong on 14t August, 2019.

Sir/Madam,

With reference to above-mentioned subject it is stated that a copy of the record of minutes
of proceedings of Seventeenth Sitting of the Committee constituted by the Hon’ble National Green
Tribunal (NGT) under Chairmanship of Hon'ble Mr. Justice B.P. Katakey, Former Judge, Guwahati
High Court held on 14t August, 2019 at 10.00 AM onwards in Conference Hall at Office of the
Principal Chief Conservator of Forests & Head of Forest Force, Sylvan House, Lower Lachumiere,

Shillong is enclosed herewith for your information and necessary actions as indicated therein.
This is for favour of your kind information and necessary action.

Yours faithfull_y,_ o

Encl.; As stated above.

i TP
R (H C Chaudhary, IFS)
Addl. Principal Chief Conservator of Forests (Planning,
Development and Legal Matters)
(e-mail id- harishcc@yahoo.com)

Memo No. MFG.39/87/NGT (C)/ Vol.-VIll/ Dated Shillong, the August, 2019
Copy to:

1. The Principal Secretary to the Government of Meghalaya, Forests and Environment
Department, Shillong along with a copy of the said minutes for favour of his information.

-

Addl. Principal Chief Conservator of Forests
(Planning, Development and Legal Matters)

Phone: 91 364 2220414
Fax: 91 364 2504068

Sylvan House. Lower Lachumiere
Shillong 793001
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QUORUM

HON’'BLE MR. JUSTICE BROJENDRA PRASAD KATAKEY,
FORMER JUDGE, GAUHATI HIGH COURT, GUWAHATI

PROF. ASHOK K. SINGH, MEMBER

REPRESENTATIVE FROM INDIAN SCHOOL OF MINES, DHANBAD

IIT (ISM), DHANBAD (826004)
(Email id: singhashok0707 @gmail.com)

DR. SHANTANU KUMAR DUTTA, ADDITIONAL DIRECTOR
REPRESENTATIVE OF CENTRAL POLLUTION CONTROL BOARD

(Email id: shantanucpcb@gmail.com)

‘HE -

Threat to Life Arising Out of Coal Mining in South Garo Hills District

-Vs-

The State of Mcghalaya & Ors.
And other connected matters

PRESENT

Prof. O. P. Singh,
Department of Environmental Studies,
North Eastern Hill University
Email id: opsinghnehu@gmail.com
: Mr. C, P. Maral, IFS,
Principal Secretary, Government of Meghalaya,
Forest & Environment Department,

A& Principal Chief Conservator of Forests & HolF &
Chairiman, Meghalaya State Pollution Control Board
Government of Meghalaya
mail id. cpmarak@gmail.com, pocfinegh@gmail.com,
megspch@rediffmail.com

Mr. T. Dkhar, IAS

Commissioner & Secretary, Government of Meghalaya
Mining & Geclogy Department

Email id: tadkhar.20 1 3@gmail.com

Mr. H. Nongplul, IPS

Additional Director General ol Police

(l. & O/ TAP/ SB/ Border)

Home (Police) Department, Government of Meghalaya
Email id: igp.tap-meg@gov.in

M. S. K. Agarwal, [FS,

Additional Director General of Forests (Central)

Ministry of UEnvironment, Forests & Climate Change,
Government of Jadin Nurth Eostern Regional Office,
Shiflong. Lmait id: ro.nez.shil@gmail.com

Page 1 of 46
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Mr. R. S. Gill, IFS

Addinonal Principal Chief Conservator of lForests
(Social Forestry & Environnient)

Forests & Environment Department,
Government of Meghalaya

Email id: freedomtower@rediftimail.com

Mr. H.C. Chaudhary, IFS,

Additional Principal Chief Conservator of Forests,
(Planning, Development and Legal Marters), Forests &
Environment Department, Government of Meghalaya.
FEmail id: harishce@yahoo.com

Mr, M. B. K. Reddy, IFS

Chief Executive Officer, Meghalayu State CAMPA
Forests & Environment Departiment,
Government of Meghalaya

Lmail id mudivabiial §@yahoo com

Mr. K. A. Khieya, IRS

Comnissionerate of Customs {Preventive)
North Easteirn Reglon, Shillong

Email id: ashikhieya@gmail.com

Mr. Manjunatha C, 1FS

Secretary to the Governmient of Meghalaya, Mining &
Geology Department

Email id: manju2020@gmail.com

Mr. L R. Kharkongor, IRS

Deputy Commissioter

Commissionerate of Customs (Preventive)
North Eastern Region, Shillong

Email id: issac.kharkougor@gov in

.M. N. Bhattacharjee, Chairman

State Level Expert Appraisal Committee, Meghalaya
Email id: naavstar@gmail.com

M. ] 1. Nengnong

Member Sceretary

Meghalaya State Pollution Controt Board, Shillong
Email id: megspcb@rediffmail.com

Dr. Z. Changsan

Regional Director, Central Pollution Control Board,
Regional Directoraie North East, Shillong

Email id: zchangsan.cpcb@nic.an

Mr. M. S. Lyngdol, Director
Directorale of Mineral Resources
Government of Meghalaya

Email id: msanlyngdoh@gmail.com

Dr. A. Warr, Joint Director
(ITHS M1), Meghataya
Email id: amanwarr@gmail.com
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Mr. A Ch. Marak, Director,

Directorate of Higher & Technical Education (DHTE)
Directorate of School Education and Literacy {DSEL)
Guvernment of Meghalaya

Email id: achmarak@gmail.com

Mr. D. Sangma

Joint Secretary to the Gavernment of Meghalaya
Transport Department

Email id: daviddandali@gmail.com

Mr. P, M. Sangma
Deputy Commissioner Transport

Government of Meghalaya

Smti. R. Kynjing

Executive Engineer, Rural Water Supply Division, Jowai

Email id: ronkyn38@gmail.com

Mr. M. Somorjit Singh
Scientist
North Eastern Space Application Centre,
Department of Space, Government of India
Email id: msomorjite9@gmail.com
Dr, H. Tynsong, Scientist ‘D',
Ministry of Environment, Forests & Climate Change,
North Eastern Regional Office, Shillong
Email id: h.tynsong@gov.in
Smti. 1. Mawlong, MCS
Joint Secretary,

“Revenue & Disaster Management Deparoment,
Government of Meghalaya
Email id: ibashishamawlong@gmail.com

Mr. K. L. Nonglait, MFS
Representative of PCCF {CC& R&T)
Forests & Environment Department
Government of Meghalaya

Dr. G. Ch. Mondal

Principal Scientist

CSIR - CIMFR, Dhanbad, Jharkhand
Email id: gc_mondal@yahoo.co.in
Dr. C. Sawanliana

Sr. Principal Scientist

CSIR - CIMFR, Dhanbad, [harkhand
Email id: csla_cimir@yahoo.com
Dr. A. Kr, Singh

Sr. Principal Scientist

CSIR - CIMER, Dhanbad, Jharkhand
Email id: singhak cimir@gmaiicon

Page 3 of 46
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Dr, M. Prasad Roy

Principal Scientist

CSIR - CIMFR, Dhanbagd, Jharkhand
Email id: mproy 14@yahoo.com

Mr, M. Passah

Sub - Divisional Officer

Public Health Engineering, Sub - division,
Khiiehriat, jowai

Email id: montri_passah@yahou.com

Mr. S. E. Kharmawphlang
Directorate of Mineral Resources
Government of Meghalaya

Dr. A, Saraf
Sr. Advocate on Behalf of Star Cement
Email id: drashoksaraf@gmail.com

Mr. P. Purohit, Vice President
Star Cement Ltd
Email id: pradeep@starcement.co.in

Smti. N, N. Dutta
Advocate on behalf of Star Cement
Email id: neelamnayan@gmail.com

Mr. Y Sharma,

JUD Cements Ltd

Email id: yubarajsharma1971@gmail.com
yubaraj®@bestcement.co.in

Mr. A, B. Rajan

Hill Cement Co. Ltd
Email id: hodhr@hccl.in, abrajan.08@gmail.com

Ms. P. Bora

Legal Head

Dalmia Bharat Cement Ltd

Email id: bora.purbali@dalmiacement.com

Mr. R. K. Pareek,

President

Meghataya Cements Ltd

Email id: rkpareek@capcem.in

Mr. A. Kejriwal
Meghalaya Cements Ltd
Email id: akejriwal@topcentin

Mr. G. S. Sodhi
Gold Stone Cements Ltd
Email id: gursharansodhi@gse).co.in
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Mr. P. Kr. Jothi
Green Valley Industries Ltd.
Email id: pawan.jothi@greenvalliey.com

: Mr. R. C, Tripathi
Amrit Cement Ltd
tmail id: retripathi@amritcementan

¥ Mr. M. P. Sharma
Manager Commercial & Liaison
Amrit Cement Ltd

Email id: mpsharma®@amrit.co.in

Mr. S, K. Patra
Shyam Century Ferrous Ltd
Email id: sumantapatra@starcement.co.in

Mr. U. Das
Shyam Century Ferrous Ltd
Emailid: uttamdas@starcement.co.in

Mr. G. S. Sah, Assistant General Manager
Meghalaya Mineral Development Covporation Lid
Email id: mmdchd.shg@gmail.com

Mr. V, Agarwal, Sr. Manager (Accounts)
Maithan Alloys Ltd, Byrnihat
Email id: vinad.agarwal@maithanalloys.com

Mr. S, Chowdhury

.Assistant Manager (FSA)
Maithan Alloys Ltd, Byrnihat
Email id: santu-Se@yahoo.com

Mr. A. K. Verma, Authorized Sp. Person
M/s Shree Shakambari Ferro Alloys Pyt Lid
Email id: montexferro@gmail.com

lEIF!I HALA i &‘

Atthe outset, Mr. C. P. Maral, IFS, Principal Seeretary to the Government of Meghalaya, Forest &
Environment Department who is also holding charge of the posts of the Principal Chief

Conservator of Farests & HoFF, Meghalaya and the Chairman, Meghalaya State Pollution Contro!
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Board welcomed the Hor'ble Chairinan & Members of the Committes, Special Invitees, Senior
Qfficials of the Srate Governmient, Represeiitatives. of ybe Cemeunt & Therms| Power Plants and

uther offlcées present il the meeting.

R DI
L Review of actions taken to comply with directions issued by the Committee in its First
Spuecial Sitang held on 12.07.2019.
2 Review of actions taken to comply with directions issucd by the Committee in its

Sixteenth Sitting held on 22.07.2019 and 23.07.2019.

3. Presentation by scientists from the-Counmj of Scientifig mnd indusirial Research - Sentyal
Institute of Mining and Fuel Researth :[CSiE - hl?&ifﬂi,‘ﬁhanbéd'bn firogress’ mads’ in
studies assigned 1o CSIR-CIMER: 90 development of protocols for treatment of acid mine
drain ﬁiginatin’g; from toal mines and closure of abandoned rat hole coal mines by
contralled Blasting,

4. Considevation of twa similas representations dated 12.07.2019 and dated 11.07.2019
fromy M¥, :Marthon Sangma, Hon'ble MemberLegislative Assembly and M Nizamuddlin &
Marak respectively regarding use of rack loading infrastructure ew.nilal’:i‘w‘ #t Mendipathar
Hudilsvay Station for uv’anuut]an of'cual allowed to be transported by the Man’ble Suprefin
Conant. =

5 Canglderation of a representation:dated Nil from Mr. Rakbirthson D. Sangma regarding
csl:imateéﬁactuaiquanff,ty of coal tying in the State of Meghalaya for auctioning in terms

nf‘rihﬁ'ﬂﬂﬁ‘lﬁié-b’upremg Court’s final Order and judgement dated 03.07.2019.

0.  Comsideration 6f apropusal to involve Eco - Task Force in bio - restoration of areas

affected bycon) miningin Meghalaya,

7 Any other matter (s) to be raised with permission of the Chair

AGENDA ITEM NO. 1

l Mr. T. Dkhar, IAS, Comh@sioheép&c{Secret’ary to the Government of Meghalaya, Mining
and Geology Depamtment statess that infarmation/documents sought by the Committee in
its First Special Sitting held ar Skillong on £2.07.2019 are still being compiled. The same

will be submitted to the Committee withima weak,
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The Committee directs the Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Department that all the informatien/documents sought
by the Committtee from the Mining and Geology Department in the First Special Sitting
held on 12.07.2017 including the video records of all the coal depots where the coal to be
handed over to the Coal [ndia Limited is presently lying shall positively be provided to the
Committee within one week. As directed by the Committee in the said Special Sitting the
videos of the coal depots shall be recorded by joint teams, consisting of representatives
from the Mining and Geology Department, Meghalaya State Pollution Control Board and

the Coal India Limited.

Mr. Di Sangma, MCS,-Joint Secretary lo ‘the Government of Meghalaya, Transpert
Department states that an updated Statement in the format provided by the Committee in
its First Sperial Sitting held at: S‘hiﬁong_ on 12,07.2019 containing details of all those
weighbridges which will be available for weighment of coal fo be auctioned by the Coal
India Limited in compliance of the Hor'ble Supreme Court’s Judgment dated 03.07.2019
in Civil Appeal No. 10720 of 2018 along with the peo-eoordinates (latitude and longitude)
of each of these weighbridges is being prepared, The same will bu provided to the

Committee within one week,

The Committee directs the Commissioner and Secretary to the Govermment of
Meghalaya, Transport Departinent that the afore-mentioned infurmatiorn shail positively

be provided to the Comimittee within one week.

Mr. I Nongpluh, IPS, Addl. ‘Director General of Police (L &0/ TAP/ SB/Burders).
Government of Meghalaya states that in compliance of the direction issued by the
Committee in the First Special Sitting hetd on 12.07.2019, the Director General of Police,
Meghalaya held a meeting with officials of the Mining and Geology Department and the
North Eastern Coalfields, Coal India Limited to prepare an Action Plan to ensure that no
freshly mined coal is mixed with the assessed coal available at the existing identified
depot(s). The Action Plan will be finalised after the Policy for handing over of the coal
available at such depots to the Coal India Limited for disposal through e-auction is

finalised. The Committec notes the same.

The Committee notes thal delails of the complaints under relevant Section(s) of the Water
(Provention and Control) Act, 1974 and/ur the Air (Prevention and Control of Pollulion)
Act, 1981 against the persons involved in illegal mining, storage and transportation of ¢eal
in Meghalaya already filed or proposed to be filed before the concerned competent Courts

of Laws is still awaited from the North Eastern Regional Directorate, Central Pollution
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Control Board (CPCB). The Committlee therefore, directs the Regional Director, North
Eastern Regional Directorate, CPCB to positively provide the said details to the Comunittee

within fifteen days.

Mr. Z. Changsan, Regional Director, North Eastern Regional Directorate, CPCB states that
decision of the competent authority in the CPCB on advise of this Committee to make
available the entire amount of Rs. 100 Crore placed at disposal of the CPCB from amounts
available in the Meghalaya Environment Protection and Restoration Fund (MEPRF) in
compliance of directions issued by the Hon'ble Supreme Court in para 179 of the
fudgment dated 03.07.2019 in the Civil Appeal No. 10720 of 2018 in the matter of State of
Meghalaya versus All Dimasa Student Union, Dima-Hasao District Committee and Ors. and
other connected matters [or implementation of the Action Plan prepared by Lhe
Committtee for restoration of environment in areas affected by itlegal rat hole coal mining
in the State to ensure that the amounts available for restoration of Environment in

Meghalaya is utilised in a holistic and integrated manner, is still awaited.

The Committee directs Mr. Z. Changsan to obtain a decision of the competent
Authority in the CPCB on the above and communicate the same to the Committec within

fittcen days.

The Committec further reiterates that in case the aforesaid suggestion of the
Committee is not acceptable to the CPCB, the CPCB shall prepare a detailed Action Plan far
utilisation uf“the alore-said amount of Rs. 100 crore and submit the same o the
Committee within one moath. The Action Plan shall among other contain full detaits of
activities proposed to be undurtaken, estimated cost and the agencies responsible for

execution and monitoring of each of these activities.

The Committee notes that the Addl. Director General (Central), North Eastern Regional
Office, Ministry of Enviromment, Forest and Climate Change (MoLFCC), Government of
India (Gof) in a letter dated 08.08.2019 addressed to the Addl. Principal Chief Conservator
of Forests (Planning, Development and Legal Matters), Government of Meghalaya has
stated that the list of miners, coal dealers/transporters submitted by the Directorate of
Mineral Resources, Shillong have been sent to the MoEF&CC, New Delhi to advise the
Regional Office, Shillong on the actions to be taken against these persons. He further
states that decision of the MoEF&CC, New Delhi is yet to be received by the Regional

Office. The Committee takes a copy of the said comnuntication on record.

Y
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The Commititee directs the Addl. Director Generai (Central), North Castern
Regional Office, MoEFCC, Gol to pursue and obtain decision of the concerned competent
authority in the MeEFCC, Gol on the above and intimate the same to the Commitiee within

fifteen days.
N TE

Mr. Z. Changsan, Regional Director, North Eastern Regional Directorate, CPCB states that
in compliance of a direction issued by the Hon'ble Supreme Court in para 179 of the
Judgment dated 03.07.2019 in the Civil Appeal No. 10720 of 2018 in the matter of State ot
Meghalaya versus All Dimasa Student nion, Dima-Hasaé District Cuommittee and Ors. and
other connected matters an amount 'of Rs. 100 Crores has been tanstefred to the CPCB
from the MEPRF, He turther states that the said ampunt has been deposited in a separate

account opened by the headquarters of the CPC8 at Dethi. The Committee notes the same.

The Committee alsa notes that the Hon’ble Supreme Court in the said Judgment
dated 03.07.2019 has directed that the said amount of Rs. 100 crove shall bg utitised only
tor restoration of the environment in the State of Meghalaya. The Committee thevefore is
of the view that it.may be desirable to transfer the said amount in & separate bank account

to be opened in any Natlonalised Bank at Shillong,

The Cammittes, keeping in view the above, advises the CPEB ta transfer the said
amount ina separate bank account to be opened in any Nationalised Bank at Shillong. The
Cemmittee also advises the CPCB to invest the surplus amount which is not lilkely to be
utilised in near future in fixed deposit(s) in Nationalised Bank({s) wha offers highest rates
of interest.

M. T. Dkhar, [AS, Comnissionier aricl Secretary ta the Govermnent of Meghalaya, Mining
and Geology Department statés that repurt on a visit undertaken in 2008 by a High Level
Delegation headed by the thew Deputy Chief Minister to West Virginia, USA for search of
appropriate coal mining teshnolagy for the State of Meghalaya is presently being
examined by the Stare Government. An appropriate decision on the said Report will be

taken by the Gavernment shortty,

The Committee directs the Commissioner and Secrctary to the Government of
Meghalaya, Mining and Gevlogy Departiment to expedite decision on the said Report and

communicate the same ta the Comnmittec within fifteen days.

The Committee after consultation with the Commissioner and Secretary to the

Government of Meghalaya, Mining and Geology Department directs that to have first-hand
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experience of the said technology and o assess feasibility of its adopticn in the State, a
delegation consisting of the Commissioner and Secrefary and/or Secretary to the
Guvernment of Meghalaya, Mining and Geology Department; one member of the
Committee (viz. Dr. Shantanu Kr. Dutta) and Mr. N. Bhattacharjce, Chairman, State Leve!
Expert Appraisal Committee may on 22 and 23+ August, 2019 visil any of the mires in
India where Highwail Mining Technology is presently being deployed and submit a repart

to the Committee iimmediately thereafter.

Mr. XK. A. Khieya, Commissioner Custom (Preventive), Office of the Commissioner of
Customs, Shillong states that month-wise details (viz. name & full address) of the exporter
lor each consignment of the coal originated fram the Meghalaya allowed to be exporled ta
the Bangladesh fram wach of the seven Land Custom §tations in Meghalaya since the ban
on rat hole coal mining in Meghalaya way imposed by the-Hon'ble NGT in April, 2014, as
sought by the Committee in the fipst day of its Sixtcenth Sitting held on 22.07.2019, is still
being compiled. He therefory requested the Committee lo provide atleast one month
additional time to place the said information before the Committtee. The Committee
ageepts the said request and directs Mr. JCA. Khigya ta submit the said information to the
Committee within one month positively. The Committee further directs that the
mflormation ia espect of Gasuapara Land Custom $tatioy for the month ol May 2019
along with a copy of supporting documents shall positively be provided to the Committee

within seven days.

M T Dkhar, 1AS, Commissioner: agd Secretary to the Government of Meghataya, Mining
and Geology Department states that month-wise details (viz. name & full address) of the
exporter for each consignment of the coal originated from the Meghalaya allowed to be
exported to the Bangladesh from each of the seven Land Custom Stations in Meghalaya
since the ban on rar hole coal mining in Mepghalaya was imposed by the Hon’ble NGT in
April, 2014, as sought by the Committec in the fiest day of its Sixteenth Sitting held on
22.07.2019, is still being compiled. He therefore requested the Committee to provide
atleast one month additional time to place the said information before the Comumitliee.
The Committee accepts the said request and directs the Commissioner and Secretary ta
the Government of Meghalaya, Mining and Geology Department ta submit the said
information to the Committee within one month positively. The Committee further directs
that the information in yvespect of Gasuapara Land Custom Station for the month of May
2019 along with a copy of supporting documents shall positively be provided tw the

Committee within seven days.
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Mr. T. Dkhar, 1AS, Commissioner and Secretary to the Government of Meghalaya, Mining
and Geology Department states that an amount of Rs. 16,50,000/- has already been
sanctioned on 01.08.2019 for payment of ex-gratia @ Rs. 1,00,000 to the next of kin of
cach of 14 (fourtcen) coal mine workers who died while working in an iflegal coal :nine in
South Garo Hills District in 2012 and @ Rs. 50,000 to 5 (five) coal minte workers who were
injured in the said accident. He further states that said amount will be disbursed to the
concerned beneficiary once they approach the Deputy Commissioner, South Garo Hills
District along with requisite documents duly verified by the concerned competent
authority. The Deputy Commiissioner, Seuth Gare Hills District by a WT Message dated
19.07.2019 has already raquested the Deputy Commissioners of all concerned districts
and Officer in-charge of the coneerned Police Stations in Assam having jurisdiction over
the last known place of residence of these beneficiartes to: inform the bencficiaries to

approach him along with duly verjlied documents to receive the compensation.

The Commitree directs the Commissioner and Seeretary to the Government of
Meghalaya, Mining and Geology Department to expedite disbursemnent of the aforesaid
compensation to thg concerned beneficiaries and submir a repont 1o the Committee within

ane month.

Mr. T. Dkhar, IAS, Commissioner and Secretary fo the Government of Meghalaya, Mining
and Geology Department ;tates that in respense to a notice inviting applications for
payment of exgratia published in local Dailies in compliance of a divection issued by this
Committee, he received 11 (eleyen) claims. These claims have been forwarded to Deputy
Lommissioners of the concerned districts (viz. East Jaintia Hills and South Garo Hills
Districts) for verification. Report from Deputy Commissioners of both these districts is

still awaited.

The Committee directs the Commissioner and Sccretary to the Government of
Meghalaya, Mining and Geology Pepartment to expedite verificativn of these claims and
disbursement of ex-gratia ta the genuine/eligible claimants and submit a report to the

Committee within one month.

Mr. T. Dkhar, |AS, Commissiancr and Secretary to the Government of Meghalaya, Mining
and Geology Department states that an order has already been piaced by the Depury
Commissioner, East Jaintia Hills District to purchase six vehicles, each mounted with a
water tanker, from an amount of Rs. 96,97 lakh released in his favour from the MEPRF, as
has been approved by the Hon’ble National Green Tribunal (NGT) by its order dated

11.04.2019. So far rwo such vehicles have already been delivered. Smu. R. Kynjing,
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Executive Engineer, Rural Water Supply Division, Jowai states that so far these vehicles

nave not been used for supply of potabie waler to villages atfected by acid mine drain.

The Committee directs the Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Departinent to expedite purchase and use of these
vehicles, obtain from the Deputy Comvmissioner, East Jamntia Fulls District a Utilisation
Certificate (UC) for the said amount along with a report on use of these vehicles and

provide a copy thercof to the Committee within fifteen days.

Mr. T. Dkhar, IAS, Commissioner and Secretary to the Government of Meghalaya, Mining
and Geology Department states that the Guvernment has taken up steps to introduce new
transportation challnas with security features time watermark, hologram and QR code to

prevent misuse of challans.

The Committee notes that in compliance of directions issued by the Hon'ble NGT by
Order dated 11.04.2019, the Committee in its twelfth Sitting held on 25.04.2019 issued
several directions to ensure detection and prevention of illegal mining and transportation
ol the coal in Meghalaya. The Commitlee lurther notes that Keeping in view that majority
of these direcuans recorded in para (5) of the Record of Minutes of the said Sitting have
not been implemented so far, the Coinmittee in its sixteenth sitthug held on 22.07 2019
had directed the Commissioner and Secretary to the Government of Meghalaya, Mining
and GeologyDepartiment to submit a report on status of implementation of each of these

directions in this Sitting, The said report is still awaited,

The Committee therefore directs the Commissioner and Secretary o the
Goverament of Mcghialaya, Mining and Geelogy Depariment to expedite implementation
ot each of these directions and submit a report on status of implementation of each ot

these disections to the Committee within fifteen days positively.

Mr. T. Dkhar, 1AS, Commissioner and Secretary to the Government of Moghalaya, Mining
and Geology Departinent states that an order for supply and mstablation of Digital Dispiay
Rourds at Headquarters of all the voal mining affected districts and sub-divisions in the

State has been issued. installation of these Boards is likely to be completed on 15.09.201 9.

The Committee directs the Commissioner and Secretary to the Government ol
Meghalaya, Mining and Geology Department te complete installation and display thereon
the quality of ten wurst polluted rivers and streams, of these Boards at headquarters of all
coal mining affected districts and sub-divisions 11 State, at the earliest and to submit a
report to the Committee within one month.
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The Directoy of Minéral Resources, Government of Meghalaya states that contrary to what
as been reported in records of minutes ;).fpr‘uceediugs of fivst day of Sixteenth Sitting of
the Committee held ar Shilleng on 22.07.2019, Gut of the totah ten (10) bore holes
required for preparation ef a Geological Report and Feasibility Report for 1 sq. km. area in
Khliehriat-Sutnga area in East faintia [kills District, so far drilling of four (4) bore holes has
anly been injtiated. Out of these, drilling of three (3) bore holes had to be abandoned mid-
way due ¥ jamming of drilling bits. Drifting of ane bore hole, swhich has been completed,
did pot detect any coal seam. e (urther states thal sevviees of Mineral Exploration
Corporation Limited {(MeCL) are beiny availed to undertake drilling of requisite number of

bure holes in the said area.

The Committee notes with concern the long delay in drilling of réquisite number of
bore-holes in the said area and directs the Commissioner ahd Secretary to the
Government of Meghalaya, Mining and Geology Department te expedite drilling of bore-
holes and preparation of Gealogical Report, Feasibility Report and Envircnment Report
lor the said area. A report on updated current status of preparation of these Reports
along ‘with a definite timeframe for ctompletion thereof, shall be intimated to the

Commitrtee within fifteen days.

Prof. U2 Singh, BDepactment of Environmental Studies, North Lastern Hill Unwersity
(NEHU) places before the Commitiee a status Feport bl @ project on rnigutralization of acid
mine drain (AMD} tontaminated water of some selected streams in coal mining areas of
Meghalaya by constructing open limestone channel (OLC) using lo€ally available
limestone and intermittent wetlands with idca;l; aquatic plaats, being undertaken in East

Jaintia Jlills disteict under his guidance. The Committee takes the same on recard.

The Committee in Arst day of its Sixteenth Sitting held at Shillong en 22.07.201Y
reguested Praf. 0.P. Singh ta prepare a detailed protocol and year-wise cost ~estimates for
neutzalization of acid mine drain {AMD} contaminated water of some selected streams in
vod! mining areas of Meghalays by eonstructing open limestone channel {OLE} using
locilly available lmestone and intermittent wetlands with focal aquatic plants. It was also
requested: thot thu protueal and the cosi-estimates may spewfically provide for use of
limestone with low sulphur eantent and expenditure to be incurred on perivdic
rejuvenation of limestone beds. Prof. O.P. Singh states that preparation of the said
protocol is presently under progress. The Committee therefore, requests Prof. 0.2, Singh
to expedite preparation ol the said protocal and submit a copy thereol to the Committee

within fifteen days.
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Dr. Manjunatha C, [FS, Secretary to the Government of Meghalaya, Forests and
Envirenment Bepartment states that decision on a proposal submitted by the Principal
Chief Conservator of Forests & HoFF for payment af sitting fee to official members of the
ffommitttee and various experts invited 1o attend imeetings of the Committee is still under

consideration of the State Government

The Committee directs the Principal Secretary la the Government of Meghalaya,
torests and :Environment Department t expedite decision on the said proposal and

irtimate the same ra the Committee within one week,

Dr. Manjunatha €, IFS, Secrerary to the Government of Meghulaya, Forests and
Environment Department states that a propesal submitted by the Principal Chiel
Conservator of Forests & HoFF to enhance the rates of monthly honorarium payable to
the Chairman of this Cemmittee has been furwarded Yo the Mining and Geology

Department for appropriate decision.

The Committee directs the Commissioner and Becretary to the Government ol
Mughalaya, Mining apd Geology Departiment ta expedite decision on the said proposal and

intimste the same to the Committee within one week.

The Committee during first day of its Sixteenth Sitting held on 22.07.2019 directed the
Chairman, MSPCB to submit.details of the regulatory regime presently ig force to govern
establishment and operation uf cual depols in the State along with @ proposal to fill gaps,
it any. iy guch regime to eu'sure prevention and control of generation of acid mine drain
{AMD} febrm such depots. The same is sull awaited. The Committee therefore divects Lhe
Chairman, MSPCB to provide the above information to the Committee positively within

vne week.

The Commnittee in first day of its Sixteenth Sitting held on 22.07.2019 noted that
establishment and operation vf a veal mine in Meghalaya requires prior consent from the
MSPCE under Section 25 of Water (Prevention and Control of Poblution) Act, 1974 The
Committee also nuted that it 1s an admitted position that all coal munes in the State had
been established and operated without obtaining prior consent from the Board. The

owners of all these mines arce therefore, liable to be punished under Section 44 of the

Water (Preventon and Contiol ol Pollution) Act, 1974 for contravention of section 24 of

the said Act, without a peed tw estabhish before the concerned Court of Law thot

ustablishment and operdtion of such mimes have caused pollution of one or more water

streams.
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Keeping in view the above, the Committee in the said sitting directed the Chairman,
MSPCB to initiate necessary penal actions in accordance with all relevant provisions of the
Water (Prevention and Control of Pollution) Act, 1974 and all other Environmental Acts,
rules and regulation against-the persons involved in illegal mining of coal in the State. In
response the Member Secretary, in a communication dated 13.08.2019 addressed to the
Addl Principal Chief Conservator of Forests (Planning, Development and Legal Matters),
Government of Meghalaya stated that the MSPCB has sought advice ol its Standing Legal
Counsel on the matter. In response the Standing Legal Counsel gave his opinions as

follows:-

(i)  Thata prior general public notice is necessary to be published in leading local news
paper barring z{ mining operations, mining activities, coal depots, establishments,
coal transportation, etc., from carrying out any activity without prior consent from

the board. Failing which, legal actions may be followed.

(if} That the Directorate of Mineral Resources, Forest Department District
Administration, etc., may immediately stop issuing challans, clearance, grating any
permission or licence to'any mine owner or miner or trader without prior consent
from the Board.

(iii) That the Board on being approached for availing consent by the occupier wili
ensure by visiting tl‘le identified site/location/ETPs and will inspect it in the
presence of the Stakeholders tested & mapped and further assure that no effluent or
pollutant is allowed to leak in to the river ar stream or land before granting consent.

{iv} That unless the aforesaid are initiated afresh and complied by all the stakeholders
before granting consent, it would be too huge a task to identify any ¢oal miner, or

mine owner or trader spread out across the interiors of the State,

The Committee after examination of the matter is of the view that the name and
address of the mine owners have already been provided to the MSPCB by the Directorate
of Mineral Resources. It is also an admitted position that all coal mines in the State have
been established and operated without obtaining prior consent from the Board. The
Comumittee is also of the view that every power conferred on any person or any authority
under any statute always cast a duty on such person or authority to exercise such power
to achieve the intent and purpose under which such power has been conferred on such
person or authority. The MSPCB is thus duty bound to exercise ali the Powers conferred

on itunder relevant sectivay, including section 44 of the Water (Prevention and Congrol of
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Pollution) Act, 1974 1w initate proceedings against all those persons who have

undertaken mining of coal in contravention of the provisions of section 21 of the said Act.

The Committee thercfore reiterates its earlier direction to the effect that the MSPCB
shall initiate necessary penal actions in accordance with all relevant provisions of the
Water iPrexention and Cantrol of Pallution} Act, 1974 and all ether environmental Acts,
riles and regulation against the persons involved in illegal mining of coal in the $tate and

submit a repont te this Committee within one month.

23. ‘Te Committee after perusal of certain documents placed before it by the Member-
Secretary, MSPCB in first day of its Sixteenth Sirting held at Shiflong on 22.07.29019
observed rhat actions are proposed 10 be taken by the MSPCB against only d limited
number of persons involved in illegal nuning storage and transportation of coal resulung
in pollution ot rivers, streams and other water hodies in the State. The Committeesivas of
the view that the mining, storage and transportation of about 12 million metric tonnes of
coal permitted to be transported by the Hon'ble Supreme Court and the Hon'ble NGT from
Lime to time after ban on illegal vat hole coal mining in the State was imposed by the NGT

in April, 2014 could not have been undertaken by these limited number of persons.

The Committee keeping iu view the above, in the said Sitting directed the
Commissioner and Secrctary to the Goverminent of Meghalaya, Mining and Geology
Department_to furnish to.the MSPCB and to this Committee 3 district-wise fist of all
persons involved n miring, storage and transportation of coal permitted to be
transperted by the Hon'ble Sﬂpreme Court and the Hon'ble NGT after the ban on llegal
rat-hole coal mining was imposed by Lthe Honw'bie NGT in April 2014, The said bst is still

awarted.

The Commitee therefore, reiterates its direction to the effect that the
Commissioner and Secretary 1o the Government of Meghalaya, Mining and Geology
Pepartment shall positively furnish to the MSPCB and to this Committee within one week
a district-wise list of all persons involved in mining, storage and czransportarjou of coal
permitted to be transported by the Hon'ble Supreme Court and the Hoa'ble NGT after the
ban on iltegal rat-hale coal mining was imposed by the Hon'ble NGT in April 2014

2+ The Committee keeping in view that use of high sulphur local coal by Thermal Power
Plants (TPPs) in the State may cause cavironmental pollution, in the first day of its
Stxteenth Sitting held at Shillong on 22.07.2019 dwected the Addl. Director General
(Central), North Castern Regional Office, MoEFCC, Gol to request the MoEFCC, Col and the
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State Environment Impact Assessment Authority (SEIAA), Meghalaya o stipulate an
appropriate additional condition in Environiment Clearances {ECs) granted to all the TPPs

in the State to prohibit use of high sulpliur local coal by these TPPs.

Mr, S.IK. Agarwal, Addl. Director Geneval of Forests (Centrat), North Eastern Regional
QOffice, MoEFCC, Gol in a communication dated 08.08.2019 addressed to the Member-
Segyetary of this Committee stated that the Regional Office vide fecters dated 06.08.2019
communigated a ¢copy of the minutes of the said Sitting to the Member -Secyetary, mpact
Assessmenk -1 {Thermial) Division ini the MoEFCC, Gol and the Member -Secretary, SEIAA,
Meghalaya with a request ta iinposc an appropriate additional condition in the EC of TPPs
opevating jn the State, The Committee takes a copy of the said letter on Fecord.

It has also beer: stated in the said letter that the SEIAA, Meghalaya vide Jetter dated
29.07.2019 has alrgady stipulated an additonal rondition to the effect that “the PP shall

nat use gaat in Thermul Power Plunt provured from the local source, since illegal- tellvities of

coal prining s rumpuni in the State.” in the Environmental Cleatance (EC) to the

Meghalaya power Limited

The Committee noles that in case of the Meghalaya Power Limited a condition to the
eftect “In case source of fuel supply is changed at a later stuge {now propused un imported
coal from Indonesia the prgject proponent shall intimate the Ministry well in udvaice along

‘with necessary requisite documents for its concurrence for allowing the change., In such a

-cuse the necessity for re-conducting public hearing may be decided by the Ministry in

consultation with the Expert Appraisal Committee* has already heen stipulate in the EC to
the said TPP. Stipulation of ar additional condition in the EC to the said TPP by the SEIAA,
Meghalaya by the said letter dated 29.07.2019 will therefore not serve purpose, [n fact the
Committee in ity several previous meetings bas direcled the North Eastern Regional Otfice
of the MOEFCC, Gol ty take necessary actions to stipulate a similar condition in the LCs
granted to other TPPs in the State. instead of doing so, an additioral condition in ECs
granted to ather TPPs, the SEIAA Meghalaya has stipulated an additional ¢andition to EC

granted to the Meghalaya Power Limited, which already had a condition (0 profibit use of

high sulphur local coal.

The Committeu therefore, reiterates its earlier direction to the effect that the Addl
Director General of Forests (Central), North Eastern Regional Office, MoEFCC, Gol shall
take immediate necessary actions to get an additiopal condition stipulated in ECs granted
to all TPPs in the State to prohibit use of high sulphur locat coal by all such TPPs and

submita report to the Committee within one month.

/
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Mr. S.K Agarwal, Addl. Director General of Forests {(Z;enfr:jll], North Eastern Regignal
Office, MOEFCC, Gol states that decision of the MoEFCC, GOl on 1he proceedifigs initiated
against the Meghalaya Power Limited fir use of locally sonreed coal i viclanon of a

condition stipulated in the EC to the said ‘T'PP is still awaited.

The Committee notes with great concern long delay in taking a decision in the
matter and reiterates its earlier direction to the effect that the Addl. Director General in—-
charge North Eastern Regional Office of the MoEFCC, Gol shall ensure that appropriate
punitive measure against the said TPP for violation of a condition stipulated in the EC

shall be taken at the earliest and submit a report to the Committee within one month.

Smt. I. Mawlong, jaint Secretary to the Government of Meghalaya, Revenue and Disaster
Management Department states that the State Government after examination of a draft
Comprehensive Disaster Management Plan, both “on-site” and “off-site” received from
the Deputy Commissioner, East Jaintia Hills District observed that e same is not up to
the mark and nceds further improvements. The State Goveramunt hay therefure, sacently
requested the Deputy Commissioner. East Jaintla Hills Districy to: submiv o revised draft
Plan. On receipt, the same: wﬂl be placed before the State Disaster MamgemenLﬁulhm ity
for cansideration and:approval..

The Committee” directs i;he‘{;;‘t;omnussionsr and Secretary to the Government of
Meghalaya, Revenue and Disaster Management Department to take all possible measures
o prepare an acceptable plan, get the same approved by the competent authurity and
provide a copy thereof duly approved by the competent authority to this Committee

within fifteen days.

Mr. T. Dkhar, IAS, Commissioner and Secretary to the Government of Meghalaya, Mining
and Geology Departmaehk states that srecessary direaions bave been jssued i Hie officers
m the Mining and Geolugy Department ang the District Adnumstratiun whoe llave been
autharised under Section 22 of the Mines and Minerals {Development and Regulation)
Act, 1957 to file :%m{')iﬁiini against the persons jovalved in iflegal rafsiing and
transportation of coal o exercisepowes vexsted on them. He further states that til Hate no
enquiry has been infuiared by eny of these Au’thonsed Officers in the Mmmgrahd Geology
Department and the D‘l.ﬂﬂ{r ﬁdmmuﬂ.mtﬁo& to: file complaint before ?He gonterned
competent Court of ‘Law for violation of the Mines and Mingrals (Development and

Regulation) Act, 1957. :
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The Committet tiotes the above with great concern and directs the Commissioner
and Secretary to the Government of Meghalaya, Mining and Geology Departiment to
easure that all such officers exercise powers conferred an them to enquire into and file
complaint against the persons involved in illegal raising and transportation of coal in the
State. A manthly report on the enguipiés iittated and complaints filed by such officers
shall be submitted to this Cummittee evuery month. First such report shall he submitted to

this Committee on ar before 10.09,2019.

Mr.  H. Nongpluh, IPS, Addl. Director General of Police (. &0/ TAP/ SB/Borders),
Government of Meghalaya stares that in the Nangal Bibra P.S. case No. 10 (03} of 2013,
Post-Mortem Report has already been veceived from the District Medical and Health
Offiger, Williamnagar. harge-sheet in the said case, which was pending so far due to non-
receipl.‘ 0{ the said post-mortem feporl, will be filed before the concerned Court of Law
within bne week. The Committee dipects the Dircctor Generat of Police, Meghalaya to

submita report-on the same to'the Committee within fifteen days.

Mr. H. Nongpluh, IPS, Addl. Director General of Police (L &0/ TAP/ SB/Borders),
Government of Meghalaya states that in?mnpllance of directions issued by the Committee
in the first day of its Sixteently Sitting held o 22.07.2019, Police Check Posts have already
beew set up at Dongldingding in West Khasi Hills District and Nartiang in West Jaintia Hills
District Yo effectively avert illegal transportation of coal by using vulnerable mternal

routes passing through these areas. The Comimittee notes the same.

The Commiftee id first day bf'l"tg‘» Sixteenth Sitting keld on 22.07.2019 directed Mr. M.B.K.
Heddy, IFS, Chief Bxecutive Ol'ﬁcér"‘; the Méyhalaya Srate Compensatory Affarestation Fund
Management and Planning Authority (CAMPA) ta place before the Comnuttee a plan
farmulated by the Meghalaya Stite CAMPA to ubtain approval of the competent
authorities for execution of various agtivities from the CAMPA. He was also dirccted to
the effect that detalls of activities to be undertaken in areas affected by coal mining shall
separéitL"ly be provided to the Committee. The same are still awaited

The Committes therefore reiterates its garlier direction o the effect that Me M.B.K
Reddy, Chief Executive Officer, Meghalaya State CAMPA shall provide a copy ol the said
Plan to the Committee witiin one week. Details of activitics to be undertaken in areas

affected by the coal mining shall also be provided to the Committee separately within one

/ weelc.
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Mr. T. Dkhar, 1AS, Commissioner and Secretary to the Government of Meghalaya, Mining
and Geology Departmont states that the Government of Meghalaya vide Notification dated
13.03.2019 has notified 'Authovised Officers’ to seize mineral raised or transported
illegally along with the vehicles. He further states that the officers authorised by above
notification shall also exercise power conferred under sub-section (5) of section 21 of
Mines and Minerals (Development and Regulation) Act, 1957 to recover mineral raiscd
unlawfully frem such person or where such mineral has already been disposed to recover

price thereof,

He further states that the Chief Secretary, Meghalaya convened a meeting on
07.01.2019 in connection with illegal mining and transportation of coal and a direction
was issued to form a joint operation team of police, mining and transpoit Departments
under the supervision of respective Deputy Commissioner/Superintendent of Palice to
seize coal and machinevies/cquipment in each mining districts of the State. Deputy
Commissioner from time to time to have deputed Magistrate and Executive Magistrate,
and police to eonduct checking in mines ko seize mineral, tools and vehicles used in itlegal
éua] mining, ‘i‘he authorised §fﬁcers under Section 21 and section 22 of the Mines and

Minerals (Bevelopment and Regulation) Act, 1957 are enforcing the provisions of the Act.

The Committee directs the Comnnssioner and Secretary to the Government af
Meghaluya to place before E‘he Lommittee a copy af notification/communication swhervin
it has been stated thar the officers authorised by the nolification dated 13.03.2019 shall
also exercise power conferred under sub-section (5) of section 21 of Mines and Minerals
(Development and Regulation) Act, 1957 to récover mineral raised unlawfully or where
such mineral has already been disposed to recever price thereof, The Committee further
thirects that the districi-wise details of minérals or price thereof recovered by such
Authorised Officers and the mineral, twols, and vehicles seized by the Joint Opceration

Teams shall also be placed before ihe Committee within one month

Mr. T, Dkhar, IS, Commissioner and Secretary to the Government of Meghalaya, Mining
und Geology Department states that the State Covernment has initiated measures Lo
frame Rules under Section 23 € of the Mines and Mincrals (Pevelopiment and Regulation)
Act, 1957 for preventing illegal mining, branspartation and storage of minerals and for the
purposes connected thegewith. He further states that these draft rules are yet to be placed

before the Cabinet for approval.
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The Comniittee reiterates its earlier direction to the effect that the Commissioner
and Secretary to the Government of Meghalaya, Mining & Geology Department shail
complete all necessary procedural requirements and notify these rules within one month.
A copy of a Gazette Noliﬁcat{ion containing these rules shall be provided to the Committec

within one month.

33.  Mr. Z. Changsan, Regional Director, North Eastern Regional Directorate, CPCB states that
he has received a communication from the Mining and Geology Department, Government
of Meghalaya to the effect that Dr. Manjunatha C., IFS, Secretary o be Government of
Meghalaya, Mining and Geology Department has been nominated to be a member of the
Sub-Commiittee to be headed by Dr. Shantanu Kumar Dutta, Add|l. Director, North Fastern
Regional Directorate of the CPCB to scrutinise the proposal involving use of new
technologies for restoration of environment in general and quality of water in particular,

in areas affected by coal mining in Meghalaya.

The Committee directs the Principal Secretary to the Government of Meghalaya,
Forest & Environment Department; the Chairman, Meghalaya State pollution Control
Board and the Addl Director General of Forests [Central), North Eastern Regional Office
of the MoEFCC, Gol to nominate their representative to the said Sub-Committee within
one week. The Committee further directs that on receipt of the nomination from atl
concerned, the Regional Dirkeror, North Fastern Regional Directorate, CPCB shall issue a
formal notification to constitute the Sub-Committee. The notification shall clearly state the
Terms of Reference (ToR) of.the Sub-Committee. The representative of the Meghalaya
State Pollution Control Board sh';ll:bc the Member Secretary of the said Sub - Committee
who shall from time to time issue notification for holding the meeting of the said Sub -

Committee.

The Committee, in partiab wmodification of its carlier directions, directs that
recommendation of the Sub-Committee shall be placed before the Committee for its

examination and appraval.

34 Mr. M. Somorjit Singh, Scientist, Narth Eastern Space Application Centre (NESAG), Umiam
provides a copy of the final draft of a report on a study assigned to NESAC to prepare
geospatial inputs [qi"’,pl‘anning and restoration of areas affected by coal mining in East and
h‘le‘st Jaintia Hills districts in Meghalaya (o the representatives of the CPCB, Meghalaya

7 state Pollution Control Board [MSPCB), Forests and Environment Department and Mining

and Geology Department and requests that the comments, if any, on the said report may

.
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be provided to the NESAC within fifteen days, so that the same may be incorporated in the

report before the same is finalised.

The Committee directs the Principal Secretary to the Government of Meghalaya,
Forests and Environment. Departmeny; the Commissioner and Secretary to the
Government of Meghalaya, Mining and Geology Department; the Chairman, MSPCB and
the Regional Director, North Eastern Regional Directorate, CPCB to examine the said draft
report and communicate their comments, if any, on the report to the NESAC within fifteen
days. The Committee also directs the NESAC ta finalise the report and provide a copy
thereof to the Committee within three weeks, The Committee further directs the NESAC to
expedite preparation of similar reports for the remaining coal bearing districts in the

State and submit a copy thereof to the Committee within one month,

The Committee also decided that decision of a proposal of the NESAC to undertake
similar land-use Land -cover analysis of the areas having coal dumps/depats for the
pertod immediately before the ban on coal mining was impesed by the Hon'hle NG in
April 2014 and once in a year thereafler (ie. 2014, 2015, 2016, 2017 and 2019) at an
estimated outlay of Rs. 24, 35, 500/- (rupees twenty lour lakh thirty five thousand five
hundred) only to ascertain that coal stated to be existing at these dumps/depots was
continuously existing at each such dump/depot since ban on rat hole coal mining was
imposed by the llon'ble NGT in April, 2014 will be taken after the receipt of a copy of the
draft policy being formukited by the Mininyg and geology Department, Government of
Meghalaya forhanding ﬁveraud trartspm‘tauorl ufi,nal gpei:mitred te be transported by the
lau'ble SBupreme, js recelved.};yﬂthé((;gmmittee;

The Commitree directs the Comimigsioner and Secretary to Government of Meghalaya,
Mining and Geology Department to submit monthly reports on safety measures including
fencing of the abandoned and working coal pits as per the Coal Mines Regulations, 2017
and Mines and Minerals (Development and Regulation) Act, 1957 and all other applicable
taws undertaken by the Mining & Geology Department, Government of Meghalaya in
association with the Deputy Commissioners of the respective districts to prevent human
and animal deaths due to accidental falling in unguarded coal mining pits/shafts. The first
such report for the month of August 2019 shail be submitred to the Committee on or

before 10.09.2019.

Mr. T. Dkhar, 1AS, Commissioner and Secretary to the Gevernment of Meghalaya, Mining
and Geology Department states that a Policy for transportation and handing over of the

coal available at various Depots in the State to the Coal India Limited for its disposal
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through e-auction will shortly be placed belore the €abinet tor approvak The Policy as

upproved by the Cabinet will be provided to the Committee.

The Committees directs the Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Department that the policy as approved by the Cabinet
shall be placed before the Committee at the carliest. The Committee further directs that
the Policy as approved by the Cabinet will be examined by the Committee it in its Second

Special Sitting to be held at Guwahati on 07.09.20109.

37 Dr. A Saraf, learned Senior Advocate along with Smti. N.N. Dutta, learned Advocate
appears before the Committee on hehalf of State Cement Limited. M. Pradeep Purohit,
Vice President, Star Cement Limited is also present during the Sitting. Add). Principal
Chief Conservator of Farests (Planning, Developmont and Legal Matters), Government of
Meghalaya places before the Committee documents relating to two cement plants (viz.
Star Cement Limited and Star Cement Meghalaya Limited) and one Thermal Power Plants
(viz. Meghalaya Power Limited) of Star Cement Limited received by him vide three
separate communications, each dated 13.08.2019. The Committees takes these documents
on recor.

As per these dgeuments, year wise details of clinker (MT)/power (kwh) produced
and coal procured by each of these plants ,since the illegal val hole coal mining was
banned by the Hon'ble N&Tin April 2014 (viz, 2014-15 to 2018-19), are as below:

) Year.
Phant Hems . - Tota)
2014-1S 1 2015-16 2016-17 201718 | 2018-19
1 : ! p "

| 1 2 3_ i l l 5 [ g - 7 l B_ -

i Clinker produced | 3 10010 | 492055 | 567241 | 515350 | 600025 | 2504681

Cement (M) | '

Limued ; cure B | s
| ?;‘,‘rl) pocursd | 3457|4768 | 10092 25,267 10,989 | 107,493
| o ik |

!W-;;_ | Clinkes pra B { N

Bl inker produeed | \¢ save | 1629025 | 1579345 | 1541998 | 1436600 | 77.36,264

. Cement (MT) | l !

- : e
Meghalaya ¢ L 1
.0al  procurad g ] ! p
| icad ) SB:448 | 148954 | 9,775 67,624 84,18 | 368,989
[
| Meghaliya | Power Produced |\ 00 | 001y | sgr62a 19005 | y70.16 ‘ 812836
v {(Millton kwh) [
. e —— —— ] | R
i) S o poared | uoie2 go,092 | 41863 36,129 18,024 - 189290
(MT) i i i
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it has also been stated in these documents that these plants also purchased alternate fuels
suchas Mu Slate, Petcoke and Saw dust. Year-wise details quantity of alternate fuels stated to be

used by each of these plants is as below:
{Metric Tanaz}

Nature ol Year :
Piant ‘Total

| Alternate Fuel | 501415 | 201516 | 201647 | 201718 | 201819

4 2 3 ¥ s 6 7 1 8

S ent N |
oy Cemen Mii State. 50,042 | 91856 | 82969 192859 | 101129 518,555

Limited

{ St Cement | aay Slate/ P |

| Meghalaya | Coke/  Saw | 187,631 | 301,027 | 203,188 | 445209 | 186032 13“23‘087i
g~ B ool O IO MR T N B
Meghalaya 1 | |
Power My State [ FOE2eR ( LIdRY f T2 LINRAdS | 15UESZ)  assad |
‘Ll'.l.mwd ! ’ : |

It has also been stated in these communications that average estimated requirement of
coal and alternate fuel for production of clinker by these plants is 9% - 14% and 25% - 35%
respectively. Similarly, it has also been stated jn these communications that average estimated
requirement of coakand alternate fuel for production of one kwh of puwer by the said Thermal
Power Plant is 0.45 - 0.65 kg per k‘whﬂand 1,20 - 1.60 kg per kwh.

The Committee after examination of the Techno-Economic Feasibility Report of the
Modernisation & Expansion of the then existing plant of the Cement Manulacturing Company
Limited (now Stat Cement Limited) from 1800 TPD to 2400 TPD dlinker and « similar report of
5300 TPD clinkerization plant (now State Cement Meghalaya Limited), both prepared by Holtec
Consulting Private Limited, a copy of the which was provided to the Committee during the
meeting by Mr. Pradeep Vyas, Vice Chairman, Star Cement Limited, the Committtee observes
that both these plants have been designed to use 100% Meghalaya coal available locally from
areus within the distance of 50 kms. Nowhere in these reports it is stated that any of these

plants can be operated hy any alternate fuel other than coal.

As per these reports, net calorific value of the local coal to be used in these clinker plants
is 5,800 Kcal/kg. It has also been stated in these reports that specific heat consumption of these
plants is 740 Kcal per kg of clinker. The average estimated requirement of coal as per these

information given in these reports is 12.75 %. Keeping in view that the project proponent in
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their own communication has stated that estimated requirement of coal for these plants is upto
14 % and both these plants are more than 10 years old, the Committee iy of the view that actual

requirement of coal for production of clinker hy both these plants is atleast 14 Y%.

The Committee after examination of the Techno-Economic Feasibility Report of the
Mephalaya Power Limited prepared jointly by Technical Consultant - Cethar Consuiting
Engineers (P) Ltd., Chennai and Financial Cansultant- KBG Consultanis Pyt. |td., Kolkata, a copy
of the which was provided to the Committee #uring the meeting by Mr. Pradeep Yyas, Vice
Chairman, Star Cement Limited, the Committtee observes that the said plant was designed to
use coal sourced from nearby coal mines at Bapung and-ihliehriat, [aintia Hilly, in Meghalays &
captive mines, Meghalaya. Requirémentgfthe Itjcaiiy sourced Méghaiajéa,caal al 100 % capacity
for the said 43 MW TPP, as per the said report.is 720 MT pei* day. The specific fuel requirement
for the said TPP, as per the information given iny the said plant is therefore 0.70 kg/ kwh.
Nowhere, in the said report it has been stated that It wlll ba feasible to run the plant by using

any alternate fuel other than coal.

Keeping in view the non-availability of a legal souree of the local coal, Environmentat
Clearance (EC) to the said TPP was accorded subject to among others a condition that “fn cusc
suurve of fuel supply is changed at o luter stuge (now propesed on imported coal from Indonesia
the project pruponent shalf intiimate the Ministry well in advance along with necessury requisile
doeuments for its concurrence for allowing the change, In such a case the necessity for re-
cunducting public hegring may be ‘decided. by the Miniséry in consultation with the Expert
Apprasal Committee”. The North ﬁastern Regional Office of the MoEFCC, Gol during routine
montitecing of conditions stipulated In'.'EC'tq the said TPP has observed that in contravention of
the suid condition, the plant has been operated by using locally sourced coal. For the said
violation, the North Eastern Regional Office has requested the MoEFCE, ol te initiate penal
measures in accordance with the provisions uf the Enviranment [Protettion) Act, 1986 against
ghie -aist TPR. i pursu:«;ncc. a show ¢ause notics has already bisen isgued ro the said TPP by the

Mol’FCC, Gol.

In the information provided by My. Pradeep Vyas, Vice-President, Star Cement Limited 1t
has been stated that during the last five years Star Cement has procured 6,65,772 metric tonnes
of cual and 27.06,862 metric tonne of alternate fuel. As per these information two of these
planty (viz Star Cement Limited and Meghalaya Poswer Limited) used anly one type of alternate
fuel {viz. Mu Slate). As per thuse information, one aof these plants (viz Star Cement beghalaya

Limited), apart from the Mu Slate, used pet coke and saw dust have also been used as alternate
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Use of alternate fuel, in place of coal in these plants, which have been designed to use coal
as an exclusive fuel, requires major modification/alteration in their design and operation.
Nothing was placed before the Committee to the effect that design of these plants have been
altered/modified to enable them to utilise fuel such as Mu slate having very low calorific value
of about 1200 Kcal/ kg in place of the high calorific value local Meghalaya coal of about 5800
Kcal/kg calorific value. During the year 2016-17 as per" the information provided Mr. Pradeep
Vyas, the Star Cement Meghalaya Limited was operated by using 9,775 MT coal and 2,03.188 MT
of alternate fuel. The Committtee is of the view that even with modifications, a clinker plant

cannot attain the requisite kiln temperature with such a low calorie fuel mix.

The Committee also observes that paragraph 2 of the Environment Impact Assessment
(EIA) Notification issued by the MOEFCC, Gol vide $.0. 1533 dated 16.09.2006 mandates prior
EC in the cases involving change in product mix. Mr, Pradeep Vyas, Vice President, Star Cement
Limited adniits that no such EC has been obtained for any of these plants. Mr. H. Tynsong,
Scientist D, North Eastern Regional Office of the MoEFCC, Gol draws attention of the Committee
to specific condition no. (xi} (viz. efforts shall be made to use low ~grade fime, more fly ash and
solid veaste in cement manufucturing) and no. (xii) (viz. an effort shall be made ta use of high
calorific hazardous waste in the cement kiln and necessary provision shall be made accordingiy)
stipulited in EC to Star Cement Meghalaya Ltd. issued by the MoEFCC, Gol vide letter dated
28.102009 and states that these conditions specifically provides for use of alternate fuel. He
furiher states that keeping in the above, ugq‘@f@jiterha(g' fuuei in place uf?fg\dal by the said plant
dues not requlres prior EC. The Cf)mmittee after eyamination af six-monthjy sclf-compliance
reports to said EC, a copy of which |s avai)able an website of the Star Cement Limited, observes
that 1n respect of the afore-mentioned condigon no, [xi) it has been reported that “SMCL is a

clkerization unit, no fly ash is used in the imic The gensrated solid waste from the pollution

contro! equipment has been recycled and re-used in the pracess and has begn used Jor clinker

manufucturing, Amaunt 8-10 % of low grade lime available in the mine hus been used in the
process™ Simitarly, in respect of the afore-mentioned specific condition no. (xii} it has been
repurted that “Provision afready made to use of high calorific waste i.e. waste oil in the kiln. The
tonk capucty is 1000 litres. The used oil dispusal process along with photagraph has been
submutted along with CREP in MoEF&CC, Shillong & New Delhi.” Use of any alternate fuel, as is
being claimed by Mr. Pradeep Vyas, Vice President, Star Cement Limited, has not been reported
anywliere in these self-compliance report. Even for the used oil, merely making a provision for

its usc and not any actual use has been reported,

Page 26 of 46

7024




7025
225

Apart from the revised EC, change in fuel for a plant also requires prior No objection
Certificate approval of the MSPCB. The Member- Secretary, MSPC8 places before the Commitiee
a tetter dated 24.09.2017 wherein the MSPCB communicated its no-objection certificate to M/s.
Star Cement Meghalaya Limited for use of Petroleum Coke in its cement plant subject to
conditions stipulated in the said letter. However, use of Petroleum Coke hy the said Cement
Plant 15 not reported in the Six Monthly self-conuipliance reports in respect of the said plant for

the period after 24.09.2017.

The mining/ winning/ extraction of Mu slate claimed to be used by these plants requires
priar mining lease. 1t also requires payment of royalty and other taxes to the State Government.
Nothing is placed before the Committtee to indicate that any mining lease has been granted in
the State for mining of Mu s'ute and the Mu slate, if any, used by these plants has been sourced
from an area having valid mining} lease after payment of requisite royalty and other taxes
payable to the State Government. Subject to confirmation within one week by the Commissioner
and Secretary to the Government of Meghalaya, Mining and Geology Department, committee is
of the view that State of Meghalaya neither has a valid mining leasc for Mu slate nor any rayaity
has so far been realised by the State on slate used by any of the cement plants or TPPs in the

Stale.

Keeping in view the abaove, the Committee prima facie is of the view that the gap in coal
required to produce reported quantity-of slinker and power by the afore-mentioned plants of
the Star Cements Limited in all pl‘obaﬁi'lity has beed met by illegally sourced local coal. Even if a
part of it has been met by any ’élte!"n“ate fuel tlie same has been done in violation of the
environmental and mining laws an'd‘;af‘si)swiﬁmut,payment of the requisite royajty and other

taxes lo the State Government.

Keeping in view the above, the Committee is of the view that neither it is technically
feasible, nor it is legally possible ta replace coal by alternate fuel by any of these cement and

power plants

Year-wise details of clinker/power produced, coal required to produce reported guantity
of chnker/power produced (@ 14% for clinker and 0.70 kg of coal per kwh of power produced)
and gap in coal requirement which has in all probabitity been met from illegally sourced local
coal m respect of each of the afore-mentioned three plants of the Star Cement Limited, since the

ban on tllegal rat-hole coal mining was imposed by the Hon'ble NGT in April 2014, are as below:

[ | Year | _{
|

Items o |  Total

2014-15 | 2015-16 | 2016-17 | 2017-18 | 2018-19
I I
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1 2 3 4 5 6 7 8
Star Clinker ! '
! 30,010 | 492055 67241 | 515350 | 600025 | 25,04,681
. produced (MT) | 130010 o551 Sem2el ) SIS
Cenrent o L ==
Limited | Coal required | .0 1 coae 79414 | 72140 | 84004 | 350655
(MT) ]
Coal procured | 400y 4728 10,192 | 25267 10989 | 107,493
l (MT) ; |
' Gap (MT) } 3z794 . 210260 ' 69,222 46,082 | 73,015 243,162 ’
I~ - - e o = i . [ :’-\_
i Sl 1549349 | 1629.025 | 1579345 | 1541945 | 1436600 ‘ 7736264
Gament produced (MT)
Meghalaya : . / _ v
Coal required | o009 | 228064 | 221108 | 215872 | 201124 | 1083077
Limited (MT)
E’;?II] procured | coaan | 148954 9775 | 76| 84108 | 368989
| Gap {MT) 158,461 79.110 211333 | 1482248 1,16536 | 7,14,088
Mcghalaya | Power
ra— Produced 167.92 183.14 201.62 190.06 120.12 912.84
{Miltion kwh)
| Limited _— = — = . /O B
1)
f;,"rl) equired | o kas | zea0 | 140137 | L3041 109081 | 638985
|
f;f'é procured | o2 | 6a092 #1863 36129 18024 | 189290
f Gap (MT) 92364 | 60088 | 99274 | 96912 101057 | 449,695
| Foral Soe C;a,;] required | o g06s6 | 425131 | 4nes9 | 420063 | 404209 2072718
: above ( B N i e _i
theee Coal ‘procured | o100y | 260674 | 61830 | 129020 113201 665772 |
plants (MT) J
LGap (MT) 2,83,609 | 1,60,457 3,79,8429 | 2,92,043  2,91,008 | 14,06,946 |

38 Mr. RK. Pareek, President, Meghalaya Cement Limited appears before the Committew

and places before the Cammittee ducuments refating to one cement plant and one 10 MW

capacity Captive Power Plant. The Commitiecs takes these documents on record.

The Committee after examinatian of the Technu-Economic Feasibility Report of the

Augmentation of the Ciinkerization capacity of the p‘laut from 900 TPD to 2,600 prepared

by Holtec Consulting Private Limited, 2 copy of the which was provided to the Committee

Page 28 of 46

7026




227

during this Sitting by Mr. R.K. Pareek, observes that the said plant has been designed te

use 100% Meghalaya coal available Jocally. As per the said report, net calorific value of

the local coal to be used in the clinker plants is 5,800 Kcal/kg. It has also been stated in

the said reports that specific heat consumption of these plants is 840 Kcal per kg of

clinker. The average estimated requirement of coal as per the information pgiveir in the
said report is 14.66 %.

The Committee after examination of the Techno-Econemic Feasibility Report of the
10 MW capacity Captive Power Plant prepared by AKB. Power Consultants PvE. Ltd., a copy
of the which was prowided te the Committee during the Sitting by Mr. RK Pareek,

pbserves that the said plant was envisaged to use coal sbureed from Western Parts of

Meghalaya Hills. The Annual requirement of the focally sourced Meghalaya ced) at 100 %
capacity for the said 10 MW TPP, as per the said report, is 63,072 MT, The spevific fuel

requirement for the said TPP, as per these information given in the said report, is

therefore 0.72 kg/kwh. Nowhere, in the said report it has been stated that it will be

feasible to run the plant by using any alternate fuel other than ¢oal,

Year-wise details of clinjer/power praduced, ¢oal required to produce reported

quantity of clinker/power (@ 14.66% for clinker and 8.72 kg of coal per kwh of power

produced) and gap in coal requirement which has, in alt probability been met {rom.

ilegally sourced local coal in respect of clinker/cement plant and captive TPP of the

Meyhalaya Cement Limited, since the ban on illegal rat-hole coal niinipg was imposed by
the llon'ble NGT in April 20 14, are as below:

| S B o Year i '
‘ Plant lrems Totnl
2014-15 | 2015-16 | 201617 | 2017-18 | 2018-19
1 2 3 4 5 6 7 8
Clinker/ Clinker [ 4 ;
{ : produced (MT) | 798378 | BA3BIS | 696071 | 839,931 | 838237 | 4016432
Cement | |
| H
Plant Coal | f |
- f;an equlved 1.1:7.042‘ 123703 | 1,02.044 | 1.23.134 L-22,886‘ 588,809
Coal procured ‘ ,
, (MT) 77457 | 29,899 30,881 | 35,220 34,317 | 207774 |
| Ll B I M
| | Gap (MT) 39,585  u3.804 721,163 | 87,914 88,569 ; 3,81,035
. o . ' i
' Captive Power 27,738 54.472 58.191 68.590 | 69.887 278.88
Produced ! i |
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I_H___ T )’.Bﬂ]'_ 1
Plany Items =SS e e e e TOtal
j l' 201415 | 201516 | 201617 | 201748 | 201819
| 2 3 f 5 6 i3 8
| Thermal | (Million kwh) )
Pawer Ty - 1 i
Coal “requited | 19971 | a39220| armem| 4985 | seais | 200792
Plant {(MT) ‘ |
(TPp) - _ ~ '.
g’]‘% procured | 10076 | 14787 15087 | 18792 | 19670 | 672412 |
R . |
Gap [MT) 8951 24433 26811 30533 | 30649 | 113,380 l
P . . | \
Faral o f;f:) eaured | 37014 | 162923 | 143942 12519 | 173704 289,601 |
L | ! )
i SN SIS SERER, S |
itaken ofured | j
Clinker/ | Coal pracured | g0 ooy | 4r0u6 | 45968 | samz| 53907 2.95,186 |
Lement (M7) - e
- — ———— —
ad TPP | Gap (MT) 40481 | 118237 | 97974 | L1B507 | 119217 | 494415
- — 3 1. !

39 Mr. M.P. Sharma, Autharised Signatory, Amrit Cement appears before the Committee and
places before the Committlee some of the documents relating to one cement plant and one
12 MW capacity Captive Power Plant of Amrit Cement. The Committees takes these

documents an trecord.

In the absence of Techng-Economiic Feasibility Repart of the. Clinker/Cement and|
Caplive Powey Plant, a copy of which has not been submitted: to- the Committee, it is not
Ieasible for the Commitiee to assess the estimated requirement of coal to praduee a One
M1 of clinker and one unit of power by the said cement and power plants respectively,
Subject to further correction on receipt of these reports from tlie Amrit Cement, the
Commiitree assumes that specific requirement of coal for the Clinker/Cement and Thermal
Power Plants of Amrit Cement Ltd. will be same as the corre'spdn.‘ding unit r‘équilfement of

coai by similar plants of the Meghalaya Cements Ltd:

The documents submitted by Mr. M.P. Sharima also dees aot contain year-wise
details of coal consunied by these clinker and captive power plants. The Committee
therefore, decides to utilise the year-wise quantity of coal consumed by lese-plants as
indicated in a report submitted to the Committee by North Eastern Regional Directorate

of CPCB for further analysis.

Year-wise detaily of clinler/power produced, coal required o produce reported

quantity of clinker and puwer (@ 14 004, coal for clinker and 0.72 kg of coal per kwh ol
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puwer) and gap in coa! requirement which has in all probability been met from been met
from illegally sourced local caal in respect of Clinker/Cemeut plant and captive TPP of the
Amrit Cement, since the ban on illegal rat-hole coal mining was imposed by the Hon'ble

NGT in April 2014, are as below:

1 T
| Year )
Plant Rems Total
2014-15 | 2015-16 2016-17 2017-18 2018-19

= —_ -4

1 2 3 4 s [ 7 B
Clinker/ Cf:é‘:;e aqmy) | 207286 | 4032051 425842 | 401,497 | 540902 | 2078732
Cement p_ i _

PI: i . > 4 o
i f:;'j required | gso8 | 59010 | 62428 | 58859 79296 | 404742
| b
|
2:131?) procured [ 23217 | 30464 32173| 30335 | 40868 | 157057
| =
Gap (MT) 20831 | 28646 | 30255 | 28524 38420 | 147,685
L L
Captive Power .
. Produced 44976 | 54197 | 49257 | 46977 | 77392 27280
Therpral i
(Million kwh)
| Pewer :
b Plane ‘(:;‘1‘]) required | o383 | 39.022| 35465 | 33sz3| ss72z| 19641s
(TrP) - = .
. E;‘fn procured | 173 | 20m02| 10369 | 17sie | 2mpel | 101734
Gap (MT) 15610 | 18810| 17,09 15.3(141 26861 | 94,681
Total  for | Coal : 1 . I
it requirement 77.431 | 98132 | 97893 { 92683 135018 501,157 (
| (MT) '
Clinker/ | R e =
Coment | (c;a;;] procured | 49990 | soe7e| sosez| 7ese! 69729l 258791
I and TPP ! s —
Gap (MT) 37,441 | 47,456 | 47,351 | 44829 | 65289 | 242366

40.  Mr. G. S. Sodhi, Authorised Signatory, Goldstone Cements Limited appears before the
Committee and places before the committee documents relating to one cement plant and
one 10 MW capacity Captive Power Plant. The Committees takes these documents on

record.

The Committee after examination of the Techno-Economic Feasibility Report for

»/ setting up of 2615 TPD Green Field Cement Plant of Goldstone Cements Ltd. at village

rd

\Ai@\

\ 4

/r" ’
y S

| /’
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Musiang Lamare in East Jaintia Hilis district, a copy of which was provided to the
Committee during the Sitting by Mr. RG.S. Sodhi, observes that the said plant has been
designed to use the coal available in command area ot the site (i.e. local Meghalaya Coal).
As per the said report, the average estimated requirement of coal for the said plant is 18%
of the weight of clinker produced. Mr. GS. Sodhi also states that the plant started

operations in the year 2016-17.

It has also been stated in the documents provided by Mr. G.S. Sodhi to the
Commuttee during the meeting that apart from the coal, alternate fuel such as Mu
Slate/Saw dust etc. have also been utilised for production of clinker by the said plant. For
the detailed reasons given in respect of similar claims made by Star Cement Limited, the
Committee js of the view the neither it is technically feasible, nor it is legally possible to
replace coal by alternate fuel. The Committiee therefore decides not to take into account
the use of such alternate fuel while assessing the gap in the eagl rgquired 10 prodaee

reported quantity of clinker

Year-wise details of clinker/power produced, coal required to produce reported
quantity of clinker power (@ 18.00%), gap in coal requirement which has in all
probability been met from illegally sourced local coal and quantity of alternate fuel
claiined to be purchased by the said cement plant of Goldstone Cement Limited, since the

bavn on illegal rat-hole coal niining was imposed by the Hon'ble NGT in April 2014, are as

below:
s _
|1 { ’ Year
Trems ! - Total

] 2014-15 ] 201516 | 2016-17 2017-18 2018-19
! 2 3 l 4 5 6 7 4
_t— -
f,l’r';';“’ jzodyeed - | 152995 | 399.197 | 482500 | 1034692
i Cox ired _ o e
‘ aa) requie . | 27539 71.855.| 86,850 1,86.245
| (MT)
Ceal y
{ coal  procured : - 5918 21,295 4945 32,159
M1y
Alternate fuel
| (Muslate/  Saw
| Dust etc) | S -{ 997242 2.65532 | 257928 6,22,702
fehumed to  be | o

.-'[ | purchased ,'

7 I | e w1 |
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Yeor
Items Total
\ 2014-18 | 2015-16 ]l_?.nus-l? [ 2017-18 201t8-19

2 3 4 5 6 7 ]

t Gap {(MT) - ’ - 21,621 50560 1,904 1.54,086

SE— - ——

— = S

41. Ms. P. Bora, Legal Head, Dalmia Bharat Cement Ltd (formerly known as Adhunik
Cement Ltd), who is present in today’s Praceedings states that a part of the inforiration
and documents sought by the Committee have already been provided to the North
Eastern Regional Directorate of the CPCB who is undertaking detailed fuel (coal) Audit of
var’iousf;:emenl plants and Thermal Power Plants in Meghalaya, She further states that the

remaining information and documents will also be provided to the CPCB shortly.

The Commitrtee directs the Dalmia Bharat Cement Ltd. to provide all requisite
information and documents to this Committee as well as to the CPCB within one week

without fail,

Subject to further correction on receipt of information/decuwinents from the Dalmia
Bharat Cement Limited, the Committee decides to estimate gap in coal requirement for
the abave plant based on the data compiled by the CPCB and assuming that estimated
requirement of coal {o pmd‘uce one MT of clinker and one unit of power is same as the

corresponding requirement of coal for cement and TPP of the Meghalaya Cememt Limited.

Year-wi;e details af elinker/power produced, coal required to produce reported
quantity of ¢linker and power (@ 14.66% for clinker and 0.72 kg of coal per kwh of
power) and gap in coal requirement which has in all probability been met from illegally
sourced laeal coal in respect of Clinker/Cement plant and 25 MW capacity captive TPP of
the Dalmia Bharat Cememt Limited, as per data provided by Dalmia Bharat Cement
Limited to CPCB, since the ban on illegal rat-hole coal mining was impoused by the lon'ble

NGT in April 2014, are as below:

I Year
Plant Items — , Total
2014-15 | 2015-%6¢ | 201617 | 2017-i8 | 201819
|
1 2 3 4 : 5 6 7 [ 8

Chnker/ Clinker
produced (MT)

| d o -
|
i
]6,68.2'39 732,700 7.92,075 | 9,00,686 1 10,84,883 | 41,78,583

1
Coal requived | 97.964 | 107414 | 116118 | 132041 | 159044 | 612560 |

Cement
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Yuir
Plant Items [ —— — Total
2014-15 | 2015-16 ‘ 201617 I 2017-18 | 2018-19
1 2 3 4 ] 5 | & 7 i 8
Plant (MY l ] | 1| . ]
[ R e L . | ] =
et { _ 1
f;‘% pracured (Lo a00 2,789 35,165 | 63851 | 79203 | 266,408
Gap (MT) 72564 | 44825 | 80953 | 68190 | 79841 }— 146,172
— N S —— | p— i ———— PE—— N
Captive Power v
Produced 117,403 | 108.108 | 88733 | 102485 | 110108 | 526.84
Pawer 3
(Million kwh)
Pl;il‘ll == T
f;f"rl] required | pasao | s7mzm|  easea | 73789 | 79278 | 379323
Coal ‘procured | 1\ 5| 34167 16960 | 15770 | 13,570 | 94,692
(MT} :
Gap (MT) 70305 | 43,671 46928 | S5B019 | 65708 | 284,631
ol for | Caal required |
[ ot g (;“Ti AT 1p2.494 105252 | 180,006 | 205830 | 238322 | 9.91,903
:hl‘ | .|'
S B I
Uhpkcer/ C;;f foeiree 3‘},,625T96.956 52125 79.6,2‘1! 92,773 3,61.100
Cement 4 (MT) . N I N __| |
g ‘ ‘
Yower Gap (MT) 1,42,869 88,296 1,272,881 ) 1,26,209 ] 1,45,549 | 630,803
| plants s '
| i |

42, Mp. P K. Jothi, Authorised Signatory of Green Valley Industries Limited appears before
the Committee and places before the Committee a communication dated 14.08.2019
addressed to Addl. Principal Chief Conservator of Forests (Planning, Development and
l.egal Matters), Government of Meghalaya wherein it is stated that the invitation to attend
this Sitting was received by them only on 12.08.2019. It is also staled in the said
communication that vitation to avtend previous Sitting ot e Committee held on
23.07.2019 has also not been received by them. He further states that nature of
information sought by the Committee is also not known to them. The Committee place a

copy of the said communication on record

Addl. Principal Chief Conservator of Forests_ (Planning, Development and Legal

Matters} places before the Committee a document wherein receipt of the invitation to

attend previous sitting of the Commitlee containing details of information/documents
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sought by the committee has been duly acknowledged by a representative of Green Valley

industries Limited.

The Committee therefore directs Managing Director of Green Valley Industries
Limited that all information/documents sought by the Committee shall positively be

provided to the Comunittee within ane week.

Subject to further correction on receipt of infurmation/documents from the Green
Valley Industries Limited, the Committee decides to estimate gap in coal requirement for
the above cement plant based on the data compiled by the CPCB and assuming that
estimated requirement of coal to produce one MT of clinker by the cement plant of Green
Valley Industries Limited is same as the corresponding requirement of coal for cement

plant of the Meghalaya Cememt Limited.

Year-wise details of clinker/power produced, coal required to produce reported
quantity of clinker (@ 14.66% of clinker) and gap in coal requirement which has in all
probability been met lrom illegally sourced local coal in respect of Cliuker/Cement plant
of the Green Valley Industries Limited, since the ban on illegal rat-hole coal mining was

imposed by the Hon'ble NGT in April 2014, are as below:

. —_—
Year |

Items: o S S P—— T 1 § |

= 2014-15 1 2015-16 | 201617 z2017-18 2018-19

i | B Mo S Sk NN

£ =g 2 | 3 [ 4 5 6 7 .

o ] I i~ ¢ " 9 N

Glinker 3.80.036 | 366412 | 183369 | 431,151 435984 | 20,006,952 |

prnducﬂi {MT] i - ¥ " | & ] RAL hy € > > - Bt dutivel 4 |

([:;?rl) required | oo ogg 54,009 56,202 | 63,207 63.915 | 294219 {

¢ _
| (;f;_i} procured | o 84| 50855 ’[ 46,762 | 51,068 30278 | 243507
» !
Gap (M1) ]' 12,042 | 3454 9440 | 12,139 33637 | 70712 |

43 Mr. ¥.8. Sharma, AGM, Accounts and Finanve, JUD Cements Limited appears before the
Committee and places before the Committee a communication dated 13.08.2019
addressed to Add). Principal Chief Conservator of Forests (Planning, Developmuent and
Legal Matters), Government of Meghalaya wherein it is stated that their unit was not in

/operation in the recent past, hence most of their officials were on leave, under the

circumstances, currently they are not in position to compile and provide the information
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sought by the Committee. It has also been stated in the said communication that their
officials are supposed to resume their duties in the last week of the current month iLe.
August, 2019. Mr. Y.S. Sharma in the said communication requests that they may be
allowed the time till first week of September, 2019 to compile and provide the requisite
data to the Committee. The Committee places a copy of the said communication on

record.

The Committee directs the Managing Director of JUD Cements Limited that all
information/documents sought by the Committee shall posilively be provided to the

Committee within one week.

Subject to further correction on receipt of information/documents from the JubD
Cements Limited, the Committee decides to estimate gap, if any, in coal requirement for
the above cement plant based on the data compiled by the CPCB and assuming that
estimated requirement of coal to produce one MT of clinker by the cement plant of JUD
Cements Limited is same as the corresponding requirement of coal for cement plant of the

Meghalaya Cememt Limited.

Year-wise details of clinker produced, ceal required to produce reported quantity
of clinker (@ 14.66% of clinker) and gap in coal requirement which has in all probability
been met from illegally sourced local coal in respect of Clinker/Cement plant of JUD
Cenvents:Limited, since the ban on iliegal sat-hole coal mining was impesed by the Jlon’ble
NGT in April 2014, are as below:

53 - ‘{gnl'
Items " Tota] ¥
2014-15 2015-16 rzutc-u' 2017-18 2018-19

1 2 3 4 5 & 7

Power Produced

'|
(Million kwh) 1,80,367 2,33,961 | 1,45419 1,72,206 1.24;702 8,56,655 l[

Coal bequired |

] squired | ¢ 442 34299 | 21,318 25245 18,281 | 125586
(M)

Coal . - N
Coal - pracwred | 5099 17,788 | 8512 24529 16332 | 89,890
(M1)

Gap (MT) 3,713 16511 | 12806 716 1949 | 35,696 -
= -vL e b 1 [ [ — ——

Mr. A.B. Rajan from Hill Cement Limited appears before the Comumittee and requests the
Conunittee to grant time cll first week on N(;vmnber 2019 to provide requisite
information/documents to the Committee. The Committee found the same unacceptable
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and directs the Managing Director of Hill Cement Lirmted that aill information/documents

sought by the Committee shall positively be provided to the Committee within one week.

Subject to further correction on receipt of information/documents from the Hill
Cement Limited, the Committee decides to estimate gap in coal requirement for the above
cement plant based on the data compiled by the CPCB and assuming that estimated
requirement of coal to produce one MT of clinker by the cement plant of [ill Cement
Limited is same as the corresponding requirement of coal for cement plant of the

Meghalaya Cememt Limited,

Year-wise details of chinker/power produced, coal required to produce reported
quantity of clinker (@ 14.66% of clinker) and gap in coal requirement which has in all
prebability been met From illegally sourced lacal coal in respect of Clinker/Cement plant
of the Hill Cement Limited, since the ban on illegal rat-hole coal mining was imposed by

the Hon’ble NGT in April 2014, are as below:

I Ycar
ftamy Total
20114-15 2015-16 2016-17 201718 2018-19
[ 1 2 a4 5 I3 7
f;;!}.’;“" produced | ) oo 646 | 214389 | 256984 | 203999 | 233902 | 1031920 [
LY
[ !
Coal ired
loany Rl a7em0| ausas | 37674 20906 | 34290 | 151279
l_-‘ l_.-_ S—— : li S e 'i[
Caal rocured 7
e 7358 | 10000 13948 6,120 7107 | 44533 |
(MT) !
Gap (MT) 10,622 | 21429 | 23,726 23786 | 27103 [ 106746 |

Mr. S. K. Patra and Mr. U. Das from M/s Shyam Century Limited appears before the
Committee and places befare the committee documents relating to their 13.80 Mw

capacity Captive Power Plant. The Committeus takes these documents on record.

Committee after examination of the Detailed Project Report for the said 13.80
MW (fa,pr_ive Power Plant(prepared by AKB Power Consultants Private Limited, a copy of
which was pravided ta the Committee during the Sitting by Mr. S. K. Patra, the Committtee
observes that the said plant was designed to use both biomass fuel (with estimated
calorific value of 3500 K cal/kg) and locally sourced Meghalaya coal (with estiumated

calorific value of 5500 K cal/kg). The annual requirement of fuel by the said plantat 100%
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capacity is 77,616 MT of biomass fuel and 14,256 M'I' of Meghalaya coal. The specific fuel
requirement of the said plant as per the said report is 0.527 kg/kwh of coal or 0.827 kg/

kwh of biomass.

It has also been stated in the documents handed over to the Committee during
the Sitting that specific fuel requirement of the said TPP is 0.50- 0.70 kg of coal per kwh
and 1.00 -1.40 kg of alternate fuel such as coke fine, Tamilnadu Charcoal fines etc. per
kwh. Keeping in view that the said TPP is about 15 years oldd and all other TPPs have also
reported specific fuel requirement around 0.70 kg/kwh of coal, the Committee is of the
view that actual specific fuel requirement of the said TPP is 0.70 kg / kwh of coal ¢r 1.40

kg/kwh of the alternate fuel.

Year-wise details of power producud, fuel required to produce reported guantity of
power (@ 0.70 kg of coal/kwh or 1.40 kg of alternate fucl/kwh) and gap in coal
requirement which has in all probability been met from illegally sourced local coal in

respect of captive TPP of the Shyam Century Limited is as below:

Yepr !
ltems Total l
2014-15 2015-16 ! 2016-17 l 2017- lﬁl 2018-19
= i J
f 1 |2 3 ]’ 4 s ! s 7 '
Power Produced'| o, ,05 1 s5246 104403 | 68898 | 34702| 327366
(MiThon kwh)
oeT) )y ; . .
’ ;‘:;f} wAded | sqesz| seerz|  7os2| 48229 24291 229156 '
1.t Y 2 ! { )
: (I I IS T [
4 et ‘ |
_ t;f'lf) protured | iicos| 32461 | 72086 | 13704 2960 | 1,66,787
I !
Alternate fuel 446 ) i i 29 475
| procured ]
| .
Gop (MT) 1083 | 6211 996 | 34525 19.317 62,132
L | ! i

Mr. S. Choudhury and Mr. V. Agarwal attends this Sitting of the on behall of Maithan
Alloys Limited and places before the Committee a copy of Detailed Project Report (DPR)
of their 15 MW capacity captive Thermal Power Plant prepared by AKB Power
Consultants Pvt. Ltd. ‘The Committee takes a copy of the said DPR on record. The
remaining information/document sought by the Committee have already been provided

during second day of Sixteenth Siting held 0n 23.07.2019
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The Committtee after examination of the Detailed Project Report observes that the
said plant was designed to use both bamboo chips/dust (with estimated calorific value of
2914 K cal/kg) and locally sourced Meghalaya coal (with estimated calorific value of
7,142 K cal/kg). As per the said DPR, the annual requirement of fuel by the sail plant at
100% capacity is 32,400 MT of bamboo chips and 37,800 MT of Meghalaya coal. The
specific fuel requirement of the said plant as per the said report is therefore 0.527 kg/kwh

of coal or 0.827 kg/ kwh of biemass.

It has also been stated in the documents handed over to the Committee during
the meeting that speaiic fuel requirement of the said TPP is 0.72 kg/kwh. The same

appears to be comparable to the specific fuel requirement for other TPPs.

As per the information provided by Maithan Alloys Limited, during the period of
last five years 2014-15 to 2018-19) its captive TPP produced 331.823 Million units of
power. At the afore-mentioned specilic fuel reqguirement of 0.72 kg of coal per kwh,
production of the above power required 2,35,527 MT of coal against which the above firm,
as per these documents, purchased 3,13,785 MT coal. From the above, it appears that the

abave TPP did not use any illegally raised coal during these years.

The Committee further notes that the quantity of coal procured by Maithan Alloys
Limited as per the Statement submitted to the Committee is substantially different than
the quantity of coal reportedly consumed by the said Plant, as per the details given in a
report on codl consumption by the Thermal Power Plants and Cement Industries
submigted to the Cammittéu by North Eastern Regional Directorate of CPCB. The
Committeg therefore, directs the North Fastern Regional Directorate of CPCB to re-
examine the' records relating to purchase and .use of coal by above TPP and submit a
report ta the Committee within fifteen days.

Mr. A K, Verma attends this Sitling of the Committee on behall of Shree Sakambari Ferro
Alloys Pyt. Ltd. and places before the Committtee information and documents sought by

the Committee. The Commirtee takes d copy of these documents on record.

On perusal of these information and documents the Committee observes that unit of
power produced by the said Thermal Pawer Plant stated in the Statement provided to the
Committee does not appear to be in order. The Commuttee also observes that the quantity
of coal reported to be consumed by Shrce Sakambari Ferro Alloys Pvt. Ltd, as per the
Statement submitted te the Commuttee in this Sitting is substantially difterent than the

quantity of coal reportedly cansumed by the said Plant as per details given in a report on
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coal consumption by the Thermal Power Plants and Cement Industries submitted to the
Committee by North Eastern Regional Directorate of CPCB. The Computtee therclore
directs the North Eastern Regional Directorate of CPCB to re-examine the records relating
to purchase and use of ceal by above TPP and submit a report 10 the Committee within

fitteen days.

In compliance of directions issued by the Comunittee i the second day of Sixteeuth Sitting
held at Shillong on 23.03.2019 Mawmluh Cherra Cements Limited places belore the
Committee the Balance Sheet as an 31.03.2019. The Committtee place a copy of the said

balance Sheet on record

The Committee notes that a report on audit of each of the Coke Plants from which the
cake has reportedly been sourced by the Jaintia Cement Limited, in the format stipulated
by the Commuttee for resaurce (coal) audit of cement factories and Thermal Power Plants,
is still awaited from North Eastern Regional Directorate of CPCCB. The Committec
therefore reiterates its earlier direction to the ceffect that the North Eastern Regional
Directorate of CPCB, Shillong shall undertake audit of each of the Coke Plants from which
the coke has repurtedly been sourced by the Jaintia Cement Limited in the format
slipulated by the Committee for resource (coal) audit of cement factories and Thermal

Power Plants in Meghalaya and submit a report to the Commuttee within one month.

The Committeg further notes that a report on audit of each of the Coke Plants located in
Mughalaya in the-format stipulated by the Committee for resource (coal) audit of cement
factories and Thermal Power Plants in Meghalaya is still awaited from North Lastern
Regional Direetorate pf EPLCB, The Eommittee therefors reiterates its earlier direction to
the effect that the Nartly Eastern Regional Directorate of CPCB, Shillong shall undertake
audii of eagh of the Cake Plants located in M‘eghalaya in the format stipulated by the
Comimittee for resource (éq{(lj audit of vpment factories and Thermal Power Plants in

Meglalayd and submit 2 report W Ahe Committee within one month.

The Committee notes with great concern that the inspite of prior notice, one Cement Plant
(viz. Virgo Cements Limited) and one Thermal Power Plant (viz. CM] Breweries Limited)
neither deputed a representative to attend this Sitting as well the Sixteenth Sitting of the
Committtee held at Shillong or 23.07.2019, nor have provided information/documents

sought by the Committee fruni them,

The Committee directs the Managing Director of these Plaats to provide the

requisite information to this Committee within one week without fail,
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AGENDA ITEM NO. 3

Dr. C. Sawanliana, Sr. Principal Scientist, Council of Scientific and Industrial Research-
Central Institute of Mining and Fuel Research (CSIR-CIMER), Dhanbad made a
presentation on progress made in study assigned 1o the CSIR-CIMFR 10 develop a protocol
oa closure of abandoned rat hole coal mines by eontrulled blasting DPuring the
presentation Dr, Sawanliana stated tha: the. CIMFR proposes ta develop a protocol to close
entry to coal seams by controlfed blasting, The swface ppenings of the mines, including
the box-cut shafts, are propased ta be élosed‘eithef‘by lilling it with debris or by
ronstruction of RCE slabs. The Committee observes that the proposed protocol appears to
be different than what was envisaged whils assigning the study to the CIMFR: The
Committec also observes that due to non-availability-of large quantity of debris In close
vicinity of the mines it may not he cost-effective to cdlose mines and bax eut shafls of the
existing mines by filling it with debris.

The Committee keeping in view the abeve advises Dr. C. Sawanliama to re-examine
and suitably amend the propased protacol Tha ameonded protocol may provide for
closure of the ppenings. of the mines and box-cut shafts by controfled blasting at the
surtable locations around periphery of gueh openings, The Committee also suggested that
1 the imtial phase mines fogated_ invriver beds and in close vicinity ol rivers/ streams may
be selected for ¢losure by controlled blasting The Committee also advices Dw C.
Sawanliana tq¥e-examine and appropriatély reduce Eh‘é time-lines suggestedt for the study
as majority of the secanclarf tlata.required for the study are already available witlr the
MSPCB, North Eastern Space Application Centre [NESAC] and other agencies.

Dr. A. Kr. Singh, Sr. Principal Scientist, CSIR - CIM&R, Dhanbad makes a brief presentation
on progress made in a study assigned o the CSIR-CIMFR on development of a protocal for
treatment of acid mine drair originating from €oal mines. furing the presentation Dr.
$ingh states that the study envisages design and development of a prolotype plant having
the capacity to treat acidic water originating from rat hole coal mines al the rate of 250
ltres/hour. The estimated cost ulthe planl is Tikely Lo be about Rs. 15.00 lakh. He further
stutes that operation of the plant will also involve expenditure on vonsumable, puwer,

manpower, repair and maintenance.

The Committee observes that due ta high capital and running costs it will not be

feasible to use the proposed plant for restoration of the quality of acidic water in the
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rivers/streams in the coal mining affected areas in the State. The plant can at best be used

ta meet requirement of drinking water in such areas

‘The Committee keeping in view the above advises Dr. AK. Singh to explore
feasibility to reduce the cost of the proposed prototype. The Committee also advices Dr-.
A Singh to re-examine and appropriately reduce the time-lines suggested for the study
Js majority of thue secondary data required for the study are already available with the
MSPCH, NESAC and other agencies.

AGENDA ITEM NO. 4
The Chairman of the Committee states that he received two similar representations dated
12.07.2019 and dated 11.07.2019 from Mr. Marthon Sangmna, Hon'ble Member Legislative
Assembly and Mr. Nizamuddin R. Marak respectively regarding use of rack loading
mfrastructure having an area of 2,34,455 sqm (23.45 hectare) at Mendipathar Railway
Station for evacuation of coal allowed Lo be transported by the Han'ble Supreme Court. He
further states that keeping in view that the Mining and Geology Department in the
Government of Meghalaya is preparing a policy for sale and transportation of already
extracted coal, transportation-of which has been permitted by the Hon'hle Supreme Court,
e directed the Addi. Principal Chief Conservator of Forests (Planning, Development and
Legal Matters), Governmen) of Meghalaya ro send d vopy of these representations to the
Commilssioner and Secretaly to the ‘Government of Meghalaya, Mining and Geology
Departrﬁem far consideration, 'l‘hé Committee takes a 'ru;)y\.;jf these representations on

record.

Mr. T. Dkhar, {AS, Commissioner and Secretary to the Government of Meghalaya,
Mining and Geology Depa_rtm.efn confirms the receipt of these representations and states
that availability of rake loading infrastructure at Mendipathar Railway Stadon will be kept
i view while finalising a policy for handing over of the coal allawed to the wransported by

the Hon'ble Supreme Court o the Coal ndia Limited for its disposal through e-auction.

The Committee notes the xame and directs the Add). Principat Chief Conservator of
forests (Planning, Development and Legal Matters), Government of Meghalaya o mvite
Chief Commercial Manager, Northy East Frontier Railways to attend Second Special Sitting
of the Committee to be held at Guwanati on 07.09.2019 to finalize modalities for
transportatton and disposal of coal allowed to be transported by the Hon'ble Supreme

Court through e-auction by the Coal India Limited.
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AGENDA ITEM NQ. 5

The Chairman of the Committee states that he received a representation dated Nil from
Mr. Rakbirthson D. Sangma regarding estimate of actual quantity of ceal lying in the State
of Meghalaya for auctioning in terms ol the Hon'ble Supreme Court’s final Ovder and
Judgement dated 03.07.2019. . In the said representation it has been stated that quantity
of coal stated to lying at various depots in the State reported to the Hon'ble Supreme
Court by the State of Meghalaya may be 1,000 {one thousand) only times more than the

actual quantity of yoal lying at these depots.

He further states that keeping in view that the Mining and Geology Department in
the Government of Meghalaya is preparing a policy for sale and transportation of already
extracted cpal, transpoctation of which has been permitted by the Hon'ble Supreme Court,
he directed the Addl. Principal Chief Canservator of Forests (Planning, Development and
Legal Matters), Government of Meghalaya to send a copy of these representations to the
Commissioner and Secretary to the Government of Meghalaya, Mining and Geology
Departinent for consideration. The Committee takes a copy ol these representations an

record. The Committee takes a copy of the said representations on record.

Mr. T. Dkhar, IAS, Commissioner and Secretary to the Government of Meghalaya,
Mining and Geology Department confirms receipt of the said representation and states
that complete: details of all the depots and toal available at kach such depot in the State
has been placed before the Hon'hle Supreme Court. A copy thereof is also being provided
to the Committee. He further states that allegations made in the said representation is

baseless, frivolous and devoid of arly merit.

The Committee takes nate of the seriousness of the allegations made in the said
representation and directs the Commissioner and Secretary to the Governinent of
Meghalaya, Mining and Geology Departinent that to counter such allegations in an
effective and trarsparent manner, video recording of all the coal depots whete the coal to
be banded over to the Coal India Limited is presently lying, to be recorded by joint teams
consisting of a representative from the Mining and Gealogy Department, Meghalaya State
Pollution Control Board and the Goal India Limited, as dirccted by the Committee in its
First Special Sitting held at Shillong on 12.07.2019 and use ot high resclution satellite
imageries for different time-intervals since the imposition of ban on coal mining by the
Hon'ble NGT to ascertain continuous existence of all such coal dumps since imposition of

ban on coal mining by the Hon'ble NG1 in April 2014, shall be essential components of the

7
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Policy being formulated for handing over of the coal to the Coal India Limited for disposal
through e-auction.

AGENDA ITEM NO. 6

The Chairman of the Committee states that he received a proposal from a concerned
Authority in the Indian Army on invalvement of Eco Task Force (ETF) Battalions for
restoration of environment in arées affected by illegal rak hole coal mining in Meghalaya

The Committec takes a copy ol the said proposal on recard.

Mr. C.P. Maral, IS, Principal Secretary to the Government of Meghalaya, Mining and
Geology Department states that a proposal seeking raising of an ETF Battalion in the State
ix presently pending hetore the Government. Decision on the said propaesal is awaited
mainly due ta inability of the State lo mdke available the requisite funds Lo meet
infrasteuctural and operational needs of the Battalion, The State |s also finding it difficult
to make available yequisite Jand for establishment of the headquarters and other

oplerational unirs of the EFT Battalion,

The Committee duacts thar the said proposal may first be deliberated by the Sub-
Committee constitutod under Chairmanship of Dr. Shantanu Kr. Dutta, Addl. Director,
CPCB. A report of the Sub-committee on the matter may be placed before the Commitiee
within two months. Representative of the fiorests and Environment Department in the
said Sub-Committee shall make available all relevant information on the matter to the
Sub-Committee.

 CAGENDAITEMNO.7

The Charrman of the Comimittee states that he received a copy of a communication dated
02.08.2019 from Dr. Manjunatha C. IFS, Secretary to the Government of Meghalaya,
Mining and Geology Department addressed to the Director of Mineral Resources,
Government of Meghalaya containing approval of the Government of Meghalaya for
transportation of 38,340 MT coal seized and auctioned under section 21 (4A) of the Mines
and Minerals (Development and Regulation) Act, 1957 in favour of Mr. Erantis Sympli,
Byndihati Village, East Jaintia Hill district. The Comumittee takes a copy of the said
comnunication on record.

Mr, T. Bkhar, 1AS, Commissioner and Secretary to the Guvernment of Meghalaya,
Mining and Geology Department states Uhar the said ilfegally mined coal was seized by the
officers duly authorised by the State Government. The Competenit Court by an vrder dated

12.07.2019 has confiscated the said coal in favour of the State Government,
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The Committee directs the Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Department 10 provide to the Commiittee within a week a
copy of the Order(s} made by the concerned Court to confiscate the said ¢pal along with

the following information:

1

Name and | Date of | Quantity Name and | Case/ Punishment 1
full address | seizure seized (MT) | designation | Complaint | awarded 1o
of person(s) [ of the | Ne. the purson(s)
{ from whose | Officer(s) from  whose
possession | who has possession the
the seizure made  the seizure  has
has  been seizure bieen mnade !
made . |
@ @ @ | ™ 5) © |
Date of publication of ‘Last date for No. of  Bids| The base Rate (Rs/MT)
Notfce Inviting Bids | receiptof Bids | Received at which the bid has
for disposal of the been accepted

coal ' ‘
(7) (8) O] (10) ‘,

E&xes and-other levies to be paid by the successful bidder (Rs./MT) Gross Amt
Royalty DMF - | MEPRF 65T | Anyother | PAYADle by
ao asne {pl suctessful |

. bidder
specify) |
(Rs./MT)
(11) (12) (13) (14) f1sy (16)

The Committee also notes that in compliance of direction issued to Lthe Committes
by the Hon’ble NGT by order dated 11.04.2019, the Committee in its Twelfth Sitting held
at Shillong on 25.04.2019 issued a direction w the effect that to regulate the
transportation of coal, the State Government shall follow the pru.cedure similar tu one
stipulated in Appendix XIl of the EIA Notification 2006, insgited vide Notification bearing
No. S.0. 141 (E} dated 15.01.2016 for monitoring o(f;:and mining and river bed mining, so
that the transportation of coal is regulated. The system provides foi adequate security

features of Transit Pass (T1)/ Challans to prevent their counterfeiting or multiple use,

scanning and uploading of TPs/ Challaus un a centralised server to facilitate checking of
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TPs/Challans to check their validity, GPS tracking of vehicles and generativn of reports
and alerts in case of detection of any anomaly. The Committec further notes that ta cnsure
expeditious disposal {after obtaining prioy approvaj of the concerned courk) of seized coal
in @ transparent manner the Committee in the said Sitting directed that the Mining and
Geology Department, Government of Meghalaya shall pxplore the feasibility to dispose of
such roal thrpugh e-auction conducted by the Coal india Limited. The State Government
while allowing transportation of such a huga quantity of tha coal has appeared to have
ignored these directions. The C‘ommit,tg.{e direces the Commissioner and Secretary to the
Government of Meghalayd, Mining and Geology Department to apprise the Comnitiee the
reasons for ignoring the afore-mentioned directions of the Committee while disposing off

the said seized toal.

The Committee proposes ta have fty Second $pegial Sitting af 11.00 AM onwards on
07.09.2019 in the Conference Hall at Guest Hause of the North Bastern Coalfields Coal
India Limited located at Black Diamond Towers, GS Rd, ABC, Post Office, Christian Basti,
Guwahati, Assam 781 005 to examine the Policy being formulated by the State for handing
over of the coat available at such depots to the €eal fndid Limited: for dispesal through ¢-
auttien.

Te have meaningful discussions in ihe said Sitting, thie Commiltee directs the
Commissioner and Secretpry to the Government of M‘e-ghaléa};a, Mining and Geolagy
Department that a copy of the said Palicy as approved by the Cabinet shali be provided to

all imembers 6f the Comunittee atleast one week before the said Special Sitting.

The Member-Secretary of the Committee shall invite all concerned to attend the

said Special Sitting.

The meeting cuded with a vote of thanks from the Chair

(Justice
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MCL/SL/NGT/19-20 10" September'2019

To

The Hon’ble Chairman :
Committee constituted by the Order dated 31* Aug'2018 of Hon’ble NGT
Shillong, Meghalaya.

Ref: Record of the Minutes of the 17" sitting of the committee constituted by

Honourable National Green Tribunal under the Chairmanship of Hon’ble Mr. Justice B.P.
Katakey, Former Judge, Gauhati High Court held on 14" August’2019.

Sub:  Reply & submissions to Observations made at Point. No.38 Pages 28- 30 regarding
use of Alternate fuels.

’.u":l‘
5

Respected Sir,

We are in receipt of the above referred record min utes, wherein the following observations/
comments have been made at point no. 38, pages 28-30 pertaining to Meghalaya Cements
Limited.

1. “The committee after examination of the Techno economic feasibility report of the

augmentation of the clinkerisation copacity of the plant from 900 TPD to 2600

prepared by Holtec Consulting Private Limited, a copy of which was provided to the

committee during this sitting by Mr. R.K.Pareek, observe that the said plant has been

designed to use 100% Meghalaya Coal available locally. As per said report, net

calorific value of the local coal to be used in the clinker plants is 5,800 Kcal/kg. It has

also been stated in the soid reports that specific heat consumption of these plants is

e 840 Kcal per kg of clinker. The average estimated requirement of coal as per the

. information given in the said report is 14.66%.

The committee after examination of the Techno-economic feasibility report of the 10

MW capacity Captive power plant prepared by AKB Powear Consultants Pvt Ltd, o
_copy of the which was provided to the committee during the sitting by Mr. R.K.Pareek

< | /ﬂbﬁ?ﬁeif?’?f t‘Qe said plant was envisaged to use coal Sourced from western parts of
Meghalaya Hills; The Annual requirement of the locally sourced Meghalaya Coal gt
100% capacit}ga(‘.'-_}??e said 10 MW TPF, as per the said report is 63,072 MT. The

\ 7

P . specific fuel requir n':}};nt for the said TPP, as per these information given in the said
' \ I3 EErt,z Rl?herefore ':5,’2 kg/kwh. Nowhere, ir the said report it has been stated that it
TN will be feasible to, turythe plant by using any alternate fuel other than coal.
N, g
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3. MEGHALAYA CENENTS LIMITED

CIN- U26942ML2003PLC007125

Year-wise details of Clinker/power produced, coal required to produce reported
quantity of Clinker / power (@14.66% for clinker and 0.72 kg of cool per kwh of :
power produced) and gap in total requirement which has in all probability been met
from illegally sourced coal in respect of Clinker/ Cement plant and captive TPP of the
Meghalaya Cement Limited, since the ban on illegal rat-hole coal mining was {
imposed by the Hon'ble NGT in April’2014.” {

It has been concluded based on above statement that:

& (i) The MCL plant is designed to use 100% Meghalaya Coal only;
(i1) During the years 2014-15 to 2018-19, there is a gap of 4,94,415 metric tons |
and the same is met from illegally sourced coal; E
(iii) It is not feasible to run the plant by using any alternate fuel other than coal. |

2. In the above context, we respectfully submit herewith as follows:

a. Objective of Techno-Economic Feasibility Studies/ Detailed Project Reports is to
determine the technical feasibility and financial viability of the project, assess the
risks associated with the project and enumerate imminent actions that are
required to be taken.

b. The same is required by financial institutions to assess .the viability, site
conditions, availability of resources, background, market etc. and funding of the
project within the desired limits. Further, Plant & Machinery is ordered based on

e the current technology available, industry trends, market standards, fuel
efficiency, design and technical specifications released by the consultant during
project execution. Details and data given in TEFRs would therefore, may vary as
per site conditions.

c. Itisvery much feasible by Plants of this calibre, to use alternate fuel without any
hindrance. Alternate fuels are being successfully used world-wide and usage at
our plant also, can be verified by a technically competent agency. Several
seminars and conferences are being held time to time to promote the use of
alternate fuel within the same infrastructure, by Government agencies along
with Cement manufacturers Association, Pollution Control Board, Cll etc. aided
by research scholars and technology experts. The Government.of India vide its
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different programs Is keen to ensure a seamless transition to Alternate fuels by
Cement Industry.

d. All our procurements, Including alternate fuel prozurernents are made by way of
banking transactions, duly pald by cheque; Sales Tax/GST paid on the same time
to time and accounted for. It duly appears on our Books of accounts submitted
with Income Tax department & Annual returns filed with Reglstrar of Companies,
Shillong. .

e. Royalty have also been paid on the same periodically, from April 2014 to
September’2017. Balance payments till March’2019 Is under progress.

f. The use of alternate fuel (Slate/ MuSlate) has duly been reported in

& Environmental Statements to Meghalaya State Pollution Control Board, Shillong

every year as compliance.

We therefore humbly state, that the observations made in the record minutes may kindly be
reviewed in the light of the facts submitted here-in above. In case, any further detalls are
required in this context, we would be ready to submit the required documents for your kind

perusal.

Thanking you,

Yours truly,

For Meghalaya Cements Limited

M [~ 7y A mAan
i

P R.K. Pareek
' President

Copy to:

1. Dr. Shantanu Kumar Dutta,
Addl. Director, Central Pollution Control Board.
— for information please.
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To

7

pt 13, 201

y el

The Chairman

J NGT Committee _

" (Constituted vide order dated 31.8.2018 by Hon'ble NGT)
Shillong, Meghalaya

Sub: Representation dated 26.8.2019 from Star Cement Limited containing comments on observation

Sir,

made at para 37 of the record of minutes of 47* sitting of the Committee constituted by the
Hor’bile NGT under Chairmanship of Hon’ble Mr. Ju: tice B.P. Katakey, Former Judge, Guwahati High
Court.

This has reference to letter No. MPG.39/NGT(C]/V0|.-I:(/11.897-899 dated 29.08.2019 received from
Add). PCCF (Planning, Development & Legal Matters), Shillong, Meghalaya. We have gone throuigh the
submissiohs tmade by the Star Group of Companies. In respect of issues concerning CPCB, we hereby
submit the fotlowing:

Comment on Point 2 (i)

As per the literature available in pubiished journal of redute, the calorific value (kcal/kg) of Eocene and
Oligocene coal deposit of Meghalaya remains in the range of 6500-8500 and 6255-8650 kcal/kg
respectively (Ref: Mishra, H. K. and Ghosh, R. K, 1936, Geology, Petrology and Utilization Potential of .
some Tertiary coals of the Northeastern Region of India. International Journat of Cool Geology, 30: 65 -
100). ¥rom the letter submitted by the industry, it is understood that in the Techno Economic Feasibility
Report (TEFR) for modernization and expansion of existing projects of Star Cement Limited [SCL), Star
Cement Meghalaya Limited (SCML), the average calor fic value of local coal was assumed as 5800
kcal/kg. If we go with the published literature (copy enclosed in Annexure-1), it could be assumed the
coal requirendent in actual for clinker production in scL/ SCML/ MPL could be even less than the
percentage (12.75%) requirement of coal as indicated in the TEFR made by the projects. Assuming

calarifi

¢ value at 5800 kcal/kg, the coal requirement was astimated at 12.75%. In actual consumption

the value may come down as the calorific value of local coal may be higher.

Comment on Point 2 {ii)

1f the industries use Pet Coke or slate (Muslate) as Alternate Fuel and Resources (AFR), itis not required
to modify or attach a new fuel/material feeding system. AFR is generally used together with coal. As the
Pet Coke or Muslate are having similar physical characteristics as compared with the ¢coal, the said AFR
could be used in the exisjng coal mills for pulverization hefore feeding into the Kilns or the boilers after
blending with coal

Conbels .

'l

North Eastern Zonal Office, *TUM-SIR’, Lower Motinagar, Near Fire Brigade H.Q., Shillong - 793 014

Tel : 0364-2520923, 2522859, Fax - 2520805, E-mail : zoshillong.cpcb@nic.in
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CPCB has been working on use of Alternate Fuel and Resources [AFR), Hazardous Wastes (HW) and
Refused Derived Fuel (RDF) in'the cement mills, power plants and also in the blast furnaces so as to use
the resources inherited in the wastes generated by various industries or municipalities (as fuel and as
raw material). It is already established that disposal of wastes in the cement kiln, power plants, blast
furnaces, etc, could be best possible method to dispose of the wastes in an environmentally sound

manner in one hand and also to recover the resources inherited in the wastes by these industries so that
use of conventional fuel is reduced significantly.

CPCB has published guidelines for use of AFR/HW/RDF in these industries. CPCB has been conducting
workshops, seminars etc. amongst the shareholders to promote the use of these AFR/HW/RDF in

Cement Kiln or boilers. Guidelines published by CPCB and proceeding of workshop conducted by CPCB,
Shillong in 2014 is annexed (Annexure-Il).

Besides the encourag'emenf by CPCB, MoEF&CC, of late, has been stipulating specific condition to a few
cement mills in Meghalaya to use HW/RDF/AFR in kilns. Copy of EC granted to various cement industries
in the region is annexed {(Annexure-il).

Comment on Point 2 (jil)

To use AFR/RDF/HW in the kilns, amendment in the EC by the concerned project s not required as per
the provisions of the EC Notification, 2006. Amendment of EC is required for expansion, modification of
projects and also changing in product mix. Using of AFR/HW/RDF is only a change in fuel mix but not a
change in product mix. By using AFR/HW/RDF in a kiln/boiler/furnace, use of conventional fuel like coal
is reduced. The-arrangement helps in reducing the consumption of conventional fuel like coal and this
brings in reduction in greenhouse gas emission. Thus, the use of AFR/HW/RDF in cement kilns/power
plants/blast furnace, etc., have signiﬁcant environmental benefits and therefore such industries are
encouraged to use AFR/HW/RDF. Moreover, as the country is facing lot of problems in managing the
solid wastes, use of these wastes in kilns shall also minimize the waste disposal prablems in the country.

As per the provisions of the Hazardous Wastes and Other Wastes (Management and Transboundary
Movement) Rules, 2016 an industry has to apply to SPCB for authorization under the Rules for using
Hazardous Wastes (HW) in its kiln/boiler/furnace. As per the the provisions of the said Rules, CPCB
prepares guidelines for use of HW in cement kiln/boiler/furnace. Such guidelines for various types of
HW are available in the website of CPCB (www.cpcb.nic.in)

Comment on Point 2 (iii), (vii), iix) and (x).

In case of the cement industries and power plants in Meghalaya, the industries are using slate {MuSlate
is the common term in the coal mining areas) as AFR in the cement kilns and the power plants. It is
understood that slate are also mined together with toal in the coalfields of Meghalaya. Slates are
differentiated from coal from their appearance and structure. It is learnt that slates commonly occur as
overburdens together with the coal deposits. Slates are having less calorific value than the coal and
therefore have less market values. Though data is not available regarding calorific value of slate in the
State of Meghalaya, during field visit to the industries, use of slate/MuSlate by the industries were
observed. When coal mining was in operation before the mining ban, various small crushers were

D)
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observed in the coal depots. These crushers used to crush/pulverize the slate into powder form and
used to mix with the coal.

Comment on Paint 2 (v},

From the sample documents supplied by the industries, it is observed that the industries are paying
royalty on the Slate (MuSlate) being procured. CPCB in general does not go into the detail of the royalty
payment by the industries.

* Comment on Point 2 {vili)
CPCB agrees to the point that the Cement Industries/ Power plants are not involved in illegal mining of
coal or slate, Documentary evidences fiave been submitted by the industries that the fuel/AFR are

procured after payment of rovalty,

Thanking you,
Yours faithfully,

(Dr. Z. Changsan)
Regional Director

G
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THE FIFTH INTERIM REPORT
of

The Independent Committee
Consisting of

JUSTICE BROJENDRA PRASAD KATAKEY
FORMER JUDGE, GUWAHAT! HIGH COURT, GUWAHAT!

PROF. S. C. BHOWMIK
RUNGTA CHAIR PROFESSOR, DEPARTMENT OF MINING ENGINEERING
REPRESENTATIVE OF THE INDIAN INSTITUTE OF TECHNOLOGY- INDIAN SCHOGL
OF MINES (IT -ISM), DHANBAD 826 004

DR. SHANTANU KUMAR DUTTA, ADDL. DIRECTOR
REPRESENTATIVE OF THE CENTRAL POLLUTION CONTROL BOARD
On

RESOURCE (COAL) AUDIT OF CEMENT INDUSTRIES AND
THERMAL POWER PLANTS IN MEGHALAYA
Submitted To
The Hon’ble National Green Tribunal, Principal
Bench, New Delhi

On 02.12.2019

Constituted vide order dated 31.08.2019 to go into the issues

arising out of the coal mining in the State of Meghalaya
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CHAPTER-1: BACKGROUND

11

On 12:11.2018, the Committee visited some coal mine areas in East Jaintia

Hills District, The Committee on the said day also visited two Cement Plants {viz

Star Cement Limited and Star Cement Meghalaya Limited) and a Thermal Power

Plant (viz. Meghalaya Power Limited) of the Star Cement Limited located at

Lumshnong village in East Jaintia Hills District. The Committee during the visit to

these plants made following observations:-

()

(i)

(iii)

(iv)

M/s Meghalaya Power Limited is a 43 MW Coal Based Power Plant. The Unit
stands beside M/s Star Cement Limited, which is an integrated cement plant.
M/s Meghalaya Power Limired, M/s Star Cement Limited and ancother cement
plant, namely, M/s Star Cement Meghalaya Limited, are Units of same group of

Companies. The cement plants are branded as ‘Star Cement'.

Huge quantity of coal is lying in open coal storage areas. The representative of
the cement plants, present during the visit, clairms that they procure coal for
the plant from North East Coalfields Limited, Margherita and from Eastern
Coal Fields as well as from the State of Nagaland. It has also been stated that
they procured coal from local market when the transportation of the coal from
mines in the State of Meghalaya was allowed by the Hon'ble Supreme Court
and Hon’ble National Green Tribunal. They also claimed impert of about

20,000 MT of coal from Malaysia during the last financial year,

As per the record of the Central Pollution Control Board, the Star Cement
Group of Companies; which has 2(two) power plants of 1 X 43 MW and 1 X 8
MW capacity, which need considerable amount of coal for operating the power
plants. It has 2(two) integrated cement Units, viz, Star Cement Limited and
Star Cement Meghalaya Limited, which use coal of about 15% of tatal clinker

production.

Moreover, as per the record of Central Pollution Coutrol Board, there are few
other Coal Based Power Plants in Lumshnong areas of East faintia Hills
District. The capacity of captive power plants of various cement producing

mills, as is available with the Central Poliution Control Board, is given below -
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Si. ) , Capacity of Captive |
Name of the Cemient Plant ' : / Cap
No. {  Power Plants

1. Adhunik Cement Limited 25 Mw

2. | Meghalaya Cements Limited | 12 MW

8 Amrit Cements Limited | 10 MW
!

—_—

9, Golistone Cements Liniited | 10 MW

- N
1.2 The Committee in its Fourth Sitting held on 13.11.2019 took note of the above
observations and directed the North Eastern Regional Directorate of the Central
Pollution Control Board (CPCB) to prepare and submit a report on the coal
consumption in the Captive Power Plants of the Cement Mafiufa cturing Units of East
faintia Hills District and also in the clinker production for the last 4 (four) years (viz.
2014-15; 2015-16, 2016-17 and 2017-18) based on technical data on average coal
requirement per MT of clinker production and coal consumption per million units of

power generation.

1.3 During Fifth Sitting of the Committee held on 07.12.2019 the North Eastern
Regional Directorate of the CPCB assured the Committee that based on compilation
of the data, a report on coal consumption as sought by the Committee in its Fourth

Sitting will be submitted to the Committee within a week.

14  During Sixth Sitting of the Committee held on 20.12.2019 the North Eastern
Regional Directorate of the CPCB informed the Committee that the report as asked
for reldting to-year — wise requirement, source of procurement and corisumption of
coal by the Cement Industries, Power Plants and Captive Power Plants in the State

of Meghalaya, shall be submitted to the Committee in its next meeting

1.5  The Committee through its First Interim Report dated 31.12.2018 placed its
observations on the matters as contained in paragraph 1.1 above, before the
Hon'ble National Green Tribunal (NGT). The Hon'ble NGT in Order dated 04.01.2019
took note of these observations and directed that the Committee may consider the
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resource (coal) audit of Meghalaya Power Limited and Star Cement Limited to

ascertain the legitimate procurement of coal and its source.

L6 During Seventh Sitting of the Committee held on 11.01.2019 the North Eastern
Regional Directorate of the CPCB informed that out of 7 {(seven) Captive Power
Plants in the State of Meghalays, the relevant data relating to coal consumption. from
6 (six) Plants have been collected. It was also informed that the data from the
remaining 1 (one) Plant viz. Goldstone Cement Limited will be collected scon and
the consolidated data for all these 7 {seven)} plants will be submitted to the

Committee in jts next Sitting.

1.7  During Eighth Sitting of the Committee held on 11.02.2019 the North Eastern
Regional Directorate of the CPCB submitted a report on coal consumption by
Thermal Power Plants and Cement Industries in the State of Meghalaya. As per the
said report tha State of Meghalaya is home to sixteen (16) Cement Industries and 9
ninie (9) Thermal Power Plants. Except one standalone Thermal Power Plants (viz,
Meghalaya Power Limited), all other Thermal Power Plants are Captivé Power
Plants of the Cement and other industries. Qut of these sixteen (16) Gement
Industries, one (1) Cement Industry (viz. Billenium Cement Limited) is a clinker
grinding unit which does not use any ¢oal. It has also been stated in the said report
of the North Eastern Regional Directorate of the CPCB that three (3) Cement
Industries (viz. H.M. Cement Limited, RNB Cement Limited and Megatech Engineers
Limited) did not consume any coal since the year 2014-15 as these industries were

under shiutdown. It has also been stated in the said report that out of these sixteen

(16) Cement Industries, two industries {viz. Jaintia Cement Limited and Virge

Cement Limited) are vertical shaft Kiln (VSK) based cement producing units. These
Units use coke breeze/low ash metallurgical coke (LAMC) as a fuel. No coal has been
used by any of these industries since ban on rat hole mining was imposed by the
Hon’ble NGT in the month of April, 2014.

1.8 The Committee took a copy of the said Report on record for further
examination and directed the North Eastern Regional Directorate of the CPCB to
submit a report to the Committee as to whether the procurement of coal from

Meghalaya by the Thermal Power Plants and Cements Industries has violated any
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condition set forth in the licence/ permission granted for setting up of such power
plants and cement industries and if so, the required action to be taken against those
Thermal Power Plants and Cement Industries. The Committee further directed that

the said report shall be submitted on 25.02.2019.

1.9 During Ninth Sitting of the Committee held on 25.02.2019 the North Eastern
Regional Directorate of the CPCB sought more time to submit a report relating to
the violation or otherwise of any condition set forth in the license/ permission
granted to the thermal power plants and cement industries oy procuring coal {ocally
from the State of Meghalaya and also the action required to be taken against those
thermal power plants and cement industries. The Committee allowed the North
Eastern Regional Directorate of the CPCB to submit the report till its next Sitting to
be held on 25.03.2019.

1.10 During Eleventh Sitting of the Committee held on 25.03.2019 the North
Eastern Regional Directorate of CPCB submitted an updated report on coal
consumption by Cement Industries and Thermal Power Plants in the State of
Meghalaya. The Committee after examination of the said Report observed that year-
wise details of coal reported to be consumed by various Cement and Thermal Power
Plants have only been provided in the said report. The Committee further noted that
in the absence of year-wise details.of cement or the power produced by each of the
Cement industries and Thermal Power Plants and the quantity of coal required to
produce such quantity of cement or power, it is not possibie for the Committee to
ascertain that quantity of coal reported to be procured by these plants was
sufficient to produce reported quantity of cement/power. The Committee further
noted that difference between the quantity of coal reportedly consumed by each of
the Cement Industries and Thermal Power Plant and the quantity of coal required to
produce such reported quantity of cement or power by each such plant, if any, could
have been met by illegally mined coal. The Committee therefore directed the North
Eastern Regional Office of the CPCB to revise the report keeping in view the ahove
observations and submit the same to the Committee during its next Sitting to be

held on 25.04.2019.
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1.11 The Hon'ble NGT by order dated 11.04.2019 directed that the Committee
may also consider requiring audit of the sources of coal acquired by the power

generation and cefiient plants ji the State 6f Meghalaya.

1.12  The Committee in its twelfth Siting held on 25.04.2019 formulated a format
for undertaking resource (cpal) audit of each Cement Industry and Thermal Power
Plant in the State of Meghalaya by North Eastern Regional Directorate of the CPCB in
compliance of the directions issued by the Hon'ble NGT’s by the said Order dated
11.04.2019,

1.13 QDuring Fourteenth Sitting of the Comimittee held on 03.06.2019
representative of the CPCB informed the Committtee that information in respect of
resource (coal) audit of Cement Industries and Thermal Power Plants in the State of
Meghalaya to be undertaken by them in compliance of directions issued by the
Hon'ble NGT by order dated 11.04.2019 has been received from only two such units.
[nformation received from these units also does not appears to be correct. The
Committee during the said Sitting notéd that reluctance of these Cement Industries
and Thermal Power Plarits to provide requisite information not only amounts tg
total disregard and disrespect to'the Hon’ble NGT and to the CPCB but also creates a
suspiciort about use of illegally mined coal by these plants. The Committee further
noted that continuous defiance of these units is highly unacceptable and cannot be
tolerated any further. The Committee, keeping in view the above, directed that in
case any of these units coritinues to wilfully disobey the requests made by the North
Eastern Regional Directorate of CPCB to provide the data/information required by
them ta conduct the resource (coal) audit, the North Eastern Regional Directorate of
CPCB shall initiate appropriate punitive action, as per law, against each such
defaulting units.

1.14 The Committee during its Fourteenth Sitting held on 03.06.2019 also noted
that year-wise details. of coal purchased by each of these units since imposition of
ban on mining of coal in the State by the Hon'ble NGT are already available in the
first report prepared by the North Eastern Regional Directorate of the CPCB. The
Committtee further noted that other information such as annual production of coal/
power and specific fuel consumption by each such units are available in the Annual

Reports and Detailed Project Report (DPR) of these units, a copy of which is either
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available in the public domain or is already available with North Eastern Regional
Directorate of the CPCB. The Committee keeping in view the above directed that the
North Eastern Regional Directorate CPCB shall complete resource (coal) audit of
each cement/power plant in the State and submit a report to the Committee within
a month, without fail.

115 The Committee in its Fifteenth Sitting held on 28.056.2019 noted that fron
perusal of information on the clinker and power produced by some of these plants
available in their annual reports, a copy of which is available in the public domain
prima facie it appears that quantity of coal reported to be procured by some of these
plants is grossly insufficient ta produce reported quantity cf cement and/or power
by such plants. The Committee further noted that the gap has, in all probability,
been met by illegally mined coal. The same, if found to be true, has not only resulted
in gross violation of the orders of the Hon'ble NGT and the Hon'ble Supreme Court
but has ‘also resulted in enormous loss of revenue to the State. To have a
preliminary assessment of illegaily sourced coal, if any, used by any of these
plants/industries after ban on mining of coal was imposed by the Hon'ble NGT in
April, 2014, the Committee directed the Managing Directors/ Chief Executive
Officers of all Cement Industries and Thermal Power Plants in the State of ... to
depute their duly authorised representative(s) to remain present before the
Committee in its sitting to be held on 23.07.2019 and produce beforé the
Committee, along with supporting documentary cvidence, the following information

/documents:

(i}  Year-wise details of clinker and / or power produced since imposition of ban

on coal mining in the State in April 2014:

(i) Year-wise details of coal and / or any other alternate fuel procured since
imposition of ban oh coal mining in the State in April 2014;

(iii) Year-wise details of the quantity of cement/ clinker on which transport
subsidy, if any, has been claimed by the plant since imposition of ban on coal

miring in the State in April 2014

(iv) A copy of annual report for each of the years since imposition of ban on coal
mining in the State ;
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Average estimated quantity of coal and / or any other alternate fuel(s)
required to produce one tonne of clinker and / or one unit (kwh) of power;
and

(vi) A copy of Detailed Project Reports (DPRs) submitted to the Bank(s) / Financial

Institution(s) to obtain {oan for establishment / expansion / modernization of

. the plant,

1.16 During Sixteenth Sitting of the Committee representiaves of 9 (nine) Cement

(ndustries (viz. Amrit Cement, Cosmos Cement Limited, Dalmia Bharat Cement
Limited, Jaintia Cement Limited, JUD Cement Limited, Mawmiuh Cherra Cement
Limited, Meghalaya Cement Limited, Star Cement Limited and Star Cement

Meghalaya Limited) and four (4) Thermal Power Plants (viz. Maithan Alloys Limited,
Meghalaya Power Limited, Shree Sakambari Ferro Alloys Pvt. Ltd. and Shyam
Century Ferrous Ltd.) appeared before the Committee. A summary of deliberations

held on the matter during the said Sitting of the Committee is as below:

(1)

(i)

Representatives of Mawmluh Cherra Cement Limited, Jaintia Cement Limited,
Maithan Alleys Limited and Shree Sakambari Ferro Alloys Pvt. Ltd. submitted
information and documents sought by the Committee. The Committee
observed certain discrepancies in information submitted by Maithan Alloys
Lirhited and Shree Sakambari Ferro Alloys Pvt. Ltd and requested them the
depute a representative to attend next sitting of the Committee to be held on
14.08.2019 along with the eorrccted information. The Committee also noted
that the information provided by the Mawmluh Cherra Cement Limited does
not contain Annual Report for the year 2018-19.

Representative of Jaintia Cement Limited informed that they do not use coal as
a fuel. He further stated that the entire fuel requirement for the said plant is
met from the Coke Breeze sourced from Assam. The Committee directed the
North Eastern Regional Directorate of the CPCB to undertake audit of each of
the Coke Plants from which the coke has reportedly been sourced by the
Jaintia Cement Limited in the format stipulated by the Committee for resource
{coal) audit of cement factories and Thermal Power Plants in Meghalaya and
submit a report to the Committee within one month. The said Report is still

awaited from the North Eastern Regional Directorate of CPCB.
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The representative of Cosmos Cement informed that they have not yet
installed the plant and machineries of theé Cement Plant and have therefore
neither.commericed production of the cement nor have purchased any coal.

Dr: Shantanu Kumar Dutta, Addl. Director; North East Regignal Directorate of
the CPCB who is also a member of the Committee informed that the RNB
Cement Limited will not be able to provide any information or document as
the plant has been taken over by the National Company Law Tribunal (NCLT)
and‘is managed by an Interim Resolutiofi Professional ((RP}.

Representatives of Amrit Cement, Meghalaya Cememt Limited, Meghalaya
Power Limited, Star Cement Limited and Star Cement Meghalaya Limited
initially questioned the jurisdiction of the Committee to seek information from
them. Later on they agreed to provide the information and documents sought
by the Committee provided additional time is granted to them. Similarly
representatives of Dalmia Bharat Cement Limited, JUD Cement and Shyam
Century Ferrous Limited requested the Committee to provide additional time
for submission of the infermation.and documents sought by the Commiittee.
Inspite of prior notice, five Cement Industries (viz. Greenvalley Industries
Limited; Goldstone Cements Limited, Hills Cements Limited, RNB Cement
Limited and Virgo Cements Limited) and one Thermal Power Plant (viz. CM]
Breweries Limited) did not depute a represéntative to attend Sixteenth Sitting
of the Committee, The Comimittee directed the afore-mentioned defaulting
Industries to depute a representative to attend next Sittirig of the Committee
to be held at Shillong on 14.08.2019 along with all information and documents
sought by the Committtee, without fail.

1.17 During Seventeenth Sitting of the Committee held on 14.08.2019,

representiaves of nine (9) Cement Industries (viz. Amrit Cement, Dalmia Bharat

Cement Limited, Goldstone Cement Limited, Green Valley Industries Limited, Hill

Cement Limited, JUD Cements Limited, Meghalaya Cement Limited, Star Cement

Limited and Star Cement Meghalaya Limited) and four (4) Thermal Power Plants

(viz. Maithan Alloys Limited, Meghalaya Power Limited, Shree Sakambari Ferro

Alloys Pvt. Ltd. and Shyam Century Limited) appeared before the Committee. A

learned Senior Counsel along with one other Counsel appeared before the

Committee on behalf of Star Cement Limited and two of its subsidiaries (viz. Star
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Cement Meghalaya Limited and Meghalaya Limited). A summary of deliberations

held on the matter during the said Sitting of the Committee is as below:

()

(i1}

(iii)

(iv)

The Mawmluh Cherra Cement Limited provided a copy of Annual Report for
the year 2018-19. The Committee took the same on record.

Three (3) Cement iIndustries (viz. Goldstone Cement Limited, Meghalaya
Cement Limited, Star Cement Limited and Star Cement Meghalaya Limited)
and four (4) Therma! Power Plants (viz. Maithan Alloys Limited, Meghalaya
Power Limited, Shree Sakambari Ferro Alloys Pvt. Ltd. and Shyam Century

Limited) submitted information and documents sought by the Committee.

One (1) Cement Industry (viz. Amrit Cement) provided some of the
information/document sought by the Committee. Four (4) Cement Industries
(viz. Dalmia Bharat Cement Limited, Greenvalley Industries Limited, Hill
Cement Limited and JUD Cement Limited) sought additional time to provide
information/documents sought by the Committee. Inspite of prior natice, one
Cement Industry (viz. Virgo Cements Limited) and one Thermal Power Plant
(viz CM] Breweries Limited) neither deputed a representative to attend
meeting of the Committee nor provided the information/documents to the
Committee. The Comniittee directed all these defaulting Industries to provide

the information/documents to the Committee within one week positively.

The Committee noted that the quantity 6f coal procured by Maithan Alloys
Limited and Shri Sakambari Ferro Alloys Pvt. Ltd, as per the statements
submitted to the Committee, is substanti.a]ly different than the quantity of coal
reportedly consumed by the these Plants, as per the details given in a report
on coal consumption by the Thermal Power Plants and Cement Industries
submitted to the Committee by North Eastern Regional Directorate of CPCB.
The Commiittee therefore, directed the North Eastern Regional Directorate of
CPCB to re-examine the records relating to purchase and use of coal by above
Thermal Power Plants. and submit a report to the Committee within fifteen

days.

The Committee noted that prima-facie the quantity of coal purchased by
majority of Cement Industries and Thermal Power Plants is much lower than
the quantity of coal required to produce reported quantity of clinker and/or

electricity.,
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(vi) Many of the Cement Industries and Thernial Power Plants claimed that they
have used large quantity of slate in place of coal, The Committee noted that it
is neither technically feasible nor legally permissible to use large quantity of
slate in place of ceal.

1.18 The Star Cement Meghalaya vide letter dated 26.08.2019 submitted a
represenzation wherein, among others, it has been stated that observations made by
the Committee that prima-facie they have used illegal coal for production of
clinker/power is not based on the factual information but on the premise that use of
alternate fuel by them is not technically feasible and that no royalty on the same
was paid. The Committee sent a copy of the said representation to the MSPCB, the
North Eastern Regional Directorate of the CPCB and North Eastern Regional Office
of the Ministry of Environment, Forest and Climate Change (MQEFCC), Government
of India (Gol) for their comments.

1.19  During Eighteenth Sitting of the Committee held on 16.09.2019, the MSPCB,
the North Eastern Regional Directorate of the CPCB and North Eastern Regional
Office of the MoEFCC, Gol submitted their commerits on subniissions made by the
Star Cement in their said letter dated 26.08.2019. The Committee took a copy of
these comments on record and directed as below:;

(i) The MSPCB shall provide to the Committee & copy of Environmental
Statements submitted to them by all Cement Industries and Thermal Power
Plants in the State of Meghalaya for the period from 20014-15 to 2018-19.

(i) The MSPCB shall provide to the Committee a copy of all authorizations/ no
objection certificates granted by them to Cement Industries and Thermal

Power Plants in the State of Meghalaya for use of any fuel other than coal.

(iii) The MSPCB shall provide to the Committee a copy of ‘Consent to Establish’
and/or ‘Consent to Operate’, if any, granted for mining of slate or muslate in
the State of Meghalaya. In case no such cansent has been granted. the same

shall also be intimated to the Committee within one week

(iv) The North Eastern Regional Office of the MoEFCC, Gol and the State
Environmental Impact Assessment Authority (SEIAA), Meghalaya shall
provide to the Committee a copy of Environmental Clearance{s), if any,
granted for mining of slate in the State of Meghalaya. In case no such EC has

beenissued by them the same shall also be intimated to the Committee.
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(vJ The North eastern Regional Directorate of the CPCB shall provide to the
Committee a copy of data which formed the basis for making a submission
before the Committee while preparing its First Interint Report to the effect
that the two integrated cement units of State Cement Limited {viz. Star Cement
Limited and Star Cement Meghalaya Limited) use coal of about 15% of total
clinker production. The CPCB may also provide the reasons for discrepancy
between the said information provided in December 2018 and the information
provide vide lctter dated 13,09:2019 wherein it has been stated that actual
requirement of coal by these cement plants is even less that self-declared
quantity of 12.75% of clinker production.

1.20 During Eighteenth Sitting of the Committee held on 16.08.2019, the
Commissioner and Secretray to the Government of Meghalays, Mining and Geology
Department informed the Committee that no mining fease has been grarted so far
for extraction of slate in the State of Meghalaya. He further stated that local
suppliers have supplied muslate or slate sourced from overburden of coal mining
carried out prier to ban imposed by Hon'ble NGT. He also stated that six (6} Centent
Industries (viz. Dalmia Bharat Cement Limited, Goldstone Cement Limited, Green
Valley Industries Liniited, Meghalaya Cements Limited, Star Cement Limited and

Power Ltd.) have paid royalty on slate used by them.

1.21. Later on, the Committee received requisite information/documents sought
from all defaulting Cement Industries and Thermal Power Plarits. The Committee
also received information/documernts sought from the MSPCB, North Eastern
Regional Directorate of CPCB and North Eastern Regional Office of the MoEFGC, Gol
in its Eighteenth Sitting held on 16.09.2019.

»/ B HEHK
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CHAPTER 2: ANALYSIS OF INFORMATION PROVIDED BY
INDUSTRIES AND REGULATORY AUTHORITIES

2.1 Mawmluh Cherra Cement Limited

2.1.1 The Mawmluh Cherra Cement Limited was initiated incorporated as a
private enterprise under the Indian Companies Act, 1913 in the name of the 'Assam
Cement Limited on 20.05.1955 to establish first cement plant of the entire North
East India at a place named Mawmluh located near Cherrapunjee at about 56 km
from Shillong. Keeping in view the inability of the original promoters to raise
requisite funds for establishment of the plant, the Government of Assam decided to
take-over the enterprise. Accordingly, on 01.01.1964 the Assam Cenient Limited
became a Government of Assam undertaking with very sniall and token percentage
of share given to private sector. The Cement Plant having installed capacity of
85,000 tones of cement per annum ‘was commissioned in November 1964, With the
reorganization of the compaosite State of Assam resulting in creation of a new State
of Meghalaya on 22.01.1972 the contro} and management of the above enterprise
formally passed over to the State of Meghalaya. On 07.05.1974 the above enterprise
was rechristened as Mawmluh-Cherra Cement Limited (hereinafter referred to as
“"MCCL").

2.1.2 The Committee examined the Techno-Economic Feasibility Report for
expansion of existing cement plant of MCCL consisting of three long wet process
Kilns {Kiln 1 of 250 tons per day (TPD) and Kiln 2 and 3 of 340 TPD each) by
addition of 600 TPD dry process kiln in the existing cement plant prepared by
Holtec Consulting Private Limited in 2004. The said report envisages coal sourced
from nearby areas as a fuel for the said plant. List of raw materials for the said plant
gven in the said Report does not include any other fuel. It has also been stated in
the Said Report that specific coal requirement (i.e. percentage of coal required to

proditce a unit quantity of clinker) for the said plant is 16%.

2.1.2 Presently, the dry process kiln of 600 tpd capacity is only operaltional in the
MCCL. The all three wet process kilns have been de-commissioned in 2014,
Foundation stone of the said dry process kiln was laid in 2004. The same however,
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could be commissioned in the month of September 2016. Hence, after the
imposition of ban on illegal rat-hole coal mining was imposed by thé Hon'ble NGT in
April 2014 the cement plant of the MCCL was in operation for a period of about

three years (viz. from September 2016 to March 2019).

2.1.3 Year-wise details of clinker produced and the coal procured by the MCCL to
produce such clinker, since the ban on illegal rat hole coal mining was imposed by
the Hon'ble NGT in April 2019 (viz. from the year 2014-15 to the year 2018-19)

(hereinafter referred to as ‘Audit Period’) is as below:

Year
itemns Total
| 201415 @ 2015-16 2016-17 | 2017-18 2018-19
I — - B = i
_| 1 2 3 4 3 3 7
- | SN - | —
o inredced 132,505 | 40,440 38530 | 1,11,475
! : ! ! |
[ . |

Co red .

ol | 10,196 | 10,192 11,802 32,150 |
b o . ! i |

2.1.4 The representative of North Eastern Regional Directorate of CPCB informed
the Committee that after due scrutiny of all requisite documents, they have found
that the entire afore-mentioned quantity of 32,190 MT coal has been procured by

MCCL from legal sources.

2.1.5 The Committee notes that as per the afore-mentioned information, the
reported specific coal consumption (ie. percentage of coal consumed to produce a
unit quantity of clinker) for the MCCL during the Audit Period is 28.876 %. The
Committee also notes that in paragraph 1 of the ‘Guidelines on Co-processing in
Cement/Power/ Steel Industry’ issued by the CPCB in February, 2010, a copy of the
which has been placed before the Commiittee by North Eastern Regional Dircctorate
of the CPCB, it has been stated that 40 million tones of coal is required to produce
200 million tomes of cement in the entire country. The specific coal consumption for

the cement industry for the country as a whole, as per the said Guidelines, is 20%.

2.1.6 The Committee notes that the reported specific coal consumption by the

MCCL during the Audit Period (ie 28.876%) is substantially higher than the
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average specific coal consumption of the Cement Industry for the country as a whole
(e 20 %). The Committee turther notes that the reported specific coal consumption
of the MCCL is also substantially higher than the same for other Cement Industries
in Meghalaya. The Committee is therefore; of the view that during the Audit
Period the entire requirement of coal for the MCCL has been met from legal

sgurces.

22 Star Cement Limited and its Two Subsidiaries (viz. Star Cement

Meghalaya Limited and Meghalaya Power Limited)

2.21 Tae Star Cement Limited {formerly known as Cement Manufacturing
Company Limited) is the largest cement manufacturer of the North-East India. The
first cement plant of the Star Cement Limited, having installed capacity to produce
1,800 TPD clinker was commissioned TPD at Lumshnong village in East Jaintia Hills
District in the year 2005. Later on the instailed capacity of the said plant was
enhanced to produce 2400 TPD clinker, During, 2013, Star Cement Meghalaya
Limited, a wholly owned subsidiary of the Star Cement Liniited, commissioned a
cement plant having installed capacity to produce 5,300 TPD clinker. The
Meghalaya Power Limited, a fully owned subsidiary of the Star Cement Limited
established 8 MW Thermal Power Plant. The said plant was commissioned in 2009.
Later on the installed capacity of the said Thermal Power Plant was.enhanéed to 51
MW by addition of an eight 43 MW unit. The said Thermal Power Plant having
installed capacity of 43 MW was commissioned in 2013. All these Cement Plants and
Thermal Power Plant of the Star Cement Limited and its afore-mentioned
subsidiaries are located in Lumshnong village in close vicinity to each other. All
these plants were in operation before the ban on illegal rat-hole coal mining was

imposed by the Hon’hle NGT in April 2014.

2.2.2 The Committee in its Sixteenth Sitting held on 23.07.2019 examined a
Techno-Economic Feasibility Report (TEFR) of the Modernization & Expansion of
the then existing plant of the Cement Manufacturing Company Limited (now Star
Cement Limited) from 1800 TPD to 2400 TPD clinker and a similar report of 5300
TPD clinkerization plant of the Star Cement Meghalaya Limited, both prepared by

Holtec Consulting Private Limited, a copy of the which was provided to the
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Committee by representatives of the Star Cement Limited, and observed that both
these plants have been designed to use 100% Meghalaya coal available locally from
areas within the distance of 50 kms. Nowhere in these reports is it stated that any of
these plants can be operated by any alternate fuel other than coal. It has also been
stated in these Reports that net calorific value of the local coal to be used in these
clinker plants is 5,800 Kcal/kg. It has also been stated in these Reports that specific
heat consumption of these plants is 740 Kcal per kg of clinker. The specific ¢oal
requirement for both these plants, as per the aforementioned information given in

these Reports, is 12.75 %.

2.2.3 The Committee in its Sixteenth Sitting held on 23.07.2019 also examined
TEFR of the Meghalaya Power Limited prepared jointly by Technical Consultant —
Cethar Consulting Engineers (P) Ltd., Chennai and Financial Consultant- KBG
Consultants Pvt. Ltd., Kolkata, a copy of the which was provided to the Committee
by a representative of the Star Cement Limited, and observed that as per the said
Report the said plant has been designed to use coal sourced from hearby coal mines
at Bapung and Khliehriat, Jaintia Hills, in Meghalaya & captive mines, Meghalaya.
Requirement of the locally sourced Meghalaya coal at 100 % capacity for the said 43.
MW TPP, as per the said Report, is 720 MT per day. The specific fuel requirement
for the said TPP, as per the information given in the said Report, is therefore 0.70
kg/ kwh. Nowhere, in the said Report it has been stated that it will be feasible to run

the plant by using any alternate fuel other than coal.

2.2.4 The Committee in its Sixteenth Sitting held on 23.07.2019 also noted that
Environmental Clearance (EC) to the said TPP has been accorded by the Ministry of
Environment and Forests, Government of India subject to, among others, a
condition that “In case source of fuel supply is changed at a later stage (now proposed
on imported coal from Indonesia the project proponent shall intimate the Ministry
well in advance along with necessary requisite documents for its concurrence for
allowing the change. In such a case the necessity for re-conducting public hearing
muay be decided by the Ministry in consultation with the Expert Appraisal Committee”.
The Committee also noted that the North Eastern Regional Office of the MoEFCC, Go!l
during routine monitoring of conditions stipulated in EC to the said TPP has
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observed that in contravention of the said condition, the plant has been operated by
using locally sourced coal. For the said violation, the North Eastern Regional Office
has requested the MoEFCC, Gol to initiate penal measures in accordance with the
provisions of the Environment (Protection) Act, 1986 against the said TPP. In
pursuance, a show cause notice has been issued to the said TPP by the MoEFCC, Gol.
No action has however been taken against the Meghalaya Power Limited for

continuous violation of the said condition stipulated in the EC for last several years.

2.2.,5 The Committee after examination of documents submitted by

representatives of the Star Cements Limited in its Sixteenth Sitting held on
23.07.2019 noted that year-wise details of clinker (in MT) or power (in kwh)
produced and coal procured by each of the afore-mentioned three plants of the Star

Cements Limited during the Audit Period are as below:

7068

: Year
Plant l ltems e e —— Total
| 2014-15 | 2015-16 2016-17 | 2017-18 | 2018-19
1 2 1 3 4 S 6 7 B8
I 1
| Star Clinker produced ] . : = ! .
S RS ‘3,30,010 492,055 567241 |35,15350 6,00,025 | 25,04,681
Cement (M1) . |
. ]
Limited |
o (C&?rl] procured | 5417 |azs2ze o2 | 25267 10,989 | 1,07.49%
4
- | — | !
Star Clinker produced | i ]
ol e VEEC 1 1549349 | 16,29.025 | 15.79.345 | 1541,945 14.36,600 | 7736264
Cement (MT) | |
| Meghalaya | ¢on procured ! | AT
. ' | 58.448 148,954 | 9.775 67524 84,188 | 3,68,989 |
¢ Lintited (MT) |
| S |
B .l Power Produced | I
Meghalaya | Fowe | 167.923 ' 183114 | 201624 | 190.059 170116 | 912.836 |
{-. (Miilion kwh) | |
Power 7T TE L I [ :
Lamited (L::;l) procured o5 182 68,092 | 41863 | 36,129 | 18024 1,89,290
: ! - i - |
ikl | Ciimker produced | 5o 2121080 | 2146586 | 2057,295 | 2036625 | 10240815 |
ey | e i |
| Power Produced ’ 167.923 ' 183.114 201.624 190.059 170.116 912.836
(Mitiion kwh) | [
| Coal  procured ! 97,0147 2,63.674 | 61,830 | 129.020 | 113,201 6,65,772
|

| (M)
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2.2.6 During sixteenth Sitting of the Committee representatives of the Star Cement
Limited also placed before the Committee a document stating therein that during
the Audit Period, apart from the coal these plants also purchased alternate fuels
such as Mu Slate, Petcoke and Saw dust. Year-wise details of the quantity of
alternate fuels stated to be purchased by each of these plants are as below:

(Metric Tonne)

| Natureof | Year ' I
Piant | Alternate | 7 T | Total
fuel | 201415 | 201516 | 2016-17 | 2017-18 | 201819
| |
| ! |
T T | —— I
1 2 3 - 4 5 6 7 8
Star Cement | [ . <O -
Mu Slate 50,042 | 91,556 82.969 1,92,859 | 1,01.129 518,555

Limitred |

o (o
star (Cement Mu SlH[E/ |

Meghalaya | Pet Coke/ | 1.87.631 3,01,027 2,03.188 | 4.45,209

1.86,032 | 13.23.087 .
| Saw Dust :
|
|

| Limited |

Meghalaya

Power

Mu Slate 1,06.243 | 1,39,303 ' 1,73,348 2.87,638 1,58,652 8.65.184
Limited ' ! |

Tosal | 343,916 | 531,886

4,59,505 I 925,706 | 4,45813 | 27,06,826

2.2.7 The Committee during its Sixteenth Sitting also noted that it has also been
stated in the documents submitted to the Committee by representatives of the Star
Cements Limited that average estimated requirement of coal and alternate fuel for
production of clinker by these plants is 9% - 14% and 25% - 35% respectively.
Similarly, it has also been stated in these communications that averdge estimated
requirement of coal and alternate fuel for production of one kwh of power by the

said Thermal Power Plant is 0.45 - 0.65 kg per kwh and 1.20 - 1.60 kg per kwh.

2.2.8 The Committee during its Sixteenth Sitting also noted that keeping in view
that the project proponent in their own communication has stated that estimated
requirement of coal for these plants is upto 14 % and both these plants are more
than 10 years old, the actval requirement of coal for production of clinker by both

these plants is atleast 14 % of the clinker produced. The Committee in the said
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Sitting held on 23.07.2019 also noted that specific coal requirement for the

Meghalaya Power Limited is atleast 0.70 kg/kwh as has been stated in its TEFR.

2.2.9 The Committee in its Sixteenth Sitting also noted that use of alternate fuel,
in place of coal in these plants, which have been designed to use coal as an exclusive
fuel, requires major modification/alteration in their design and operation. The
Committee in the said Sitting also noted that nothing was placed before the
Committee to the effect that design of these plants have been altered/modified to
enable them to utilise fuel such as slate having very low calorific value in place of
the high calorific value local Meghalaya coal of about 5800 Kcal/kg calorific value,
The Committee also noted that as per documents provided to the Committee, during
the year 2016-17, the clinker plant of the Star Cement Meghalaya Limited was
operated by using 9,775 MT coal and 2,03,188 MT of alternate fuel. The Cormmitttee
in the said Siting noted that even with modifications, a clinker plant cannot attain

the requisite kiln temperature with such a low calorie fuel mix.

2.2.10 The Committee in its Sixteenth Sitting also noted that paragraph 2 of the
Environment Impact Assessment (EIA) Notification issued by the MoEFCC, Gol vide
S.0. 1533 dated 16.09.2006 mandates prior EC in the cases involving change in
product mix. A representative of Star Cement Limited admitted before the
Committee that no such EC has been obtained for any of these plants. Mr. H.
Tynsong, Scientist D, North Eastern Regional Office of the MoEFCC, Gol during the
said Sitting drawn attention of the Committee to specific condition no. (xi) (viz.
efforts shall be made to use low -grade lime, more fly ash and solid waste in cement
manufacturing) and no. (xil) {viz. all efforts shall be made to use of high calorific
hazardous waste in the cement kiln and necessary provision shall be made
accordingly) stipulated in EC to Star Cement Meghalaya Ltd. issued by the MoEFCC,
Gol vide letter dated 28.10.2009 and stated that these conditions specifically
provides for use of alternate fuel. He further stated that keeping in the above, use of
alternate fuel in place of coal by the said plant does not requires prior EC. The
Committee atter examination of six-monthly self-compliance reports to said EC, a
copy of which is available on website of the Star Cement Limited, observed that in
respect of the afore-mentioned condition no. (xi} it has been reported that “SMCL is
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a clinkerization unit, no fly ash is used in the unit. The generated solid waste from the
pollution control equipment has been recycled and re-used in the process and has been
used for clinker manufacturing. Amount 8-10 % of low grade lime available in the
mine has been used in the process”. Similarly, in respect of the afore-mentioned
specific condition no. (xii) it has been reported that “Provision already made to use of
high calorific waste i.e. waste oil in the kiln. The tank capacity is 1000 litres. The used
oil disposal process along with photograph has been submitted along with CREP in
MoEF&CC, Shillong & New Delhi.” The Committee further noted that use of any
alternate fuel, as was claimed by a representative of the Star Cement Limited, has
not been reported anywhere in these self-compliance reports. The Committee also
noted that even for the used oil, merely making a provision for its use and not any

actual use has been reported in these self -compliance reports.

2.2.11 The Committee in its Sixteenth Meeting also notad that apart from the
revised EC, change in fuel for a plant also requires prior No Objection Certificate
(NoC) from the MSPCB. The Member- Secretary of the MSPCB, during the said
Meeting placed before the Committee a letter dated 24.09.2017 wherein the MSPCB
communicated its no-objection certificate to M/s. Star Cement Meghalaya Limited
for use of Petroleum Coke in its cement plant subject to conditions stipulated in the
said letter. The Committee in the said Siting further noted that use of Petroleum
Coke by the said Cement Plant is not reported in any of the six monthly self-

compliance for the period after 24.09.2017.

2.2.12 The Committtee in the Sixteenth Sitting also noted that the mining/
winning/ extraction of slate claimed to be used by these plants requires prior
mining lease. It also requires payment of royalty and other taxes to the State

Government. Nothing was placed before the Committee during the said sitting ito

indicate that any mining lease has been granted in the State for mining of slate and

the slate, if any, used by these plants has been sourced from an area having valid
mining lease after payment of requisite royalty and other taxes payable to the State

Government.

2.2.13 The Committee in the Sixteenth Sitting noted that year-wise details of

cinker/power produced, coal required to produce reported quantity of
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clinker/power produced (@ 14% for clinker and 0.70 kg of coal per kwh of power

produced) and gap in coal requirement in respect of each of the afore-mentioned

three plants of the Star Cement Limited during the Audit Period are as below:

I Year |
Plant {tems e _— . - I | Total |
2014-13 | 2015-16 | 2016-17 | 2017-18 |- 2018-19
| .
1 2 3 4 5 6 7 :
]
. 2 [ | | |
Star Clinker | 330010 492055 | s67.201| 515350 6.00,025 | 25,04,681 |
C produced (MT) ' -
ement b
Limited al ir ) i ) |
Cogl memuitedy yeoni |l suoss 79414 | 72149 84,004 | 3,50,655 |
MT) | _ ! .
— S— == S | !
' Coal procured ' | l
| ' 13,417 47,628 10,192 | 25267 10,989 1,07,493
| (M)
| Gap (MT 32784 | 21260 69222 | 16,882 73015 | 243,162
p
: 4 i
| Star _C_“"l‘er o | 1549349 | 1629.025 | 1579345 | 1541945 | 1436600 | 77.36.264 |
| Cement produced (MT) ! | .
| Meshalaya 2 recuiced | | ‘
GG | Coal required | 5 co00 | 228064 | 221108 | 215872| 20ui24| 1083077 |
Limited (MT) ' ]
(C:g.l) procured | (0448 | 148954 ¢ 9775 | 67624 84.188 | 3,68,980
| Gap (MT) 158461 | 79110 211333 | 148248 | 116936 | 7.14.088
. : |
Meghalaya | Power | 1| ;
Produced [ 16792 18311 20162 | 190.06 17012 | 912.84 |
Power . | 3
{Miilion kwh) | i |
Limited ] — b— —
Coal “required | ) \oca6 128080 | 141137 | 133041 119081 638085 |
(MT) [ |
Coal ‘procured | o\ o) | 45002 11,863 | 36,129 i 18,024 | 189,290 |
(MT) I |
~ r _
| Gap (MT) 92,364 : £0.088 99274 | 96912 ]' LOLOST | 449,695 |
| conl  ceccirad | | ] -! |
Total for | Coal required | o) ool o5 13 11659 | 521063 | 404209 | 2072718 |
L MT)
ahove - — - .. : !
[ — |
three | Coal “procured | oo 0 L g 6674 61830 | 129020 | 113201 | 665772
(M) | |
plants — i} _ . I
| Gap {MT) 283,600 | 160457 | 379,829 | 292,043 l 291,008 | 14,06,946 |
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2.2.14 The Comniittec in its Sixteenth Sitting noted that prima-facie it appears that
the gap in coal required to produce reported quantity of clinker and power by the
afore-mentioned plants of the Star Cements Limited has been met by illegally
sourced local coal. The Committee in the said Sitting also noted that even if a part of
it has been met by any alternate fuel, the same has been done in violation of the
environmental and mining laws and also without payment of the requisite royalty
and other taxes to the State Government. The Committee also noted that neither it is
technically feasible, nor it is legally permissible to replace coal by alternate fuel by

any of these cement and power plants.

2.2.15 The Star Cement Limited vide letter dated 26.07.2019 submitted a
representation stating therein that observations made by the Committee that prima
facie they have used illegal coal for production of clinker/ power is not based on the
factual information but on the premise that use of alternate fuel by them is not
technicaliy feasible and that no royalty on the same was paid. Among others, the

following has also been stated in the said representation:

(i) TEFRs are prepared with a view to take a considered decision regarding
technical and financial viability of undertaking a project and also is a
requirement for funding by financial institutions/ banks. The TEFRs are
prepared on the basis of available data and certain assumptions. The details
given in the TEFRs and that actuai found on the ground at the time of
implementation of the project may widely vary. The energy requirement for
production of clinker and power given in these Reports cannct be the ground
for deciding the actual energy/ coal/ alternate fuel used by them. They had
stated that the coal requirement for the plants is 9 -14 %, Based on the above
the coal requirement cannot be taken as at least 14%. The age of the plants
has nothing to do with the energy required to produce clinker/ power. In fact
with passage of time and experience gained, the efficiency of the plants by and

large improves.

'
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No ‘major or even minor modification/ alteration in the plant design is
required at all for using alternate fuel such as slate and pet coke by their

plants. The plants can use coal as well as alternate fuel (slate),

Revised EC is required only when product mix is changed and not for change

I the use of fuel.

The EC granted in respect of MPI, specifically observes that “imported coal
from Indonesia will be used until domestic coal is available”. It is relevant to
mention that none of the ECs granted after 3.6.2011 (when they were granted
the EC), the MoEF & CC has pres¢ribed the condition that only imported coal
will be used. Similarly in the EC granted earlier to that date also, no such
condition was prescribed. In any case for alleged violation of the conditions of
the EC, the issue is under consideration of the competent authority and it is

not linked with whether they have used lcgal coal or otherwise. Moreover, on

their own they have approached SEIAA seeking change in the EC condition and

this matter is yet to be decided.

Each and every payment for purchase of coal and aiternate fuel has been made
by cheque by them. The details of the payments made by them can easily be
verified. There is o way they could have made any payment in cheque for
purchase of illegal coal and no cash transaction has ever taken place tor
purchase of coal at all. On examination of their books of accounts and Annual
Reports, the date - wise details of the payment made by them can easily be

verified,

Full royalty on purchase of alternate fuel by them has been paid on behalf of

the suppliers by them,

The alternate fuel is primarily overburden dumps produced during excavation
of coal and does not require a separate mining lease at all. Like coal the
alternate fuel (slate) was also produced as overburden during rat hole mining

of coal - subsequently banned by the Hon'ble NGT.
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(viii) They have never been involved in illegal mining operations. The coal/

(ix)

(i)

\&”

alternate fuel has been purchased by them from various local suppliers and
royalty for the same has been paid. The Hon'ble Supreme Court has also held
only that quantity of coal which was found to be illegally being transported as
illegal coal. The ownership of the entire balance quantity lying on ground and
already disposed of has been held to be that legally belonging to the concerned
land owners/miners. In any case they have neither been involved in illegal
mining (because they have not been involved in mining activity of

coal/muslate) nor purchase of any illegal coal/ alternate fuel at all.

Use of slate in the power plant results in generation of additional fly ash on
account of it containing high ash content. The fly ash produced is used in
manufacturing of PPC cerent by them as well as by others. In fact they have
been purchasing fly ash from other sources to meet their full requirement.
The use of alternate fuel for production of power by the power plants is
environmentally desirable, financially viable and results in use of the by
product (fly ash) for further use as a raw material. Similarly in the cement
plants use of alternate fuel, which has low sulphur content, is beneficial from
the point of view of production process and is also environmentally desirable.
However, it results in higher cost of production by way of additional
transportation costs, handling cost, storage costs etc., due to which whenever
coal at a reasonable rate is available, the same is not preferred by cement

plants and power plants etc.

In fact the Meghalaya Power Limited has used slate during the years 2012 - 13
and 2013 - 14 also.

The letter dated 24.11.2017 of the Divisional Mining Dfficer addressed to the
Director of Mineral Resources, Meghalaya, a copy of the which was enclosed to
the said representation, shows that alternate fuel (Slate / Muslate) was
extensively being used by them as substantiai quantity of the same were found

to be physically available at their plants.
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2.2.16 The Gommittee vide letter dated 28.09.2019 sent a copy of the said
representation to the MSPCB, North Eastern Regional Office of the MoEFCC, Gol and

North Eastern Regional Directorate of the CPCB for comments.

2.2.17 In reply, the MSPCB vide letter dated 13,09.2019 informed the Committee
that revised Consent to Operate under the Air/ Water Act is not required for use of
alternate fuel. It was also informed by the MSPCB that .prima facie the use of
alternate fuel by the cement and power plants is technically feasible and is in fact
encouraged by the Pollution Control Board. A copy of Environmental Statément of
the afore-mentioned plants of the Star Cement Limited was also provided to the

Committee,

2.218 Similarly, the North Eastern Regional Directorate of the CPCB vide letter
dated 13.09.2019 submitted following comments on the said representation of the
Star Cements Limited:

(i)  As per the literature available in published journal of repute (Ref: Mishra, H. K.
and Ghosh, R. K, 1996, Geology, Petrology and Utilization Potential of some
Tertiary coals of the North-eastern Region of India. {nternational Journal of Coal
Geology, 30: 65 - 100) the calorific value of Eocene and Oligocene coal deposit
of Meghalaya is in the range of 6500 - 8500 and 6255 - 8650 kcal/kg
respectively, If we go with the published literature it could be dssumed the
coal requirement in actual clinker production in these cement plants of Star
Cement Limited could be even less than the percentage (12.75%) requirement
of coal as indicated in the TEFR assuming that calorific value of the Meghalaya
coal at 5800 kcal/kg.

(i) Ifthe industries use Pet Coke or slate as alternate fuel resource {AFR) it is not
required to modify or attach a new fuel/ material feeding system. AFRs are
generally used together with coal. As the physical characteristics of the Pet
Coke and slate are similar to the coal these alternate fuel can be used in the
existing coal mills for pulverization before feeding into the Kilns or the boilers
after blending with coal. The CPCB has been working on use of AFR, Hazardous

Wastes (HW) and Refused Derived Fuel (RDF) in the cement mills, power
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plants and also in the blast furnaces so as to use the resources inherited in the
wastes generated by various industries or municipalities. It is already
established that disposal of wastes in the cement kilns, power plants, biast
furnaces, etc. could be best possible method to dispose of the wastes in an
environmentally scund manter in one hand and also to recover the resources
inherited in the wastes by these industries so that use of conventional fuel is.

reduced significantly.

The CPCB has published guidelines for use of AFR/ HW/ RDF in these
industries. The CPCB has been conducting workshops, seminars etc., amongst
the stakeholders to promote the use of these AFR/ HW/ RDF in Cement Kiln or

boiters.

Besides the encouragement by CPCB, MoEF & CC, of late, has been stipulating
speific condition to a few cement mills in Meghalaya to use HW/ RDF/ AFR in
kilns. The EC granted to various cement industries in the regicn stipulates

such conditions.

To use AFR/ RDF/ HW in the kilns, amendment in the EC by the concerned
project is not required as per the provisions of the EC Notification, 2006.
Amendment of EC is required for expansion, modification of projects and also
changing in product mix. Using of AFR/ HW/RDF is only a change in fuel mix
but not a change in product mix, By using AFR/ HW/RDF in a kiln/ boiler/
furnace, use of conventional fuel like coal is reduced. The arrangement helps
in reducing the consumption of conventional fuel like coal and this brings in
reduction in greenhouse gas emission. Thus, the use of AFR/ HW/RDF in
cements kilns/ power plants/ blast furnace, etc., have significant
environmental benefits and rherefore such industries are encouraged to use
AFR/ HW/RDF. Moreover, as the country is facing lot of problems in managing
the solid wastes, use of these wastes in kilns shall also minimize the waste

disposal problems in the country.

As per provisions of the Hazardous Wastes and Other Wastes (Management

and Transboundary Movement) Rules, 2016, an indus:ry has to apply to SPCB
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for authorization under the Rules for using Hazardous Wastes (HW) in its
kiln/ boiler/ furnace. As per the provisions of the said Rules, CPCB prepares
guidelines for use of HW in cement kiln/ bailer/ furnace. Such guidelines for

various types of HW are available in the website of CPCB.

Cement industries and power plants in Meghalaya, the industries are using
slate as AFR in the cement kilns and the power plants. It is understood that
slate are also mined together with coal in the coalfields of Meghalaya. Slates
are differentiated from coal from their appearance and structure. It is learnt
that slates commonly occur ds overburdens together with the coal deposits.
Slates are having less calorific value than the coal and therefore have less
market values. Though data is not available regarding calorific value of slate
in the State of Meghalaya, during field visit to the industries, use of slate/
Muslate by the industries were observed. When coal mining was in operation
before the mining ban, various small crushers were observed in the coal
depots. These crushers used to crush/ pulverize the slate into powder form

and used to mix with the coal.

(viii) From the sample documénts supplied by the industries, it is observed that the

(ix)

industries are paying royalty on the slate being procured. The CPCB in genceral

does not go into the detail of the royalty payment by the industries.

The CPCB agrees to the point that the Cement Industries/ Power Plants are not
invoived in illegal mining of coal or slate. Documentary evidences have been
submitted by the industries that the fuel/ AFR are procured after payment or

royalty.

2.2.19 The North Eastern Regional Office of the MoEFCC vide letter dated

12.09.2019 submitted, among others, the following comments on the said

representation of the Star Cements Limited:

()

The EC is required only when produet mix is changed and not for change in the
use of fuel. Even though the project has used alternate fuel in their cement
manufacturing process, there is no change in product mix as the nroduce

produced is cement. The specific condition No. 12 in EC accorded to Star
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Cement Limited by the MoEFCC, Gol vide letter dated 28.10.2009 specifically
provides that all efforts shall be made to use of high calorific hazardous waste

in the cement kiln and necessary provision shall be made accordingly

Para 3 of the guidelines for Pre-processing and Co-Processing of the
Hazardous Waste and other wastes in Cement Plants as per Hazardous and
Other Waste (Management and Trans-Boundary Movement) Rules, 2016
issued by the CPCB provides that utilization of hazardous and other waste for
co-processing or for any other use shall be carried out only after obtaining
authorisation from the State Pollution Control Board in respect of wastes on
the basis of standard operating procedure or guidelines provided by the CPCB.
The Star Cement Limited has obtairied NoC for use of pet-coke in cement
plants, and no record is available in the North Eastern Regional Office of the

MoEFCC for use of slate as alternate fuel.

A Note given in col. 5 of the item 3 (b) pertaining to cement industries in
Schedule to the Environment Impact Assessnient (EIA) Notification, 2016
substituted by the Notification bearing 5.0. No, 3518 (E) dated 23.11.2016 of
the MoEFCC, Gol provides that fuel for cement industry be coal, pet coke,

waste provided it meets the emission standard.

2.2.20 During Eighteenth Sitting of the Committee lield on 16.09.2019, the

Committee took on record the afore-mentioned communications from the MSPCB,

the North Eastern Regional Directorate of the CPCB and North Eastern Regional

Office of the MoEFCC, Gol containing their comments on submissions made by the

Star Cemeant in their said representation dated 26.08.2019 and directed as below:

()

(i)

(iif)

The MSPCB shall provide to the Committee a copy of Environmental
Statements submitted to them by all Cement Industiies and Thermal Power
Plants in the State of Meghalaya for the period from 20014-15 to 2018-19.

The MSPCB shall provide to the Committee a copy of all authorizations/ no

objection certificates granted by them to Cement Industries and ‘Thermal

Power Plants in the State of Meghalaya for use of any fuel other than coal.

The MSPCB shall provide to the Committee a copy of ‘Consent to Establish’

and/or ‘Consent to Operate’, if any, granted [or mining of slate or muslate in
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the State of Meghalaya. In case no such consent has been granted, the sanme
shall also be intimated to the Committee within one week

The North Eastern Regional Office of the MoEFCC, Gol and the State
Environmental Impact Assessment Authority (SEIAA), Meghalaya shall
provide to the Committee a copy of Environmental Clearance(s), if any,
granted for mining of slate in the State of Meghalaya. In case no such EC has

been issued by them the same shall also be intjniated to the Committee.

The North eastern Regional Directorate of the CPCB shall provide to the
Committee a copy of data which formed the basis for making a submission
before the Committee while preparing its First Interim Report, to the effect
that the two integrated cement units of Star Cement Limited (viz. Star Cement
Limited and Star Cement Meghalaya Limited) use coal of about 15% of total
clinker production. The CPCB may also provide the reasons for discrepancy
between the said information provided in December 2018 and the information
provided vide letter dated 13.09.2019 wherein it has been stated that actual
requirement of coal by these cement plants is even less that self-declared
quantity of 12.75% of clinker production.

2.2.21 The North Eastern Regional Office of the MoEFCC, Gel vide a communication

dated 11.10.2019 informed the Committee that as per records available with them

no EC has been issued by the MoEFCC or SEIAA for mining of State in the State of

Meghalaya.

2.2.22 The North Eastern Regional Directorate of the CPCB vide a communication

dated 11.10.2019 informed the Committee as below:

(1)

While preparing the Interim Report about the coal consumption by the cement
plants in Meghalaya, Mr. P. Chakraborty, Unit Head of Calcom Cement India
Ltd. (CCIL), a subsidiary of Dalmia Cement (Bharat) Limited, located at
Umrangsoo, Assam was consulted for getting a neutral feedback. le was
consulted because of his working experience and vast knowledge about
clinker production in North East. [t was reported by him that the coal
requirement for clinker production stands at about 15% of total clinker
production in general. This figure may vary about depending on the calorific
value of the coal being used. Similar percentage coal consumption figure data

is also supported by data available in the internet.
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(ii} During the detailed audit of cement plants in the State of Meghalaya regarding
coal consumption, it was observed that the units started using alternate fuel to
a significant extent which weuld bring down the conisumption of coal further.
Moreover, published paper by Mishra & Ghosh (1996) reported very high
calorific value of Eocene and Oligocene coal found in Meghalaya in the range of
6500 ~ 8500 and 6255 - 8650 Kcal/ Kg respectively. It is undeérstood that if
coal with such high calorific value is used for clinker production together with
other alternate fuel like slate, plastic waste, woad-dust etc, the coal
consumption percentage will come down even below 12.75%, as reported in

their earlier report.

2.2.23 The MSPCB vide a communication dated 30.09.2019 provided to the
Committee Environmental Statement of nine cement plants (viz. Amrit Cement
Limited, Green Valley Industries Limited, Hills Cements Company Limited, Jaintia
Cements Limited, JUD Cements Limited, Meghalaya Cements Limited, Dalmia
Cements (Bharat Limited), Gold .Stone Cements Limited and Mawmluh Cherra
Cements Limited). Environmental Statement of both Cement Manufacturing Plants
and a Thermal Power Plant of the Star Cement Limited and its subsidiaries had
already been provided to the Committee by the MSPCB vide letter dated 13.09.2019.

2.2.24 During Eighteenth Sitting of the Committee held on 16.08.2019, the
Commissioner and Secretary to the Government of Meghalaya, Mining and Geology
Department informed the Committee that slate is a miinor mineral. He turther stated
that collection and sharing of royalty on minor minerals in the Autonomous District
was done under the power of the Executive Order No, TAD/FR/22/55 dated
22.01.1962 dll framing of Meghalaya Minor Mineral Concession Rules, 2016
(MMMCR). The said rules came into force on 12.09.2016. He further stated that
grant of mining lease/quarry permit for slate was not there till Meghalaya Minor

Mineral Concessiaon Rules, 2016 came into force.

2.2.25 The Commissioner and Secretary to the Government of Meghalaya, Mining
and Geology Departmenl further informed the Committee that no mining lease has
been granted so far for extraction of slate in the State. He Further stated that local
suppliers have supplied the slate sourced from overburden of coal mining carried

out prior to ban imposed by Hon'ble NGT to the Cement plants. The Cement plants
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have paid royalty on slate used by them. He further stated that the amount of

royalty paid by the Star Cement Limited and its subsidiaries for slate is as below;

| Name and address of Cement Date ofPaymen-t- Amount Paid | Qty. of Slate
| or Theérmal Power Plant | (Rs:) MT)
Star Cement Limited : 08.10.2018 _ 1.84,14,900 - 4,09,220.000 |
I 12.02.2019 43,75,111 . 97,,224.69_0-_‘
| 12.02.2010 12,12,000 12,120 |
'_ _ iT(_)’_i'AL | 24002011 5.18,564 '
| Star Cement Meghalaya Limited 10.08.2018 4,82,26,500 10.71,700.000 ]
| ;__12.02.2019 123,13.667 | 2.73,637.060 |
| i2.02.2019 21,32,000 . 21,320.00
;ETAL | ;._26.72.167 | 13,66,657.060 |
| Meghalaya Power Ltd. 08.10.20118 3,14,18,100 6,98,180.010
12.02.2019 8,32,100 I 8,321‘00(-) |
! 18.02.2019 693,27,040 ; 2,07,267.550
| | 0|
TOTAL 4,15,77,240 I 9,13,768.560 :
GRAND TOTAL 12,82,51,418 | 27,98.989.62 ]

2.2.26 The Committee after examination of the matter frames following questions:

ik

Whether the specific coal requirement of afore-mentioned Cement
Manufacturing Plants and a Thermal Power Plant of the Star Cement Limited
and its subsidiaries is substantially lower than specific coal requirement
stated in the respective TEFRs?

What is the actual specific coal requirement for the afore-mentioned Cement

Manufacturing Plants and a Thermal Power Plant of tha Star Cement Limited?

Whether it is technically feasibie to use huge quantity of slate in lieu of coal

without making any modification in design of these Plants?

Whether the afore-mentioned Plants of Star Cement Limited and its
subsidiaries have actually used huge quantity of alternate fuel (e Slate) in
liev of coal?

Page 32 0f 77

7082



283

5. Whether slate, if used, has been used after obtaining all requisite regulatory
approvals?

Question No. 1.

2.2.27 As per the TEFR, the specific coal requirement of Mawmluh Cherra Cement
Limited is 16%. However, as per details given in para 1.2.3 and 1.2.5 above. the
actual specific coal requirement of the Mawmluh Cherra Cement Limited (MCCL),
which uses the same relatively high calorific value Meghalaya coal, as is being used
by Cement Manufacturing Plants and Thermal Power Plants of the Star Cement
Limited and its subsidiaries is 28.876%. Specific coal requirement of Cemenit Plants
of Star Cement Limited which uses the coal of almost similar quality as is being used
by MCCL located in Meghalaya can-not be much lower than the specific coal
requirement for the MCCL.

2.2.28 As per the TEFR, the specific coal requirement of the 43 MW unit of the
Meghalaya Power Limiteéd is 0.70 kg/kwh. llowever, as per the Envirenmental
Statement submitted by the Meghalaya Power Limited to the MSPCB, the actual
specific fuel consumption for the said 43 MW Thermal Power Plant during the year
2015-16, 2016-17 and 2017-18 is 0.909 kg/kwh, 0.986 kg/kwh and 0.717 kg/kwh
respectivaly. Similarly, as per the Environmental Statement submitted to the MSPCB
by the Meghalaya Power Limited, the actual specific fuel consumption far the 8 MW
unit of their Thermal Power Plant during the year 2014-1S and 2015-16 is 0.799
kg/kwh and 0.800 kg/kwh respectively. As per the Environmental Statement
submitted by the Star Cement Limited to the MSPCB, during the year 2016-17 its
cement plant consumed 1,21,803.193 MT of coal to produce 5,67,241 MT tonnes of
clinker. The specific coal requirement for its cement plant during 2016-17 was
21.47%.

2.2.29 Calorific value of Eocene and Oligocene coal deposit of Meghalaya in the
range of 6500 - 8500 and 6255 - 8650 kcal/kg respectively reported in a published
Journal, which formed the main bzsis for the North Eastern: Regional Directorate of
the CPCB to suggest that the actual specific coal requirement for cement
manufacturing plants of the Star Cement Limited is less than the same stated in the
respective TEFR, is for a coal sample collected on dry mineral-matter-free hasis (ie
for a sample of dry coal free from moisture and any other impurity). The coal

actually available in the market does contain substantial quantity of moisture as
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well as impurities, including the slate. The actual average calorific value of the
Meghalaya coal available in the market is therefore; much lower than the calorific
value reported in the said journal.

2.2,30 While preparing the First Interim Repart of the Committee in December
2018, the North Eastern Regional Directorate of the CPCB, after consulting one Mr.
P. Chakraborty, Unit Head of Calcom Cement India Ltd. (CCIL), a subsidiary of
Dalmia Cement (Bharat) Limited, lacated at Umrangsoo, Assany, which also uses the
comparatively higher calorific value coal available in the North Eastern India, as is
being used by Cement Plants of Star Cement Limited and other tements plants
including a Cement Manufacturing plant of the Dalmia Cement (Bharat) Limited
located in Meghalaya, has reportéd to the Committee that actual specific coal
requirement for Cements Plants of Star Cement Limited is 15%.

2.2:31 In paragraph 1 of the ‘Guidelines on Co-processing in Cement/Power/ Steel
Industry' issued by the CPCB in February, 2010, a copy of the which has been placed
before the Committee by North Eastern Regional Directorate of the CPCB, it has
been stated that 40 million tonnes of coal is required to praduce 200 million tomes
of cement in the entire country. The specific coal consumption for the cement
industry for the country as a whole, as per the said Guide)ines, is 20%.

2.2.32 Keeping in view the above, the Committee is of the view that actual specific
coal requirement of Cement Manufacturing Plants and a Thérmal Power Plant of the
Star Cements Limited and its subsidiaries is higher than the same stated in the
respective TEFRs,

Question No, 2

2.2.33 As per details given in para 2.28, the Meghalaya Power Limited in the
Envirenmental Statement submitted to the MSPCB has reported that specific coal
consumption of its Thermal Power Plant varied from 0.717 kg/kwh to 0.986
kg/kwh. the Committee is of the view that average actual specific coal requirement
of the Thermal Power Plants of the Meghalaya Power Limited is about 0.850
kg/lewh.

2.2.34 For assessment of actual specific coal consumption of the Cement Plants of
the Star Cement Limited and it subsidiary, the Committee took note of the

followings:
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()  Specific coal consumption for the cement industry for the country as a whole,
as per information available in the Guidelines on Co-processing in

Cement/Power/ Steel Industry’ issued by the CPCB in February, 2010 is 20%:

(ii) Average specific coal consumption for a similar Cement Plant of MCCL located
in Meghalaya using almost similar quality of coal as is being used by cement

plants of the Star Cement Limited and its subsidiaries, is 28.876%;

(iii) As per the Environmental Statement submitted by the Star Cement Limited to
the MSPCB, during the year 2016-17 its cement plant consumed 1,21,803.193
MT of coal to produce 567,241 MT tonnes of clinker. The specific coal
requirement for the said cement plant of the Star Cement Limited during

2016-17, as per the information by Star Cement Limited itself was 21.47%;

(iv) As per information obtained by North Eastern Regional Directorate of CPCB
from one Mr. Mr. P. Chakraborty, Unit Head of a similar cement plant located
in adjoining areas of Assam using almost similar quality of coal as is being
used by cement plants of Star Cement Limited and its subsidiaries, average

specific coal consumption of cement plants in the Regien is about 15%.

2.2.35 The Committee after examination of facts given in para 2.234 above, is of

the view that the actual specific coal consumption for dement plants of Star Cenient

Limited and its subsidiaries located in Meghalaya is atleast 15% of the weight of

clinker produced.
Question No: 3:

2.2.36 All the cement manufacturing plants and thermal power plants of Star
Cement Limited and its subsidiaries in Meghalaya have been designed to use locally
sourced coal from the Meghalaya as a fuel. Even if the physical characteristics of the
slate are similar to coal, use of slate having very low calorific value in place of high
calorie coal requires modifications/changes in design of the plant, especially the
companents of the plants dealing with handing, processing, grinding and storage of
fuel. The Star Cement Limited in their representation dated 26.07.2019 has
categorically stated that no such modifications have been made in design of their
cement and power plants. As per the information provided by Star Cement Limited
during the year 2018-19 their cement plant used 10,989 MT coal and 1,01,129 MT
slate. The Committee is of the view that even after modifications it is not feasible to

achieve the required kiln temperature with such a low calories fuel mix.
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2.2.37 Keeping in view the above, the Committee is of the view that except the
small quantity of slate already mixed in the locally mined coal, it is not feasible to
run the cement and thermal power plants of the Star Cement Limited by replacing
about three-fourth of their coal requirement by a non-fuel mineral such as slate, as
is being claimed by the Star Cement Limited.

Question No.4

2.2,38 The Star Cement Limited has claimed that huge quantity of slate has been
used in-liew of coal by all its Cement Manufacturing and Thermal Power Plants
located in the State of Meghalaya, However, use of slate has not been repofted in
majority of Environmiental Statements submitted by them to CPCB. In majority of
these reports, use of coal as a fuel has only been reported. The Comimittee during its
visit to fuel depot of the Meghalaya Power Limited on 12.11.2019 did not see any
slate. During the visit, representative of the Meghalaya Power Limited also did not
report to the Committee that a major part of the energy requirement of their plants

is met from slate, as is now being claimed by them.

2.2.39 The Star Cement Limited at page 13 of their Annual Report for the year
2017-18 has prominently highlighted that its coal is accessed from 10-20
kilometres, Nowhere in any of the Annual Report it has been stated that about
three-fourth of the energy requirement of their huge Cement Manufacturing Plants

and Thermal Power Plants has been met by a non-fuel mineral {viz. slate).

2.240 It has also been claimed by the Star Cement Limited in their said
fepresentation dated 26.07.2019 that slate has been sourced from overburden
dumps produced during excavation of coal. Except for a small quantity of
overburden generated during creation of box-cutting, rat-hole mining does not
involve generation of overburden. The Winning of lakhs of metric tonnes of slate
from the overburden dumps, as has been claimed by the Star Cement Limited and
other Cement Manufacturers and Thermal Power Plants, does not seem feasible. No
such large overburden dumps having the capacity to allow extraction of several lakh
tonnes of slates have been detected hy the North Eastern Space Application Centre
(NESAC) while undertaking land-use land-cover analysis of coal mining affected
areas in |aintia Hill districts.

2.241 Specific conditions rio. (xi) {viz. efforts shall be made to use low -grade lime,

more fly ash and solid waste in cement manufacturing and no. (xii) (viz. all efforts
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shall be made to use of high calorific hazardous waste in the cement kiln and
recessary provision shall be made accordingly) in the EC to Star Cement Meghalaya
Ltd. issued by the MoEFCC, Gol vide letter dated 28.10.200 stipulates use of waste
the said plant. The Committee after examination of six-monthly self-compliance
reports to said EC. a copy of which is available on website of the Star Cement
Limited, observed that in respect of the afore-mentioned condition no. (xi) it has
been reported that “SMCL is a clinkerization unit, no fly ash is used in the unit. The
generated solid waste from the pollution control equipment fias been recycled and re-
used in the process and has been used for clinker manufacturing. Amount 8-10 % of
low grade lime available in the mine has been used in the process”. Simildely, in
respect of the afore-mentioned specific condition no. (xii) it has been reported that
“Provision already made to use of high calorific waste ie. waste oil in the kiln. The
tank capacity is 1000 litres. The used oil disposal process along with photograph has
been submitted along with CREP in MoEF&CC, Shillong & New Delhi.” The Committee
further noted that use of any alternate fuel, as is being claimed by the Star Cement
Limited has not been reported anywhere in these self-compliance reports. The
Committee also noted that even for the used oil, merely making a provision for its

use and not any actual use has been reported in these self -compliance reports.

2.2.42 Keeping in view the above, the Committee is of the view that except for a
small quantity of slate found mixed in the locally mined coal, the Cemernt
Manufacturing Plants and Thermal Power Plants of the Star Cement Limited

hdve not used slate as a fuel in lieu of coal.
Question Ng, 5

2243 Slateis a fine-grained, foliated metamorphic vock that is created by the
alteration of shale orr mudstone by low-grade regiona! metamorphism. It is mainly

used for roofing, flooring, and flagging because of its durability and attractive
appéarance. Slate is mainly a non-fuel mineral. As Far as cement industries are
concerned, the slate being originated from the shale may be used. to some extent, in
place of shale. The composition of the slate does not make it possible to use it as a
fuel in place of coal.

\

v
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2.2.44 Till the declaration of the slate as a niinor mineral by the Ministry of Mines,
Government of India vide Notification bearing S.0. No. 423 (E) dated 10.02.2015,
the slate was classified as a major mineral. The slate along with shale is listed at SL

No. (7} in Schedule I of the Meghalaya Minor Mineral Concession Rules, 2016
(MMMCR).

2.245 Clause (d) in Section 3 of the Mines and Mineral {Development and
Regulation) Act, 1957 provides that “mining operation” means any operations
undertaken for the purpose of winning any mineral. Winning or obtaining of slate
from any area, even from overburden dump, as has been claimed by the Star Cement
Limited in their representation dated 26.07.2019, as per the said definition, attracts
provisions of Section 4 of the MMDR Act, which mandates prior mining lease for any
operation undertaken for the purpose of win ning any mineral.

2.2.46 The Meghalaya Minor Mineral Concession Rules, 2016, which came into
force on 12.09.2016, provide an elaborate mechanism for grant of mining lease or
quarry permit for mining/winning of minor mineral for use in an industry. A mining
lease or a quarry permit for winning of a minor mineral, including slate, as per the
MMMCR,.can be granted only after a prior Environmental Clearance and ‘Consent to
Establish’ is obtained from the concerned regulatory Authorities. Grant of mining
lease also requires preparation of a detailed mining plan duly approved by the
concerned competent authority in the Mining and Geology Department in
Government of Meghalaya. It also requires prior approval of Central Government
under the Forest (Conservation) Act, 1980 in case mining/winning of such mineral
involves any forest land. Actual winning/mining of slate requires ‘Consent to
Operate’ from the State Pollution Control Board. As per Rule 29 of the MMMCR, a
person who undertakes mining operations (viz. respective lessec or the holder of
quarry permit) is responsible for payment of royalty. As per the said rule, in case of
a mining lease royalty is to be paid by the concerned lesseze on a quarterly basis.

Similarly, in case of a quarry, royalty is to be paid before transportation,

2.247 The Commissioner and Secretary to the Government of Meghalaya, Mining
and Geology Department has informed the Committee that 1o mining lease has been
granted so far for extraction of slate in the State of Meghalaya. The North Eastern
Regional Office of the MoEFCC, Gol has informed the Committee that the MoEFCC,
Gol and the Meghalaya SEIAA have not granted any EC for mining of slate in the
State. Similarly, the MSPCB has informed the Committee that so far no ‘Consent to
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Operate’ or ‘Consent to Establish’ has been granted by them to any person, firm or
company for mining of Slate in the State of Meghalaya.

2.2.48 The Commissioner and Secretary to the Government of Meghalaya, Mining
and Geplogy Department has informed the Committee that the Star Cement Limited
and its subsidiaries has paid an amount of Rs. 12.82 crore as royalty on 27.98 lakh
MT state claimed to be used by their Cement Manufactucing Plants and Thermal
Power Plant located in the State of Meghalaya. The entire royalty on slate has been
paid during the year 2018 and 2019, much after the MMMCR came into force.
Majority of the said royalty has been paid during the month of February 2019 after
the resource (coal) audit of these companies was started by this Committee.

2.2.49 The North Eastern Regional Directorate of CPCB. MSPCB and North
Eastern Regional Office of the MoEFCC stated that the slate has been used by these
plants in lieu of the coal in pursuance of (i) Guidelines on Co-processing in
Cement/Power/ Steel Industry’ issued by the CPCB in February. 2010: (i)
guidelines for Pre-processing and Co-Processing of the Hazardous Waste and other
wastes in Cement Plants as per Hazardous and Other Waste (Management and
Trans-Boundary Movement) Rules, 2016; and (iii) specific condition no. {xi) and
(xii) as per details given in para 2.239 above stipulated in EC to Star Cement

Meghalaya Ltd. issued by the MoEFCC, Gol vide letter dated 28.10.2009.

2,2,50 The Committee after examination of the Guidelines on Co-processing in
Cement/Power/ Steel Industry’ issued by the CPCB in February, 2010 noted that the
said guidelines contains an exhaustive list of waste materials covered by these
guidelines. The slate does not find a place in the said list. Similarly, the Committee
after examination of the guidelines for Pre-processing and Co-Processing of the
Hazardous Waste and Other Wastes in Cement Plants as per Hazardous and Other
Waste (Management and Trans-Boundary Movement) Rules, 2016 noted that these
guidelines are applicable to the use of only the 'hazardous waste’ and ‘other waste’
respectively defined in clause 17 and 23 of sub-rule (1) of rule 3 of the said rules.
The slate, as per these definitions, is neither a 'hazardous waste’ nor an ‘other
waste’”. No Authorization from the MSPCB for use of slate, as is required for use of
any hazardous or other waste has been obtained by the Star Cement for any of its

Cement Manufacturing Plants and a Thermal Power Plant. In any case, the slate
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being listed in schedule-1i to the MMMCR, which as per the Star Cements
Limited has the potential to replace three-fourth of the coal requirement for

their huge Cement Manufacturing Plants and a Thermal Power Plant, can-not

be classified as a waste.

2.2.51 Asfar as use of slate in compliance of the conditions stipulated in EC to Star
Cement Meghalaya Ltd. issued by the MoEFCC, Gol vide letter dated 28.10.2009 is
concerned, as stated in para 2.2.39 above, use of any alternate fuel, as is being
claimed by the Star Cement Limited has not been reported anywhere in the six-
monthly self-compliance reports to the said EC, a copy of which is available on

website of the Star Cement Limited.

2.2.52 Keeping in view the above, the Comniittee is of the view that, the slate, if
used, by the Cement Manufacturing Plants and Thermal Power Plant of the Star
Cement Limited and its subsidiaries located in the State of Meghalaya, the same has
been used in flagrant violation and contravention of the mining, environmental and
poliution control laws as all such slate has admittedly been extracted without
obtaining requisite Mining Lease, Consent to Establish, Consent to Operate and
Environmental Clearance, [f such use of slate, as claimed by Star Cement Limited has
happened in the State, it must have caused huge damage to flora, fauna, rivers,
streams, water bodies and the environment in general as all such slate has
admittedly been extracted in a totally unregulated manner without any measure to

mitigate its adverse impacts on the environment.

Conclusion

2.2.53 After examination of the afore-mentioned questions, the Committee is of the
view that it is neither téchnically feasible nor legally perrissible to replace niore
than seventy percent of the coal required to produce reported quantity of clinker
and the electricity by Cement Manufacturing Plants and Thermal Power Plants of
the Star Cement Limited and its subsidiaries located in :he State of Meghalaya
during the Audit Period by a non-fuel mineral (viz. slate), as is being claimed by the
Star Cements Limited. The Committee is of the view that the Star Cement Limited

and its subsidiaries have purchased illegally mined coal in the name of slate to
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ciccumvent the ban imposed by the Hon’ble NGT on illegal rat-hole coal mining in
the State of Meghalaya and also to evade payment of Royalty, Contribution to
Meghalaya Envirenment Protection and Restoration Fund (MEPRF), Goods and
Service Tax, Contribution to District Mineral Fund (DMF) and other statutory duties.

2.2.54  Even for the sake of an argument it is assumed that the claim of these
plants that more that 72% of their coal requirement during the audit period has
been met by a non-fiiel mineral slate without making any change/modification in
the design of thesé plants is true, it would have caused equal, if not more, damage to
the flora, fauna, rivers, streams, water bodies and the environment in generdl in the
State of Meghalaya-as all such slate has admittedly been mined in an uriscientific and
haphazard manner without any mitigative measures and without obtaining
mandatory mining lease, consent to establish, consent to operate, environmental
clearance and authorisation/no-gbjection certificate from the State Pollution
Contral Board in a flagrant violation of the existing mining, environmental and

labour safety laws.

2.2.55 Year-wise gaps in quantity of coal required to produce the reported
quantity of clinker (@ 15 % as given in para 2.2.35 above) and electricity power (@
0.850 kg/kwh as given in para 2.2.33 above) and the coal procured by Star Cement

Limited and its subsidiaries from legal sources are as below:

i Year _
Plant | Itenis _ |  Total
2014-15 | 2015-16 = 2016-17 | 2017-18 | 2018-19
i ! 2 3 4 , 5 6 7 3 8
| Star Clinker ) ) (e - .
, 3.30.010 | 4,92,055 567.241 | 5,15350 | 6,00,025 | 25,04,681
Cement produced (MT) | ' |

. . !
| Limited Coal required

(MT)

19,502 | 73.808 | ss086 | 77303 | 90004 375702 |

} I
{ Coal procured

(MT)

1

13417 | 47,628 1 10,192 | 25267 10,989 1,07,393

' | Gap (MT)

36,085 J 26,180

l
74.894:' 52036 | 79015 2,68,209 |
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Year |
Plant Items Tetal

T
201415 | 2015-16 2016-17 | 2017-18 2018-19

| 1 2 3 ¥
Star Clinker
produced (MTY

Ui
[«)]
~1
o«

| 1549349 | 16,29,025 15,79.345 | 15.41.945 | 14,36.600 77,36,264
Cement

|
Meghalaya 1 ; [ .
b Coal * required | , 45 40 244354 236902 | 231,292 | 215490 | 11,60,440
Lamited (MT)

Coal procured

, (MT) 58,448 | 1,48,954

9775 | 67624 | 84188 | 368,989 |

| Gap (MT) 1,73,954 95,400 2,27,127 | 1.63.668 | 1.31,302 791,851

| Meghalaya | Power |
| Produced 16792 | 183.11| 20162 | 19006 170.12 913,00
Power s |
(Million kwh) - l

Limited | [ -

| Coal i o L _ _
| (;:,Tr) required | 49732 | 185644 | 171377 161551 | 144602 | 7.75,906
“ I 1

| Coal procured

(MT] 25182 | 68,092

41,863 | 36,129 168,024 | 1,89,290 |

| Gap (MT) L17.550 | 87552 | 1,29514| 1.25422 | 126578 | 586,516

Total for | Coal required

150,096 | 23,12,047

424,636 | 4,73,806 | 4.93.365 | 470,145 |
E abaove | (MT) | | |
. N r
three “‘a‘f‘r') procured | o) 047 | 264,674 61,830 ‘ 1.29.020 | 1,13.201 ‘ 6,65,772 °
)
plants : | I
| Gap (MT) 3.27,589 | 2,09132 | 431535 | 341125 | 3.36.895 \ 16,486,275

23 Amrit Cement Limited and its Captive Thermal Power Plant

2.3.1 An Integrated Clinker cum Cement Manufacturing Plant of Amrit Cement
Limited having installed capacity to produce 2,000 TPD clinker is located at
Umlaper Village in East Jaintia Hills District in Meghalaya. It also has a Captive
Thermal Power Plant having 12 MW installed capacity. Both these Clinker
Manufacturing Plant and the Captive Thermal Power Plant were commissioned in

the year 2012.

"
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2.3.2  As per the information/documents provided to the Committee by the Amrit

Cement Limited, year-wise quantities of clinker and power produced and the coal

procured by the Amrit Cernent Limited to produce such clinker and thermal power

during the Audit Period are as below:

Year |
Htems - Total |
2014-15 2015-16 2016-17 | 2017-18 | 2018-19
1 2 3 LS S & 7
Clinker | - sg pas | 401 4 l
| produced (MT) 3.07,286 | 403205 | 4,25842 | 401,497 | 540902 | 2078732 ;
| Power | ‘
| Produced  (in 44,976 | 54.197 | 49.257 | 46977 77.392 272.799
| Miltion kwh) ' | |
€oal Procured N | ‘ ' !
| (MT) 3,861 ! 88.165 38,785 | 74,978 31,833 | 2,37.622

}

2.3.3 The Amrit Cement Limited has informed the Cotimittee that during the Audit

Period they have also procured alternate fuel. Except slate, nature of any other

alternate fuel purchased by the Amrit Cement Limited has however been not

intimated to the Committeé. The MSPCB has informmed the Committee that no

authorization/non-objection certificate has been granted by the Board to the Amrit

Cement Limited for use of any alternate fuel, The Commissivner and Secretray to

the Government of Meghalaya, Mining and Geology Department informed the

Committee that no royalty has been paid by Amrit Cement Limited on the slate

claimed to be used by them during the Audit period. Year-wise quantities of the

slate claimed to be purchased by the Amrit Cement Limited during the Audit Period

are as below:

(Metric Tanne)

Year
) . Ny |
2014-15 2015-16 2016-17 1| 2017-18 [ 2018-19
|
28,977 1,29,698 ’ - [

23,033

v
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2,34 The Committee, based on a detailed analysis of a similar claim of the Star
Cement Limited on use of slate as an alternate fuel in lieu of coal, as given in para
2.2.26 to 2.2.52, is of the view that it is neither technically feasible nor legally
permissible for the Amrit Ceiment Limited to replace more than half of their coal

reguirement by a non-fuel mineral such as slate.

2.3.5  The Committee after examination of a Techno-Economic Feasibility Report
{TEFR) for the said 0.61 million tonnes per annum (MTPA) clinker and 0.66 MTPA
cement (PPC) greenfield cement project with 1 X 12 MW Captive Thermal Power
Plant of Amrit Cement Limited prepared by RCV Consulting noted that the said
clinker production unit, as per the said TEFR, has been designed to use Meghalaya
coal having the estimated net calorific value of 6,000 Kcal/kg as fuel. it has also been
stated in the said TEFR that several small collieries dre in operation in the Khliehriat
and Sutnga coalfields which are at a distance of about 25-30 km from the proposed
plant site. The specific heat consuraption, as per the said TEFR, for the said clinker
production unit is, 750 kcal/ kg of clinker produced. The specific coal requirement
for the said cliriker manufacturing p[ant, as per the said TEFR is therefore 12.50 %
of the weight of the clinker produced. After examination of the Environmental
Statements submitted by the Amrit Cement Limited to the MSPCB. a copy of which
has been provided to the Committee by the MSPCB, the Committee observed that
quantity of coal actually consumed by the said Cement Manufacturing Plant and
Thermal Power Plant has not been indicated in any of these Statements. For the
detailed reasons given in para 2.2.35 above, the Committee is of the view that actual
specific coal consumption for clinker mantifacturing plant of the Amrit Cement

Limited is atleast 15%.

2.3.6 The Committee further noted that it has been stated in the said TEFR that
100 % fuel proposed for the captive power plant shall be coal from Khliehriat/
Sutnga area in Meghalaya. The boiler of the said captive power plant, as per the said
TEFR, is suitable to accept E-grade coal with ash content upte 45 %. It has also been
stated in the said TEFR that for every fifteen days the said plant will require about
000 MT of coal. The specific coal requirement for the said Captive Power Plant, as

per the said information, is therefore about 1.20 kg/kwh. The Committee however js
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of the view that the actual specific coal requirément for the said Captive Thermal

Power Plant is same as the specific coal requirement of thé Thermal Power Plant of the

Star Cement Limited 7e. 0.850 kg/kwh.

2.3.7  Year-wise gaps in the quantity of coal required to produce the reported
quantity of clinker (@ 15 % as given in para 2.3.5) and electricity power (@ 0.850
kg/kwh as given in para 2.3.6) and the coal procured by Amrit Cement Limited from

legal sources during the Audit Period are as below:

Year
Itenis — > 1 Total
izom-is | 2015-16 2016-17 2017-18 2018-19

i

2 | 3 4 5 6 7

-y

1

+ = - ——

 Clinker produced | 3,07,286 | 403,205 | 425842 | 401497 | 540,902 | 2078732
(MT) | .

— e

- Power  Produced | 44.976 | 54.197 49.257 | 46.977 77.392 272.799
. (Million kwh) i

+ Coal required to

| oroduced  @liiker 46,093 | 60.481 63,876 | 60,225 81,135 3,11,810
©(MT) | l
; Coal required to o » ‘
produce  Power 38230 | 16,067 41,868 | 39930 65.783 2,31,879
(MT) i |
| —
¢ Total Coal 84323 | 106,548 | 1,053,745 | 1,00.155 | 146,919 | 543,689 |
Required (MT) :
e | _ ' |
Coal  Procured é 3861 | 88,165 38785 | 74978 31833 | 237,622
(MT) : | |
Gap (MT) 80,462 | 18,383 66,960 | 25177 | 115,086 ‘ 3,06,067 |
2.4 Dalmia Cement (Bharat) Limited and its Captive Thermal Power Plant

2.4.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed
capacity to 1.30 MTPA clinker and 1.50 MTPA Cement was established by M/s.
Adhunik Cement Ltd. at Thangskai Village in East {aintia Hills District. It also has a
Captive Thermal Power Plant of 25 MW installed capacity. Both Clinker

Manufacturing Plant and the Captive Thermal Power Plant were commissioned in
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the year 2010. Later on, both the Cement Manufacturing Plant and the captive

Thermal Power Plant were acquired by the Dalmia Cements (Bharat) Limited.

242 As per the information/documents provided to the Committee by the Dalmia
Cement (Bharat) Limited, year-wise quantities of the clinker and the power
produced and the coal procured by the Dalmia Cement (Bharat) Limited to produce

such clinker and thermal power during the Audit Period are as below:

Year ]
ftems ! Total
| 2014-15 2015-16 2016-17 2017-18 2018-19 |
Clinker .
produced (MT)

668239 732700 | 792,075 | 9.00686 | 1084883 | 41,78,583 |

" Power | : II l
. Produced  (in 117403 | 108.108 |  88.733 | 102485 | 110.108 526.84

. Million kwh)

Coal and Pet _ . »
Coke Procured 17,433 98296 | 56,208 | 1,072,092 | 54478 | 3,33,507
(MT) ' . :

2.43 It has also been stated in documents submitted te¢ the Committee by the
Dalmia Cement (Bharat) Limited that in addition to the above, alternate fuel has also
been used. These alternate fuels, as per the information provided by the Daimia
Bharat Cement Limited, include saw dust, agro-waste, slate etc. Quantity of these
alternate fuels claimed to be used by the Dalmia Bharat Cement Limited during the

Audit Period has not been provided to the Committee.

2.4.4 It has also been stated in documents provided to the Committee by the
Dalmia Bharat Cement Limited that applicable raxes, duties and royalties have been
paid on these alternate fucl. The Commissioner and Secretray to the Government of
Meghalaya, Mining and Geology Department informed the Committee that Dalinia
Cement [Bharat) Limited on 08.02.2019 paid an amount of Rs. 4.10 crore to the
Mining and Geology Department, Government of Meghalaya as royalty on 9.12 lakh
metric tonnes of slate claimed to be consumed by them. It is worthwhile to note that
the entire royalty on the slate claimed to be consumed by the Dalmia Cement
(Bharat) Limited was paid on 08.02.2019 after the resourca (coal) audit of Cement
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Manufacturing Plants and Thermal Power Plants jn Meghalaya was initiated by the
Committee. The MSPCB has informed the Committee that the MSPCB vide letter
dated 01.12.2017 has granted authorization/ no-objection certificate for use of pet-
coke by the Dalmia Cement (Bharat) Limited. The Same was renewed on
27.11.2018. Apart from the pet-coke, the MSPCB vide letter dated 19.04.2017
granted authorization to the Adhunik Cement Ltd, (now Dalriia Cement (Bharat)
Limited) for use of eight non-hazardous waste (viz. rice hay, rice husk, whole tyre.
tyre chips, wood chips, saw dust, textile paper and paper waste). The MSPCB
informed the Committee that the Dalmja Cement (Bharat) Limited neither sought
nor received any authorization from the MSPCB for usé of slate in its Cement

Manufacturing Plant and Thermal Power Plant.

24.5 The Committee, based on a detailed analysis (given in para 2.2.26 to 2.2.52)
ofa similar claim of the Star Cement Limited on use of alternate fuel in lieu of coal is
of the view that it is neither technically feasible nor legally permissible for the
Dalmia Cement (Bharat) Limited to replace tore than twe-third of their coal

requirenent, as is being claimed by them, by any alternate fuel.

2.4.6 The Dalmia Cement (Bharat) Limited informed the Committee that copy of
the Detailed Project Report (DPR) of Adhunik Cemient Limited, which now stand
merged with Dalmia Cement (Bharat) Limited, is not available with them. It was also
informed by the Dalmia Cement (Bharat) Limited that they are trying to obtain a
copy of the same from the concerned banker. Though the Dalmia Cement (Bharat)
Limited assured the Committee that they will submit the DPRs as and when the
same can be obtained, the Committee till the finalization of this report did not
receive a copy of the said DPR. The Dalmia Cement (Bharat) Limited also informed
the Committee that average estimated quantity of coal and/or any other alternate
fuel(s) required to produce one tone of clinker and one unit (kwh} of power will
primarily depend on the calorific value of coalfany other alternate fuel. They
further informed that there is very high variation in various kinds of fuel used and
therefore there is no standard per ton usage which can be estimated as it varies

from year to year.
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2.4.7 In the absence of the DPR and input on specific fuel consumption from the

Dalmia Cement (Bharat) Limited, it is not possible for the Committee to correctly

assess the specific fuel requirement for the Cement Manufacturing Plant and

Thermal Power Plant of the Dalmia Cement (Bharat) Limited. The Committee

therefore is of the view that specific fuel requirements of the Cement Manufacturing

Plant and Captive Thermal Power Plant of the Dalmia Cement (Bharat) Limited are

same as the specific fuel requirements of the similar plants the Star Cement Limited

(viz. 15 % of the clinker produced and 0,850 kg/kwh of the power produced).

2.4.8

Year-wise gaps in quantity of coal required to produce the reported

quantity of clinker (@ 15 % as given in para 2.4.7) and electricity powser (@ 0.850

kg/kwh as given in para 2.4.7) and the coal procured by the Dalmia Cement

{Bharat) Limited from legal sources during the Audit Period are as below:

| Year l

items | — Total |

2014-15 | 2015-16 | 2016-17 | 201718 | 2018-i9 i

1 ! 2 [ 13 4 5 6 7 ,

| Clinker  produced | S2g | 732700 | 7.92.075 | 9.00.686 | 1084883 | 4178583 |
, | 668239

(MT) .i

S - I— —_— — . S ———— - : S - =
Power  Produced | 117.403  108.108 88.733 | 102.485 110.108 526.837

| (Million kwh) -_ _
Coal quired |

| e e 100236 1,09.,9051 118811 | 135103 | 162732 | 626,787 |
| prot uced clinker | . :

L (MT) ; : - | . ]
Coa! required  to . | 51 . 12 93.597 i 447811 i
e Power 99,793 | 91,892 i 75423 | 87,112 592 | 4,447,811 |

[ (MT) . ‘ .

| Total Coal Required | 200,028 | 200797 | 194234 | 2,22.215 | 256324 | 10,74,599

| (M1 | | i | |

T-al and Per Coke ] N } i sy | . : E 133 5_07_!

| Procured {NT) | 174331 98.296 56,208 | uh7.052 54478 333, |

i Gap (MT) 182,595 | 1,03,501 i 1,38.026 | 1.15,123 7,41,09ﬂ
) .%

2.01.846 l
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2.5 Goldstone Cement Limited and its Captive Thermal Power Plant

2.51 An Integrated Clinker cum Cement Manufacturing Plant having an installed
capacity of 0.56 MTPA clinker and 0.88 MTPA cement was established by M/s.
Goldstone Cements Limited in Musiang Lamare (Old) village in East Jaintia Hills
District. It also has a Captive Thermal Power Plant of 10 MW installed capacity. Both
the Clinker Manufacturing Plant and the Captive Thermal Power Plant were

cammissioned on 02,07.2016.

2.52 As per the information/documents provided to the Committee by the
Goldstone Cements Limited, year-wise quantity of cliriker and power produced and
the coal procured by the Goldstone Cements Limited to produce such clinker and

thermal power during the Audit Periad are as below:

Year 1
Items e Total |
201.4-15 2015-16 2016-17 | 2017-18 | 2018-19 '
2 3 4 5 6 7 8 '
Clinker - N | 20995 | 399,197 | 482500 | 10,313,692
produced (MT) Nil nil i 1.52,995
Power J ~ P ;
Produced  (in Nit Nil l 14.251 50.881 71.846 136.978 |
Million kwh} | | I
Coal  Procured Nil Nil 5918 212951 4,946 32,159 |
- (MT)
| |

2.5.3 The Goldstone Cements Limited has informed the Committee that during the
Audit Period they have also procured alternate fuel such as Muslate/Saw Dust etc.
The MSPCB has informed the Committee that the no authorization/non-objection
certificate has been granted hy the Board to the Goldstene Cement Limited for use
of any alternate fuel. The Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Department informed the Committee that the
Goldstone Cements Limited has paid an amount of Rs. 2.93 crores to the State of
Meghalaya as a royalty on 6,51,134 MT slate claimed to be consumed by them, The
Committee noted that the entire amount of royalty was paid on 15.02.2019 after
resource (coal) Audit of Cement Manulacturing Plants and Thermal Power Plants in
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the State of Meghalaya was initiated by the Committee. Year-wise details of
alternate fuel claimed to be purchased by the Goldstone Cements Limited during the

Audit Period are as below:

{Metric Tonne)

Year -
- — = ; | Total
2014-15 [ 2015-16 2016-17 I 2017-18 ‘ 2018-19
! |
Nil ! Nif i 09,242 ‘ 2,65,532 2,57,928 6,22,702

2.5.4 The Committee, based on a detailed analysis of a similar claim of the Star
Cement Limited on use of alternate fuel in lieu of coal, as given in para 2.2.26 to
2.2.52, is of the view that it is neither technically feasible nor legally permissible for
the Amrit Cement Limited to replace about ninety percent of their coal requirement

by any alternate fuel.

2.5.5 The Committee after examination of the Techno-Economic Feasibility Report
for setting up of the 2615 TPD Green Field Cement Plant of Goldstone Centénts Ltd.
at village Musiang Lamare in East Jaintia Hill district observed that the said plant
has been designed to use the coal available in command area of the site (ie. lacal
Meghalaya Coal). As per the said report, the average estimated requirement of coal

for the said plant is 18% of the weight of clinker produced.

2.5.6 Even after a specific request, the Goldstone Cement Limited did not provide a
copy of the Techno-Economic Feasibility Report (TEFR) for their Captive Thermal
Power Plant. The Goldstone Cements Limited informed the Commiittee that specific
fuel requirements for their captive Thermal Power Plant is 0.50 to 0,70 kg of coal
per kwh and 1.25 to 1.60 kg of alternate fuel such as slate, bamboo, saw dust, wood
chips etc. per kwh. No documentary evidence in support of these claims regarding
specific fuel requirement were provided to the Committee by the Goldstone Stone
Cement Limited. The Committee is therefore of the view that specific fuel
requirement of the Captive Thermal Power Plant of the Goldstone Cement Limited is
same as the specific fuel requirement of the similar plant of the Star Cement Limited

(viz. 0.850 kg/kwh of the power produced).
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2.5.7 Year-wise gaps in quantity of coal required to produce the reported quantity

of clinker (@ 18 % as given in para 2.5.5) and electricity power (@ 0.850 kg/kwh as

given in para 2.5.6) and the coal procured by Goldstone Cement Limited from legal

sources during the Audit Period are as below:

’ Year
Items i = Total
2014-15 | 2015-16 2016-17 2017-18 2018-19
1 | 2 | 3 4 5 6 7
e 1T ‘
;'V"‘,;‘fr produced | o 1,52.995 | 399197 | 482500 | 10,34,692
| !
P . 1 I " -
P | e Nil ‘ Nil 14251 | 50881 71.846 135.978
| (Million kwh)
[ i
Coal  required 1o | -
produced  clinker | Nil Nl | 27539 i 71.855 86,850 1,86,245
(MT) | '
: — ;
]Coal required to| ‘ ! i
|produce  Power | Wil Nil 12.113 | 43,249 61.069 |  1,16,431
(MT) : | | ]
. ired | i
R’]‘?}' Goal Required oo Nil 39,652 | 1,15104 | 147919 |  3,02,676
[\ 3 ]
o | |
§
Coal Procured (MT) |  Nil Nil | 5918 | 21,295 4946 32,159
|
| = T ,
Gap (MT) NI il 33734 | 93809 | 1,42.973 2,70,517

2.6 Green Valley Industries Limited

2.6.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed

capacity of 1300 TPD Cement (expandable to 2600 TPD cement) was established by

Green Valley Industries Limited at Nongsning village in East Jaintia Hills Bistrict.

The said plant was conumissioned in the year 2010.

2.6.2 As per the information/documents provided to the Committee by the Green

valley Industries Limited, ycar-wise quantities of the clinker produced and the coal

procured by the Green Valley Industries Limited to produce such clinker during the

Audit Perind are as below:

L
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Year
ltems — — - Total
| 2014-15 | 2015-16 2016-17 | 2017-18 | 2018-19
| — T — ! ! —
j 1 2 | 3 4 : 3 6 7
! Ginker produced (MT) | 388036 3.68.412 | 383,369 | 431151 | 435984 | 20,06.952
—_— + -— - I
II Coal procured (MT) 44,844 50.555 46,762 ! 51,068 30278 | 2,23,507

2.6.3 [t has also been stated in documents submitted to the Committee by the
Green Valley Industries Limited that apart from the coal they have also used slate as
an alternate fuel. Year-wise details of alternate fuel claimec to be purchased by the
Green Valley Industries Limited during the Audit Period are as below:

(Metric Tonne)

| Year

| Total
2014-15 2015-16 2016-17 2017-18 2018-19

, 17,105 J 18,280 28221 | 35,020 49,122 1,12,363 J

2.6.4 The MSPCB has informed the Committee that the no authorization/non-
objection certificate has been granted by the Board in favour of the Green Valley
Industries Limited for use of slate as an alternate fuel. The Commissioner and
Secretary te the Government o Meghalaya, Mining and Geology Department
informed the Committee that the Green Valley Industries Limited has paid an
amount of Rs. 78.80 lakh to the State of Meghalaya as a royalty on 1.62 lakh MT slate
claimed to be consumed by them. The Committee noted that the entire amount of
royalty was paid in the month of July 2019 much after resource (coal) Audit of
Cement Manufacturing Plants and Thermal Power Plants jn the State of Meghalaya

was initiated by the Committee.

2.6.5 The Colm'm»ittee, based on a detailed analysis (given in para 2.2.26 to 2.2.52)
of a similar claim of the Star Cement Limited on use of alternate fuel in lieu of coal, is
of the view that it is neither technically feasible nor legally permissible for the Green
Valley industries Limited to replace more than thirty percent of their coal

requirement, as is being claimed by them, by a non-fuel mineral such as slate.
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2.6.6 The Committee after examination of a Techno-Economic Feasibility Report

(TEFR) for the said 1300 TPD expandable to 2600 TPD Greenfield Cement Project of

the Green Valley Industries Limited prepared by Holtec Consulting Private Limited,

observed that the said clinker cum cement manufacturing plant of the Green Valley

[ndustries Limited has been designed to use 100 % Meghalaya coal having a net

calorific value of 6,000 Kcal/kg being exploited by locals in the aréas around

Khliehriat and Sutnga, which are located at a distance of about 18 km and 28 km

respectively from the plant site as a fuel. The specific heat consumption, as per the

said TEFR, for the said clinker production unit is 780 keal/ kg of clinker produced.

The specific coal requirement for the said clinker manufacturing plant, as per the
said TEFR is 13.00 %.

2.6.7 After examination of the Environmental Statements submitted by the Green

Valley [ndustries Limited to the MSPCB, a copy of which has been provided to the

Committee by the MSPCB, it has been observed that quantity of coal actualily

consumed by the said Cement Manufacturing Plant has not been indicated in any of

these Statements. For the detailed reasons given in para 2.2.35 above, the

Committee is of the view that actual specific coal consumption for clinker

manufacturing plant of the Green Valley Industries Limited is atleast 15%.

2.6.8

Year-wise gaps in quantity of coal required to produce the reported

quantity of clinker (@ 15 % as given in para 2,6.7) and the coal procured by Green

Valley Industries Limited from legal sources during the Audit Period are as below:

| Year 1 i
[tents R — } Total r
2014-15 2015-16 | 2016-17 2017-18 2018-19 ’ |
1 2 ‘ 3 | 3 5 6 [ 7
(Li;‘;l)" (petreel 3,88.036‘ 368412 | 383369 431151 435984 | 12,50,504
{ | |
Coal  required ro ' ! I
produced  clinker 58,205 | 55,262 i 57505 | 64673 | 65398 |  1,87,576
(M1) I | _ sl |\
| Coal Procared (MT) [ 41841 | 50555 16,762 | 51,068 | 30,278 | 1,28,108 |
| ]
| Gap {MT) 13361 | 170

i

10.743 |

13.605

35,120

59,468 |
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2.7 Hill Cement Company Limited .

2.7.1 An Integrated Ciinker cum Cement Manufacturing Plant having an installed

capacity of 2,500 TPD clinker and 3,000 TPD Cement was established by Hill

Cement Company Limited at Mynkree village in East Jaintia Hills District. The said

plant was commissioned in the year 2007.

2.7.2 As per the information/documents provided to the Committee by the Hill

Cement Company Limited, year-wise quantities of the clinker produced and the coal

procured by the Hill Cement Company Limited to produce such clinker during the

Audit Period are as bBelow:

‘ . Year
1tems - e — . Total
| 201415 | 201516 | 201617 | 2017-18 | 2018-19
S = =1 l N R
1 | 7. _ 3 | 4 5 6 7
I . — - — |
I Clinker produced (MT) | 122,646 ! 2,14,389 | 2,56,984 2,03,999 | 2.33,902 10,31,920
1._._._ S H — __i._ — - —
[ Coal procured (MT} I 11,989 | 9.797 2,248 13,347 37,3381

2.7.3" It has also been stated in documents submitted to the Committee by the Hill

Cemerit Company Limited that apart from the coal they have also used slate as an

alternate fuel. Year-wise quantities of slate claimed to be purchased by the Hill

Cement Company Limited during the Audit Period are as below:

{Metric Tonne)

Year i
Total |
2014-15 !I 2015-16 2016-17 2(117-18 ! 2018-19 ‘
| | [
i 29,228 | 1,61,688 " 1,90,916

2,74 The MSPCB has informed the Committee that the no authorization/non-

objection certificate for use of slate has been granted by the Board in favour of the

Hill Cement Company Limited. The Commissioner and secretary to the Government

of Meghalaya, Mining and Geclogy Department informed the Committee that the 11ill

Cement Company Limited did not make payment of royalty

Meghalaya on the slate claimed to be utilized by them.

to the State of
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2.7.5 The Committee, based on a detailed analysis (given in para 2.2.26 to 2.2.52)
of a similar claim of the Star Cement Limited on use of alternate fuel in lieu of coal, is
of the view that it is neither technically feasible nor legally permissible for the Hill
Cement Limited to replace more than three-fourth of their coal requirement, as is

being claimed by them, by a non-fuel mineral such as slate.

2.7.6 The Committee after examination of a Detailed Project Report of the afore-
mentioned Cement Manufacturing Plant of the Hill Cement Company, a copy of
which was provided to the Committee, noted that it does not contain anything on
the nature as well as per unit requirement of the fuel for the said plant. The
Contmittee after examination of the Environmental Statements of the said Cement
Manufacturing Plant of the Hills Cement Company Limited for the years 2013-14,
2014-15 and 2014-15, a copy of which was provided to the Committee by the
MSPCB, observed that quantity of coal actually consumed by the said Cement
Manufacturing Plant and Thermal Power Plant has not been indicated in any of
these Statements. For the detailed reasons given in para 2,2.35 above, the
Committee is of the view that actual specific coal consumption for clinker

manufacturing plant of the Hill Cement Company Limited is atleast 15%.

2.7.8  Year-wise gaps in quantity of coal required to produce the reported
quantity of clinker {@ 15 % as given in para 2.7.7) and the coal procured by Hill

Cement Company Limited from legal sources during the Audit Period are as below:

I I Year
{tems l S - : | Total
’ 2014-15 | 2015-16 | 2016-17 | 2017-18 2018-19 |
1 B o+ | s 6 |7
Clinker  produced | N B : ‘ . |
(MT) ' 122,646 | 214,389 | 256,984 | 2.03.999 | 233902 | 10,31,920
et B !
Coal  required  to | i
produced clinker ‘ 18,397 32,158 38548 30.600 35,085 1,54,788
(MT) ‘ | |
Coal Procured (M l') I ] P98y 9,797 ! 2,248 | 13,347 i 37,381
—— = | . 1 . == i ===
ap(\ﬂ) [ 18.397 ‘ 20,169 l 28,751 28,352 21,738 | 1,17,407
| S
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2.8 Jaintia Cement Limited

2.8.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed
capacity of 150 TPD cement was established by Jaintia Cements Limited in Latjrke
village in East faintia Hills District. Commercial production in the said cement plant

started in the year 1992.

2.8.2 During sixteenth Sitting of the Committee held on 23.07.2019 a
representative of the Jaintia Cement Limited informed the Committee that the
Jaintia Cement Limited does not use coal as a fuel. He informed the Committee that
the entire fuel requirement for the said plant is met from the coke breeze sourced
from Assam. He further informed the Committee that during the Audit Period the
Jaintia Cement Limited produced 1,00,153 MT clinker by consuming 26,203.11 MT
Coke Breeze. The average per unit requirement of Coke Breeze is 26.163 % (i.e.

261.63 kg Coke Breeze per ronne of Clinker).

2.83 The Committee in the said Meeting advised the North Eastern Regional
Directorate of the CPCB to undertake audit of each of the Coke Plants from which
the coke has reportedly been sourced by the Jaintia Cement Limited and submit a
report to the Committee within one month. The said report is awaited from North
Eastern Regional Directorate of the CPCB.

2.9 JUD Cemeénts Limited .

2.9.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed
capacity of 900 TPD clinkerization facility and 1,350 TPD cement grinding unit was
established by JUD Cement Limited at Wahiajer (Narpuh) village in East jaintia Hills

District. The said plant commenced its production in Nevember 2000.

2.9.2 As per the information/documents provided to the Committec by the |UD
Cement Limited, year-wise quantities of the clinker produced and the coal
reportedly consumed by the JUD Cement Limited to produce such clinker during the

Audit Period are as below:
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i ) [
l Year |
Itemis I e ——— e I Total
' 20i4-15 | 2015-16 2016-17 ‘ 2017-18 ‘ 2018-19 !
I.-_. T —e e ——————— —— e ——— I !
1 2 3 4 S l b6 7

- - | bi | - _ S _.

Clinke d ) ! |
! (N.;,‘;)” produced | 160367 | 233961 | 145419 | 171206 | 120702 855,655

Coal consumed eGSR | 3,099 _ | . )
| procured (M) X , i .0 377 | 37 ] 19,194
| N e e —

2.93 It has also been stated in documents submitted to the Committee by the JUD

Cement Limited that apart from the coal they have also used Coke Breeze, soft coke

and diesel as alternate fuels. Year-wise quantities of coke breeze, soft coke and

diesel claimed to be consumed by the JUD Cements Limited during the Audit Period

are as below:

| Nature of Fuel Year
| — — - Toatal
2014-15 | 2015-16 2016-17 | 2017-18 i 2018-19
! | 1
Coke Breeze (MT) 9,120 [ 0 0 | 23 If 67 | 9,210
. [
- i y

Soft Coke (MT) 0 0 6,055 | 10.875 8560 | 25,490

L B S I | [ - —
Diesel (KL) 37.40 21.45 21010 | 2492 34.34 | 139.12

2,94 The MSPCB has informed the Committee that the no authorization/non-

objection certificate has been granted by the Board in favour of the JUD Cement

Limited for use of the coke breeze or the soft coke or the diesel as an alternate fuel.

In none of the Environmental Statement of the JUD Cement Limited for the years

2013-14, 2014-15 and 2015-16, a copy of which was provided to the Committee by

the MSPCB, use of diesel as an alternate fuel has been reported by the jUD Cements

Limited.

2.9.5 The Committee after examination of a Techno-Economic Feasibility Report

{TEFR) for the said Cement cum Clinker manufacturing plant of the JUD Cement

Limited prepared by West Bengal Consultancy organization Limited, Kolkata, a copy

g
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of which was provided to the Committee by JUD Cements Limited, noted that the
said clinker preduction unit, as per the said TEFR, has been designed to use
Meghalaya coeal to be procured from locally avaifable coal base. It has also been
stated in the said TEFR that these are locally owned smali mines available in the
arca and substandard in quality compared to coal available in ECL. BCCL, CCL, MCL
etc. It has also been stated in the said TEFR that coal is the main fuel for
manufacture of cement in India. The consumption of coal in a typical dry process
system, as per the said TEFR, ranges from 20-25% of clinker production. In the
documents submitted to the Committee by the JUD Cements Limited it has been
stated that specific fuel requirement of the said clinker manufacturing plant of the
JUD Cement Limited is 16.50 %. The Committee is therefore of the view that specific
coal requirement of the said Clinker Manufacturing Plant of the JUD Cements
Limited is 16.50%,

2.9.6 Year-wise gaps in quantity of coal required to produce the reported
quantity of clinket (@ 16.50 % as.given in para 2.9.5) and the coal procured by the

JUD Cement Limited during the Audit Period are as below:

| Year %
ltems = i Totai
201415 | 201516 | 2016-17 | 2017-18 | 2018-19 I'
- —— e e I | A =
2 3 | 4 | 5 | & 7 '
— — | | S - NN
fif‘g‘)‘” produced | - 80367 | 233961 | Lasal9 | 170206 | 124702 | 8,55,655
e L i I I T
Coal  required to | | !
produced  clinker 29,761 | 38,604 23,994 | 28249 20,576 1,41,183 |
| (MT) ' | | |
| | | |
" Coal consumed | i { | I
L ' 15,3 095 377 ¢ S 19,194
:| (MT) | 0| 15348 2099 7 370 | ]
o - — —_— —_ - - -i —— ——
Bap (MT) | 29761 | 22256 21895 | 27872 ! 20,206 1,21,989

2.10

Meghalaya Cements Limited and its Captive Thermal Power Plant

2.10.1 An Integrated Clinker ¢um Cement Manufacluring Plant of Meghalaya
(Cement Limited having installed capacity to produce 2,600 TPD cement is located at
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Thangskai village in in East Jaintia Hills District of Meghalaya. The original plant
having installed capacity to produce 900 TPD cement was commissioned in 2006.
Later on, in the year 2011 installed capacity of the said plant was enhanced to 2,600
TPD. A Captive Thermal Power Plant of the Meghalaya Cement Limited having 10
MW installed capacity is also located adjacent to its said Cement Manufacturing
Plant.

2.10.2 As per the information/documents provided to the Committce by the
Meghalaya Cement Limited, yedr-wise quantities of clinker and power produced and
the coal procured by the Meghalaya Cements Lirited to produce such clinker and

the electrical power during the Audit Period are as below:

! Year
| Plant tems ; Total
. l 2014-15 | 2015-16 . 2016-17 Il 2017-18 | 2018-19
I 1 l 2 3 4 5 ! 6 7 8
|
| Clinkery ] Clinker 798378 | 843815 696071 | 839,931 | 838,237 40,16,432 |
- . produced (MT) .
' Cement = ) 1 4 |
| Plant l -~ N |
an | Coal “procured | ..\l 50809 30,881 | 35220 | 34317 2.07,774
| (MT) | |
| Captive Power ; |
thermal | Produced 27.738 | 54472 S8.191 | 68.590 | 69.887 278.88 |
CEEmAEL L (Million kwh) ' -
' Power ]— e — — = e | .
. P | |
| Plant | boal procured | o006 | 14787, 15087 | 18792 | 19670 87.412
(PP I {MT) . _

|
|
|
——— el —— = 4

= |
| Toral  for |

the |
Clinker/ ffﬁrl) procured | o0 o | 44686 45968 | 54012 | 53987 2.95186
{
|
Cement ! . |
anid TPP ; [ | [

2.10.3 The Meghalaya Cement Limited has informed the Committee that during
the Audit Period they have also procured alternate fuel slate. Year-wise quantities of
slate used by Meghalaya Cements Limited in its Cement Manufacturing Plant and

the Captive Thermal Power Plant were however not provided to the Committee.
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The MSPCB informed the Committee that the Meghalaya Cements Limited neither
sought nor received any certificate of registration/authorization from the MSPCB
for use of slate in its Cement Manufacturing Plant and Thermal Power Plant. The
Commissioner and Secretary to the Government of Meghalaya, Mining and Geolog

informed the Committee that the Meghalaya Cement Limited, during the monzhs of
March and July 2017 has paid an amount of Rs. 1.00 Crore to the State of Meghalaya

as a royalty on 2,23 lakh MT slate claimed to be consumed by them.

2.10.4 The Committee, based on a detailed analysis of a similar claim of the Star
Cement Limited on use of slate as an alternate fuel in lieu of coal, as given in para
2.2.26 to 2.2.52, is of the view that it is neither technically feasible nor legally
permissible for the Amrit Cement Limited to replace more than half of their coal

requirement by a non-fuel alternate fuel such as slate..

2.10.5 The Committee after examination of the Techno-Economic Feasibility
Report of the Augmentation of the Clinkerization capacity of the plant from 90¢ TPD
to 2,600 prepared by Holtec Consulting Private Limited, a copy of the whick was
provided to the Committee by the Meghalaya Cement Limited, observed that the
said plant has been designed to use 100% Meghalaya coal available locallv. As per
the said report, net calorific value of the local coal to be used in the clin.ker plants is
5800 Kcal/kg it has also been siated in the said repoits that specific heat
consumption of these plants is 840 Kcal per kg of clinker. The average estimated
requirement of coal as per the information given in the said report is 14.66 %. For
the detailed reasons given in para 2.2.35 above, the Committee is of the view that
actual specific coal consumption for clinker manufacturing plant of the Meghalaya

Cemient Limited is at-least 13%.

2.10.6 The Committee after examination of the Techno-Economic Feasibility Report
of the 10 MW capacity Captive Power Plant prepared by AKB Power Consultants
Pvt. Ltd, a copy of the which was provided to the Committee by the Meghalaya
Cement Limited, cbserved that the said plant was envisaged to use coal sourced
from Western parts of Meghalaya Hills. The Annual requirement of the tecally
sourced Meghalaya coal ar 100 % capacity for the said 10 MW TPP, as per the said
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report, is 63,072 MT. The specific fuel requirement for the said TPP, as per these

information given in the said report, is therefore 0,72 kg/kwh. Nowhere, in the said

report it has been stated that it will be feasible to run the said Thermal Power Plant

by using any alternate fuel other than coal. The Committee is of the view that

specific fuel requirement of the Captive Thermal Power Plant of the Meghalaya

Cement Limited is same as the specific fuel requirement of the similar plant of the

Star Cement Limited (viz. 0.850 kg/kwh of the power produced).

2.10.7 The year-wise gaps in quantity of coal required to produce the reported

quantity of clinker (@ 15 % as given in para 2.10.5) and electricity power (@ 0.850

kg/kwh as given in para 2.10.6) and the coal precured by the Meghalaya Cements

Limited from legal sources during the Audit Period are as below:

|

Ycar |
Plant Items L . - Total
' 2014-15 2015-16 2016-17__[ 2017-18 2018-19 [
i
L 2 . 3] 4 5 6 7 8 1
. - . _ ) v | = "
Clinker/ | Clinker 7.98.378 | 8.43.815 | 696,071 | 839931 838237 40,16,432 |
Cement produced (MT) |
o o I |
Plant (LJ\(/);r!) required |, 16757 | 126572 1,04411 | 1,25990 125736  6,02,465 |
' E;v)l:lJ procured | o 457 | 20809 | 30881 35220 ©34317 0 2,07,774 |
| | ' _|
Gap (MT) 42300 | 96673 | 73530 | 90770 ° 91,M9 194591!
! Captive Power | '
Therma | Produced 27738 | 54472 | 58.191 6859  69.887 = 278.878 |
J | (Million kwh) .
| Power = e l - =
; Plant | (C,f,’li'r) TPATES 93577 | 46301| 49462 | 38302 59404 2,37,046
| (TPP) _é_oql procured ]
! * (xf’r) 19.076 | 14787 | 15087 | 18792 19.670 87,412 |
| iv]
L — - .
| Gap (MT) | 4501 | 31514 34,375 % 39510 39734 1,49,634
| Total  for | Coal required | L I TR | ERaeT | = S 140 3 .
(MT) | 143334 172873 | 153873 | 184291 | 185140 839,511
the | P S | | = 'r___
Clinker/ {c&‘r‘) procured | g0 c35 | 24686 45968 ‘ 54012 53987  2,95,186 |
Cement I ! : —
LandTPP | Gap (MT) 16,801 | 128187 | 101905‘ 130,279 | 131,153 5,44,325
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211  Virgo Cements Limited

2.11.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed
capacity of 1,060 TPD clinker and 1,452 TPD of Cement has been established by

Virgo Cements Limited at Dams village in North Garo Hill district of Meghalaya.

2.11.2 The Vigo Cements Limited informed the Committee that no coal is used in
their said plant as it has a Vertical Shaft Kiin (VSK) where low ash metallurgical

(LAM) coke or coke breeze is used as a fuel.

2.11.3 The Committee after examination of the Techno-Economic Feasibility Report
for expansion of the said plant to 1060 TPD capacity prepared by Ercom Engineers
Pvt. Limited, a copy of which was provided to the Committee by the Vigo Cements
Limited, observed that the said plant was envisaged to use coke breeze to be
sourced from nearby area of the Guwahati as a fuel. Specific fuel requirement for the

said plant, as per the said report, is 0.289 tonnes of coke breeze per tonne of clinker
or 28.90 %.

2.11.4 The Committee after examination of the matter is prima-facie of the view
that Virgo Cement Limited did not use illegally mined local coal during the Audit
Period. The Committee however advised the North Eastern Regional Directorate of
the CPCE to undertake an audit to ascertain that coke breeze or LAM coke

originating from iegal source has only been used by the said Plant.

2.12 RNB Cement Limited

2.12.1  An Integrated Clinker cum Cement Manufacturing Planl having an installed
capacity of 600 TPD cement along with a 10 MW capacity Captive Thermal Power
Plant was established by RNB Cement Limited at Barapani Industrial area in Ri-Bhoi

District of Meghalaya in the year 2008.

2.12.2 The North East Regional Directorate of the CPCB informed the Committee
that the RNB Cement Limited will not be able to provide any information or
document as the plant has been taken over by the National Company Law Tribunal

(NCLT) and is present managed by an Interim Resolution Professional {IRP) wee.f
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13.06.2019. Information about the quantities of clinker and thermal power
produced and the quantity of coal purchased by the RNB Cement Limited during the
Audit Period could not be obtained by the Committee. In the absence of these
information it is not feasible for the Committee to undertake Resource (coal) Audit

of the RNB Cements Limited.
2.13 Captive Thermai Power Plant of Shyam Century Ferrous Limited

2.13.1 A Captive Thermal Power Plant of the Shyam Century Ferrous Limited having
installed capacity of 13.80 MW is located in Export Promotion industrial Park (EPIP)
Byrnihat in Ri-Bhoi district of Meghalaya.

2.13.2 As per the information/documents provided to the Committee by the
Shyam Century Ferrous Limited, year-wise quantities of power produced and the coal
procured by the Shyam Century Ferrous Limited to produce such power during the

Audit Period are as below:

‘ Year
Items = - . { Total
2014-15 2015-16 2016-17 2017-18 2018-19 i
t | 2 3 4 5 6 | 7

. I o = _-r_‘

poien | DRGHEd 64.117 55246 | 104403 | 68.898 34702 | 327.366 |

{Million kwh) !I |
S 2 R - | |

N I | |
Eoah  piesiel 43576 32461 72086 | 13701 1960 | 1,66,787
(MT) ’
- |

2.13.3 The Shyam Century Ferrous Limited has infortned the Committee that
during the Audit Period they have also procured and utilised in the said Captive
Thermal Power Plant alternate fuel. Year-wise quantities of alternate fuel claimed to
be purchased by Shyam Century Ferrous Limited during the audit period are as
below:

{metric tonne)

—— — —— e e

Year |
O — | ——— Total
2014-15 ! 2015-16 | 2016-17 2017-18 2018-19
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1 | 2 N 6

—_—

[ l
446 i - ; - ‘ - [ 29 475
| | | !

2.13.4 Keeping in view that quantity of alternate fuel claimed to be purchased by
Shyam Century Ferrous Alloy Limited is very low, the Committee decided to ignore

the same in this resource (coal) audit.

2.13.5 The Committee after examination of the Detailed Project Report (DPR) for
the said 13.80 MW Captive Power Plant prepared by AKB Power Consultants Private
Limited. a copy of which was provided to the Committee by Shyam Century Limited,
observed that the said plant was designed to usé both biomass fue! (with estimated
calorific value of 3,500 Kcal/kg) and locally sourced Meghalaya coal {with estimated
calorific value of 5,500 Kcal/kg). The annual requirement of fuel by the said plant at
100% capacity is 77,6 16 MT of biomass fuel and 14,256 MT of Meghalaya coal. The
specific fuel requirement of the said plant, as per the said report, is thus 0.527
kg/kwh of coal or 0.827 kg/ kwh of biomass.

2.13.6 It has also been stated in the documents handed over to the Committee by
the Shyam Century Ferrous Limited that specific fuel requirement of their said
Captive Thermal Power Plant is 0.50- 0.70 kg of coal per kwh and 1.00 -1.40 kg of

alternate fuel such as coke fine, Tamilnadu Charcoal fines etc. per kwh.

2.13.7 Keeping in view the detailed analysis given in para 2.2.33 and also keeping in
view that though the said Thermal Power Plant has been designed to use alternate
fuels other than coal, the Shyam Century Ferrous Alloy Limited has himself reported
that during the entire Audit Period 475 MT alternative fuel has only been used by
them, the Committee is of the view that specific coal requirement of the said Captive
Thermal Power Plant of the Shyam Century Limited is atleast equal to specific coal
requirement of the a Thermal Power Plant of much larger capacity of the Star

Cement Limited located in Meghalaya (viz. 0.850 kg/kwh of the power produced).

2.13.8 The yvear-wise gaps in quaritity of coal required to produce the reported

quantity of the clectrical power (@ 0.850 kg/kwh as given in para 2.13.7) and the

=
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coal procured by Shyam Century Ferrous Limited from legal sources during the

Audit Period are as below:

Year ]
[temis Tatal
201415 2015416 | 201617 2017-i8 | 2018-19 !
| =
1 2 3 | 4 5 . 6 | 7
Power l . '
Produced 64.117 55.246 101403 | 68898 | 34702 | 327.366
(Miltion kwh) | | |
. I :
f&;}') Qg | 54499 | 46959 | 88743 |  SB.563 ’ 29497 | 2,78.261 |
4 | | _l
Coal d | j *' ’
| (Dc/)lal') BHSEHE 43576 | 32461 72,086 13,704 4960 | 1,66,787
f _ ' o |
| Gap (MT) 10,923 14,498 16,657 | 44,859 24537 | 1,11,474 |
2.14  Captive Thermal Power Plant of Mai than Alloys Limited

2.14.1 A Captive Thermal Power Plant of the Maithan Alloy Limited having installed

capacity of 15 MW is located in Export Promotion Industrial Park (EPIP) Byrnihat in

Ri-Bhoi district of Meghalaya.

2.14.2 As per the information/documents provided to the Committee by the

Maithan Alloys Limited, year-wise quantities of power produced and the coal

procured by the Maithan Alloys Limited to produce such power during the Audit

Period are as below:

| Year

| 1tems ! . ! Total
| 2014-15  2015-16 I 2016-17 | 2017-18 | 201819 |
n . | o) Wil vl i B
[ 1 ! 3| @ 5 6 7 !
i —— e e I S r T {— T i

) » - b .

Powe Produced - oses | 49241 | 97.440 | 89061 | 33493 331823

(Million kwh) | |
| Coal procured -~ Within | U | . . .

' 4,595 . 2,61,

| Meghalaya M) | 7rs7y LIS | OIS0 | 645951 gage| 261820
[ e = N —
| Coal procured - Qutside _ i 929 36,692 ! .35 51.966
| Meghalaya (MT) i | ‘ | . ' |
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Year
{tems : Total
201415 | 2015-16 2016-17 | 2017-18 2018-19

o

Total Coal Procured SRy !
(MT) 77'573. 51,318

1 [ 2 | 3 \ 4 5 6 7
|
|

2.14.3 The Maithan Alloys Limited has informed the Committee that during the
Audit Period they have also procured alternate fuel. Year-wise quantities of
different types of alternate fuel claimed to be purchased by Maithan Alloys Limited
during the Audit Period are as below:

(metric tonne)

Type of Year
i Toral

alternate fuel | 551445  2015.18 | 2016-17 ' 2017-18 = 2018-19
| 1 2 3 | s s | s 7
. Rice Husk - | - - 5,039 | 1,973 7,0‘12_F |
| SawDust l| | 275 505 780 B
I Coke Breeze - : ; . | 0 2,354 2,354 |

Wood 'Ch.ips E § : = ] 60 ! 60
| Total . : | ] 5314 4,892 10.206

2.14.4 The Committee after examination of the Detailed Project Report (DPR) of
the said 15 MW capacity Captive Thermal Power Plant of the Maithan Alloys Limited
prepared by AKB Power Consultants Pvt. Ltd., a copy of which was provided to the
Committee by the Maithan Alloys Limited, observed that the said plant has been
designed to use both bamboo chips/dust (with estimated calorific value of 2914 K
cal/kg) and locally sourced Meghalaya coal (with estimated calorific value of 7,142
K cal/kg). As per the said DPR, the annual requirement of fuel by the said plant at
100% capacity is 32,400 MT of bamboo chips and 37,800 MT of Meghalaya coal. The
specific fuel requirement of the said plant as per the said report is therefore 0.527
kg/kwh of coal or 0.827 kg/ kwh of biomass. it has however been stated in
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documents provided to the Committee by Maithan Alloys Limited that specific fuel

requirement of the said TPP is 0.72 kg/kwh.

2,14.5 As per the information provided by Maithan Alloys Limited, during the
Audit Period the Maithan Alloy Limited purchased 3,13,785 MT coal to produce
331.823 Million units of power by the said 15 MW capacity Captive Thermal Power
Plant. The actual specific fuel purchased for the said Captive Thermal Power Plant of
Maithan Alloys Limited during the Audit Period is 0.94% kg/kwh. The same is
comparable to or even higher than the estimated specific fuel consumption for other
Thermal Power Plants located in the State of Meghalaya. Apart from the above, the
Maithan Alloy Limited has claimed to purchase alternate fuel such as rice husk, saw
dust, coke breeze and wood chips also. The Committee therafore is of the view that
during the Audit Period Maithan Alloys Limited did not use any illegally mined local

" coal from the Meghalaya.
2.15 Captive Thermal Power Plant of Shree Sakambari Ferro Alloys Pvt. Ltd.

2.15.1 A Captive Thermal Power Plant of Shree Sakambari Ferro Alloys Pvt. Ltd
having installed capacity of 10 MW is located in Riwiang Village in West Khasi Hills
District, Meghalaya. The said Thermal Power Plant was commniissioned in the month:
-of June 2014,

2.15.2 As per the Environmental Statement Submitted by Shree Shakambari Ferro
Alloys Pvt. Ltd. to the MSPCB the actual specific coal censumption of the said
Captive Thermal Power Plant of Shree Sakambari Ferro Alloys Pvt. Ltd. during the

Audit Period is as below:

(kg/kwh)
2014-15 | 2015-16 201617 | 2017-18 2018-19
: g B
1 2 3 ! 4 ! 5 [
S ! i 1
I 0.83 | 0.85 085 } !

h81 0.85

2.15.3 On perusal of information and documents received from Shree Shakambari

Ferro Allpy Limited the Committee observed that unit of power produced by the
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said Thermal Power Plant stated in the Statement provided to the Committee does
not appear to be correct. The Committee also observed that the quantity of coal
reported ‘to be consumed by Shree Sakambari Ferro Alloys Pvt. Ltd., as per the
Statement submitted to the Committee is substantially different than the quantity of
coal reportedly consumed by the said Plant as per details given in a report on coal
consumption by the Thermal Power Plants and Cement [ndustries submitted to the
Committee by North Eastern Regional Directorate of CPCB. The Committee
therefore advised the North Eastern Regional Directorate of CPCB to re-exaniine the
records refating to purchasé and use of coal by said Thermal Power Plant of Shree
Sakarnbari Ferro Alloys Pvt. Ltd. and submit a report to the Compmittee. The said

report is still awaited by the Committee.
2.16 Captive Thermal Power Plant of CM] Breweries Private Limited

2.16.1 A Captive Thermal Power Plant of the CM] Breweries Private Limited having
installed capacity of 3,50 MW is located in Export Promotion Industrial Park (EPIP)
Byrnihat in Ri-Bhoj district of Meghalaya.

2.16.2 As per the infermation/documents provided to the Committee by the CM]
Breweries Private Limited, year-wise quantities of power produced and the coal
procured i)y the CMJ Breweries Private Limited to produce such power during the
Audit Period are as belaw:

Year |
items N - . . S Total
2014-15 | 2015-16 | 201617 | 2017-18 201819
1 i 2 3| 4 5 5 7

Power Produced ' . . o

5.7 92 4,329 .597 ) E7
(Million kwh) n.746 7.925 1,329 B8.597 6.260 32.86

. ‘ | .

Coal procured [MT) 15.232 j 16,606 | 10874 | 15738 2985 | 61,435

2.16.3 The CM| Breweries Private Limited has informed the Committee that during

the Audit Period they have also procured husk as an alternate fuel. Year-wise
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quantities of rice husk claimed to be procured by CM{ Breweries Private Limited

during the audit period are as below:

(mietric tonne)

Year !
== Total |
2014-15 | 201516 | 201617 | 2017-18 | 2018-19
| | | | |
1 ’ 2 | 3 4 5 3 |
‘ 5,011 23,235 28,246

2.16.4 The Committee after examination of the Detailed Project Report (DPR) of
the CM] Breweries Private Limited prepared by M/s. Suvidha Consultancy Limited,
Guwahati noted that the said DPR does not contain anything about the nature and
per unitrequirement of the fuel. It has however been stated in documients provided
to the Committee by the CM] Breweries Private Limited that their Captive Thermal
Power Plant has a back pressure turbine and the steam is mainly used for the
process heating and the power is additionally generated using the same steam. So
the fuel .consumption in the back pressure turbine is net comparable to the
conventional plant condensing type turbines. It has also been stated in these
docunients that average estimated quantity of fuel required to produce power in
their said Captive Thermal Power Plant is 2.35 kg of coal per kwh or 3.50 kg of husk
pei‘ kwh.

2.16.5 The Committee noted that quantities of the coal and rice husk purchased by
the CM] Breweries Private Limited was sufficient to produce the power reportedly
produced by the CM] Brewerics Private Limited during the audit period as per the
reported specific fuel consumption of 2.35 kg of coal per kwh or 3.50 kg of husk per
kwh. Subject to confirmation by the North Eastern Regional Directorate of tlie CPCB
of the claim of the CM] Breweries Private Limited regarding the use of rice husk as a
fuel, the Commiittee is of the view that no illegally mined legal has been utilised by

the CMf Breweries Private Limited during the Audit Period.

LRS-

-
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CHAPTER 3: FINDINGS AND RECOMMENDATIONS

3.1 FINDINGS

3.1.1  Except for the clinker manufacturing plant of the Mawmluh Cherra Cement

Limited {A State PSU) and Captive Power Plants of the Maithan Alloy Limited and

the CM| Breweries Private Limited, there is a huge gap in quantity of coal required.

to produce reported quantity of clinker and/or power and the coal reported to be

purchased from legal sources during the Audit Period by all other Cenient

Manufacturing Plants and Thermal Power plants in the State of Meghalaya for

which resource (coal) audit could be completed by the Committee, Year-wise

quantities of the coal required to produce reported quantities of clinker and/or

power, the coal actually purchased from legal sources and the gap between the two

for each of these Plants are as below:

(metric tonnes)

. | Year !
! Plant Items | : I - — Total
1 | 2014-15 | 2015-16 | 2016-17 ‘ 2017-18 | 2018-19 '
— L | = ‘
[ [
1 2 |3 s | 5 | ‘ 7 8
1 I_ - - | A ———— |
| , |
| Star Cement | Coal | 424636 | 473806 | 493365 | 470,145 | 450096 | 23,12,048 ‘
e required* | | ,
! Limited and | I . B - |
- f——— [ Ea—" 1 —
| M8 WepCoal qee | 97047 | 264674 61830 I 129020 | 113201 | 665772
| subsidiaries | Procuret | " {
— — . E— !. . S
Gap 327,589 209,132 431535 | 341,125 | 3,36,895 | 16,46,276 ‘
f } | ’ : ; '
e _ : t . _
| AR Coal | 4323 | 106548 105745 100155 | 146919 | 5.43,690
required” | - - |
Cement | L AN — ! —
Limited and | 0 5000 ggies amges | 74970 31033 | 2,37,622
| procured®” ; | ‘ |
its  Captive | ; | R S - | _i_ |
PP | Gap i 80462 18,383 | 66960 | 25177 | 115086 | 3,06.068 ‘
Nooo, . o '
Dalia = Coal 200028 | 201797 198234 | 222215 256324 | 10,74,598 |
Cement | e N . I ]
[ 12 oy g g o | ! | |
| (Bharaty | Coa 17435 | 93296 56208 | 107092 | 51478 |  3,33,507 |
i I

: Limired and J

|
procured |

>

|
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! Year !

| Plant ltems : : : : Total |

| | 2014-15 | 2015-16 | 2016-17 | 2017-18 | 2018-19 |
! | '
1 2 | 3 | 4 5 6 7 8 .

'its Captive | .' - ,
- Gap | 182595 103501 | 138026 | 115123 | 201.846| 741,091 |

| | f | !

|otdsone JCoab L p 1 6 | 3sesz| 1isa04| weros| s0me7s
Cement requined J

| 1 |

. Lintited and : ' _ .

Sy Coal gre| O 0 | 5918| 21295 4,946 32,159
|its  Captive pracur '

| rpp - i i | N

ap 0 0 | 33734 93809 142973 2,70,516
GroenVolly [ Loal 56205 55262 57505 | 64673 | 65398 |  3,01,043
Industrias wequired {
| B i ‘
Limited C0: I

. Coal | 44842 |  sosss 46762 | 51068 | 30278 | 2,23,507

| procured | F i

; Gap 13,361 4,707 | 10,743 13,605 ! 35,120 77,536

e * | |

| Hill Cement | Coal 18397 | 32,158 | 38548 |  30.600 35,085 1,54,788

[ required | |

| Company ; | :

Limited fozd C| 11989 | 9797 | 2248 | 13347 37,381
procured*? |
-.i_ | —— ! —
Gap | 18397 | 20,169 28751| 28352 21,738 117,407

_— —— — f

| |

jub o e | 29761| 38604 23994 | 28249  20876| 14118
Cements require _ | - |

s ' r '

- Limited Coal R 0 16348 2.099 377 | 370 19,194

. procured=* | | I |

. s : .

. Gap 29761 22256 | 21,895| 27.872 | 20,206 | 1,21,990
Meghalaya | Coal 1) 3330 | 172873 | 153673 | 184291 185.140 8,39,511
Cements required® | |

i . —1- —— ._1_ ——

| Limited and | Coal g | 96533 44686 | 45968 | 54012 | 53987 | 2,95,186
its  Captive e | | I I | i
PP Gap 46801 128187 | 1,07905 | 130279 131153 | 5,44,325

i - E S SR S _ [ - i
Captive TBE | Coal 1 51499 | 46959 | 88243 | sese3| 29497 | 278261

of  Shvam required™ | I :

| ! R T i el S——

| Century Coal | 43576 32461 72086 | 13.704 +960 | 1,66,787 |
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| ‘ Year

| Plant tems | ; , | | Total
| 2014-15 ! 2015-16 = 2016-17 | 2017-18 i 2018-19
| .

]

—i-

sf?Ja

{ Ferrous Ltd. | procured**

L

Gap | 10923 | 14498 16,657 44,859 24,537 | 1,11,474
i 5 - 1 l
Coal 1 1013,183 | 11,28,007  11,95659 | 12,73.995 | 1336954 | 59.47,798
! required” | | { | [
_ - | i | !
| TOTAL | Coal o | ’ | | i 115 |
o | 303294 | 607,174 339453 | 453,794 | 3,07,400 @ 20,11,115
| procured** | | 3 ' i |
, J Gap ! 7,0888 | 520,833 8,56,206  5,20,201 I 10,29,554 = 39,36,683 I

*: Coal required to preduce reported quantities of clinker and/or power

**; Coal reported to be procured from legal sources

3.12 The Committee is of the view that the entire gap of 39.37 lakh MT between
the quantity of the coal required to produce reported quantity of the clinker and the
electrical power and the coal purchased from legal sources by these Plants during
the Audit Period constituting about two-third of the coal requirement of these
plants during the Audit Period has been met from the illegally mined local
coal. Demand for a huge quantity of illegally mined coal from these plants has
sustained and supported a wide scale illegal rat-hole coal mining in the State of

Meghalaya in flagrant violation of a ban imposed by the Hon'ble NGT.

3.1.3 Continuance of illegal rat-hole coal mining in the State of Meghalaya to meet
the huge requirement of coal for these Cement Manufacturing Plants and the
Thermal Power Plants have caused huge damage to flora, fauna, rivers, streams,
water bodies and the environmen: in general in the State of Meghalaya. It has also
made the ban imposed by the Hon'ble NGT on illegal rat-hole coal mining virtually
inoperative.

3.1.4 No royalty, taxes and any other statutory levies has been paid to the State of
Meghalaya on the illegally mined coal utilised by these Cement Manufacturing
Plants and Thermal Power Plants during the Audit Period vresulting in a huge loss to

the State exchequer. in fact ban on the illegal rat-hole coal mining in the State of
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Meghalaya came as a boon to these Cement Manufacturing Plants and Thermal

Power Plants in the State of Meghalaya as it virtually exempted them from the

requirement of payment of royalty, taxes and other statutory levies payable on

more than two-third of the coal consumed by them. The amounts of royalty (@ Rs.

675 per MT), contribution to Meghalaya Environment Protection and Restoration
Fund (MEPR Fund) at the rate of Rs, 485 per MT and GST/VAT @ 5 % of the sale
value of approx. Rs. 8,000 per MT amounting to Rs 400 per MT) payable on the

illegally mined coal utilised by each of these Cement Manufacturing Plants and

Thermal Power Plants during the Audit Period are as below:

(AmL.: Rupees in crore)

Qt. of illegal | f
 Sl. No. Plant coal used. Royalty MEPRF ‘ GST/ VAT | Total
MT) , !
1 2 3 3 5 : 6 ' 7 i
1. . Star Cement ‘ ' ' .'
Limited and its 16,46,276 111.124| 79.844 ‘ 65.851  256.819
two subsidiaries . ' |
2. | Amrit Cement 306,068 | 20660 | 14.844 | 12243  47.747
3. | Dalmia Bharat 7,41,092 50.024 | 35943 | 29644  115.610
Cement Ltd .
i i - ~ ]
4. | Goldstone 2,70,516 18260 | 13.120| 10821  42.200 |
| Cement Ltd. | . - _‘-
5. i Grvf-’en \{alley 77,536 5.234 3.750 3101 12.096
- Industries Ltd. i
6. | Hill Cement Ltd, 1,17,407 7925|  5.694| 4696 18315
7. | JUD Cement Ltd. 1,21,990 8.234 5917 4880 19.030
8, .M.E; halaya | N ‘ I e
By | 544325| 36742 | 26400 21773 84.915
Cement Ltd. | ;
) == —t= &
9. | Shyam Century 1,11.474 7524 | 5406, 4459 17.390
| Ferrous Lid. ‘
Total 39,365,684 265.726 ‘ 190.929 157.467 614.123 |

3.1.5 The royalty and VAT/GST amounting to Rs. 423.194 crore payable on

illegally mined coal utilised by the Cement Manufacturing Plants and Thermal

Power Plants, if realised and properly utilised, can significantly enhance living

e

=]
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standard of the tribal residents, especially those residing in the areas affected by
such illegal coal mining, of thé State. Similarly, an amount of Rs. 190,929 crore
payable to MEPR Fund for the said illegally mined coal utilised by these Plants, if
properly utilised, may greatly help in réstoration of flora, fauna, rivers, streams,
water bodies and the environment in general damaged by illegal rat-hole coal

mining in the State of Meghalaya.

3.1.6 ‘Claim of these Cement Manufacturing Plants arrd Thermal Power Plants that
about two-third of their coal requirement have been et by a non-fuel mineral [i.e.
slate) without making any change in the design of these plants is not tenable. The
Committee, based on a detailed analysis given in para 2.2.26 to 2.2.52, is of the view
that it is neither technically feasible nor legally permissible for these plants to
replace more than two-third of their coal requirement by a non-fuel mineral such as

slate.

3.1.7 These Plants have purchased illegally mined local coal in the name of slate to
circumvent the ban imposed by the Hon'ble NGT on iltegal rat-hole coal mining in
the State of Meghalaya and also to evade payment of royaity, GST/VAT and other

statutory levies and ceatribution to. MEPR Fund on the coal utilised by them.

3.1.8 Even for the sake of an argument it is assumed that the claim of these plants
that more than two-third of their coal requirement during the Audit Period has been
met by a non-fuel mineral (viz. slate) without making any change/modification in
the design of these plants is true, it would have caused equal, if not more, damage to
the flora, fauna, rivers, streams, water bodies and the environment in general in the
State of Meghalaya as all such slate has admittedly been mined in an unscientific and
haphazard manner without any mitigative measures and without obtairiing
mandatory mining lease, tonsent to establish, consent to operate, environmental
clearance and authorisation/no-objection certificate from the State Pollution
Control Board in a flagrant violation of the existing mining, environmental, pollution

control and [abour safety laws.

3.1.9 Transportation and use of a huge quantity of illegally mined coal by these
plants could not have escaped notice of regulatory authoritics, both in the State of

Meghalaya and the Union of [ndia. It could not have escaped notice of the district

Page 74 of 77

7124



325

and police administration. Instead of taking actions to prevent use of illegally mined
coal by these plants and to initiate appropriate proceedings under relevant
provisions of the Mines and Minérals {Development and Regulation) Act, 1957; the
Water (Prevention and Control of Pollution) Acf, 1974, the Air (Prevention and
Control of Pollution) Act, 1981 and the Enviroriment (Protection) Act, 1986 against
these Plants for use of illegally mined local coal, the régulatory authorities have
tried to regularise/justify the use of illegally mined coal by accepting royalty on
slate claimed to be used by these plants and by supporting the claim of these Plants
that it is technically and legally feasible to replace two-third of the coal requirement
of these plants by a non-fuel miiteral such as slate and the slate can be used by these
plants as a waste without ,o,bta'ining any clearance under the Mines and Minerals
(Development and Regulation) Act, 1957; the Water (Prevention and Control of
Pollution) Act, 1974; the Air (Prevention and Control of Pollution) Act, 1981; the
Environment (Protection) Act, 1986 and the rules, regulations & guidelines framed

thereunder.

3.1.10  As per information provided té the Committee by the Mining and Geology
Department in the State of Meghalaya, none of these plants participated in a public
auction conducted by the State of Meghalaya to sell more than 38,000 MT of scized
coal available at locations in close wvicinity of majority of these plantss  The
Committee therefore is of the view that a major part of the coal réquirement of

these plants is still being met from itlegally mined local coal.

3.2 RECOMMENDATIONS

3.2.1 To put a stop to the illegal rat-hole mining of the coal being undertaken in the
State of Meghalaya in flagrant vielation of the mining, environmental and labour
safety laws as well as the orders issued by the Hon'ble Supreme Court and the
Hon'ble NGT to meet the requirément of the coal for the Cement Manufacturing
Plants and Thermal Power Plants in the State of Meghalaya and also to restore
damage caused the flora, fauna, rivers, streams. water bodies and environment in
general by illegal rat-hole coal mining, the Committee recommends that the Hon'ble

NGT may consider to issue the follawing directions:

Page 75 of 77

7125



4,

326

The Chief Secretary of the State of Meghalaya shall undertake monthly review
the quantity of clinker and/or power produced by each Cement Manufacturing
Plants and Thermal Power Plant in the State of Meghalaya and the quantity of
coal purchased by each. such plant from legal sources to produce such
reported quantities of clinker and/or power. Such review for a month shall be
undertaken on or before teath day of the next maonth. A quarterly report
stating therein the month-wise quantities of clinker and/or power produced,
quantity of coal consumed to produce such quantities of clinker and/or power
by each such plant and action(s), if any, taken against ary such plant in case of
any anomaly observed during the review shall be submitted to this Tribunal
by the Chief Secretary, Meghalaya. Such report for a quarter shall be submitted
to this Tribunal on or before fifteenth day of the next quarter.

The State of Meghalaya; the Ministry of Environment, Forest and Climate
Change, Government of India and the Meghalaya State Pollution Control Buard
shall initiate proceedings in accordance with the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957; the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Préverition and Control of Pollution)
Act, 1981 the Environment (Protection) Act, 1986 and the rules, regulations &
guidelines framed thereunder against each of the Cement Manufacturing
Plants and the Thermal Power Plants whe has used illegally mined local coal
after a ban on the rat-hole coal mining in the State of Meghalaya was imposed

by this Tribunal in the month of April, 2014.

The State of Meghalaya shall realise royalty, GST/VAT, contribution to the
MEPR Fund and any other statutory tax and/levy payable on the illegally
mined ceal utilised by these Cement Manufacturing Plants and the Thermal
Power Plants in the State of Meghalaya after the ban on illegai rat-hole mining

in the State of Meghalaya was imposed by this Tribunal in April 2014.

To restore the damage caused to the flora, fauna, rivers, streams, water bodies
and the environment in general by illegal rat-hole mining of coal and also to
mitigate the suffering caused to the local tribal residents by the illegal rat-hole
coal mining, the State of Meghalaya shall realise from each of the afore-
mentioned Cement Manufacturing Plants and Thermal Pawer Plants who have
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used illegally mined local coal after a ban on illegal rat-hole coal mining was
imposed by this Tribunal in the month of April 2014, an amount of Rs. 400 per
tonne of coal to be utilised by each such plants on or after the date of this
order and deposit the same: in the MEPR Fund. Such amount for coal utilised
during a month shall be realised on or before fifteenth day of the next month.
Not less than fifty percent of these amounts shall be utilised for restoration of
damage caused to the flora, fauna, rivers, streams, water bodies and the
environment in general by illegal rat-hole mining of the coal in the State of
Meghalaya. The balance amounts shall be utilised for socio-economic
development of the tribal résidents in-areas affécted by the coal mining in the
State of Meghalaya. 1t is clarified that the afore-mentioned amount of Rs. 400
per MT of coal shall be in addition the contribution to. MEPRF at the rate of Rs.
485 per MT of coal already being realised by the State in compliance of earlier
orders of this Tribunal. The Chief Secretary, Meghalaya shall formulate draft
guidelines for utilisation of these amounts. and place the same before the
Committee constituted by this Tribunal under Chairmanship of Mr. Justice B.P.
Katakey, former judge, Guwahati High Court. The Committee shall within one
month from the date of receipt, examine: the draft guidelines and place the

same along with the comments/observation before this Tribunal for approval.

The North Eastern Regional Directorate of the CPCB shall complete audit of
coke claimed to be utilised by the Jaintia Cement Limited and the Virgo
Cement Limited and submit a report to the Committee constituted by this
Tribunal under Chairmanship: of the Mr. Justice B.P. Katakey, former Judge,
Guwahati High Court. The North Eastern Regional Directorate of the CPCB
shall also submit the report sought by the said Committee in respect of the
Captive Thermal Power Plant of Shree Shakambari Ferro Alloys Pvt. 1,

‘@y)
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Minutes of the Meeting of the Committee under chairmanship of the Chief Secretary
to the Government of Meghalaya held on the 9t» of April 2021 to review the guantity
of clinker and/or power produced by the Cement Manufacturing Plants and Thermal
Power Plants and to verify the legal source of coal.

Members present: As enclosed.

The meeting was chaired by Shri. M. S Rao, IAS, the Chief Secretary to the Govt. of
Meghalaya. The Chairman requested the Secretary to the Govt. of Meghalaya, Mining and
Geology to proceed as per the agenda.

Agenda 1: Action taken on minutes of the meeting held on 11t February, 2021.

1.1 The Secretary to the Govt. of Meghalaya, Mining and Geology gave a brief report on
the action taken by the concerned Officers.

1.2 As per the directions given in para 1.8 of the preceding minutes of the meeting, the
Mining Officer cum Chairman, DLC East Khasi Hills, had visited the M/s Maithan
Alloys Ltd. and M/s Shyam Century Ferrous Ltd. on the 24t of March 2021. The
captive power plants of both the companies were found to be not operational and it is
also reported that the plants are sourcing the power required to ruf the plant from
MeECL.

1.3 Regarding the directions given in para 1.9 of the preceding minutes of the meeting, a
report has been submitted by DMO, Jowai curi Chairman, DLC East Jaintia Hills. The
report states that the Mineral Transport Challan (MTC) submitted by M/s Amrit
Cement were issued from the Head Quarter, Shilleng for South Garo Hills District for
transportation of coal to either Assam /Bangladesh. As per records the said MTC have
passed through Dainadubi DMR Checkgate. Hence, the MTC submitted against the
coal transported to the Company in Meghalaya is not accepted by the Committee. The
Committee decided that:the DMR shall issue Show Cause Notice as to why action
should not be taken under provisions of the MMDR Act, 1957 for failure to produce
valid MTC for 23,009 MT coal used during the period February 2020 to July, 2020.

1.4 The Committee during the last meeting directed Meghalaya Power Ltd., Meghalaya
Cement Ltd. and its thermal power plant, Gold Stone Cement Ltd and its thermal
power plant, Dalmia Cements Ltd. and its thermal power plant, to furnish MTC for the
corresponding quantity utilized as mentioned in the minutes of the meeting. However,
none of the cement plants have submitted MTC for verification. The Committee decided
that DMR shall issue Show Cause Notice explaining why actions under provisions of
the MMDR Act should not be initiated.

1.5 As per the directions given in para 2.4 of the preceding minutes of the meeting, the
Director of Mineral Resources has issued Notices to Amrit Cements Ltd., Green Valliey
Industries Ltd., Hills Cements Ltd. and JUD Cements Ltd. seeking explanation for
failing to furnish monthly statements for verification. In compliance to the Notices, all
defaulting cement plants have furnished monthly statements.

1.6 As per the directions given in para 2.5 of the preceding minutes of the meeting, the
Director of Mineral Resources has issued letters to all the companies seeking
explanation for difference in coal requirement and coal used by them during the period
given in the minutes. Reply awaited.

1.7 Against Show Cause Notice served on 8" Feb 2021 to 9 (nine) cement plants and their
captive thermal power plants, for explanation for gap in coal purchased and used by
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the companies during Feb 2020 to July 2020, all cement plants have furnished replies
except Hills Cements and Amrit Cements. Summary of the replies furnished by the
cement plants is given below:-

a) The Show Cause Notices are based on the erroneous findings of the Independent
Committee through the Fifth Interim Report of the Hon’ble NGT Committee which
was accepted by the Hon’ble NGT vide Order dated 17.01.2020.

b) Calculations for coal requirement are based on assumptions and not based on
verifiable facts.

¢) Independent Committee failed to consider the use of alternate fuel such as slate in
place of coal.

d) There cannot be any standard meusurement or fixed percentage of quantum of fuel
requirement as it is dependent on individual plant design, operational efficiency,
coal quality, etc.

e) The companies sought suspension-on the matter as the said NGT Order dated
17.01.2020 has been challenged before the Hon’ble Supreme Court of India by M/s
Star Cement Ltd and its two subsidiaries as well as by M/ s Shyam. Century Ferrous
Ltd. and the matter is sub judice.

1.8 The Committee did not accept the explanation for gap iri coal required and coal utilized

furnished by the respective companies. The Committee noted that only 4 (four)
companies have appealed to Hon’ble Supreme Court against Hon’ble NGT Order dated
17.01.2020. The Committee has decided that the actions in this matter in respect of
M/s Star Cement Ltd. and its two subsidiaries as well as for M/s Shyam Century
Ferrous Ltd. shall be kept on hold till the case is disposed off.

1 9 The Co_rljin__lﬁg_ directed that the remaining cement plants/companies may appeal

8 1
/

_agamat the Hon'ble NGT Order dated 17.01.2020 within 15 days, failing of which, it

SO0 WiIch, 1t
will be deemed that the cement plants have accepted the findings of Hon'ble NGT
Committee as per the Order of Hon'ble NGT and actions under the provisions of the

"MMDR Act will be initiated and penalty (Royalty, MEPRF, Cess, GST, etc.) for quantity

shown as gap will be imposed.

1.10 The Committee directed DMR to recover penalties as per Hon’ble NGT Order dated

17.01.2020 from M/s Hills Cement (for quantity of 22,071 MT) and M /s Amrit Cement
Lid (for quantity of 20,126 MT) who failed to furnish reply to Show Cause Notices. The
Committee also directed Mining and Geology Department to initiate action against M/s
Hills Cement and M/s Amrit Cement Ltd for violation of Section 4(1A) of the MMDR
Act, 1957.

1.11 The DMR had issued the Show Cause Notice on 8 Feb 2021 to 9 (nine) cement plants

and their captive power plants, for not furnishing Transport Challans or documents
of CIL as proof of coal procured during Feb 2020 to July 2020. M/s Star Cement Ltd.,
M/s Goldstone Cement Ltd. and M/s Dalmia Bharat Cement Ltd. have given written
replies to the Show Cause Notice, as under:-
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al M/s Star Cement Ltd. submitted that coal has been procured from Coal India
Limited or procured directly from importers outside the State of Meghalay«a where
no transport challans are issued. They further submitted that coal was imported
from outside the state through rail or road for which tax invoices/ railway receipts
and e-way bills are being submitted regularly along with monthly statements.
However, no Transport Challan have been enclosed for the 56,448 MT of coal
utilized by M/s Star Cement Lid and its two subsidiaries for this period. The
Committee directed DMR to seek explanation and direct the Cement Plants to
furnish MTC for 56,448 MT for Star Cement and its two subsidiaries.

b) M/s Goldstone Cement Ltd. submitted that coal has been procured from Eastern
Coalfields Ltd., North Eastern Coalfield and Mahalaxmi Continental Ltd. They have
submitted Invoices and E-way Bills. The DMR informed that verification of the
Invoices und E-way Bills is in progress. i

¢/ M/s Dalmia Bharat Cement Ltd. submitted Tax Invoice from North Eastern
Coalfield Ltd. Verification of Invoices and E-way Bills by the Directorate of Mineral
Resources is in progress.

1.12 Against the Show Cause Notice served to M /s Meghalaya Power Ltd. on 8t Feb 2021
to furnish Custom Clearance for import of 76 14 MT of Coal, the company has replied
and submitted that Coal was imported by M/s Swiss Singapore India Pvt. Ltd and that
the Tax Invoices issued by the importer, railway receipt and e-way bill have been
submitted earlier. They further cited that since coal was not imported by M/s
Meghalaya Power Ltd directly, the custom document is not in their name. The
Committee directed that any purchase or impprted coal from other countries shall
have custom clearance as proof of import from outside the country.

1.13 The DMR had issued Show Cause Notice to M/s Shree Shakambari Ferro Alloys Pvt.
regarding transport challans for 1467 MT indicating Assam as destination. The
company replied that at that point of time, the Checkgate at Mawpung was not
functional and therefore drivers/owners/suppliers of the said coal had to personally
ge and get the challans passed from the checkgates at Dainadubi and Porlakait and
thereafter delivered coal to their plant. The Committee did not accept the MTC for 1467
MT since the destination mentioned in the MTC is Assam. The Committee directed
the DMR to issue Show Cause Notice as to why action should not be taken under
provisions of MMDR Act, 1957 for failure to produce valid MTC for 1467 MT of coal.

Agenda 2: To review the quantity of clinker/power produced by Cement plants and
Thermal power plants and legal sources of coal.

2.1 The Secretary to the Govt. of Meghalaya, Mining and Geology Dept. placed before the
Committee the reports submitted by the Chairman, DLC East Jaintia Hills district,
Chairman, DLC Ri Bhoi district and Chairman, DLC West Khasi Hills district, as
under:-
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a) M/S STAR CEMENT LTD
Estimated Coal used
Clinker Coal by cement | Gap Purchased Quantity
Month | produced | requirement* plant (A-B) from: (MT) Documents
{ inMT {MT) in MT in MT Company
I N (&) (B) -
Eastern ‘
‘ Coalfield
JAN 21 61390 9208.5 9023.05 185.45 Ltd, West 9023.05
Bengal Tax invoice ‘
L ! S o N —— | i | & E-way
| J | ggztlife_rrlld Bills
= ie .
| FEB 21 | 47968 | 7195.2 7344.789 -149.589 Ltd, West 7344.789
' ‘ Bengal
*15% of clinker produced,
b} M/S STAR CEMENT MEGHALAYA LTD.
T Estimated Coal used
| Clinker Coal b ¢ Gap Purchased tit
Month | produced | requirement* Yl: emn;‘x; {A-B) from: Qu;;xT 7 | Documents
( MT) ( MT) plant inMT | Company | ™1
(A) (B)
! Eastern Tax invoice
Coal Fields & E-way
| | Ltd, West | 2491202 | gy
{ ] - Bengal
Avani
Resources
JAN 21 | 160375 | 24056.25 | 22549.329 | 1506.921 | PVt Ltd, STS7.79 | faxinvoice
: Singapore & E-way
(Imported) . B
Narayani Bills with
no Custom
RESOWCoS Clearance
Put Ltd, 1879.52 s ‘
Kolkata |
- B (Imported) -
Eastern Tax invoice 1
Coalfield & E-way
Ltd, West 15109.39 Bills |
] Bengal {
Adani i
Enterprises
' Put Ltd, !
FEB 21 | 134313 20146.95 18865.685 | 1281.265 | Andhra L | Tax invoice
| | Pradesh & E-way
. {Impaorted) Bills with
Avani no Custom |
Resources Clearance |
Pvt Ltd, 1613.8
Singapore
N _| (lmported) |
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c) M/S MEGHALAYA POWER LTD.
— S O . =
Estimated Coal used |
Power Gap Purchased
Month | produced F‘oal « by, pawer {A-B) from: Quantity | Documents
| in Mw | Ffequirement plant in MT c (mMT) |
| in MT(A) in MT (B) n ompany l
. - o Avani
f Resources
| Pvt Ltd, 4031.56
I [ Singapore
i | (fmported) | |
JAN 21 13604.7 11563.995 7285.86 4278.135 | Adani |
Enterprises |
Pvt Ltd,
Andhra 3254.3
. | Pradesh Tax invoice
A o o | (Imported) & E-way
| Adani Bills with
Enterprises no Custom
Pvt Ltd, Clearance
| | e 2953.2
‘ I Pradesh
FEB21 | 14208.18 | 12153.453 | 8330.48 | 3813.973 [-Lmported)
| ' Singapore
India Pvt
‘ Ltd, Andhra | >386-28
Pradesh
L | | I (Imported)
*0.860 kg / kwh of power produced.
d) M/S MEGHALAYA CEMENT LTD.
o iy f. o
Esti | Coal used
Clinker el by Gap Purchased |
Coal Quantity | ..
Month | produced cement (A-B) from: Documents
R requirement* | {MT)
in MT in MT (A) plant in MT Company
' in MT (B)
. 1
T =
| NOV 20 64225 9633.75 5414.51 | 4219.24 5414.51
| . = _”i_'" [ | Eastern — Tax invoice
‘ DEC 20 | 68362 10254.3 i 575193 | 4502.37 | Coalfield Ltd, 575193 | & E-way
! : — ! West Bengal Bills
|
JAN 21 78622 l 11793.3 | 6685.81 | 5107.49 6685.81
[ 1 r_ R “Eastern Tax invoice
i ' Coalfield Ltd, 1263.13 | & E-way
| | WestBengal | | Bills
| B — = e =
| FEB21 | 67009 10051.35 | 5629.09 |4422.26 | Madanlal L“Iﬁ_""‘,:‘f" ‘
| _ | Garg & /Bo0s 4365.96 | Bills with no
- ' Beltola
‘ ' - (Imported) Cuiatin
' ' | 1 I ' Clearance

*15% of clinker produced.
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e} M/S MEGHALAYA CEMENT LTD. THERMAL POWER PLANT

| Estimated |

Coal used i

Power Coal b - Gap Purchased Quantit
Month | produced = ¥ power (A-B) from: Y | Documents
requirement* lant ‘ (MT)
in MW 1 P in MT Company
L |  in MT(A) in MT (B) i
|
NOV 20 | 4209.81 | 3578.339 2317.62 | 1260.72 2317.62
|
| | - Eastern Tax invoice
DEC 20 | 4397.82 3738.147 2595.853 | 1142.29 | Coalfield Ltd, | 2595.853 | & E-way
' . | B West Bengal Bills
JAN 21 5234.099 4449.74 2844.,405 | 1605.34 2844.405 i
Eastern Tex invoice
Coalfield Ltd, | 1085.406 | & E-way
West Bengal Bills
} Madanlal Tax invoice
FEB 21 | 2820.322 2397.27 1550.58 846.69 Garg & Sons & E-way
| Beltola 467.174 | Bills with no
(Imported Custom
| Coal) Clearance
*0.850 kg / kwh of power produced.
f) M/S GOLDSTONE CEMENT LTD.
= I
Estimated
Clinker Coal - | l:: - usedt Gap Purchased bl
Month | produced | requirement* y cle m: - (A-B) from: Qu::,r. ¥ | Documents
in MT in MT | Ppan in MT | Company (MT)
(A) | in MT
] - i [ (B)
' Shantidham Tax inynioe &
7 E-way Bills
| Marketing with
JAN 21 51804 | 9324.72 6695 2629.72 | Pvt Ltd 6695 w4l
- ; Mineral
Silchar T ¢
|' (Domestic) C;a;}?aﬁ?r
] Easten Tax invoice &
. Coalfield Ltd, 2005 E-way Bills
| West Bengal |
- Tax invoice & |
FEB21 | 34342 6181.56 4439 | 1742.56 | Shantidham | E-way Bills |
Marketing A with [
Pvt Ltd 2434 [ M‘_ ’"’1 i
Silchar Tr!'?rf;:nrt 'I
- (Domestic) | Challan |

*18% of clinker produced.
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g€ M/S GOLDSTONE CEMENT LTD. THERMAL POWER PLANT

Estimated Coal
Power ! Coal used by Gap Purchased OQuantit
Month | produced | 3 . power (A-B) from: uart™Y | Documents
5 requirement - , - (MT)
in MW in MT(A) plant in MT Company
— in MT (B) ] _—
| Shantidham 'éa;_:::;?lce
-, Marketing Bills with no
JAN 21 8525 7246.25 4562 2684.25 | Pvt Ltd 4562 Mineral
- Gllohag : Transport
. (Domestic) Challan
I ‘ D Easten | Tax invoice
| Coalfield ; & E-way
Ltd, West 15025 | pins
[ Bengal _
FEB21 | 6875 | 584375 3679 | 2164.75 | Shantidham ;agf‘:;’;j“’”
Marketing ; Bills with no
' Pyt Ltd 2176.5 Mineral
| Silchar 9
; ransport
| (Domestic) Challan
*0.850 kg [/ kwh of pov;rér produced. o
h) M/S DALMIA CEMENT {BHARAT) LTD.
[ V=i mlat T L =
|: | Estimated usc:::lall)
Clinker | Coal are { Gap Purchased Quantit
Month | produced | requirement* | © fa‘n: (A-B) . from: (MT) Y | Documents
in MT in MT P in MT Company
= (A in MT
| L
| S
|f Anand Carbo ’;ag_ﬁzzlce
| | | AL . 1039.7 | Bills with
| , i ji sfapatnam no Custom
| | (Imported Coal)  TIN——
DEC 20 20607 3091.05 2065 1026.05 Tax invoice
i ' Maruti Traders, gfl:?ir h
Assa = 1258 nao Mineral
(Domestic) Transport
e _ N _| Challan
' , ! Tax invoice
| ' & E-way
JAN 21 | 89444 13416.6 8089 5327.6 8089 Bills with
Maruti Traders, no Mineral
[ _"_ Assam || Transport
(Domestic) Challan
FEB 21 91263 13689.45 8319 5370.45 8319
| S |

*15% of clinker produced. :
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i} M/S DALMIA CEMENT (BHARAT) LTD. THERMAL POWER PLANT
| ... | Coal
| Power Estipiten used by Gap Purchased i
Coal . Quantity | t
Month | produced L . power (A-B}) from: (M) ocuments
in MW 'i MT(A plant in MT Company |
| sMTA) | mT(B) |
| i i 1
Anand Carbo T.ax invoice |
| & E-way
| Pvt Ltd, 'll 3 h |
DEC 20 3489 2965.65 1640 | 1325.65 Vishakapatnam 1640 Bills wit |
pa no Custom |
. (Imported Coal) Clestance
D D Tax invoice l
. [ . & E-way ! |
JAN 21 9043 7686.55 3721 | 3965.55 3721 Bills with
| Mamti Tra.ders, no Mineral
— ! Assam Transport
: (Domestic) Challan
JAN 21 8858 7529.3 3817 | 3712.3 3817
*0.850 kg / kwh of power produced -
j) M/S AMRIT CEMENT LTD.
Estimated usc::la::y |}
Clinker Coal Gap Y CUME i
Month | produced | requirement* ce;:zxtxt (A-B) REMARKS g.I;BCMITTg'lr) i
inMT | inmr | P in MT '
- (A) in MT
{B)
AUG 20 | 50578.76 |7586.814 | 4086.26 | 3500.554 l
SEPT 20 | 47409.52 [ 7111.428 3829.74 | .3281.688
B 1 B T Met from coal
OCT 20 | 36854.14 | 5528.12 | 2975.97 | 2552.15 | purchased on No documents
! —— — _101.08.2020 submitted to
NOV 20 |38750.78 |5812.62 312874 | 2683.87 | lQty:1,13,699.07 suppart the
| T -, purchase of
— i - The unit declared that | coal from any
DEC 20 |49451.54 | 7417.73 3994.20 ‘ 34023.53 | the utilized coal is party.
= | from the old stock.
JAN 21 54200.25 | 8130.03 4377.21 | 3752.82
([ — —— | N SNy j —
FEB 21 | 41949.89 | 6292.48 1715.73 | 4576.75
| | | _

*15% of clinker produc:ed.

Page 8 of 14




336

k) M/S AMRIT CEMENT LTD. THERMAL POWER PLANT

7136

e L S
| Coal | |
' | Estimated used by
' Power Gap .
Coal power DOCUMENT
Bonth p‘;fxd;;;’d | requirement*  plant 1‘;‘;} ‘ REMARKS SUBMITTED
l in MT(A) in MT
- . (B) —
AUG 20 | 5484.63 | 4661.9355 | 2045.35 | 2616.5855 |
e — BN NEES S —— —— — —‘I
1 ’ | I3 =
SEPT 20 | 4902.45 | 4167.0825 | 1828.25 | 2338.8325 | Utilized from coal NG
OCT 20 |4956.49 | 4213.02 | 1848.40 | 2364.62 | purchased on documents
1 == —t——————1 01.08.2020 submitted to
NOV 20 | 4501.60 | 3826.36 | 1678.76 | 21476 (Qty:1,13,699.07 MT). | support the
e ——— I o .. — | The unit declared that | purchase of
DEC20 |5638.66 | 479286 | 2102.80 | 2690.06 | the utilized coal is from | coal from any
JAN21 | 5936.97 | 5046.42 | 2214.04 | 283238 | the old stock. party.
——f——— i - |
FEB 21 .83 | 2770. . .3¢
F 3258.83 | 277000 | 100861 |1761.30 |
*0.850 kg / kwh of power produced.
1} M/S JUD CEMENT LTD.
: e ————c e
Estimated C;:la:’ ! |
Clinker Coal | g { 1 Gap | Purchased Quantity
Month | produced requirement* ce;nextx i (A-B) from: (MT) Documents
in MT in MT pian in MT | Company
(A) inMT |
B) | l
AUG 20 : ‘ i
TO NIL - - - = -
FEB 21 T b
*16.5% of clinker produced.
m) M/S GREEN VALLEY INDUSTRIES LTD.
e oy L PR YRR SRR . -
Estimated | Cc:ia.ll) ' ]
Clinker | Coal gae { |  Gap Purchased
Month produced | requirement* ceizaxz: (A-B) from: Documents
in MT inmMr | P in MT | Company
(A) in MT |
N, W— e o (B} [
|AUG20 | 36039.9 | 5405.9 | 3530.18 | 1875.72 |
| SEPT 20 | 37358.87 | 5603.83 | 4209.09 | 1394.74 |
e e e e
OCT 20 |42203.36 |6330.5 | 4897.91 | 1432.59 | No documents/papers
= 1 — ] - submitted of purchasing
NOV 20 13718.05 | 2057.7 | 1622.8 | 434.91 | coal.
DEC 20 43957.38 | 6593.61 | 5263.83 | 1329.78 ;
JAN 21 | 38549.83 | 5782.47 | 4603.97 | 1178.5 |
E | ' I(VI ;1;1:121:11 Tax invoice and E-Way
FEB 21 | 46247.38 | 6937.11 | 5570.24 | 1366.87 g’;ni ' Bills with no Mineral
' [ | b .

*15% of clinker produced.

_Guwahati | I:ransport Challan
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n) M/S HILLS CEMENT COMPANY LTD.
.' Coal
| Estimated used
Clinker Coal by Gap
Month | produced | requirement* | cement (A-B) frofr’nu-“(:':l;ﬁ;:ny g;l‘:; Documents
in MT in MT plant in MT )
(A) in MT
{B) o
Taj Corporation Tax invoice &
| Shivam E-way Bills
; Complex with no
AUG 20 37900 5685 1137 4548 | O hati (Dom) 1137 | St
| Transport
| Challan
Taj Corporation Tax invoice &
Shivam E-way Bills
Complex with no
| Guwahati (Dom) | " +%8 | Mineral
Transport
SEPT 20 34680 5202 1040.4 | 4161.6 Challan
BL Minerals Pvt Tax invoice &
Ltd, Guwahati E-way Bills
(Imported Coal) 325.6 | with no
[ Custom
L Clearance
M. D. Hasija Pvt Tax invoice &
Ltd, Guwahati E-way Bills
OCT 20 30630 4294.5 918.9 3675.6 | (Imported Coal) 918.9 | with no
Custom
| Clearance
- BL Minerals Pvt Tax invoice &
, Ltd, Gawahati B-way Bills
(Imported Coal) 526 with no
Custom
= . Clearance
NOV 20 34600 5190 1038 4152 M. D. Hasija Pvt Tax invoice &
Ltd, Guwahati E-way Bills
(Imported Coal) 512 with no
Custom
. | Clearance
BL Minerals Pvt
Ltd, Gawahati 568.35
= | (Imported Coal)
DEC 20 28455 4268.25 853.65 3414.6 M. D. Hasjja Pyt
Ltd, Guwahati 285.3
- e ! (Imported Coal}
| BL. Minerals Pvt ; .
Ltd, Guwahati 3281 }ra';ég"g:ﬁz &
JAN21 | 43215 648225 | 4321.5 | 2160.75 |{mported Coal] with no
M. D. Hasija Pvt » Custermn
| Ltd, Guwahati 1040.5 Clesiasios
— | B | (Imported Coal) | o o
| BL Minerals Pvt
1' 1 Ltd, Guwahati 825.4
ne ; . i {Imported Coal)
FEB 21 17525 2628.75 1752.5 876.25 M. D. Hasija Pvi
L.td, Guwahati 927.1
| | (lmported Coal)

*15% of clinker produced.
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PaVa¥Wal

e ——— VJ0

o) RNB Cements

Estimated | €02 used
_ Clinker Coal cemyent Gap | Purchased
Month produced | requirement* - | (A-B) from: QTY (MT) | Documents
inMT |  inMT pie in MT | Compan
) in MT pany
— (B)
. DEC-2020 0 0 0 - - 0 -
| JAN-2021 0 o n - - 0 -
Yogesh Invoice and
Traders 800:84 E-Way Bills
| B.G. 200.49 | for 2000.47
FEB-2021 4445 l| 850 850 . Enterprises "7 | MT, with no
Goyal Coal Mineral
| Depot ° 1499.14 E;ar;grt
a 1
*19% of clinker produced.
p) Shree Shakambari Ferrous Alloy Pvt. Ltd.
Estimated
Power Coal b(‘. o:i:ﬂ?i Gap Purchased QTY
Month | produced | requirement* y lant (A-B) from: (MT Documents
in MWH (A) 2 T in MT Company )
in MT
- Ma¥D |\ _ |
E-way Bills
M/s and Invoice
OCT 20 | 4308.174 3661.9479 2901.9 751.05 Ganesh 900 EE?e?S
L | Enterprises Transport
| Challan
| NOV 20 | 1884.480 1601.808 - 3018.14 | (-)1416.33 - -
| DMR Mineral
' : Meghalaya Transport
‘! | [ coal 2220 Challan
I | | ] submitted
| o P
DEC 20 | 3474.342 | 2953.1907 22062 | 746.9907 i
M/s &I?ld Invoice
| Ganesh 660 | With no
| Enterprise Mingxal
J ' <UCS Transport
| L ) | . - . Challan
[ | | DMR Mineral
! - Meghalaya Transport
coal 3426 | Chaltan
submitted
JAN 21 | 3181.676 | 2704.4246 2022.5 | 681.9246 E-way Bills
M/s ar'xd Invoice
|' Ganesh 864 ;!i::-g;
| ; | Enterprise Transport
_____ B | _ I B | Challan
_ ! DMR Mineral
i | 2 o
| FEB 21 | 3638.998 | 3093.1483 2315.7 | 777.4483 Mcghalaya |, | Transport
. coal Challan
| | | { submitted

| ST — S (Y— T
*0.850 kg / kwh of power produced.
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q) CMJ Breweries Pvt. Ltd. is under shut down and nat generating any power.

1) M/s Maithan Alloys Ltd. and M/s Shyam Century Ferrous Ltd. are not operational
and electricity bills for the months of January 2021 and February 2021 have been
furnished.

s} M/s Virgo Cements Limited is reported to have no Clinker or Cement production
during January 2021, February 2021 and March 2021. Electricity Bill for Jan 2021 has
not been received by the company and Power supply has been discontinued by MePDCL
w.e.f Feb 2021 till date.

2.2

2.3

2.4

2.5

2.6

2.7

2.8

The Committee directed DMR to issue direction to the companies who have not
submitted Mineral Transport Challans, for domestic coal purchased from Private
dealers, to furnish the Mineral Transport Challans for the corresponding period given
in these minutes.

The Committee directed DMR to issue Show Cause Notice to the companies who have
not submitted Custom Clearances for imported coal purchased from Private dealers
and to furnish the Custom Clearances for the corresponding period given in these
minutes.

The DMR has been further directed to seek explanation from the companies for gap
between coal required and coal utilized by them {or production of clinker and/or power
production for the corresponding period given in these minutes.

The Committee has directed the Director of Mineral Resources (o take necessary steps
to ensure receipt of Show Cause Notices by the defaulting Companies.

Regarding M /s Shree Shakambari Ferrous Alloy Pvt. Ltd, the Committee has directed
that the MTCs having Assam/Bangladesh as destination shall be rejected and the
Director of Mineral Resources shall issue Show Cause Notice as to why action should
not be takenuinder provisions of MMDR Act, 1957 for failure to produce valid MTC.

Regarding M /s Amrit Cement Ltd., the Committee has directed the Director of Mineral
Resources to issue Show Cause Notice for non-submission of Mineral Transport
Challans of the old stock of coal purchased on 01.08.2020 for 1,13,699.07 MT of coal.

Regarding M/s Green Valley Industries Ltd., the Committee has directed the Director
of Mineral Resources to issue Show Cause Notice for non-submission of MTC/CIL
Invoice and E-way bills for proof of legal coal purchased for the months of August 2020
to January 2021,

Agenda 3: Action taken on recovery of penalties imposed by the Hon’ble NGT, vide

NGT

Order dated 17-01-2020, on Cement Manufacturing Plants and Thermal Power

Plants in Meghalaya which is payable on the illegally mined coal utilised by them:

3.1

The Secretary to the Govt. of Meghalaya, Mining and Geology Dept. placed before the

Committee the penalties imposed by the Honble NGT, vide NGT Order dated 17-01-2020,

viz.,
| Qt. of l - Amount (Rs In Crores ]
BIE Name of Plant | Saegat § || |
No. | coal used ‘ Royalty | MEPRF | GST/VAT | Total
| qinmrm) | | |
| 1 | M/s Star Cement Limited and ‘ 16,46,276 ‘ 111124 | 79.844 65.851 | 256.819
- its two subsidiaries ! R TPt |
[ 2 [M/s Amrit Cement, Lud, | 3.06,068 | 20660 | 14.844 | 12243 | 47.747
I =t = P -0 Wiy § !
3 ?"{{; Dalmia Bharat Cement 741,002 | 30,024 | 35943 | 29.644 | 115610 |
4 | M/s (xoldxtonv umem Lid [ 270,516 |8 zno T 13'120 | 10821 | an200 |

Page 12 of 14
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Qt. of Amount (Rs. In Crores.)
Sl illegal T
Name of Plant |
No. coal used | Royalty = MEPRF | GST/VAT Total
| |inMT) M P
5 E{{f Green Valliey Industries 77,536 5234 | 3.760 3.101 12.096
\ . . ]
6 | M/s Hills Cement Ltd. 1,17,407 | 7.925 5.694 4.696 18.315
7 | M/s JUD Cement Ltd. 1,21,990 8234 | 50917 4.880 19.030
8 | M/s Meghalaya Cement Ltd. 5,44,325 36.742 26.400 21.773 84.915
9 m{f Sty Sentus Ferous | oy 400 | 7504 5406 |  4.459 17.390
‘ TOTAL | 39,36, 684 | 265 726 | 190.929 | 157.467 | 614.123
3.2 In addition to the above penaltles an additional contribution to MEPRF @400 per MT

by the defaulting Cement Plants and Thermal Power plants has also been directed to
be collected by the Hon'ble NGT vide NGT Order duted 17-01-2020.

3.3 The Secretary to the Govt. of Meghalaya, Mining and Geology Dept. reported that
several Show Cause Notices and Demand Notices have been issued from the
Directorate of Mineral Resources for recovery of the above penalties from the Cement
Plants and Thermal Power Plants.

3.4 Summary of replies received from the companies is given below:

a. The contents of the Notices are factually and legully untenable and no evidence were
given regarding illegal mining/transportation/ storage of coal.
. They have not used any illegally sourced coal.
¢. They have not undertaken illegal mining uctivity- or violated the provisions of the
MMDR Act to attract penaities under Section 21 (1) of the MMDR Act.
d. They are not liable to pay royalty and other dues over and above what has already
been paid.
e. The findings of the Fifth Interim Report are erroneous, based on assumptions and
no opportunity was given to raise objections.
f M/s Shyam Century Ferrous Ltd submitted that they have filed Appeal before the
Supreme Court against the NGT Order dated 17.01.2020.
3.5 Regarding the appeal of M/s Start Cement Ltd. (and its two subsidiaries) and M/s

Shyam Century Ferrous Ltd. to the Hon’ble Supreme Court against NGT Order dated
17 January 2020, and the references made by other companies to these appeals in
their replies to the Show Cause Notices, the Chairman has reiterated that, actions in
this matter in respect of M/s Star Cement Ltd. and its two subsidiaries as well as for
M/s Shyam Century Ferrous Ltd. shall be kept on hold till the case is disposed olff.
Furthermore, the remaining cement plants may appeal against the Hon’ble NGT Order
dated 17.01.2020 within 15 days, failing of which, it will be deemed that the cement
plants/companies have accepted the findings of Hon’ble NGT Committee as per the
Order of Hon'ble NGT and actions under the provisions of the MMDR Act will be
initiated and penalty (Royalty, MEPRF, Cess, GST, etc.) for quantity shown as gap will
be imposed.

The meeting ended with vote of thanks from the chair.
Sd/-
(M.S. Rao, 1AS)
Chief Secretary
Government of Meghalaya
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Memo No. MG.48/2020/380-A dated 16t April 2021 }‘

1. P.S. to the Chief Secretary to the Government of Meghalaya for kind information of the
Chief secretary

2. P.S to the Commissioner and Secretary to the Government of Meghalaya, Law
Department for kind information of the Commissioner and Secretary.

3. P.S to the Commissioner and Secretary to the Government of Meghalaya, Commerce &
Industries Department for kind information of the Commissioner and Secretary.

4. P.S to the Commissioner & Secretary to the Govt. of Meghalaya, Mining & Geology
Department for kind information of the Commissioner & Secretary.

5. The Director of Mineral Resources, Mcghalaya, Shillong for kind information and
necessary action. '

6. The Mining Engineer, Directorate of Mineral resources Meghalaya Shillong for
information and necessary action. i

7. The Divisional Mining Officer, Jowai/Williamnagar for information and necessary
action.

8. The Mining Officer, Directorate of Mineral Resources - Meghalaya Shillong for
information and necessary action.

\,9/ All the Cement Plants/Captive Power Plants in the State for information and necessary

compliances.

10.Project Assistants, Directorate of Mineral Resources, Meghalaya, Shillong

- ' \ i ik
-M Meghalaya cement Umited {Df- MNaEry tha C, IFS]
Thangskai village, P.0. Lumshnong o u(’;‘hse ?0“‘5’1‘ Meghalatya
East Jaintia Hills District - 793210 = S

0 T
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Members present during the meeting chaired by the Chief Secretary of
Meghalaya to review on the quantity of clinker and / or power produced hy
each Cement Manufacturing Plants and Thermal Power Plants and quantity
of coal purchased by each plant from legal sources, held on the 9" April,
2021 in Committee Room IV, Main Secretariat Building, Shillong at 4.00 PM.

| SL.No.

Name & Designation

@)

(2)

Signature

(3)

Al

Shri, M.S. Rao, I1AS
Chief Secretary. Government of Meghalaya
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p— System Comsé}tﬂ'ility Study for using Slate
=== as an Alternative Fuel 5
M MEGHALAYA CEMENTS LIMITED
Mazbooti ka bharosa...hamesha HOLTEC
ACKNOWLEDGEMENT

WE EXPRESS OUR SINCERE GRATITUDE TO THE MANAGEMENT AND STAFF OF
MEGHALAYA CEMENTS LIMITED, FOR THE ASSISTANCE AND CO-OPERATION

EXTENDED DURING OUR VISIT, BUT FOR WHICH THIS REPORT COULD NOT HAVE
BEEN SUCCESSFULLY PREPARED.
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CHAPTER NO. DRAWING NO. DESCRIPTION
A1-20152-E2-02-01 Plant Layout
A3-20152-14-04-02 Flow sheet for Coal Stacker & Reclaimer
A3-20152-14-04-03 Flow sheet for Coal Mill 1
A3-20152-14-04-04 Flow sheet for Coal Mill 2
2 A3-20152-14-04-05 Flow sheet for Coal Dosing System

A3-20152-14-04-06

Flow sheet for AFR Storage & Shredding

A3-20152-14-04-07

Flow sheet for AFR Feeding
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Flow sheet for Preheater & Kiln

A3-20152-14-04-09

Flow sheet for Cooler
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LIST OF ABBREVIATIONS

ABBREVIATION DESCRIPTION
dia,® Diameter
m? Square Meter
M, mic Micron
deg. C Degree Celsius
a Annum
% Percent
t Tonnes
AM Alumina Modulus
AP Action Plan
Atm Atmosphere
Avg. Average
BC Belt Conveyor
C Carbon
C.S Di Calcium Silicate
CsS Tri Calcium Silicate
CCR Central Control Room
CF Conversion Factor
Cl Chlorine
C&l Control & Instrumentation
CO Carbon Mono Oxide
cm Centi Meter
Contd. Continued
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ABBREVIATION DESCRIPTION
GCV Gross Calorific Value
DC Direct Current
DCS Distributed Control System
dpa Days per Annum
DPC Deep Pan Conveyor
Elec Electrical
ESP, EP Electro Static Precipitator
G, gm Gram
Gecal Giga Calories
H Hydrogen
h, hr Hour
hpd Hour Per Day
HOLTEC Holtec Consulting Private Limited, Gurgaon - India
HT High Tension
HV High Voltage
hpa Hours per annum
hpd Hours per day
ID Induced Draught
HG High Grade
IR Insoluble Residue
kcal Kilo Calorie
KF Kiln Feed
Kg Kilo Gram
km Kilo Meter
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HOLTEC

ABBREVIATION DESCRIPTION
kV Kilo Volt
kVA Kilo Volt Ampere
kW Kilo Watt
kWh Kilo Watt Hour
LOI Loss On Ignition
LP Low Pressure
LS Limestone
LT Low Tension
LV Low Voltage
m Meter
Max. Maximum
Mkcal Mega Kilo Calorie
Mech Mechanical
mg Milli Gram
M.G.H Mass, Gas and Heat
min Minute
Mio., mio. Million
mm Milli Meter
mmWG Millimeter Water Gauge
mps Meter Per Second
MCL Meghalaya Cements Limited
MV Medium Voltage
MW Mega Watt
Nm? Normal cubic meter
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MEGHALAYA CEMENTS LIMITED

HOLTEC

ABBREVIATION DESCRIPTION
NA Not Applicable
NCV Net Calorific Value
Nm? Normal Meter Cube
No., no. Number
(O} Oxygen
PA Primary Air
pa Per Annum
PC Precalciner
pf Power Factor
PH Preheater
PSD Particle Size Distribution
Q Quality
RM Raw Mill
Rpm/ RPM Revolution Per Minute
S, sec Second
S Sulphur
Sn Serial Number
SA Secondary Air
SD Standard Deviation
SLM Straight Line Method
SM Silica modulus
SO Sulphur Tri Oxide
Sp. Specific
Std. Standard
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MEGHALAYA CEMENTS LIMITED

HOLTEC

ABBREVIATION DESCRIPTION
t Tonnes
TAD Tertiary Air Duct
Tech. Technical
TA Tertiary air
Temp. Temperature
tpa Tonnes Per Annum
tpd Tonnes Per Day
tph Tonnes Per Hour
\Y Volt
VFD Variable Frequency Drive
VVFD Variable Voltage variable Frequency Drive
W Watt
°C Degree Centigrade
SiO, Silicon Di-Oxide
Al,O3 Aluminium Oxide
Fe,O3 Iron Oxide / Ferric Oxide
CaO Calcium Oxide
MgO Magnesium Oxide
SO; Sulphur Trioxide
KO Potassium Oxide
Na,O Sodium Oxide
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m MEGHALAYA CEMENTS LIMITED
Mazbooti ka bharosa...hamesha HOLTEC

CHAPTER 1: PREAMBLE

1.1 INTRODUCTION

Meghalaya Cements Limited (MCL), a large cement manufacturer in the north-east India, is
having an Integrated Cement Plant located in Village Thangskai, East Jaintia Hills,
Meghalaya.

MCL has been using Slate (an over burden of the coal mines operated in the State of
Meghalaya, also locally known as Muslate), as a major alternative fuel (AF) along with minor
quantities of other Alternate fuels like Plastic waste, Wood waste and Tyre chips.

The objective of the study is to have an independent assessment of compatibility of the
existing facilities at MCL plant, to partially substitute coal with Slate along with other
alternative fuels.

The compatibility includes assessment of existing raw materials at MCL cement plants for
their suitability to use Slate and other Alternate fuels in their existing fuel mix and verification
of technological suitability of existing facilities, by evaluating the need of any modification/
replacement in existing systems to the usage of these Alternative Fuels for cement plant.

1.2 HOLTEC’S BACKGROUND

This Report has been prepared by:

HOLTEC Consulting Private Limited
HOLTEC Centre,

A Block, Sushant Lok - |

Gurgaon — 122 001, Haryana, INDIA

Incorporated in 1967, Holtec Consulting Private Limited (HOLTEC) is an ISO-certified
advisory, primarily positioned to service the entire gamut of multi-functional, consulting needs
of the global cement industry.

HOLTEC’s ensemble of 900" clients, in over 90" countries, includes cement producers,
equipment & service providers, EPC & construction firms, investing & funding bodies and all
other relevant stakeholders. Since its inception, HOLTEC has delivered significant value to its
clientele through 4,500+ consulting assignments.

1.3 REPORT

HOLTEC’s specialist team undertook a field mission to the plant site in Lumshnong,
Meghalaya between 23" December and 26" December 2020.

The activities carried out during the visit included:
>  Interaction with the MCL plant team.
> Visit to the fuel unloading, storage & handling sections.

>  Visual inspection of fuel grinding, firing & pyro-processing section of the plants.
20152 11
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»  Monitoring current plant operation using Slate & other Alternate fuels from CCR

»  Data and sample collection

This report has been formulated based upon the data/ information collected by HOLTEC,
interaction with plant operation & maintenance team during the site visit, first hand data
verification & assessment and secondary research. This study draws extensively from
HOLTEC's database on Raw Mix designs, plant designs, operating parameters etc.

20152 1.2
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CHAPTER 2: PLANT COMPATIBILITY ASSESSMENT FOR USING
SLATE AS AN ALTERNATIVE FUEL

2.1 INTRODUCTION

This chapter covers the compatibility assessment of Meghalaya Cements Limited, namely
MCL, located at Thangskai, for usage of Alternate fuels. Major portion of Alternate fuels is
Slate, whereas other Alternate fuels are Plastic waste, Wood waste and Tyre chips. Slate is
an overburden of coal mines, locally available to the cement plants in Meghalaya, for use as
an alternative fuel. It has low Net Calorific Value of ~ 2,045 kcal/ kg (GCV: 2,161 kcal/ kg fuel)
and high Ash percentage (up to ~60%), as compared to traditional fuel (coal). However, it is
having almost similar physiochemical properties as that of coal. Whereas other Alternative
fuels’ availability is not consistent so their usage is as per their availability.

The compatibility is assessed based on the following:

» Establishing the suitability of existing raw materials and coal to manufacture the desired
quality of clinker/ cement with usage of alternative fuels. HOLTEC’s proprietary Raw Mix
Design Software, is used to cross-verify the current operating raw mix and establishing
the most optimum raw mix.

The raw mix suitability analysis is carried at HOLTEC facility, based on the quality test
results of input materials, collected by HOLTEC from MCL Laboratory at site.

» Establishing the compatibility of existing systems with Alternate fuels usage and identify
the requirement of any modification/ addition in the system to make it suitable.

MCL is currently consuming 40-44% Slate (wt %) along with coal and other minor Alternative
Fuels.

A field mission was carried out by a two member specialist team from HOLTEC to go through
the plant operation and for walk through visual inspection of available facility at site.

The following sections cover methodology adopted for the study and area wise assessment of
plant operations.

2.2 METHODOLOGY

Following methodology was adopted for formulation of the report.
> Interaction with the team to apprehend plant operation using alternative fuels
>  Review of operating raw mix with alternative fuels

>  Review of plant operations with respect to technological need

20152 2.1
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2.3 RAW MATERIAL SUITABILITY

To assess the raw material suitability the operating raw mix is cross-verified with HOLTEC’s
proprietary Raw Mix Design Software. Analyses were carried out for both the fuel mix i.e. with
89% coal along with 11% minor Alternative Fuels and fuel mix of 32% coal with 60% slate
along with 8% minor Alternative Fuels.

2.3.1 Raw Materials & Fuel

Raw Materials

MCL is using 3 components as raw material to make the raw mix for clinker production. The
chemical compositions of used materials viz. Limestone, Clay & Laterite were collected during
the site visit and the same is tabulated below:

Component
LOI| SiO; | Al,O3 [Fe2O3| CaO MgO K20 | Na2O |SO3| Ti2O | Mn2O3 | P2Os [Cr203| CI
Name

Limestone [38.4 7.3 | 1.7 | 1.8 |47.9 | 1.6 [0.2 |0.22|0.14/0.11 [{0.028 |0.014 (0.003|0.007

Clay 142/ 525| 7.0 | 5.5 [17.0 [1.18 [0.98 | 0.27 |0.17[0.15 | 0.03 [0.017 |0.004|0.012
Laterite 9.4|44.0| 8.2 |30.0(6.0 | 1.0 [0.88 |0.22|0.15/0.28 | 0.04 [0.016 |0.005|0.014
Fuel

MCL is using coal as main fuel, whereas the Slate holds the major portion among Alternative
Fuels along with Plastic, Tyre and Wood. Their analysis is as indicated below:

Ultimate Analysis

- Hyc::/o)gen Carbon Nitrogen Sulphur Oxygen . ::tte]nt
. (%) (%) (%) (%) (%)
Coal 3.4 60.1 1.2 3.1 10.9 20.2
Slate 2.1 25.1 1.5 3.8 2.8 59.4
Plastic 4.4 67.2 2.3 0.1 10.7 4.2
Tyre 4.4 80.3 0.3 1.2 9.0 5.1
Wood 8.7 32.1 1.2 0.01 48.3 3.2

20152 2.2
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Chemical Analysis of Fuel Ash
Component
LOI| SiO; | Al,O; |[Fe203| CaO | MgO | K20 |Na0 |SOs| TizO | Mn2O; | P05 |Cr.0;| CI
Name
Coal 1.69| 61.6 [19.9 | 80 [37 | 1.8 [0.27 | 1.4 |08 (022 | 0.03 |0.02 |0.01 | 0.01
Slate 22482200 | 146 |85 | 1.5 |0.36 | 1.7 [2.1]0.24 | 0.04 |0.02 |0.01 |0.01
Plastic 08| 92 |14 | 58 |28.0 | 0.4 |28 |0.13|7.7(0.22 11 |0.01 | 0.25
Tyre 0.4|14.0 (28 | 1.1 [420 | 1.0 0.001 [0.001]1.2| 1.2 | 0.001 [0.001 |0.09 |0.001
Wood 1.8|38.5(13.2 | 7.95[13.21 | 0.95 | 1.1 | 0.18 | 0.4 |0.14 | 0.001 |0.001 |0.001 |0.006
Proximate Analysis
Fuel nﬁgur;?:ﬁa i?i'.iiﬁ?l o) LOIEULE Gev
% % Moisture % Matter % (kcal/ kg)
Coal 1.24 1.06 2.3 34.0 6171
Slate by 1.0 2.1 30.0 2161
Plastic 0.6 0.0 0.6 83.0 6000
Tyre 0.12 0.0 0.12 0.8 5800
Wood 4.2 1.4 5.6 77.0 2800
Raw Mix

MCL has modified the Raw Mix proportions while using Slate and Other Alternative
Fuels to compensate the additional silica input from high % ash of Slate. Higher
proportion of Limestone is being used by reducing the Clay percentage.

The raw mix proportion being operated by the plant is given below:

Raw Mix Proportions

89 % Coal 50 % Coal, 42 % Slate | 32 % Coal, 60 % Slate
Sn| Components 11 % Other 8 % Other Alternate | 8 % Other Alternate
Alternate fuels fuels fuels
1. | Limestone 85.5 87.85 89.7
2. | Clay 14.0 12.15 10.3
3. | Laterite 0.5 - -

The clinker quality assessment has been performed based on the above mix.

20152
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Clinker conversion factor

Based on the operating raw mix design, the average raw material to clinker conversion as
well as kiln feed to clinker factors are furnished below:

Detail MCL

Raw Meal to Clinker factor* 1.45

Kiln Feed to Clinker factor * 1.52
*As reported by MCL

Clinker Analysis

Based on the above quality analysis the resultant clinker quality is cross-verified using
HOLTEC'’s Raw Mix Design software. Chemical composition along with clinker moduli values
are analyzed, compared and has been summarized below:

Clinker composition with Fuel Mix — Without Slate
89 % Coal : 0% Slate: 11 % Other Alternate fuels

Composition | Free
Si02 AI203 Fe203 CaO MgO Kzo Na20 SO3 T|20 qul."d
% CaO

MCL analysis| 1.4 |21.54|4.45 |4.14 |64.53 |2.68 |0.42|0.38 |1.18 |0.18 |27.07

clofb e 1.4 |21.55|4.45 |4.14 (6452 |2.68 [0.42|0.38 |[1.18 |0.18 |27.06

assessment

Clinker Phases & Moduli are as follow:

Source Clinker Phases Moduli
CsS C.S C:A C.,AF AM SM LSF
MCL . 56.45 19.17 4.79 12.60 1.07 2.51 0.94
analysis
HOLTEC 56.39 19.24 4,78 12.59 1.07 2.51 0.94
assessment

20152 24
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Clinker composition with Fuel Mix — With 42% Slate (Current Operating)
50 % Coal : 42% Slate: 8 % Other Alternate fuels

Composition | Free
SIOQ A|203 Fe203 CaO MgO K20 Na20 303 T|20 LIqUId

% CaO

MCL analysis| 1.68 |21.15|4.40 | 4.0 |64.13 |2.58 |0.42|0.32 |2.14 |0.18 |27.43

HOLTEC 1165 |21.16]4.40 | 4.0 |64.12 |258 |0.42|032 |2.14 |0.18 |27.43
assessment

Clinker Phases & Moduli are as follow:

Source Clinker Phases Moduli

CsS C.S Cs:A C,AF AM SM LSF
MCL. 54.20 19.75 4.90 12.17 1.1 2.52 0.96
analysis
HOLTEC 54.21 19.76 4.89 12.18 1.1 2.52 0.96
assessment

Further, the maximum possible usage of Slate has been assessed, maintaining the existing
clinker quality, using HOLTEC’'s Raw Mix Design software and the resultant Chemical
composition along with clinker moduli values are summarized below:

Clinker composition with Fuel mix — With 60% Slate (Maximum Possible)

(32% Coal : 60% Slate : 8% Other Alternative Fuels)

Composition | Free
SiO, |Al,O;|Fe;,0; CaO | MgO | K;O | Na,O | SO; | Ti,O | Liquid

% CaO
LSS 1.5 |20.61|4.65 |42 |63.8 |2.58 | 0.4 |0.35 | 2.8 |0.18 |29.28
assessment

Clinker Phases & Moduli are as follow:

20152 2.5

7158



359

— System Compatibility Study for using Slate

Tl as an Alternative Fuel

. )

TO_P—CE—M MEGHALAYA CEMENTS LIMITED HOLTEG
Source Clinker Phases Moduli
CsS C.S C:A C,AF AM SM LSF

HOLTEC 54.0 18.34 5.21 12.79 1.11 2.33 0.97
assessment

HOLTEC’s Observation
v' The analysis of produced clinker, is observed to be aligned with the results obtained from

HOLTEC’s Raw Mix Design Software for the following Fuel mixes:
1. Fuel mix of 89% coal and 11% other Alternative Fuels

2. Fuel mix of 50% coal, 42% Slate and 8% other Alternative Fuels

v" The minor variations observed in clinker phases pertain to the actual burning and
quenching conditions during the clinkering process and are very common as per
HOLTEC’s experience.

v' The analysis of expected clinker production with a fuel mix of 32% coal, 60% Slate and
8% other Alternative Fuels has also been assessed using the HOLTEC’s Raw Mix
Design Software with alterations in the required Raw mix for the same.

However, in this case the raw mix works out to be easy burning with lower Silica Modulus
and higher Liquid content. The kiln operation needs to be closely monitored with the
proposed Raw and Fuel Mix.

v" The clinker produced using the above raw mix & fuel mix with Slate (up to ~60% by
Wh) is suitable for cement production as per the applicable standards.

2.4 PROCESS TECHNOLOGY

This section provides details of major equipment and machinery installed at Meghalaya
Cements Limited at Village Thangskai, East Jaintia Hills, Meghalaya, to meet the
technological requirement with respect to usage of alternative fuels.

The list of major equipment installed in the plant, is shared below:

2.4.1 Meghalaya Cements Limited (MCL)

Sn Equipment (MCL) Qty Capacity
1 Coal Crusher 1 75 tph
2 Coal Stacker (Linear Non-Slewing Luffing) 1 100 tph

20152 2.6
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Sn Equipment (MCL) Qty Capacity
Coal Reclaimer (Bridge Type Scrapper
3 Reclaimer) 1 100 tph
4 | Coal Mill 2.8 m diax7.3m length (ASM) o | 121tphat12% R 90
micron
Kiln, 3.6 m inner dia x 54 m length Max speed
5 5.3 rpm , Inclination 3.5° L 2,600 tpd
6 Kiln Burner (Pyrojet) 1 8.7 tph
v Coal Dosing - Kiln 1 10 tph
- Calciner 1 15 tph

Preheater - ILC
. (4 Stage, double string) ; R,600 tod

Grate Cooler (Type: Reciprocating)
9 | Active Grate 1- Area 29.6 m” 1 | 2,600 tpd
Active Grate 2- Area 36.0 m”

Table: Plant Equipment Specification (MCL)

HOLTEC’s Observation

v" The type of technology used by MCL to meet fuel handling, storage, grinding & firing
requirement are suitable for coal & slate.

2.5 SYSTEM COMPATIBILITY FOR HANDLING AND USAGE OF ALTERNATE FUEL

As observed in section 2.4 above, suitable technology is available for using Slate as Alternate
fuel at MCL. The facilities and equipment used for coal are also used suitably for Slate.

This section covers the assessment of system compatibility of the existing facilities and
equipment used by MCL as observed & demonstrated during site visit.

2.5.1 Fuel unloading & handling

Both coal and slate are brought to site by trucks and are unloaded either in dedicated storage
sheds, in open yard or fed directly to stockpile using the truck tippler as per the weather
condition (Rainy or Dry Season).

Slate, holding the major portion among the Alternate fuels & coal are mixed in desired
proportion during unloading from trucks. The unloaded materials are fed to the tippler
discharge hopper with automated truck tippler arrangement. The mixed materials from the
tippler arrangement are extracted to the stockpile. The plant is equipped with mechanized

20152 2.7
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stacking arrangement with stacker, for the formation of a stockpile of uniform grade.

Whereas the other Alternate fuels like Plastic waste, Wood waste and Tyre are kept
separately in different sheds and shredded using the shredder before finally fed for firing in
system. Plastic wastes are cleaned first, then sun-dried and then fed to the shredder.

Photo plates showing the arrangement and activities in progress, taken during the site visit,
are as follow:

Slate unloading & Feeding to Coal Crusher

20152 2.8
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1 o
s W1 Bl

Shredder for Other Alternate Fuels

3

Shredded Alternate fuel transport to Pyro

Wood Waste storage .
section

HOLTEC’s Observation

v During site visit it was witnessed that Coal and Slate trucks were being transferred from
shed to raw material yard and unloaded using tippler, alternatively to keep the desire
proportion as per fuel mix. Other AF waste (plastic, wood, and tyre) received in trucks
were being unloaded under covered shed and processed through shredder before firing
in the calciner.

v' Slate was observed to have more of stones (or less of carbonaceous material) as
compared to coal, which is quite evident for it being an overburden of coal mines.

20152 2.10



364
— System Compatibility Study for using Slate
=== as an Alternative Fuel .
m MEGHALAYA CEMENTS LIMITED
Mazbooti ka bharosa...hamesha HOLTEC

2.5.2 Fuel Stacking & Reclaiming

The unloaded material (coal & slate) is conveyed through the belts and stacked in the form of
homogenized stockpiles using automated stacker.

Stacker belt Stockpile

HOLTEC’s Observation

v' Coal and Slate mixed stockpile was observed to be reclaimed and fed to the mill hoppers
for fuel grinding.

2.5.3 Grinding

Reclaimed fuel mix is fed to raw fuel hoppers. From the hoppers the fuel is extracted while
the grinding mills (2 nos.) are in operation using the weigh feeders and fed to grinding mills.
Grinding mills are Ball mills in MCL.

The fine fuel mix is stored in respective bins at MCL plant before finally fed to their kiln and
calciner firing.

,m

Fuel grinding mill-1

20152 2.11
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Fuel grinding mill-2

The CCR mimic is given below for the Fuel mix grinding mill system during the fuel mix
(Coal+ Slate) grinding in operation.

e T e

Fuel grinding mill (Ball mill) operation during Fuel mix (coal+ slate) grinding

HOLTEC’s Observation
v" Fuel grinding mill was in operation with Fuel mix (coal + slate) using Ball Mill.

v Grinding operation was not observed to have any hindrance due to high % of Slate
(~42%) in the fuel mix.

2.5.4 Fine fuel & Other AF conveying

The stored fine fuel mix, are extracted for kiln and calciner firing as per requirement in
continuous operation of kiln. The extraction and fine fuel conveying systems are with separate
solid flow meter & FK pumps for both kiln and calciner along with the provision of a common
stand by for both the requirement.

20152 212
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The other alternate fuels like shredded plastic, wood and tyre are being transported to the PH
tower and fed to a bucket elevator, which lifts the material to the level of calciner pre-
combustion chamber. The material then conveyed and fed to the pre-combustion chamber
(TA duct connected to calciner) through a double stage pneumatic gate (for safety purpose).

AR
'

7 -
T

o Hl“ M
][

Alternate fuel transport system
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Alternate fuel feeding system

The CCR mimics for the fine fuel transport system using the fuel mix (coal+ Slate) and
shredded plastic waste in operation is as below:

B A - O > - — ——————— TR
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o < B _TEEEE [l 3 > X .
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Fine fuel weighing & transport system to main kiln burner and calciner
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Other Shredded AF transport system to calciner pre-combustion chamber
(TA Duct connected to calciner)

HOLTEC’s Observation
v" Fine fuel conveying systems were operating with Fuel mix of coal & slate in use.

v' Conveying systems for other Alternate Fuels was in operation and dosing at the calciner
pre-combustion chamber.

2.5.5 Fuel firing in Kiln
Fine fuel mix is fired using the latest technology burner. It has been provided with separate

Jet air and Swirl air blowers for the formation of required flame length and width with proper
mixing of fuel & primary air.
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Kiln Burner Kiln burner with coal entry pipe

The CCR mimic for the fine fuel firing in kiln and calciner, using the fuel mix (coal+ slate) in
operation is as below:

——————————————————rrgy

EtEos I O X i e

-

PREOEATER AND KILN

Kiln in operation with Fuel mix (Coal+ Slate) in operation
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COOLER AND COOLITR RSP

Clinker cooler in operation

HOLTEC’s Observation
v Fine fuel firing systems were operating normally with Fuel mix of coal & slate in use.

2.6 FLOW SHEET & LAYOUT

The plant layout & Fuel handling, grinding and conveying flow sheets for MCL, is attached as
following drawing no. for reference.

° Plant Layout : A1-20152-E2-02-01
° Flowsheet for Coal Stacker & Reclaimer : A3-20152-14-04-02
° Flowsheet for Coal Mill 1 : A3-20152-14-04-03
° Flowsheet for Coal Mill 2 1 A3-20152-14-04-04
o Flowsheet for Coal Dosing System : A3-20152-14-04-05
o Flowsheet for AFR Storage & Shredding : A3-20152-14-04-06
° Flowsheet for AFR Feeding : A3-20152-14-04-07
° Flowsheet for Preheater & Kiln 1 A3-20152-14-04-08
° Flowsheet for Cooler : A3-20152-14-04-09

2.7 CONCLUSION

From the above followings can be concluded:

v"Introduction of Slate as a low grade alternative fuel has generated the additional volume
handling requirement, due to reduced calorific value.
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v' It is observed that MCL has adequate facilities for handling, storage and processing of
Slate and other alternative fuels (Plastic waste, Wood and Tyre chips) at their cement
manufacturing plant.

v" Low heat value and high ash percentage of Slate, would require/ stipulate the enhanced
consumption of limestone in Raw mix vis-a-vis with that of coal. This calls for modification
in raw mix design. However, based on the assessment carried out by HOLTEC, it can be
concluded that, the usage of Slate replacing coal up to ~60 % (wt.%) in fuel mix is
possible by necessary changes in Raw mix design to ensure that the quality of clinker
produced are as per applicable standards. The proposed raw mix has been verified to be
suitable to meet the product requirement

v' The Kiln operation with fuel mix (50% Coal+ 42% Slate+ 8% Other AF) has been
witnessed, which found to be generally operating normally.

The assessment concludes that Slate is having almost similar physiochemical
properties as that of coal. Hence, using Slate in a state of the art coal based
clinkerisation facility does not demand any major changes in plant process and
modification/ addition of new equipment, if adequate design margins are available in
the fuel unloading, storage, grinding, dozing and firing systems.

Cement manufacturing facilities at MCL are suitably equipped to operate with up to
60%, Slate in their fuel mix, with suitable change in raw mix design, within the existing
system, without any need of alteration/ addition of their existing equipment & facilities.

20152 2.18
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ORDER

Background of the matter leading to prohibiting rat hole mining

1. The matter pertains to remedial action against unscientific ‘Rat Hole’
Mining of coal in the State of Meghalaya. Proceedings commenced on the
basis of a news item to the effect that on 06.07.2012, thirty coal
labourers were trapped in a coal mine and fifteen of them died. After
due consideration of the matter, on 17.04.2014, this Tribunal directed the
State of Meghalaya to ensure that rat hole mining is stopped forthwith
throughout the State and any illegal transport of coal shall not take

place until further orders.

2. On 09.06.2014, to give effect to order dated 17.04.2014, a
Committee was formed to quantify the extracted coal and its location,
assess its value and also to prescribe mode of its transportation. In
the light of the report this Tribunal, on 07.10.2017, noted that 6.3
million tonnes of illegally mined coal valued at Rs. 307 Crores was
lying in the State on which royalty of Rs. 400 Crores was assessed.
Direction was issued for videography in the operation of the weigh bridges.
The issue of quantum of coal to be permitted to be transported was to be
gone into with the assistance of the Committee. Further, direction was
issued to credit the amount of royalty in a separate account with 10%
of the value of coal to be credited to Environment Protection Fund.
On 31.03.2016, the Tribunal directed that except the coal already

transported, the remaining will vest in the State.

Constitution of Monitoring Committee

3. Finally, on 31.08.2018, after reviewing the earlier proceedings,

this Tribunal directed that rat hole mining will remain prohibited and
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so also the transportation of the mined material. The State will be the
custodian of the available coal for which necessary inventory will be
prepared. The Tribunal also directed constitution of a Committee to be
headed by a former High Court Judge of the Guwahati High Court for
restoration of the environment and rehabilitation of the victims. The
Committee was at liberty to take up incidental issues. The Committee
was also to supervise issues arising out of receivership/custodianship
of already extracted coal, including environmental issues arising out
storage and remedial steps. Other Members of the Committee were to be
representatives of CPCB and Indian School of Mines, Dhanbad. The State
of Meghalaya was to provide records, logistics and facilities to the
Committee. The Committee was free to requisition services of technical
experts from the State and to carry out field visits. The Committee was
also free to set up its website for receiving and giving infermation and to
involve educational institutions for awareness and feedback. The
Committee was to meet twice in a month to review the progress and to fix

further targets and send reports to this Tribunal every two months.

Reports of the Committee and further orders

4. The Committee gave its report on 02.01.2019 which was considered
vide order dated 04.01.2019 with regard to the following questions framed
by the Committee:-

“(A)  Whether coal mining activities, including extraction of coal and
the transportation of the same, are going on despite the order
passed by the Hon’ble NGT imposing ban on coal mining and
transportation?

(B)  Quantity of extracted coal as on the date on which the ban was
imposed by the Hon’ble NGT and left to be transported?

(C)]  Quantity of un-inventoried coal which has been extracted
before imposition of ban by the Hon’ble NGT?

(D}  Whether coal mining activities as well as dumping of coal
results in adverse environmental effect, if so, the nature and
extent thereof?
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(E) What are the steps required to be taken by the Committee for
restoration of the environment and rehabilitation of victims of
coal mining?

(F) The extent of execution of the Action Plan prepared by the
Committee?”

Incident of 13.12.2018 - 15 workers trapped

S. The Tribunal noted that a further tragic incident took place on
13.12.2018 where 15 workers were trapped. The report was that the
illegal mining was still continuing. The assessed quantity of such coal
was 23,25,663.54 MT. The mining was resulting in adverse impact on the
environment for which a study was required to be undertaken. Action
plan was proposed for restoration of the environment. In view of the
consistent failure of the State in enforcing the law, this Tribunal held the
State to be liable to deposit a sum of Rs. 100 Crores wit1:1 the Central
Pollution Control Board (CPCB) to be spent for restoration of the
environment. The Tribunal also observed that the Committee may
consider seizure of equipments used for illegal mining or transportation,
to be released only after payment of 50% of the showroom price of such
equipments. The Tribunal suggested that the Committee may consider

the following:

“36. The Committee may also consider the following:-

1. Any cranes and trucks found to be involved in illegal mining or
transportation which have not yet been seized may also be seized.
The seized vehicles or equipments be released by the concerned
District Magistrates only after recovering damages to the extent of
S50% of the showroom price of the vehicles or equipments. The said
amount may also be credited to the restoration fund.

2. Efforts be expedited to identify victims who have suffered at
least since 01.07.2012 and to assess loss to the environment and the
manner of restoration.

3. Disaster Management Plan for the whole of the area ‘on site’
as well as ‘off site’ needs to be prepared and put into operation.

4. Appropriate technology to replace rat hole mining.
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5. Resource (coal) audit of Meghalaya Power Limited and Star
Cement Limited to ascertain the legitimate procurement of coal and
its source.

6. The Committee may take services of NEERI Nagpur, Indian
School of Mine, Dhanbad, FRI Dehradun, CPCB apart Jrom any other
agency for making assessment of the damages.

7. Survey of health of the habitants may also be considered.

8. Skill Development Programmes to provide alternative means of
employment to the workers involved in rat hole mining may be
considered.

9. Mitigation/ restoration of impacted areas due to AMD.”

6. Further report was considered on 11.04.2019. The Tribunal
approved the recommendations including those for installation of digital
display boards in respect of quality of water of the concerned areas
and evolving mechanism for effective action against transportation
of illegally mined coal such as electronic manifest system, audit of

source of coal acquired by the power generation and cement plants.

7. The matter was further considered on 22.08.2019 in the light of

report dated 02.08.2019 received from the Committee as follows:-

“1 to 6 xxx XXX XX

8. Further report dated 02.08.2019 has been received from the
Committee to be considered today. We may note that the
Hon'ble Supreme Court, vide judgement dated 03.07.2019, in
Cuwil Appeal No. 10720 of 2018 (State of Meghalaya v. All
Dimasa Students Union, Dima Hasao District Committee and
Ors) and other connected decided Appeals arising from orders
of this Tribunal, directing, inter alia, as follows:

“Conclusions:-

191. From the foregoing discussions we arrived at Sfollowing
conclusions:-

XX XX XX

9) As per statutory regime brought in force by notification dated
15.01.2016 issued wunder Environment (Protection) Act, 1986,

environmental clearance is required for a project of coal for mining of

any extent of area. While implementing statutory regime for carrying
mining operations in the Hills Districts of the State of Meghalaya, the
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State of Meghalaya has to ensure compliance of not only MMDR Act,
1957 but Mines Act, 1952 as well as Environment (Protection) Act,
1986.

10) In Hill District of State of Meghalaya for carrying coal mining

operations in privately owned/community owned land it is not
the State Government which shall grant the mining lease
under Chapter V of Rules, 1960, but it is the private
owner/community owner of the land, who is also the owner of
the mineral, who shall grant lease for mining of coal as per
provisions of Chapter V of Rules, 1960 after obtaining
previous approval of the Central Government through the
State Government.

XX XX XX

13) In event the mining is carried out by a mining lease holder as
per the provisions of Act, 1957 and Rules, 1960 with an approved
mining plan there can be no objections in carrying of such
mining operations under the regulation and control of the
State of Meghalaya. We clarify that in event mining operations
are undertaken in privately owned/community owned land in
Hills Districts of Meghalaya in accordance with mining lease
with approved mining plan as per Act, 1957 and Mineral
Concessions Rule, 1960, the ban order dated 17.04.2014 of the
tribunal of the NGT shall not come in way of carrying mining
operations.

XX XX XX

20)  The coal extracted and lying in open after 15.05.2016 does not
automatically vest in the State of Meghalaya and the owner of the
coal or the person who has mined the coal shall have the
proprietary right in the mineral which shall not be lost.

21) The suggestion of learned Amicus Curiae that entire
extracted coal lying at various places in hills districts of
Meghalaya be directed to be taken over by Coal India Ltd. is
accepted. The Coal India Ltd. may dispose of the same as per
its normal method of disposal and proceeds be dealt with as
per directions issued.

22) The State having carried out the assessment of the coal lying
in the aforesaid four districts including the details of the quantities
and the details of owners being available with it, it may ensure that
entire coal is handed over to the Coal India Ltd., as per the
mode and manner to be formulated by Katakey Committee in
consultation with officers of the Coal India Ltd. and the State
of Meghalaya.

23) Itis for Coal India Ltd. to decide as to venue, where they
shall receive the coal, i.e., either at any of its depot or any
other place in the State of Meghalaya and it is for the Coal
India Ltd. to finalise the process of disposal and auction of
the coal. It shall be the duty of the State of Meghalaya and its
officers especially Deputy Commissioner of the area concerned
to enter details of quantity of the coal, name of the owner and
place from where it is collected. All concerned shall take steps
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to ensure weighment of the coal when it is received by Coal
India Ltd.

24) The expenses of transportation shall be borne by the
State of Meghalaya, Coal India Ltd. or by both, which expenses
shall be deductible from the price received of the coal. The
State of Meghalaya shall be entitled to royalty and payment
towards MERP Fund as well as taxes out of the price of the
coal. After deducting its expenses for transportation with 10%
of price of the coal, the Coal India Ltd. shall remit the balance
amount to the State and it is for the State after deducting the
royalty and payment to the MERP Fund and taxes to pay back
balance the amount to the owner.

25) The coal which has been seized by the State in illegal
transportation and illegal mining for which different cases
have been registered by the State, is not to be dealt with as
directed above. The seized coal shall be dealt by the State in
accordance with Section 21 of the Act, 1957 and on being
satisfied, the State can take a decision to recover the entire
quantity of coal so illegally raised without lawful authority.

192 In view of the foregoing discussions and conclusions, all these
appeals are decided in the following manner: -

po pos pos

4) All ILAs. seeking direction for transportation of coal are
disposed of directing: -

1} All extracted coal as assessed by State of Meghalaya lying in
different districts of State of Meghalaya which as per order of
NGT is in custody of State of Meghalaya shall be handed over
to Coal India Ltd. for proper disposal.

11) The Katakey Committee after discussion with Coal India Ltd.
and State of Meghalaya shall formulate a mechanism for
transport, weighment of all assessed coal.

1) The Coal India Ltd. shall auction the coal so received by it as
per its best judgment and remit the proceed to State to the
extent as directed above.

i)  All coal seized by the State for which cases have already been
registered shall be dealt by the State in accordance with
Section 21 of 1957 Act.”

8. We may now deal with the report of the Committee which is,
inter alia, as follows:

“It is, therefore, evident that though the learned counsel
appearing for the State of Meghalaya submitted before
the Hon'ble Tribunal that the compliance report in that
regard shall be submitted to this committee within two
weeks, the direction to install Digital Display Boards
has not been fully implemented till date. As stated above,
such Boards have been installed in the State Capital,
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i.e., in Shillong only. The same have not been installed
in the coal mining affected districts and Sub-Divisions
so far.

The Committee directs the aforementioned 4(four) Cement
Plants, namely, Green Valley Industries Ltd, Gold Stone
Cement Ltd, Hills Cement Ltd and Virgo Cement Ltd and
one Thermal Power Plant, namely, CMJ Breweries Ltd to
depute their representatives to attend the next sitting of
the Committee scheduled to be held on 14.08.2019 along
with all required information and documents without

Sail.

The Secretary to the Gout. of Meghalaya, Mining and Geology
Department, during the Proceeding No. 16-B held on
23.07.2019 has produced before the Committee a letter dated
22.07.2019 seeking a month's time to formulate a
comprehensive plan and proper policy of transportation
and handing over of coal to the Coal India Limited for
disposal/auction as per rules of the Coal India Limited.
The Committee has also been informed that after
finalisation, the same shall be placed before the
Committee for deliberation.

Based on the said communication, one month time has been
granted to the Mining and Geology Department, Gout. of
Meghalaya. The second special sitting scheduled to be held in
Guwahati on 26.07.2019 with the representatives of the Coal
India Limited and the concerned departments of the Gout. of
Meghalaya to discuss about the formulation of a policy for
transportation and handing over of the coal to the Coal India
Limited, has, therefore, been postponed and the next date was
decided to be fixed in its Proceeding to be held on 14.08.20109.

The Committee in the said Proceeding has recorded that the
majority of the directions issued by it in the Proceeding No.12
dated 25.04.2019 have not been implemented so far and hence
the Commissioner & Secretary to the Gout. of Meghalaya,
Mining and Geology Department has been directed to submit a
report on the status of implementation of each of these
directions in the sitting scheduled to be held on 14.08.2019.

From the aforesaid position, it is, therefore, evident that
the directions issued by the Committee in its Proceeding
No.12 dated 25.04.2019 have not been fully complied
with till date.

CONSIDERATION OF THE RECOMMENDATIONS OF THE
COMMITTEE MADE IN ITS PROCEEDING Nos. 13, 14 AND
15 DATED 03.05.2019, 03.06.2019 AND 28.06.2019,
COPIES OF WHICH HAVE BEEN SENT BY MAIL IN
ngp.filingAgmail.com ON 08.07.2019.

The Committee in the Proceeding No.13 dated 03.05.2019
recommended for consideration for release of an amount of
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Rs.40,36,500/- from the MEPR Fund to implement the pilot
project for afforestation and reclamation of coal mining
affected land and organisation of festival-cum-mass
awareness programme submitted by the Principal Chief
Conservator of Forest (Climate Change Research and
Training), Govt. of Meghalaya and North Eastern
Regional Office of the Central Pollution Control Board.

The Committee also in the Proceeding No. 14 dated 03.06.2019
has recommended for consideration by the Hon’ble Tribunal for
bassing necessary order for deployment of CAPFs to assist the
State Police in checking the transportation and mining of coal
in the State for the purpose of enforcement of the direction
issued from time to time to ban illegal mining and
transportation of coal.

The Committee in the said Proceeding had also recommended
Jor consideration by the Hon’ble Tribunal to release a number
of rupees one Crore from MEPR fund to facilitate the Forest &
Environment Department for afforestation of the coal mine
affected areas and to ensure availability of adequate number
of good quality plants.

The Committee in the Proceeding No.15 dated 25.06.2019 has
also recommended for consideration by the Hon’ble Tribunal
Jor release of Rs.19,19,500/ - from the MEPR Fund towards the
cost to be incurred in the Pilot Project of Micro Algae
Treatment of the acidic water in the identified stream in
the coal mining affected areas to be implemented by M/S
Trinity Impex International.

The Hon’ble Tribunal may consider the aforesaid
recommendations of the Committee.

The Committee, on 31.08.2019 shall submit the further report
relating to the status of implementation of the Action Plan
prepared by it, directions issued by it from time to time and
also the directions issued by the Hon’ble Supreme Court in Civil
Appeal No. 10720 of 2018 (State of Meghalaya v. All Dimasa
Students Union, Dima Hasao District Committee and Ors.) and
other analogous matters passed In Judgment & Order dated
03.07.2019.”

Learmed Counsel for State of Meghalaya submitted that with
regard to display boards, further steps have been taken and a
report dated 03.08.2019 has been filed before this Tribunal
and a report will also be filed before the Committee. The
Committee may look into the same.

As regards effective action against illegal transportation, the
Committee has suggested deployment of Central Armed Forces
and the State Police. The Committee has also suggested release
of certain funds. Learned counsel for the State submitted that
the recommendations of the Committee be accepted.
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We accept the recommendations of the Committee for
release of the amount as presented in para (3) & (4) of
recommendations as noted above. As regards deployment
of Central Armed Police Forces (CAPF), our attention has been
drawn to earlier proceedings before this Tribunal in order dated
25.03.2015 as follows:

“l1. The Additional Secretary, North East in the Ministry
of Home, Central Government shall, within a period of
two weeks from today, hold a meeting with the Chief
Secretary of the State of Meghalaya and other concerned
Authorities and consider the proposal of the State of
Meghalaya for deployment of appropriate force to ensure
compliance of orders of the Tribunal and protection of the
Environment and Ecology, particularly water bodies as
recorded in various orders of the Tribunal. We are
hopeful, that the decision will be taken objectively and in
the interest of public at large.”

We are informed that in pursuance thereof, the Central
Government did provide the requisite Forces at that time. In the
light thereof, the State of Meghalaya to follow the same course
of approaching the Central Government. The Central
Government may give due consideration to such proposal
expeditiously.

Only other issue which survives for consideration is the
enforcement of directions of the Hon’ble Supreme Court for
handing over coal already mined and lying at various
places in Meghalaya to the Coal India Ltd. As per
directions of the Hon’ble Supreme Court, in the
Judgement dated 03.07.2019 the same may be looked
into by the Committee in consultation with the officers
of Coal India and the State of Meghalaya. We suggest
that the Committee may fix specific timeline for the
purpose.

Our attention in this regard has been drawn to a Challan dated
13.08.2019 issued by the Divisional Mining Officer, Jowai with
regard to transportation of the ‘auctioned’ mineral. Learned
Counsel for the State may ascertain whether the transportation
is in terms of the scheme prepared by the Committee in
accordance with the directions of the Hon’ble Supreme Court
and if not, remedial action may be taken. The Committee may
look into this aspect and applicability of online electronic
manifest system for regulating movements of vehicles and

. issuance of challans as per the Tribunal’s order dated

11.04.2019.

The companies in question are directed to furnish the requisite
information to the Committee, failing which this Tribunal may
have to take coercive measures against the Chief Executive
Officers of the companies. This aspect will be considered in the
light of further report of the Committee. The Committee may
also make its recommendations about the conduct of officers
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not cooperating in compliance of orders of the Hon’ble Supreme
Court and this Tribunal so that the State may take appropriate
action and inform this Tribunal.

16. The Committee has proposed to send its further report by
31.08.2019. Thereafter, a further report be sent after three
months by 30.11.2019.

17.  List again on 10.12.2019 or as and when the occasion arises.”

Supreme Court judgement in appeal from NGT orders

8. We have perused the judgement of the Hon’ble Supreme Court in
(2019) 8 SCC 177 in Appeals arising out of orders of this Tribunal. The
Hon’ble Supreme has upheld the jurisdiction of this Tribunal in dealing
with the matter and constituting the Monitoring Committee. Though the
private owners of the land had right in the minerals after deducting
handling charges, royalty and Environment Protection Fund, no
unregulated and unscientific mining could be carried out. The Mining
Policy of the State was required to be consistent with the Mines and
Minerals (Development and Regulation) Act, 1957 (MMDR Act) and mining,
even by owner, is required to be regulated under the statutory scheme.
The Environmental Clearance (EC) is required in terms of the relevant
Notification. Compliance of MMDR Act, Mines Act, 1952 as well as
Environment (Protection) Act, 1986 (EP Act) is necessary. The Mineral
Concession Rules 1960 are also required to be followed. Schedule VI to
the Constitution does not affect the said laws. Order of the Tribunal
dated 17.04.2014 was upheld banning Rat Hole mining, as the manner of
such mining is not consistent with the statutory scheme. However, the
said ban will not bar legal and scientific mining as per statutory scheme.
Order of the Tribunal constituting MEPR fund was also upheld. Order
dated 04.01.2019 requiring deposit of Rs. 100 Crores with CPCB for

restoration of environment was also upheld but the same could be paid
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out of the Meghalaya Environment Protection and Restoration Fund’
(MEPR Fund). The extracted coal laying at various places was directed to
taken over by Coal India Limited. The coal is to be handed over to Coal
India Limited by the State in the manner formulated by the Committee.
The State of Meghalaya and Coal India Limited are to deliberate with the
Committee to finalize plan for transportation and handling over of the coal
for disposal as per Rules which may be beneficial for the owners of the
mine as well as the State. The Coal India Limited is also to take steps for
payment of the coal and the State of Meghalaya is entitled to royalty and
taxes. After deducting cost of transportation/royalty and payment to
MEPR fund and taxes plus 10% of the value of the coal, the balance is to
be disbursed to the owner. The disbursement is to be made by the State.
The coal seized in illegal transportation of illegal mining is to be dealt by

the State under Section 21 of the MMDR Act separately.

17.1.2020 order of NGT on 4+t to 6th report and change of Chairperson

of the Committee

9. The matter was thereafter dealt with on 17.01.2020 in the light of
04th, 05t and 06t Reports of the Committee dated 31.08.20 19,
02.12.2019 and 03.12.2019. Before referring the same, we may first refer
to the extracts from the first 3 reports dated 02.01.2019, 31.03.2019 and
02.08.2019 which also consider the earlier orders of the Tribunal dated

04.01.2019, 11.04.2019 and 22.08.2019 as follows:-

“Reports

“3.1 First Interim Report

3.1.1 The Committee submitted its First Interim Report
dated 31.12.2018 to the Hon'ble NGT on 02.01.2019. The
said First Interim report contains findings of the Committee
on the following questions framed by the Committee:-
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Whether coal mining activities, including extraction of
coal and the transportation of the same, are going on
despite the order passed by the Hon'ble NGT imposing
ban on coal mining and transportation?

Quantity of extracted coal as on the date on which the
ban was imposed by the Hon'ble NGT and left to be
transported?

Quantity of un-inventoried coal which has been
extracted before imposition of ban by the Hon'ble NGT?

Whether coal mining activities as well as dumping of coal
results in adverse environmental effect, if so, the nature
and extent thereof?

What are the steps required to be taken by the
Committee for restoration of the environment and
rehabilitation of victims of coal mining?

The extent of execution of the Action Plan prepared by
the Committee?

Second Interim Report

3.2.1 The Committee submitted its Second Interim Report dated
30.03.2019 to the Hon'ble NGT. In the said Report, the
Committee placed before the Hon'ble NGT the current status of
the following issues:

Q)

(%)

(i)

(i)

®)

()
(viz)

(viti)

(ix)
o

(xi)
(i)

Availability and investment of amounts available in
the MEPR Fund.

Monitoring of quality of water in the rivers and streams
of the areas affected by coal mining.

Steps taken for neutralisation of Acid Mine Drainage
(AMD) contaminated water in the rivers & streams of the
areas affected by coal mining activities.

Status of the ongoing water supply schemes in coal
mining affected areas in East Jaintia Hills District, under
the Public Health Engineering Department.

Seizure of cranes, trucks etc. involved in illegal mining or
transportation and release of such vehicles and
equipment.

Skill Development Schemes

Survey of health of the habitants of the areas affected
by coal mining.

Framing of Disaster Management Plan, both "on site"
and "off site".

Verification of un-inventorised coal.
Procurement of coal by the Cement Companies from the
local market in the State of Meghalaya.

Pilot Projects to be undertaken by CIMFR-CISR, Dhanbad

Awareness Camps/Programme.
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(xii)  Applications for compensation to the next of kin of the
persons who died during illegal mining and to the
persons who suffered injuries during due to illegal coal
mining.

(xiz)  Preparation of Geospatial Database inputs of Planning
and Restoration of areas affected by coal mining in the
State of Meghalaya.

(x#)  Coal mining activities including transpiration of coal.

3.2.2 The Committee in the said Report also recommended that
the Hon'ble NGT may permit release of an amount of Rs.96.59
lakh for procurement of 6(six) numbers of vehicles mounted
with Water Tankers to be used for supplying potable waters to
the villagers of the villages in the district of East Jaintia Hills
affected by coal mining activities and where the potable water
has not so far been supplied.

3.3 Third Interim Report

3.3.1 The Committee submitted its Third Interim Report dated
02.08.2019 to the Hon'ble NGT on 02.08.2019. In the said
Report, the Committee placed before the Hon'ble NGT the
current status of the following directions issued by the Hon'ble
NGT in the Order dated 11.04.2019:

i) Release and utilisation of an amount of Rs.96.59 lakh from the
MEPR Fund in favour of the Deputy Commissioner, East
Jaintia Hills District for purchase of the six vehicles mounted
with water tankers.

()  Installation of Digital Display Boards at the Headquarters of
coal mining affected Districts and Sub-Divisions and display
thereon quality of water in ten worst polluted rivers/streams
in the District/ Sub-Division.

(1)  Audit of the source of coal acquired by the power generation
and cement plants in the State of Meghalaya.

(iv)  Mechanism to be adopted for effective action against illegal
transportation of coal such as electronic manifest system for
regulating movement of vehicles and issuance of challans.”

Order dated 04.01.2019:

“4.1.2 In view of the consistent failure of the State in enforcing the
law, the Hon'ble NGT held the State to be liable to deposit a sum of
Rs. 100 Crores with the Central Pollution Control Board (CPCB) to be
spent for restoration of the environment. The Hon'ble NGT also
observed that the Committee may consider seizure of equipment used
Jor illegal mining or transportation, to be released only after payment
of 50% of the showroom price of such equipment.

4.1.3. The Hon'ble NGT in the said order dated 04.01.2019 also
suggested that the Committee may consider the following:

(i) Any cranes and trucks found to be involved in illegal mining
or transportation which have not yet been seized may also be
seized. The seized vehicles or equipment be released by the 4
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concerned District Magistrates only after recovering damages to

the extent of 50% of the showroom price of the wvehicles or
equipment. The said amount may also be credited to the
restoration fund.

(i)  Efforts be expedited to identify victims who have suffered at
least since 01.07.2012 and to assess loss to the environment and the
manner of restoration.

(i)  Disaster Management Plan for the whole of the area ‘on site’
as well as ‘off site’ needs to be prepared and put into operation.

(iv) Appropriate technology to replace rat hole mining.

(v]  Resource (coal) audit of Meghalaya Power Limited and Star
Cement Limited to ascertain the legitimate procurement of coal and
its source.

Order dated 11.04.2019:

4.2.2 The Hon'ble NGT in the said order dated 11.04.2019 also
noted the finding of the Committee that despite the order passed
by the Hon'ble Supreme Court prohibiting transportation of coal,
the same has not been stopped by the authorities for the reasons
best known to them as well as another finding relating to non-
installation of Digital Display Boards in the Sub-Division,
Districts and the State Headquarters/Capital, displaying the
quality of water in the respective areas for information of general
public. The Hon'ble NGT, having regard to the submission of the
learned counsel appearing for the State of Meghalaya directed
that the aforesaid issues will be duly dealt with and a
compliance report shall be filed before the committee within two
weeks, directed the Committee to consider the same on its next
sitting, i.e., on 25.04.2019. The committee was also given liberty
to consider the matter and pass further
orders/recommendations.

4.2.3 The Hon'ble NGT vide the said Order also directed that the
Committee may consider requirement of foolproof mechanism to be
adopted for effective action against transportation of illegally
mined coal such as electronic manifest system for regulating
movement of vehicles and issuance of challans and also may
consider audit of resource of coal acquired by the Power Generation
and Cement Plants in the State of Meghalaya.

Order dated 22.08.2019:

4.3.2 The Hon'ble NGT in the said Order dated 22.08.2019 also

directed as below:

(i) For making available Central Armed Police Force (CAPF) the
State of Meghalaya shall follow the same course of approaching
the Central Government as has been done by them in the past in
compliance of directions issued by the Hon'ble NGT vide order
dated 25.03.2015. The Central Government may give due
consideration to such proposal expeditiously.
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(i)  As per directions of the Hon'ble Supreme Court, in the
Judgement dated 03.07.2019 the enforcement of directions of the
Hon'ble Supreme Court for handing over coal already mined and
lying at various places in Meghalaya to the Coal India Ltd may be
looked into by the Committee in consultation with the officers of
Coal India and the State of Meghalaya. The Committee may fix
specific timeline for the purpose.

(ii)) Learned Counsel for the State may ascertain whether the
transportation under a Challan dated 13.08.2019 issued by the
Divisional Mining Officer, Jowai with regard to transportation of the
‘auctioned' mineral is in terms of the scheme prepared by the
Committee in accordance with the directions of the Hon'ble Supreme
Court and if not, remedial action may be taken. The Committee
may look into this aspect and applicability of online electronic
manifest system for regulating movements of vehicles and
issuance of challans as per the Tribunal's order dated
11.04.20109.

(iv) The cement companies in question are directed to furnish the
requisite information to the Committee, failing which this Tribunal
may have to take coercive measures against the Chief Executive
Officers of the companies. This aspect will be considered in the light
of further report of the Committee.

(v) The Committee may also make its recommendations about
the conduct of officers not cooperating in compliance of orders of the
Hon'ble Supreme Court and this Tribunal so that the State may take
appropriate action and inform this Tribunal.”

10.  Thereafter 04th, 05t and 06% reports were dealt with which are

extracted below:-

“4th Interim Report dated 31.08.2019

In the 4% Interim Report the Committee considered the
mechanism to deal with the complaints under Section 21 of the
MMDR Act of illegal raising and transportation of coal, procedure for
exercise of powers under Section 21 (5) of the MMDR Act, action to
be taken in new cases of illegal mining/storage and transportation,
action for preventing illegal mining and storage, recovery of fresh
stock of coal extracted prior to ban, action for violation of Water
(Prevention and Control of Pollution) Act, 1974 and EP Act apart
from action under MMDR Act, steps for mitigating environment
pollution caused by acidic water and emitting from the coal depots/
dumps, mechanism in term of EIA Notification of 2006, video
recording of consignments for illegal transportation of coal, scheme
to reward informers giving information about illegal
mining/transportation, establishing coal mine surveillance system
and SOP to deduct illegal mining or dumping of coal, disposal of
coal confiscated under Section 21(5} of MMDR Act, preparation of
geological and feasibility report for scientific coal mining, execution
of pilot project for treatment of acidic water and for afforestation and
reclamation of coal mining affected land, preparation of draft
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guidelines for utilization of amounts of MEPR fund including
amount of Rs. 100 Crore transfer to CPCB, continuation of Prof.
(retired) A.K. Singh, from Indian School of Mines, Dhanbad as
Member of the Committee, recording of coal depots where coal is to
be handed over to Coal India Limited by joint Committee. After due
consideration the Committee has suggested the following
directions:-

“The Hon'ble NGT may consider to pass the following
directions:

1. The State of Meghalaya shall constitute a Monitoring
Committee under Chairmanship of the Chief Secretary to
undertake monthly review of actions taken by various
‘Authorized Officers’ to file complaints before concerned
Courts of Law under Section 21 of the MMDR Act against
the persons involved in illegal raising and transportation of
coal. (para 5.1.2.12 (i)

2. The State of Meghalaya shall formulate guidelines
stipulating therein a detailed procedure for exercise of the
powers conferred on the State under sub-section (5) of
section 21 of the MMDR Act to recover mineral raised
unlawfully from such person or where such mineral has
already been disposed to recover price thereof (para
5.1.2.12 (ii))

3. The State of Meghalaya shall mandatorily invoke
provisions of sub-section (5) of section 21 of the MMDR Act
in all new cases where illegal raising or storage or
transportation of coal is detected in the State of Meghalaya.
(para 5.1.2.12 (iii))

4. The State of Meghalaya shall in exercise of powers
conferred by Section 23 (C) of the MMDR Act formulate rules
for preventing illegal mining, transportation and storage of
minerals and shall notify the same in the official Gazette
within one month. (para 5.1.2.12 (iv)) '

5.In the cases where any person declares any fresh stock of
coal purported to be extracted prior to imposition of the ban
by the Hon'ble NGT, apart from other punitive actions, actions
under sub-section (5) to section 21 of the MMDR Act to recover
such coal shall mandatorily be initiated by the State of
Meghalaya (para 5.1.2.12 (v)).

6. Subject to provisions of the Law of Limitation, the MSPCB
and CPCB shall initiate necessary action to file complaints
under relevant sections of the Water Act against persons
involved in raising, storage and transportation of the coal
reportedly extracted prior to imposition of ban on rat hole coal
mining in the State of Meghalaya by the Hon'ble NGT in April
2014, transportation of which has been allowed by the
Hon'ble NGT and the Hon'ble Supreme Court. (para 5.1.3.6

(i)
7. In case any fresh illegal mining, storage or transportation of

coal in the State of Meghalaya is detected by the Police or
District Administration or the Mining and Geology
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Department, apart from initiation of proceedings under
relevant provisions of the MMDR Act against the persons
involved in such mining, storage and transportation of the
coal, the same shall also be intimated to the MSPCB and
CPCB for initiation of necessary actions to file compliant
against relevant section(s) of the Water Act against such
person. Details of all such cases detected after imposition
of ban on illegal rat hole coal mining in April, 2017 shall
also be communicated to the MSPCB and CPCB for similar
actions. (para 5.1.3.6 (ii)).

8. In case any fresh raising of coal in the State of Meghalaya
is detected by the Police or District Administration or the
Mining and Geology Department, apart from initiation of
proceedings under relevant provisions of the MMDR Act
against the persons involved in such illegal raising of the
coal, the same shall be intimated to the North Eastern
Regional Office of the Ministry of Environment, Forest and
Climate Change, Government of India for initiation of
necessary actions to file complaint against relevant section
of the EP Act against such persons. Details of all such cases
detected on or after 15.01.2016 shall also be communicated
to the North Eastern Regional Office of the Ministry of
Environment, Forest and Climate Change, Government of
India for similar actions. (para 5.1.4.3(i))

9. The CPCB and the MSPCB shall critically examine the
regulatory regime presently in force to govern establishment
and operation of coal depots/ dumps in the State of Meghalaya
and take necessary actions to fill gaps, if any, in such regime
to prevent, minimize and mitigate environment pollution
caused by acidic water emanating from such depots (para
5.2.3).

10. The State of Meghalaya shall within one month put in
place a mechanism stipulated in Appendix XII of the EIA
Notification 2006 to regulate transportation of coal in the
State. No transportation of coal in the State of Meghalaya
shall, after a period of one month, be allowed till such
system containing all the features stipulated in the said
Notifications is fully operationalized. (para 5.3.7 (i))

11. The State of Meghalaya shall operationalize a system
to video record consignment of each truck passing through
all probable routes likely to be used for tllegal
transportation of coal. The State of Meghalaya shall
identify suitable locations which may cause least
disturbance to non truck traffic and install a system of
Close Circuit Cameras to ensure video recording of
registration number and consignment of each truck
passing through each such routes. To minimize
inconvenience to non-truck traffic, feasibility of
installation of such system at existing toll gates,
checkpoints, parking lanes/ bays etc. may be explored. In
case no such toll gates, check points, parking lanes/ bays
etc. exist at the required locations, the State of Meghalaya
in consultation with and/or assistance of the National
Highways and Infrastructure Development Corporation
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(NHIDCL) and/or National Highways Authority of India
(NHAI) shall construct additional lanes to facilitate
checking of trucks without causing inconvenience to other
traffic. Temper proof continuous video recordings made at
the check points shall be retained at least for a period of
one year and shall periodically be reviewed / checked by
the authorities in the Police, Civil Administration and
Mining & Geology Department from time to time. (para
5.8.7 (ii))

12. State of Meghalaya shall within a month frame a
scheme to suitable reward the informers in case the
information on illegal mining and/or transportation of coal
provided by such informers is found to be true.
Confidentiality of the persons furnishing the information,
shall at all cost be maintained so that such informer is not
threatened by anyone who are interested in continuing coal
mining activities. (para 5.3.7 (iii)).

13. The State of Meghalaya with the assistance of North
Eastern Space Applications Centre (NESAC), Department of
Space, Government of India, shall within a period of three
months put in place a Coal Mine Surveillance System
(CMSS) in the State of Meghalaya and also develop a
Standard Operating Procedure (SoP) providing for effective
Jollow up action, in case any illegal mining or dumping of
coal is detected by the MSS. The CMSS to be developed may
be similar to one which has already been developed by the
Ministry of Mines and Indian Bureau of Mines (IBM) with
assistance from the Bhaskaracharya Institute for Space
Application and Geo-Informatics (BISAG), Gandhinagar and
Ministry of Electronics and Information Technology (MEITY).
{para 5.3.7 (iv)).

14. The coal which has either been recovered by the State
in exercise of powers conferred under sub-section (5) of
Section 21 of the MMDR Act or has been confiscated in favour
of the State of Meghalaya by an order of a Court of Law and
the coal which has been seized by the Officers Authorised by
the State Government in this behalf disposal of which has
been permitted by the concerned Competent Court of Law,
shall be disposed of only through e-auction conducted by the
Coal India Limited {para 5.3.7 (v)}.

15. The State of Meghalaya shall expedite drilling of
requisite number of bore-holes in 1 sq. km. area in
Khliehriat-Sutnga area in East Jaintia Hills District and
complete preparation of Geological Report and Feasibility
Report for scientific coal mining in the said area within two
months. {para 5.4.2.2 (i)).

16. The State of Meghalaya is allowed to use an amount of
Rs. 4,15,000 (rupees four lakh fifteen thousand) only plus
GST at the applicable rates for execution of a Pilot Project on
treatment of acidic water at a Water Supply Scheme (WSS)
under the Public Health Engineering (PHE) Department at
Lelad village in East Jaintia Hills District by using micro-
algae consortia as an alternative to lime solution by M/s.
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Trinity Impex International & Phycospectrum Environmental
Research Centre. {para 5.5.6.6 (i)].

17. The State of Meghalaya and the CPCB are allowed to
utilize an amount of Rs.40,36,500/- from the MEPR Fund
to implement a pilot project for afforestation and
reclamation of coal mining affected land and organization
of a festival-cum-mass awareness programme submitted
by the Principal Chief Conservator of Forest (Climate
Change Research and Training), Gout. of Meghalaya and
North Eastern Regional Directorate of the CPCB. (para 5.5.8.2

(0)}-

18. The State of Meghalaya shall within one month
Jormulate draft guidelines, strictly in conformity with the
broad parameters suggested by the Justice Katakey
Committee in its fourteenth Sitting held on 03.06.2019, for
utilization of amounts available in the MEPR Fund in an
expeditious and transparent manner and submit the same
to the Committee. The Committee shall examine the drajft
guidelines and place the same along with its comments
thereon before this Tribunal within one month of receipt of
the guidelines. (para 5.5.9.8 (i)).

19. The amount available in the MFPR Fund including an
amount of Rs. 100 Crores transferred to the CPCB in
compliance of direction issued by the Hon'ble Supreme
Court in paragraph 179 of Judgment dated 03.07.2019 in
the Civil Appeal No. 10720 of 2018 in the matter of State
of Meghalaya versus All Dimasa Student Union, Dima-
Hasao District Committee and Ors. and other connected
matters and the interest accrued thereon shall be used
exclusively for implementation of Action Plan prepared by
the Committee for restoration of environment in areas
affected by coal mining in the State of Meghalaya. The
Committee based on inputs received from various
stakeholders or on its own motion may periodically review,
revise and update the Action Plan. (para 5.5.9.8 (ii)).

20. Even after expiry of the term of his engagement as a Chair
Professor at Indian School of Mines (lIT-ISM), Dhanbad,
Professor (Retd.) A.K. Singh shall continue to be a member of
the Committee as a representative of the Director, IIT-ISM,
Dhanbad. (para 5.7.1.3 (i)).

21. Video recording of all the coal depots where the coal to
be handed over to the Coal India Limited is presently lying,
to be recorded by joint teams consisting of a representative
Jrom the Mining and Geology Department, Meghalaya State
Pollution Control Board and the Coal India Limited, in the
manner as directed by the Committee in its First Special
Sitting held at Shillong on 12.07.2019 and use of high
resolution satellite imageries for different time-intervals
since the imposition of ban on coal mining by the Hon'ble
NGT to ascertain continuous existence of all such coal
dumps since imposition of ban on coal mining by this
Hon'ble Tribunal in April 2014, shall be essential
components of the Policy being formulated by the State
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of Meghalaya for handing over of the coal to the Coal
India Limited for disposal through e-auction. (para
5.7.4.7 (i)).

The Committee in this report dated 31.08.2019 has
highlighted the various orders passed by the Hon'ble
NGT, gist of various earlier reports submitted by it, the
directions issued by the Hon'ble NGT on the said reports,
relevant order passed by the Hon'ble Supreme Court and
the issues examined by the Committee after submission
of the second interim report, together with summary of
recommendations for consideration of the Hon'ble NGT, as
the Committee has completed one year from the date of
its constitution by the Hon'ble NGT vide its order dated
31.08.2018.”

Sth Interim Report dated 02.12.2019

The 5% Interim Report mere the back ground of earlier
proceedings, sums up the minutes of the meetings and analysis the
information given by the industries and regulatory authorities at
length and thereafter records findings and recommendations. The
report has been uploaded on the website of the National Green
Tribunal. The questions considered in the said report in para 2.2.6
are:-

1. Whether the specific coal requirement of afore-
mentioned Cement Manufacturing Plants and a Thermal
Power Plant of the Star Cement Limited and its
subsidiaries is substantially lower than specific coal
requirement stated in the respective TEFRs?

2. What is the actual specific coal requirement for the afore-
mentioned Cement Manufacturing Plants and a Thermal
Power Plant of the Star Cement Limited?

3. Whether it is technically feasible to use huge quantity of
slate in lieu of coal without making any modification in
design of these Plants?

4. Whether the afore-mentioned Plants of Star Cement
Limited and its subsidiaries have actually used huge
quantity of alternate fuel (i.e. Slate) in lieu of coal?

5. Whether slate, if used, has been used after obtaining all requisite
regulatory approvals?

After analyzing the entire data the findings recorded are:-
“CHAPTER 3: FINDINGS AND RECOMMENDATIONS

1.1.1 FINDINGS

1.1.2 3.1.1 Except for the clinker manufacturing plant of the
Mawmluh Cherra Cement Limited (A State PSU) and
Captive Power Plants of the Maithan Alloy Limited and the
CMJ Breweries Private Limited, there is a huge gap in
quantity of coal required to produce reported quantity of
clinker and/or power and the coal reported to be purchased
Jrom legal sources during the Audit Period by all other
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Cement Manufacturing Plants and Thermal Power plants in
the State of Meghalaya for which resource (coal) audit could
be completed by the Committee. Year-wise quantities of the
coal required to produce reported quantities of clinker
and/or power, the coal actually purchased from legal
sources and the gap between the two for each of these
Plants are as below:

(metric tonnes)

Plant Items Year
2014-15 | 2015-16 2016-17 | 2017-18 | 2018-19 Total
1 2 3 4 5 6 7
Star Cement Coal
Limited and | required | 4,24,636 | 4,73,806 | 4,93,365 | 4,70,145 | 4,50,096 | 23,12,048
its two ul
subsidiaries Coal
procured 97,047 2,64,674 61,830 1,29,020 | 1,13,201 6,65,772
* %
Gap 3,27,589 | 2,09,132 | 4,31,535 | 3,41,125 | 3,36,895 | 16,46,276
Amrit Coal
Cement reauired 84,323 1,06,548 | 1,05,745 | 1,00,155 | 1,46,919 5,43,690
qui
Limited and *
its  captive Coal
TPP procured 3,861 88,165 38,785 74,978 31,833 2,37,622
Gap 80,462 18,383 66,960 25,177 1,15,086 3,06,068
Dalmia
Cement
(Bharat) coal | 200,028 | 2,01,797 | 1,94,234 | 2.22215 | 2,56,324 | 10,74,598
Limited and | required*
its Captive
TPP
Coal
procured 17,433 98,296 56,208 1,07,092 54,478 3,33,507
* A
Gap 1,82,595 1,03,501 1,38,026 | 1,15,123 | 2,01,846 7,41,091
g o 0 0 39,652 | 1,15,104 | 1,47,919 | 3,02,675
Cement required*
Limited and | Coal
its Captive | procured 4] 0 5,918 21,295 4,946 32,159
TPP **
Gap
0 0 33,734 93,809 1,42,973 2,70,516
Coal
Green required 58,205 55,262 57,505 64,673 65,398 3,01,043
Valley *
Industries Coal
Limited procured 44,844 50,555 46,762 51,068 30,278 2,23,507
*
Gap 13,361 4,707 10,743 13,605 35,120 76530
Coal
Hill Cement | required 18,397 32,158 38,548 30,600 35,085 1,54,788
Company *
Limited Coal
procured 0 11,989 9,797 2,248 13,347 37,381
* %
Gap 18,397 20.169 28,751 28,352 21,738 1,17,407
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Coal
JUD required | 29,761 | 38,604 | 23,994 | 28249 | 20576 | 1,41,184
Cements *
Limited Coal
procured 0 16,348 2,099 377 370 19,194
*
&ep. 29,761 | 22,256 | 21,895 | 27,872 | 200206 | 121,990
Coal
Meghalaya | required | 1,43,334 | 1,72,873 | 1,53,873 | 1,84,291 | 1,85,140 | 8,39,511
Cements *
Limited and | Coal
its Captive | procured | 96,533 | 44,686 | 45,968 | 54,012 | 53,987 | 2,95,186
TPP -
Gap 46,801 | 1,28,187 | 1,07,905 | 1,30,279 | 1,31,153 | 5:44325
Coal
Captive TPP | required | 54,499 | 46,959 | 88,743 | 58,563 | 20497 | 2,78,261
of Shyam | *
Century Coal
procured | 43,576 | 32,461 | 72,086 | 13,704 | 4,960 1,66,787
*
&ap 10,923 | 14,498 16,657 | 44,8590 | 24,537 | 1,11,474
Coal 1 1451318 11,95,65 | 12,73,99 | 13,36,95
required | 101318 | 11 28 907 | 11:95 73, 36, 59,47,798
3 9 5 4
Ferrous *
Limited Coal
procured | 3,03,294 | 6,07,174 | 3,39,453 | 4,53,794 | 3,07,400 | 20,11,115
%k
Gap | 7,09,889 | 520,833 | 8,56,206 | 8,20201 10’249’55 39,36,683

*: Coal required to produce reported quantities of clinker and/ or
power
**: Coal reported to be procured from legal sources.

3.1.2 The Committee is of the view that the entire gap of 39.37 lakh
MT between the quantity of the coal required to produce reported
quantity of the clinker and the electrical power and the coal
purchased from legal sources by these Plants during the Audit
Period constituting about two-third of the coal requirement of these
plants during the Audit Period has been met from the illegally mined
local coal. Demand for a huge quantity of illegally mined coal from
these plants has sustained and supported a wide scale illegal rat-
hole coal mining in the State of Meghalaya in flagrant violation of a
ban imposed by the Hon'ble NGT.

3.1.3 Continuance of illegal rat-hole coal mining in the State of
Meghalaya to meet the huge requirement of coal for these Cement
Manufacturing Plants and the Thermal Power Plants have caused
huge damage to flora, fauna, rivers, streams, water bodies and the

environment in general in the State of Meghalaya. It has also made
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the ban imposed by the Hon'ble NGT on illegal rat-hole coal mining

virtually inoperative.

3.1.4 No royalty, taxes and any other statutory levies has been
paid to the State of Meghalaya on the illegally mined coal utilised
by these Cement Manufacturing Plants and Thermal Power Plants
during the Audit Period resulting in a huge loss to the State
exchequer. In fact ban on the illegal rat-hole coal mining in the State
of Meghalaya came as a boon to these Cement Manufacturing
Plants and Thermal Power Plants in the State of Meghalaya as it
virtually exempted them from the requirement of payment of
royalty, taxes and other statutory levies payable on more than
two-third of the coal consumed by them. The amounts of royalty
(@ Rs. 675 per MT), contribution to Meghalaya Environment
Protection and Restoration Fund (MEPR Fund) at the rate of Rs.

485 per MT and GST/ VAT @ 5 % of the sale value of approx. Rs.
8,000 per MT amounting to Rs 400 per MT) payable on the illegally
mined coal utilised by each of these Cement Manufacturing Plants
and Thermal Power Plants during the Audit Period are as below:

Plant

Qt. of
illegal
coal

used

(MT)

Royalty

MEPRF

GST/VAT Total

3.

Star
Cement
Limited and
its two
subsidiaries

16,46,276

111.124

79.844

65.851 256.819

Amrit
Cement

3,06,068

20.660

14.844

12.243 47.747

Dalmia
Bharat
Cement Ltd

7,41,092

50.024

35.943

29.644 115.610

Goldstone
Cement
Ltd.

2,70,516

18.260

13.120

10.821 42.200

Green
Valley
Industries
Ltd.

77,536

5.234

3.760

3.101 12.096

Hill
Cement
Ltd.

1,17,407

7.925

5.694

4.696 18.315
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JUD
Cement 1,21,990 8.234 5.917 4.880 19.030
Ltd.

Meghalaya
Cement 5,44,325 36.742 26.400 21.773 84.915
Ltd.

Shyam
Century 1,11,474 7.524 5.406 4.459 17.390
Ferrous
Ltd.

Total 39,36,684 265.726 190.929 157.467 614.123

3.1.5 The royalty and VAT/GST amounting to Rs. 423.194 Crore
payable on illegally mined coal utilised by the Cement Manufacturing
Plants and Thermal Power Plants, if realised and properly utilised,
can significantly enhance living standard of the tribal residents,
especially those residing in the areas affected by such illegal
coal mining, of the State. Similarly, an amount of Rs. 190.929
Crore payable to MEPR Fund for the said illegally mined coal
utilised by these Plants, if properly utilised, may greatly help
in restoration of flora, fauna, rivers, streams, water bodies
and the environment in general damaged by illegal rat-hole

coal mining in the State of Meghalaya.

3.1.6 Claim of these Cement Manufacturing Plants and
Thermal Power Plants that about two-third of their coal
requirement have been met by a non-fuel mineral (i.e. slate)
without making any change in the design of these plants is not
tenable. The Committee, based on a detailed analysis given in
para 2.2.26 to 2.2.52, is of the view that it is neither
technically feasible nor legally permissible for these plants to
replace more than two-third of their coal requirement by a non-
fuel mineral such as slate.

3.1.7 These Plants have purchased illegally mined local coal in
the name of slate to circumvent the ban imposed by the Hon'ble
NGT on illegal rat-hole coal mining in the State of Meghalaya
and also to evade payment of royalty, GST/VAT and other
statutory levies and contribution to MEPR Fund on the coal
utilised by them.

3.1.8 Even for the sake of an argument it is assumed that the
claim of these plants that more than two-third of their coal
requirement during the Audit Period has been met by a non-
fuel mineral (viz. slate) without making any
change/modification in the design of these plants is true, it
would have caused equal, if not more, damage to the flora,
fauna, rivers, streams, water bodies and the environment in
general in the State of Meghalaya as all such slate has
admittedly been mined in an unscientific and haphazard
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manner without any mitigative measures and without
obtaining mandatory mining lease, consent to establish,
consent to operate, environmental clearance and
authorisation/no-objection certificate from the State Pollution
Control Board in a flagrant violation of the existing mining,
environmental, pollution control and labour safety laws.

3.1.9 Transportation and use of a huge quantity of illegally
mined coal by these plants could not have escaped notice of
regulatory authorities, both in the State of Meghalaya and the
Union of India. It could not have escaped notice to the District
and police administration. Instead of taking actions to prevent
use of illegally mined coal by these plants and to initiate
appropriate proceedings under relevant provisions of the Mines
and Minerals (Development and Regulation) Act, 1957; the
Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981 and the
Environment (Protection) Act, 1986 against these Plants for use
of illegally mined local coal, the regulatory authorities have
tried to regularise/justify the use of illegally mined coal by
accepting royalty on slate claimed to be used by these plants
and by supporting the claim of these Plants that it is
technically and legally feasible to replace two-third of the coal
requirement of these plants by a non-fuel mineral such as slate
and the slate can be used by these plants as a waste without
obtaining any clearance under the Mines and Minerals
(Development and Regulation) Act, 1957; the Water (Prevention
and Control of Pollution) Act, 1974; the Air (Prevention and
Control of Pollution) Act, 1981; the Environment (Protection)
Act, 1986 and the rules, regulations & guidelines framed
thereunder.

3.1.10 As per information provided to the Committee by the
Mining and Geology Department in the State of Meghalaya,
none of these plants participated in a public auction conducted
by the State of Meghalaya to sell more than 38,000 MT of
seized coal available at locations in close vicinity of majority
of these plants. The Committee therefore is of the view that a
major part of the coal requirement of these plants is still being
met from illegally mined local coal.

3.2 RECOMMENDATIONS

3.2.1 To put a stop to the illegal rat-hole mining of the coal
being undertaken in the State of Meghalaya in flagrant
violation of the mining, environmental and labour safety laws
as well as the orders issued by the Hon'ble Supreme Court
and the Hon'ble NGT to meet the requirement of the coal for
the Cement Manufacturing Plants and Thermal Power Plants
in the State of Meghalaya and also to restore damage caused
the flora, fauna, rivers, streams, water bodies and
environment in general by illegal rat-hole coal mining, the
Committee recommends that the Hon'ble NGT may consider to
issue the following directions:-
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1. The Chief Secretary of the State of Meghalaya shall
undertake monthly review the quantity of clinker and/or
power produced by each Cement Manufacturing Plants and
Thermal Power Plant in the State of Meghalaya and the
quantity of coal purchased by each such plant from legal
sources to produce such reported quantities of clinker
and/ or power. Such review for a month shall be undertaken
on or before tenth day of the next month. A quarterly report
stating therein the month-wise quantities of clinker and/ or
power produced, quantity of coal consumed to produce such
quantities of clinker and/or power by each such plant and
action(s), if any, taken against any such plant in case of any
anomaly observed during the review shall be submitted to
this Tribunal by the Chief Secretary, Meghalaya. Such
report for a quarter shall be submitted to this Tribunal on or
before fifteenth day of the next quarter.

2. The State of Meghalaya; the Ministry of Environment,
Forest and Climate Change, Government of India and the
Meghalaya State Pollution Control Board shall initiate
proceedings in accordance with the provisions of the Mines
and Minerals (Development and Regulation) Act, 1957; the
Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981 the
Environment (Protection) Act, 1986 and the rules, regulations
& guidelines framed thereunder against each of the Cement
Manufacturing Plants and the Thermal Power Plants who has
used illegally mined local coal after a ban on the rat-hole coal
mining in the State of Meghalaya was imposed by this
Tribunal in the month of April, 2014.

3. The State of Meghalaya shall realise royalty, GST/ VAT,
contribution to the MEPR Fund and any other statutory tax
and/ levy payable on the illegally mined coal utilised by these
Cement Manufacturing Plants and the Thermal Power Plants
in the State of Meghalaya after the ban on illegal rat-hole
mining in the State of Meghalaya was imposed by this
Tribunal in April 2014.

4. To restore the damage caused to the flora, fauna, rivers,
streams, water bodies and the environment in general by
illegal rat-hole mining of coal and also to mitigate the
suffering caused to the local tribal residents by the illegal
rat-hole coal mining, the State of Meghalaya shall realise
from each of the aforementioned Cement Manufacturing
Plants and Thermal Power Plants who have used illegally
mined local coal after a ban on illegal rat-hole coal
mining was imposed by this Tribunal in the month of
April 2014, an amount of Rs. 400 per tonne of coal to be
utilised by each such plants on or after the date of this
order and deposit the same in the MEPR Fund. Such
amount for coal utilised during a month shall be realised
on or before fifteenth day of the next month. Not less
than fifty percent of these amounts shall be utilised for
restoration of damage caused to the flora, fauna, rivers,
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streams, water bodies and the environment in general
by illegal rat-hole mining of the coal in the State of
Meghalaya. The balance amounts shall be utilised for
socio-economic development of the tribal residents in
areas affected by the coal mining in the State of
Meghalaya. It is clarified that the afore-mentioned
amount of Rs. 400 per MT of coal shall be in addition the
contribution to MEPRF at the rate of Rs. 485 per MT of
coal already being realised by the State in compliance of
earlier orders of this Tribunal. The Chief Secretary,
Meghalaya shall formulate draft guidelines for
utilisation of these amounts and place the same before
the Committee constituted by this Tribunal under
Chairmanship of Mr. Justice B.P. Katakey, former Judge,
Guwahati High Court. The Committee shall within one
month from the date of receipt, examine the draft
guidelines and place the same along with the
comments/observation before this Tribunal for approval.

5. The North Eastern Regional Directorate of the CPCB shall

complete audit of coke claimed to be utilised by the Jaintia

Cement Limited and the Virgo Cement Limited and submit

a report to the Committee constituted by this Tribunal

under Chairmanship of the Mr. Justice B.P. Katakey,
former Judge, Guwahati High Court. The North Eastern
Regional Directorate of the CPCB shall also submit the
report sought by the said Committee in respect of the
Captive Thermal Power Plant of Shree Shakambari Ferro
Alloys Put. Ltd.”

6t Interim Report dated 3.12.2019

The 6™ Interim Report deal with the objections raised by
the State of Meghalaya before the Committee on the ground that
the same is in violation of directions of the Hon’ble Supreme
Court. After elaborate discussion of each and every objections
raised by the State. The Committee summarized its
recommendations as follows:- ’

“CHAPTER- 6: SUMMARY OF RECOMMENDATIONS

6.1 The Committee recommends that the Hon'ble NGT may

consider to pass the following directions:

1. The State of Meghalaya shall, immediately, provide

to the North Eastern Space Application Centre (NESAC),

Department of Space, Government of India, Umiam, the

location (latitude and longitude) and other details of each
dump where coal to be auctioned is located. The NEASC,
shall within one week from the date of receipt of these

details prepare a geo-referenced map depicting the
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location of each of these dumps and provide a copy of the
same to the Secretary to the Government of Meghalaya,
Mining and Geology Department and the Coal India
limited for placing a copy thereof along with a list
containing name and address of the owner and quantity
of coal available at each such dump on their respective
websites. (Para 2.20 WI

2. The Secretary to the Government of Meghalaya,

Mining and Geology Department shall, immediately,

place on website of the Department a copy of the

additional affidavit containing details of 32,56,715 MT

coal stated to be available at various depots filed before

the Hon'ble Supreme Court on 10.04.2019 by the

Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Department . (Para

2.20 (ii))

3. The North Eastern Space Application Centre
(NESAC), Department of Space, Government of India,
Umiam shall undertake land-use land-cover analysis of
areas where coal to be handed over to the Coal India
Limited is located by using high resolution satellite
imageries for the following period:

(a) Immediately before the illegal rat-hole mining of
coal was banned by this Tribunal by an order dated
17.04.2014; (Para 2.20 (iii) (a)}

(b) Immediately before the additional affidavit dated
10.04.2019 containing details of 32,56,715 MT coal
stated to be available at various depot was filed before
the Hon'ble Supreme Court by the Commissioner and
Secretary to the Government of Meghalaya, Mining and
Geology Department; and (Para 2.20 (iii) (b)}.

(c) Onceinthe year 2015, 2016, 2017 and 2018, preferable
in the month of April. (Para 2.20 (iii) (c)}

4. Based on the said land-use land-cover analysis, the
NESAC shall divide the coal available at each of the depot
where the 32,56,715 MT coal is stated to be available into
three categories namely:

(a) The coal continuously existing at the depot since the
ban on the illegal rat-hole mining was imposed by this
Tribunal on 17.04.2014; (Para 2.20 (iv) (a))

(b) The coal dumped at the depot after the filing of
additional affidavit before the Hon'ble Supreme Court on
10.04.2019; and (Para 2.20 (iv) (b)}

(c) The coal dumped at the depot on any day between
17.04.2014 and 10.04.2019. (Para 2.20 (iv) (c)}.

5. The finalisation of the mode and manner for handing
over of the coal to the Coal India Limited and the disposal
of the coal by the Coal India Limited through e-auction shall
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not wait completion of the afore-mentioned study by the
NESAC the amount realised from sale of such coal will
however not be disbursed to the respective owner till the
said study in respect of such coal is completed by the
NESAC. (Para 2.20 (v)}

6. The amount realised from auction of the coal shall be

disbursed in the following manner:

{a) The State of Meghalaya shall exercise the powers
vested on it under subsection (5) of section 21 of the Mines
and Mineral (Development and Regulation) Act, 1957 and
recover the amounts realised from the auction of the coal
which was dumped at the depot after 10.04.2019 and
transfer all such amounts along with taxes/royalty/levies
realized thereon to the Consolidated Fund of the State of
Meghalaya. Contribution to the MEPR Fund realised for
such coal shall be transferred to the MEPR Fund. (Para 2.20
(vi) (a))

(b) Amounts realised from the sale of the coal which is
continuously available in at the Depot shall be transferred
to the respective owner. Taxes/royalty/levies realised on
such coal shall be transferred to the Consolidated Fund of
the State of Meghalaya. Contribution to the MEPR Fund
realised for such coal shall be transferred to the MEPR
Fund. (Para 2.20 (vi) (b)

(c) Details of all such coal which was dumped at a
depot between 17.04.2014 and 10.04.2019 shall be
placed before the Hon'ble Supreme Court. Disbursal of
amounts realised from the sale/auction of such coal shall
be done in the manner the Hon'ble Supreme Court may
stipulate. (Para 2.20 (vi) (c)}

7. The State of Meghalaya and the Coal India Limited shall
provide all the information and documents sought by the
Katakey Committee for finalization of mode and manner of
handing over of the coal available at various Depots to the
Coal India Limited. The Committee shall finalize the mode
and manner for handing over of the coal available at
various depots to the Coal India Limited strictly in
conformity with the directions issued by the Hon'ble
Supreme Court. The State of Meghalaya and the Coal India
Limited shall abide by the mode and manners finalised by
the said Committee. (Para 2.20 (vii)}.

8. To resolve disputes involving adulteration of coal
quality in a lot between the day it is notified for auction and
the day on which entire coal available in such lot is lifted
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by the successful bidder the collection and maintenance of
reference samples by the Coal India Limited in the manner
and for a period provided for collection and maintenance of
such samples in the normal process of disposal of coal
through e-auction by the Coal India Limited shall be an
integral component of the mode and manners for handing
over of the coal t6 the Coal India Limited. (Para 2.20 (viii)}.

9. The mode and manner for handing over of the coal to
the Coal India Limited shall contain time-lines for each step
involved in handing over of the assessed coal to the CIL and
its subsequent auction by the CIL. (Para 2.20 (ix))

10. Nature of records to be maintained and the
authorities responsible to maintain each such record shall
be specified in the mode and manner for handing over of
the coal to the Coal India Limited. (Para 2.20 (x)}.

I11.  Number of officers of different ranks to be deployed
by the Coal India Limited to plan, execute and monitor
disposal of the coal through e-auction shall be specified in
the mode and manner to be finalised by the Katakey
Committee. (Para 2.20 (xi)}

12. Reserve Price of the coal to be auctioned shall be fixed by
the Coal India Limited as per its existing rules and policies for
disposal of the coal through e-auction. (Para 2.20 (xii)}

13. The Coal India Limited, the State of Meghalaya, the
owner of the coal and their officers/employees shall be
responsible for their respective acts of omission and
commission in any dispute which may arise relating to
quality and quantity of the coal stated to be available at
various depots. (Para 2.20 (xiii)}.

14. The mode of manner for handing over of the coal to the Coal
India Limited shall provide for a legally tenable and practically
Jeasible dispute resolution framework. (Para 2.20 (xiv)}.

15. The State of Meghalaya shall install and make fully
functional, within a month, a system involving
establishment of a centralised server, uploading of
transport permit/challans and tracking of coal loaded
trucks through GPS and RFID tags as stipulated in the said
Appendix-X[1 to the EIA Notification, 2016 to prevent and
detect multiple wuse of transport permit/challans.
Transportation of the coal in the State of Meghalaya shall
not be permitted till the said system is made fully
operational. (Para 2.20 (xv).

16. The State of Meghalaya and the Meghalaya State
Pollution Control Board shall initiate necessary actions to
file compliant under relevant sections of the Mines and
Mineral (Development and Regulation) Act, 1957, the
Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, and the
Environment (Protection) Act, 1986 against the persons
responsible for raising of transportation of all such coal
which was dumped at any such depot on or after
10.04.2019. (Para 2.20 (xxvi)].
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17.  An agency not under superintendence and control of
the State of Meghalaya shall enquire into the matter of
export of illegally mined coal to Bangladesh, in the guise of
coal permitted to be transported by various orders passed
by the Hon'ble NGT and the Hon'ble Supreme from time-to-
time, identify the person(s) responsible for such export and
file complaint before the concerned competent Courts of
Law under relevant provisions of the Law against all such
persons. (Para 3.20 (i)}

18. The State of Meghalaya shall place before this Tribunal
the periodical details (viz. name & full address) of the
exporter for each consignment of coal originating from the
Meghalaya which was allowed by the Mining and Geology
Department in the Government of Meghalaya for export to
the Bangladesh from each of the seven LCS in Meghalaya
since the ban on rat hole coal mining in Meghalaya was
imposed by the Hon'ble NGT in April, 2014. (Para 3.20 (ii)}

19. The State of Meghalaya shall initiate necessary
actions in accordance with provisions of Section 21 of the
Mines and Minerals (Development and Regulation) Act,
1957 against the persons responsible for export of the
illegally raised coal to the Bangladesh from each of the
seven LCSs in the State of Meghalaya in the guise of the
coal permitted to be transported by the Hon'ble NGT and
the Hon'ble Supreme Court by order passed from time-to-
time. The actions to be initiated against such persons shall
include actions under sub-section (5) of Section 21 of the
said Act to recover price of such illegally raised coal along
with rent, royalty or tax, as the case may be, payable to
the Government in respect of such coal. (Para 3.20 (iii))

20. In case the coal reported to be available at several
location between the DMR Checkgate/weighbridge and the
Custom exit point at Gasuapara and such other Custom exit
points in the State of Meghalaya is not a part of the
32,56,715 MT assessed coal to be handed over to the Coal
India Limited for disposal through e-auction the Mining and
Geology Department in the State of Meghalaya initiate
necessary actions in accordance with provisions of Section
21 of the Mines and Minerals (Development and Regulation)
Act, 1957 against the persons responsible for raising and
transportation of such coal and submit a report to this
Tribunal. Such action shall include actions under sub-
section (5) of section 21 of the said Act to recover all such
illegally raised coal. (Para 3.20 (iv)).

21. The State of Meghalaya shall within three months,
establish integrated check post and temper-proof weigh-
in-motion weighbridge at each of the seven LCSs in the
State of Meghalaya. Each such integrated check-post and
weigh-in-motion weighbridge shall jointly be manned by
the representative, one each from the Mining and Geology
Department and the Forests & Environment Department in
the State of Meghalaya and the Border Security Force
(BSF) and the Customs Department in the Union of India.
Each such integrated check-post and weigh-in-motion
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weighbridge shall be provided with an adequate number
of CCTV cameras to ensure video recording of the
registration number and the consignment loaded in each
truck passing through such integrated check-post and the
weighbridge. The network of CCTV cameras to be installed
at the weighbridge shall also ensure video recording of the
display panel indicating weight of each truck passing
through such weighbridge. The fodtage of each CCTV
camera installed at each integrated check-post and the
weighbridge shall be retained for a minimum period of one
year. (Para 3.21 (i))

22. Vigilance wing in the Customs and the BSF in the
Union of India and the Home (Police) Department in the
State of Meghalaya shall undertake regular inspection of
the integrated check-posts and  weigh-in-motion
weighbridge and submit a quarterly report on such
inspections to the Chief Secretary, Meghalaya and their
respective Departmental Heads. (Para 3.21 (ii)).

23. The Director General of Police, Meghalaya shall ensure
that all the person and vehicles, equipment, tools and
machineries involved in raising and transportation of about
80,000 MT seized by the Meghalaya Police are identified and
necessary action as per the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957 and all other
relevant Statutes and the rules framed thereunder are
taken against all such persons and vehicles, equipment,
tools and machineries. The similar actions shall also be
taken for the coal, if any, to be seized in future. A monthly
report on all the cases where the persons and vehicles,
equipment, tools and machineries involved in raising and
transportation of the seized coal could not be identified
shall be submitted. (Para 4.19. (i)}

24. The Director General of Police shall provide to the
Meghalaya State Pollution Control Board details of persons
involved in illegal mining and transportation of the coal.
The Meghalaya State Pollution Control Board shall file
complaint before the concerned competent Court of Law
under relevant sections of the Water (Prevention and
Control of Pollution) Act, 1974; the Air (Prevention and
Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and the rules, guidelines and notifications
issued thereunder against such persons. (Para 4.19 (ii)}.

25. The State of Meghalaya shall formulate a
comprehensive policy for auction of the seized coal and
place a copy of the same before this Tribunal within a
month. The policy shall provide, among others,
establishment of a centralised depot in each coal mining
affected district for safe and scientific storage of the seized
coal and disposal of the seized coal in a fair and
transparent manner after giving wide publicity. The Policy
shall specifically provide that no coal shall be disposed of
without giving a prior notice of atleast thirty (30) days. The
copy of each such notice shall be published in atleast two
prominent dailies having wide circulation. (Para 4.19 (iii)}.
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26. The State of Meghalaya shall, within a month,
Jormulate a simple procedure for verification of the claims
for receipt of ex-gratia from the labourers who received
injuries while working in illegal rat-hole coal mines in the
State of the Meghalaya and also from the next-of kin of
laborers who were killed while working in such mines.
Such procedure may contain adequate safeguards to
detect, deter and reject false claims. (Para 5.4 (1)).

27. State of Meghalaya shall disburse an amount of
rupees five lakh to next of kin of each of the labourers who
were killed while working in any illegal rat-hole coal
mining in the State of Meghalaya including the labourers
which were killed in a tragic accident in an illegal rat-hole
mine in Ksan village in East Jaintia Hill district in
December 2018. {Para 5.4 (ii)).

28. State of Meghalaya shall disburse an amount of
rupees five lakh to next of kin of each of the labourers who
were killed and rupees two lakh to each of the labourers
who received serious injuries while working in any illegal
rat-hole coal mining in the State of Meghalaya including the
labourers which were killed or received serious injuries in a
tragic accident in an illegal rat-hole mine in Ksan village in
East Jaintia Hill district in December 2018 and in South
Garo Hills District in the year 2012.

29. State of Meghalaya, Meghalaya State Pollution
Control Board and Central Pollution Control Board, shall
implement the Action Plan prepared by the Committee,
with modification wherever required and submit
periodical report.

Before parting with the report, the Committee expresses
its sincere gratitude to the Hon'ble National Green
Tribunal in giving the opportunity to work on the subject.”

The said three reports were considered as follows:-
“I8019.. XXX i vieaeieieieaiieeein, XXXeeieieananenannn, pod

20. We have perused objections to the reports of the
Committee dated 31.08.2019, 02.12.2019 and 03.12.2019
filed by the State of Meghalaya. During the hearing, we
confronted learned senior counsel for the State of Meghalaya
with the fact that since work of the Committee has been
commended by the Hon’ble Supreme Court as well as by this
Tribunal earlier, the nature of objections is not appreciable.
Learned senior counsel fairly stated that he will not press the
objections. In the response to the report, he merely handed over
a note to submit that some of the recommendations were not
feasible. We quote the relevant part of the note to consider the
said objections:-

Recommendation Not Reasons for being non-feasible
feasible
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i. The State of Meghalaya
shall provide NESAC the
Longitudes & Latitudes of
each dump where coal is to
be auctioned.

1. NESAC to prepare geo-
reference  mapping  for
location of each dump and
give it to State and CIL.

ul. State and CIL will put it on
their website.

= Duplication of  exercise of
identification of sale-points.

s Geo-referencing details already
there in affidavit filed by State
which has been provided to CIL and
the same will be put up on website.

s Interms of para 48 and 187-192 of
the judgment of Supreme Court this
exercise is not required.

NESAC to conduct annual land-
use land cover analysis to
determine continuous existence
of coal on the sale point.

NESAC shall then divide each
sale-point into 3 categories, viz.
(i) Coal continuously existing
(ii) Dumped after 17.04.2014
(i) Dumped after filing of
affidavit

Money realized from auction of
coal shall not be disbursed till
NESAC study is completed

s Unnecessary exercise.

o Supreme Court observed in Para
189 that All this 32,56,715 coal is
illegally mined.

e Yet directed its disposal thorough
CIL and disbursal of funds to
owners in paras 192-192,

Same as in respect of 2 above

Same as in respect of 2 above

Amount realized shall be
disbursed in following manner:
(i) For Coal existing prior to
17.04.14-immediately.

{ii) For coal dumped between
17.4.14 and filing of affidavit to
be placed before SC for further
direction.

{iit) For coal dumped thereafter —
All money to be transferred to
State funds.

e Contrary to Supreme Court
Jjudgment. Even after observing in
Para 189 that ALL this 32,56,715
Coal is illegally mined, SC directed
its disposal thorough CIL and
disbursal of funds to owners in
Para 192.

e« In para 186 the Supreme Court has
affirmed ownership of private
miners on all this 32,56,715 MT
Coal and held that their proprietary
rights are not extinguished.

Collection and maintenance of
samples from each lot for
purpose of future dispute
resolution.

o There are more than 20,000 sale
points.

« Further, the auction is on ‘As is
where 1s' basis and prospective
bidders are being given 14 duays’

time to  physically vernfy the
quantity and guality of coal lying at
the dump.

e Owners are also mandated to
submit  NABL _ accredited __lab
certificate as to grade and sulfur
cantent of Coal before thetr dump 1s
notified for auction and the same
shall be part of auction notice.

Reserve Price of Coal to be
auctioned shall be fixed by CIL
as per their existing policy.

» CIL has refused to do so in meeting
dated 14.10.2019 and again on
02.12.2019 on the ground that it is
not  practically  possible or
technically and financially feasible
for CIL to physically verify the
quality of each lot of Coal located at
20,000 sale points for fixation of
reserve price which is also
dependent upon the cost of
transportation of the same.

s CIL submitted that it has no

experience of coal mining in
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conditions like Meghalaya and has
no experience of lifting and
transportation of coal in such
terrain where most of the stocks
can be assed only through smaller
Sfour-wheel trucks and the hilly
roads also cannot bear the load of
huge quantity of coal being
transported simultaneously.

These factors substantially affect
the reserve price fixation of Coal.
The State of Meghalaya is having
more experience of the coal mining
and coal trading practices in the
State of Meghalaya and having
such  domain knowledge of
marketability of such Coal, is better
suited to fixe reserve price.

CIL / State of Meghalaya/
owner/employee/ officer shall
be liable for disputes relating to
quality and quantity

The question of providing a Dispute
Resolution Process in the plan does
not arise because Auction is on ‘as
is where is’ basis and Prospective
bidders are allowed to inspect the
lot before bidding. Hence, no
liability of CIL and State of
Meghalaya thereafter.

However, in case of a dispute
between the seller and the buyer
the remedy under ordinary law of
the land is always available to
them.

To provide legally tenable and
practically  feasible Dispute
Resolution Mechanism

Same as in respect of 8 above.

10.

Enquiry by an outside Agency
into compliants of alleged export
of illegally mined coal to
Bangladesh and prosecution of
persons involved in such alleged
illegality

It will be an encroachment on
executive powers of the State.

As submitted before the Committee,
enquiry has already been initiated
by the State and appropriate action
in accordance with law shall be
taken.

11.

State of Meghalaya to disburse
an amount of 5 lakh to each
labourer deceased in Ksan mine
incident of Dec. 2018

PIL being W.P. (C) No. 30f2019 has
been filed in Hon’ble Supreme
Court on that incident.

The Hon’ble Supreme Court
observed that compensation is
required to be paid to kin of victims
in order dated 25.02.2019.

State filed LA. No. 77028/19 on
06.05.2019, inter-alia informing the
Court that 3 lakh ex-gratia
payments has already been made
qua each victim.

The Hon’ble Supreme Court closed
all the issues except formulation of
Standard Operating Procedure to
deal with such mining incidents
vide order dated 12.07.2019.

12.

State of Meghalaya to pay 5
lakh for each death and 2 lakh
for each injury in above incident
as well as for the incident
reported in South Garo Hills
District in 2012.

For 2012 incident, ex-gratia
payment has already been made to
those who came forward to make
claims and whose claims were
found to be genuine.
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21. We have considered the above objections. We are unable
to appreciate the reasons for the stand that the
recommendations are not feasible. Even if the exercise is
considered by the State to be unnecessary, no serious difficulty
is shown in doing so. We are unable to hold that any of the
direction is against the order of the Hon’ble Supreme Court or
not feasible. The dispute resolution process recommended is
certainly conducive to the handling of the long pending issues
and is necessary for facilitating compliance of the directions
for disposal of illegal mined material and the mandate of law.
We, thus, reject the objections of the State of Meghalaya. It is
a matter of regret that State of Meghalaya, has by uncalled for
objections, created a situation to hamper a credible mechanism
set up by this Tribunal and approved by the Hon’ble Supreme
Court by practically compelling the Chairman of the Committee
to seek recusal.

Directions

22. Under the circumstances, while accepting all the
recommendations of the Committee in its 04 Interim Report
dated 31.08.2019, 05t Interim Report dated 02.12.2019 and
06" Interim Report dated 03.12.2019, we also accept the
request of Justice B.P. Katakey, former Judge, Guwahati High
Court to be relieved.

23. Without in any manner meaning to dilute the exhaustive
recommendations of the Committee, the substance of the
recommendations of the Committee can be summed up to
include monitoring of illegal raising and transportation of coal
by the Chief Secretary of the State; steps for punitive measures
for illegal mining — filling up gaps in the regulatory regime;
action for preventing minimizing and mitigating environment
pollution by acidic water from coal depots; electronic recording
of movement of coal including by way of GPS and RFID Tags
and having a central server for the purpose; inspection of wings
of BSF and vigilance department; establishing and supervising
check posts and weigh bridges; utilization of the compensation
amount  for legitimate purposes in terms of the
recommendations in the report; continuing Prof. A.K. Singh,
nominee, I[T-ISM, Dhanbad as member of the Committee;
monitoring of sourcing of illegally mined coal by cement
manufacturing/thermal power plants for enforcement of mining
law, including punitive and remedial actions for soureing of
illegally mined material, as found by the Committee;
conducting necessary audit; study of land use and land cover
analysis; drilling of bore holes in Khlihirt-Sutnga area in East
Jaintia Hill District; preparation of geological report and
feasibility report for scientific coal mining; compiling
information about location of dumps of coal; finalizing mode
and manner of handling of coal and its disposal including e-
auction; transfer of coal to Coal India Limited; monitoring of
tllegal export of coal to Bangladesh by an independent agency;
adopting satellite surveillance systems; action by the State
PCB for enforcement of environmental norms; verification of
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claims of victims and disbursement of payments to them in the
manner suggested by the Committee; implementing action plan
prepared by the Committee by the State PCB etc. Compliance
of all the recommendations may need to be closely monitored
by the Committee.

24. On suggestion of State of Meghalaya, we substitute
Justice B.D. Agarwal, former Judge, Guwahati High Court
as Chairman of the Committee. We are informed that
Justice B.D. Agarwal is Judicial Member of Lokayukt of
Manipur State but is willing to undertake the present
assignment subject to the State of Manipur relieving him
or otherwise permitting him to do so. The State of
Manipur may consider this aspect in consultation with
Justice B.D. Agarwal. Subject to there being no objection,
Justice B.D. Agarwal may take up the assignment at the
earliest. The Committee may furnish its further action
taken report after three months preferably by
30.04.2020 by e-mail at judicial-ngt@gov.in.”

Consideration of 7tt report - NGT order dated 27.07.2020
12.  The matter was last considered on 27.07.2020 in the light of 7t

report of the Committee filed on 30.04.2020 as follows:-

8. We have gone through the report with the assistance of the
learned Counsel appearing today. The report substantially deals with
Jfinalization of comprehensive plan prepared by the Government of
Meghalaya for handing over of extracted coal to CIL for auction and
measures for restoration of the environment.

9. With regard to handing over of extracted coal to CIL for auction,
the recommendations of the Committee are:

“1.The Committee approved the suggestion of the Mining and
Geology Department officials for permitting transport and
auction of 2 (two) lakhs MT of coal which is distributed over
four coal bearing Districts in Meghalaya viz. East Jaintia
Hills, West Khasi Hills, South Garo Hills and South West
Khasi Hills. in the first phase. The transport and auction of
the aforesaid quantity of coal has been approved by the
Committee on an experimental or pilot basis. In Phase — I the
Committee allows the Government of Meghalaya to hand over
to Coal India Limited for auction the following quantities of
coal in respect of each of the four coal bearing districts of
Meghalaya:

(i) East Jaintia Hills - 75.000 MT

(i) West Khast Hills - 50.000 MT
(iii) South Garo Hills - 50.000 MT
(iv) South West Khasi Hills - 25 000 MT.
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3. The Comprehensive Plan along with the Annexures shall
be uploaded by Mining and Geology Department in the
websites of Mining and Geology Department and the Forests
& Environment Department respectively. A copy of the said
Comprehensive Plan should be circulated by the Mining and
Geology Department to all concerned Departments, Offices
and agencies including Coal India Limited.

4. The Mining and Geology Department shall allow the
coal owners to transport their coal to the designated
depots in their respective Districts within a period of
fifteen days from the date of issuance of Transit Pass
to the coal owners of the designated coal depots.

5. The Mining and Geology Department will select the
coal owners on the basis of draw of lots. However, the
maximum quantity a coal owner will be entitled to bid
shall be restricted to 5000 MT in the first phase of
auction.

6. The Mining and Geology Department will intimate the
commencement of auction of coal in two prominent newspapers in
Meghalaya.

7. The guidelines prepared by the Meghalaya State Pollution
Control Board in respect of pollution control norms to be
observed by coal depot owners was perused and approved
by the Committee.

8. In respect of the buyers of auctioned coal who intend to
transport or sell the same within Meghalaya. A list of such
buyers shall be furnished by the Mining and Geology
Department to the Meghalaya State Pollution Control Board.”

10. With regard to restoration of the environment, the
commendations of the Committee are:

“I.Clause A of the Action Plan which relates to prevention of
human and animal deaths by accidental falling in coal mine
shafts comprises various subcomponents. With respect to
clause A.1 - identification and delineation of coal fields as
well as each coal mine coal shaft coal dump etc. in
continuation with the earlier similar exercise initiated by
NESAC they are requested to furnish a detailed cost estimate
Jfor preparation of such maps for the remaining districts viz.,
West Khast Hills. South Garo Hills and South West Khasi
Hills and submit a report to this Committee before the date
of next sitting of the Committee.

2. Education Department may furnish a status report on the
progress of implementation of A2 of the Action Plan which
relates to creation of awareness about ill effects of illegal
coal mining and also furnish information on the status of
submission of APOs to the Committee notified in the
guidelines for utilization of MEPR fund for their further
processing of the same.
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3. A.3 of the Action Plan which relates to installation of sign
boards in areas having presence of coal mines was reported to
have been implemented by the Mining & Geology Department.

4. With respect to A4 of the action plan- Erection of physical
barriers at periphery of shafts of mines where coal reserve
has not been exhausted-the Deputy Commissioners of all
Districts shall submit a report on progress on erection of
physical barriers at periphery of shafts of mines where coal
reserves have not been exhausted by the mine owners and
steps taken by the District Administration to obtain such
proposals from the mine owners who have not embarked on
any such activity.

5. With respect to A5 of the action plan — Closure of shafts
of mines where coal reserve has already been exhausted -
Mining & Geology Department shall submit through an
appropriate APO the further fund requirement for the purpose
of installation of sign boards in areas having presence of coal
mines to the concerned Committee notified in the guidelines
Jor utilisation of MEPR fund. The Department shall also
submit APOs incorporating other requirements to the
Committee notified in the guidelines for utilisation of MEFRF.
The Deputy Commissioners shall take steps to create
awareness on erection of physical barriers around the coal
shafts where the reserves are exhausted.

6. In respect of item A.5.1 of the Action Plan- Controlled blast
to secure closure of shafts of mines where coal reserve has
already been exhausted- the Member Secretary of
Meghalaya State Pollution Control Board (MSPCB) is
requested to intimate CIMFR —CSIR to give a power-point
presentation on the matter to the Committee on the next date
of its sitting. The Deputy Commissioners of the districts
affected by coal mining shall furnish an appropriate report
to the Committee on this matter before actually proceeding
with controlled blasting. The Member Secretary. Meghalaya
State Pollution Control Board is requested to submit a status
report on development of safe and cost effective control
blasting techniques in Meghalaya and the progress made by
CIMGR-CSIR in this regard. The presentation of the CIMFR-
CSIR during the next sitting of the Committee as referred
above shall cover the techniques which could be applied in
Meghalaya to secure controlled blasting. The Director DMR is
requested to identify at least one abandoned coal mine where
a pilot project can be undertaken by CIMFR-CSIR in respect
of the safe and cost effective technique of control blasting and
intimate the Committee on its next date of sitting.

7. Component B of the action plan relates to prevention of
Acid Mine Drainage (AMD) through various devices. B.1
refers to coal dumps of cement factories and their captive
power plants. The components B.1.1 to B.1.3 are as follows:

.. Covering of dumps by permanent sheds/ water proof
tarpaulin

it. Construction of garland drains along with acid mine drain
storage tanks

ui. Treatment of acid mine drain collected in storage tanks
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The Deputy Commissioners of East Khliehriat and Ri Bhoi
Districts where cement factories and captive power plants
are set up shall direct the cement factories and captive power
plant owners to develop such devices and obtain a road map
Jrom each of them in this regard and submit the same to the
Committee within two months.

8. With respect to item B.1.4 relating to amendment of
Environmental Clearance (EC) already granted to the above
mentioned cement plants and captive power plants to
stipulate additional conditions in such ECs to provide for
above measures incase such measures have not been
stipulated. a status report on the implementation in this
regard shall be furnished by the Member Secretary SEIAA
and the Regional Office for North East region of MoEF&CC,
Shillong.

9. With respect to item B.1.5 — Revocation/withdrawal of
EC and launch of prosecution in case of non-
implementation of aforementioned measures-it was
reported that action has already been concluded by the
MPSCB. A report in this regard may be submitted by
MSPCB to the Committee before the next date of sitting of
the Committee.

10. With respect to item B 1.6 —
Revocation/withdrawal of CTE and launch of prosecution in
case of non-implementation of afore-mentioned measures - it
was stated by the Member Secretary MSPCB that there was
no instance of withdrawal of CTE since all units which were
directed by the MSPCB for compliance have complied.

11. Item B.2 relates to dumps of assessed coal. The sub-
items are as follows:

i. Covering of dumps by water-proof tarpaulin/ permanent
sheds

ii. Construction of garland drains along with acid mine drain
storage tanks

ii. Treatment of acid mine drain collected in storage tanks

iv. Promulgation of order under section 144 or any other relevant
Section(s) of Cr. P.C. to prohibit open/uncovered dumping of
assessed coal

Sub items (i) to (iii) are to be implemented by the plant
owners. The Deputy Commissioners of all Districts where
occurrence of coal mining is noticed are requested to furnish
status report within one month on the implementation of item
B.2 to the Director of Mineral resources who in turn shall in
turn submit a report to the Committee in this regard within
two months.

12. With respect to item B.3 —Dumps of seized coal- the
Director of Mineral Resources is requested to submit APOs within
two weeks to the Committee notified under MEPR detailing the
Jfund requirement to secure implementation of the sub-items listed
under this item. The sub-items of B.3 are as below:

1. Construction of permanent depots for seized coal
. Covering of dumps by tarpaulin/ permanent sheds
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iii. Construction of garland drains along with acid mine drain
storage tanks
w. Treatment of acid mine drain collected in storage tanks

13. B.5 relates to insulating coal while in transit. The
sub-items are:

1. Covering of coal by waterproof tarpaulin while its
transportation by road

ii. Seizure of trucks carrying coal without covering it with
waterproof tarpaulin

iii. Promulgation of order under section 144 or any other relevant
sectionfs} of Cr PC to prohibit open/uncovered dumping of
assessed coal

The Deputy Commissioners of all coal mine affected districts
are requested to furnish status report within one month on
the implementation of item B.2 to the Director of Mineral
resources who in turn shall in turn submit a consolidated
report to the Committee in this regard.

14. With respect to item B.6- Rat hole coal mine openings-
deliberation is postponed till CIMFR-CSIR make presentation in
this regard to the Committee.

15. With respect to item B.7- Coal mine shafts located
in river/ stream bed-deliberation is postponed till CIMFR-
CSIR make presentation in this regard to the Committee.

16. With respect to item C which deals with
restoration of water quality in rivers/streams affected by
Acid Mine Drains (AMD) the Chief Engineer, PHE is
requested to submit status report on implementation of
item C.1- Identification and prioritisation of rivers/streams
to be restored- and a road map for full implementation of
the same to the Committee before its next date of sitting.

17. With respect to item C.2- Development refinement
and transfer of AMD treatment technology- Professor O. P.
Singh, NEHU is requested to make a presentation to the
Committee on the day of its next sitting along with a report
on the pilot project run by his team in this regard. The
Mining & Geology Department suggested that an
independent monitoring agency, in respect of which MSPCB
is currently suitable, be requested to monitor the progress
and success of the three pilot projects currently underway
in respect of item C .2 and submit the same to the
Committee within two months.”

11.  We proceed to deal with the above recommendations. We find
that recommendation of permitting ‘coal owners’ to transport the coal
and for such coal owners to be identified by the State by draw
of lots is contrary to the judgment of the Hon’ble Supreme Court.
Under the said judgment, it was observed that coal owners had
already been identified as per record and that process of handing over
coal was to be undertaken by the State. The quantum of coal
unscientifically mined was mentioned to be 23,25,663.54 MT (para
188). It was held that the said coal be handed over to CIL for disposal
by the State in the manner laid down by the Committee. Out of the

42

7223



7224
424

sale price, an amount could be paid to the owners, as already
mentioned above (para 192 of the judgement). The suggestion of the
Committee that the coal owners may transport the coal and coal
owners are yet to be identified by draw of lots is against the
Jjudgment of the Hon’ble Supreme Court wherein it is mentioned that
coal owners were already identified and that it was the State which
was to hand over the coal to the CIL. Further, as per “Sixth Report” of
the Committee quoted in para 19 of the last order dated 17.01.2020,
the State was to provide the location of the places where coal was
located to NESAC. NESAC was to prepare a geo-reference map and
provide the same to CIL. NESAC was also to undertake analysis of
the area where coal was to be handed over to CIL, using high
resolution satellite imageries for the period in question.

12.  As against the above, the Committee has now observed that the
recommendations in the Sixth Report are unworkable for certain
period. We are of the view that the said issue having already attained
finality, there is no reason to reconsider the requirement of such
exercise. However, if NESAC is not able to undertake the said
exercise, the same may be entrusted to National Remote Sensing
Centre (NRSC), Hyderabad. The CPCB may coordinate with the NRSC
for the purpose.

13. The recommendation that the transportation may not be done
by the State but by the ‘coal owners’ who are yet to be identified being
against judgment of the Hon’ble Supreme Court cannot be approved.
The State must transport the coal and give the locations in terms of
the Sixth report. New exercise for identifying landowners beyond the
judgement of the Hon’ble Supreme Court is not permissible. The
Committee may revise its report accordingly.

14.  As regards restoration plan, the remediation plan may be duly
executed which may be supervised by the Committee. The steps
suggested by the Committee may be taken. With regard to item no.10
relating to withdrawal of CTE, it is not clear whether any CTE had
ever been granted. If no CTE had been granted, question of
withdrawal did not arise.

15. The Committee may continue its functions including that of
overseeing the remediation plan and furnish its report of status as on
31.12.2020 by 15.01.2021 by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Support PDF and not in the form
of Image PDF.”

8tk report of the Committee, stand of the State and the Applicant
13.  Accordingly, the Committee has filed its 8t report dated 14.01.2021

as follows:-

“PROGRESS ACHIEVED BY THE COMMITTEE AFTER FILING OF
THE REPORT DATED 30.04.2020

The progress achieved by the Committee since filing of the last
report on 30" April 2020 is substantially compliance of the
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directions of the Hon’ble NGT issued vide their order dated 27t
July 2020 in OA No.110(THC)/2012 and IA NO 244/2020 in OA
NO. 110(THC)/2012:

(i)

The first direction of the Hon'ble NGT is contained in para 12 of
their order which is extracted below again for the purpose
of quick reference:

"12. As against the above the Committee has now
observed that the recommendations in the Sixth Report
are unworkable for certain period. We are of the view that
the said issue having already attained finality there is no
reason to reconsider the requirement of such exercise.
However, if NESAC is not able to undertake the said
exercise the same may be entrusted to National Remote
Sensing Centre (NRSC). Hyderabad. The CPCB may
coordinate with the NRSC for the purpose.

In compliance of the above direction the Committee
deliberated over the matter in the 24t sitting of the
Committee on 03.08.2020. A copy of the minutes of the
sitting of the Committee on 03.08.2020 is annexed
herewith as Annexure 1.

To recapitulate the background of the matter, attention of
the Hon'ble Tribunal is invited again to the portion
pertaining to recommendations of the Committee in its e
Report submitted by the Committee to the Hon'ble
Tribunal pertaining to GIS and remote sensing studies to
be conducted by NESAC. The same has been dealt-with
in a very detailed manner in the 7t Report of the
Committee (Chapter 3 page 27-31). Reference of the
Hon'ble Tribunal is invited to recommendations at SI No.
1, 3-5 of the r Report, which primarily pertain to
application of GIS technique to map the coal dumps in
Meghalaya. Estimation of quantity of coal in the dumps
through GIS technique, and land use analysis of these
coal dump sites through geospatial techniques etc. These
recommendations are again extracted below for easy
reference.

"1. The State of Meghalaya shall. inmediately, provide to
the North Eastern Space Application Centre (NESAC).
Department of Space, Government of India. Umiam, the
location (latitude and longitude) and other details of each
dump where coal to be auctioned is located. The NEASC,
shall within one week from the date of receipt of these
details prepare a geo-referenced map depicting the
location of each of these dumps and provide a copy of the
same to the Secretary to the Government of Meghalaya.
Mining and Geology Department and the Coal India
limited for placing a copy thereof along with a list
containing name and address of the owner and quantity
of coal available at each such dump on their respective
websites.

2. The Secretary to the Government of Meghalaya.
Mining and Geology Department shall, immediately place
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on website of the Department a copy of the additional
affidavit containing details of 32.56.715 MT coal stated
to be available at various depots filed before the Hon'ble
Supreme Court on 10.04.2019 by the Commissioner and
Secretary to the Government of Meghalaya. Mining and
Geology Department.

3. The North Eastern Space Application Centre
(NESAC), Department of Space. Government of India.
Umiam shall undertake land-use land-cover analysis of
areas where coal to be handed over to the Coal India
Limited is located by using high resolution satellite
imageries for the following period:

(a) Immediately before the illegal rat-hole mining of coal
was banned by the Tribunal by an order dated
17.04.2014:

(b) Immediately before the additional affidavit dated
10.04.2019 containing details of 32,56,715 MT
Goal stated to be available at various depots was
filed before the Hon'ble Supreme Court by the
Commissioner and Secretary to the Government of
Meghalaya; Mining and Geology Department:

(c) Once in the year 2015, 2016, 2017 and 2018,
preferably in the month of April

4. Based on the said land-use land-cover analysis the
NESAC shall divide the coal available at each of the depot
where the 32,56,715 MT cola is stated to be available into
three categories namely:

(a) The coal continuously existing at the depot since the
ban on the illegal rat-hole mining was imposed by this
Tribunal on 17.04.2014:

(b) The coal dumped at the depot after the filing of
additional affidavit before the Hon'ble Supreme Court
on 10.04.2019:

(c) The coal dumped at the depot on any day between
17.04.2014 and 10.04.2019.

ESH The finalization of the mode and manner for
handing over of the coal to the Coal India Limited and the
disposal of the coal by the Coal India Limited through e-
auction shall not wait completion of the afore-mentioned
study by the NESAC. The amount released from sale of
such coal will however not be disbursed to the respective
owner till the said study in respect of such coal is
completed by the NESAC."

The recommendation at SI 1, which has substantial nexus
with the objective of preparation of a proper plan for handing
over coal to Coal India Limited. its auction and transport
thereafter, has been complied with by the North Eastern Space
Application Centre (NESAC). Shillong.
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The recommendation at SI 2 too has been complied with by
the Mining & Geology Department.

With reference to recommendation at SI 3 and 4, the
Committee in its meeting on 14 02.2020 requested the
NESAC to respond to the same with regard to cost
estimate for carrying out this task, time required for the
burpose, feasibility to undertake the study as would be
evident from the minutes of the meeting on the said date
annexed to the 7th report as Annexure 2 therein.

In response, the NESAC submitted a report (comprising
slides of power point presentation) with regard to the cost
estimate for carrying out land use analysis in some of the
coal bearing districts of Meghalaya pertaining to different
years as suggested n the aforementioned
recommendation. The NESAC Officials led by the Director
of NESAC submitted during the course of meeting on
02.03.2020 that the requisite high resolution satellite
imageries corresponding to the past years viz., 2014. 15,
16 and 17 in relation to the coal bearing areas may not
be available entirely since there are very few satellite
passes (technically called as paths and rows)
corresponding to the said geographic co-ordinates by
satellites equipped with cameras (IKONOS. QUICKBIRD)
which can record high resolution imageries. The Director
also submitted that in view of the exorbitant cost factor
involved unless a vendor orders for high resolution
satellite imageries corresponding to a particular location
in advance the corresponding foreign based companies
rarely align their cameras to such sites resulting in their
non-availability. In view of this constraint. he said he
would explore availability of high resolution satellite
imageries only for the years 2018-19 and respond. The
presentation made by NESAC thereafter on 12 03.2020
(enclosed as Annexure 7 to the 7'h Report) centered on
satellite data availability for major coal bearing districts
of Meghalaya viz.. East Jaintia Hills, South Garo Hills.
West Khasi Hills and South West Khasi Hills districts.
Data availability was absent for some portions of East
Jaintia Hills even considering satellite imageries of 1. 5
m resolution (which would enable capture of coal dumps
larger than 1.5 m diameter). Gap area for South Garo
Hills for 2018 was 1384 sq km which is substantial.
Similar picture was presented for other two districts as
well (West Khasi hills presented gap of 1340 sq km for
2019 in respect of 1.5 m resolution satellite imageries).

However in spite of gaps in availability of satellite data
in each of the districts NESAC has been asked to
undertake land use and land cover study in the
aforesaid four districts of Meghalaya where rat hole coal
mining has been practiced since such a study would help
in planning the environment restoration in these areas.
For this study the final estimate of fund requirement for
a total sum of Rs 90.80.445/-, which has been placed by
NESAC with the Committee. has been considered and
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approved by the Committee in the 28" sitting of the
Committee on 8th December 2020. Further details of the
study to be undertaken by NESAC. which the Committee
has agreed in principle, are available in the minutes of the
23 sitting of the Committee held on 1" July 2020 (para 1
under Agenda I of the minutes), and minutes of the 26t
sitting of the Committee held on 18t November 2020 (para
A.1 under Agenda II of the minutes) both of which would
be again adverted to in the subsequent paras of this
Chapter.

Insofar as recommendation at sl 4 is concerned the
NESAC Director submitted orally on 02.03.2020 that it is
not technically feasible to estimate quantity of coal
remotely since they do not present a uniform surface. The
report of the Director NESAC stating that it is not
technically feasible to undertake such a study requiring
guantitative estimation of coal is at last para of his report
dated 21’ April 2020 (which has already been enclosed
as Annexure 8 to the 7" Report of the Committee)

It is in this background that the Committee in its 7'
Report had suggested that it is not technically feasible to
carry out recommendation No. 4 in view of express
submission of NESAC in this regard and recommendation
at SI No.5 being connected with recommendation No. 4 is
unworkable too.

However, the Honble NGT in consideration of the 7t Report
vide their order dated 27" July 2020, as already detailed in
the preceding pages, directed that the said study may be
entrusted to NRSC, Hyderabad, if NESAC expresses inability
to undertake the same.

Pursuant to the aforesaid direction the matter was
deliberated by the Committee in its 24" sitting. The issue
pertaining to assessing the quantity of the coal at various
coal dump sites provided by the Mining & Geology
Department, Govt of Meghalaya to NESAC through remote
sensing technique has been dealt under agenda III of the
minutes of the 24Th sitting of the Committee on
03.08.2020. A copy of the minutes of the sitting of the
Committee on 03.08.2020 has already been annexed as
Annexure 1.

In view of the direction of the Honble NGT to entrust the
said study to National Remote Sensing Centre.
Hyderabad (NRSC) to be duly co-ordinated by CPCB the
Committee decided to write to NRSC to take up the said
study. Pursuant to the decision of the Committee the letter
in this regard addressed by the Committee to the Director,
NRSC is annexed herewith as Annexure 2.

On receipt of the aforesaid letter, the reply of the NRSC is
annexed herewith as Annexure 3. The NRSC too have
stated that it is not technically feasible to undertake this
study and approved the stand of NESAC that it is not
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technically feasible to undertake study of this nature for
the reasons stated in their letter dated 21s' April 2020
(Annexure 8 of the 7th Report).

The Honble NGT is requested to kindly consider the reply of
NRSC dated 31t August 2020 and approve the same or give
any further advice/ direction in the matter as deemed fit and
appropriate by them.

From the foregoing it appears to the Committee that
though estimation of the quantity of coal in the coal
dumps is not technically feasible as elaborately explained
in the preceding paras it is technically feasible and also
useful to have the land use and land cover map prepared
for the coal mining areas in Meghalaya to help plan
restoration of environment in those coal bearing districts.
The Committee has held several rounds of discussion
with NESAC in this regard who have finally submitted an
estimate for a total sum of Rs 90,80.445/-, which has
been considered and approved by the Committee in its
28 sitting on 8% December 2020. At clause (v) of this
report this remote sensing - GIS study to be undertaken
by NESAC is being further elaborated in a detailed
manner for consideration of the Hon'ble NGT,

The second direction of the Honble NGT is contained in para
13 of their order which is extracted below again for the
burpose of ready reference:

'13. The recommendation that the transportation may not
be done by the State but by the 'coal owners' who are yet
to be identified being against judgment of the Hon'ble
Supreme Court cannot be approved. The State must
transport the coal and give the locations in terms of the
Sixth report. New exercise for identifying landowners
beyond the judgment of the Honble Supreme Court is not
permissible. The Committee may revise its report
accordingly.”

In compliance of the above direction the Committee
deliberated over the matter in the 24t sitting of the
Committee on 03.08.2020. A copy of the minutes of the
sitting of the Committee on 03.08 2020 is already annexed
as Annexure 1. The matter pertaining to revising the
comprehensive plan for auction and transportation of coal
s dealt under agenda II of the minutes. In compliance of
the decisions of the Committee in accordance with the
directions of the Hon'ble NGT, the revised comprehensive
plan prepared by the Mining & Geology Department in
consultation with Coal India Limited and duly approved
by the Committee is annexed herewith as Annexure 4,
which has been duly uploaded in the website of the Mining
& Geology Department of the Government of Meghalaya.
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The Mining & Geology Department is likely to commence
auction of coal through e-auction portal shortly after due
fulfilment of all requirements in this regard.

The third direction of the Honble NGT is contained in para 14
of their order which is extracted below again for the purpose
of ready reference:

"14. As regards restoration plan the remediation plan may
be duly executed which may be supervised by the
Committee. The steps suggested by the Committee may
be taken. With regard to item no. 10 relating to withdrawal
of CTE it is not clear whether any CTE had ever been
granted. If no CTE had been granted, question of
withdrawal did not arise.” ‘

The matter pertaining to execution of the action plan
prepared by the Committee for restoration of the
environment damaged on account of rat hole coal mining
in Meghalaya has been considered in 237, 25" and
26™hand 27Thittings of the Committee held on 01st July,
015t September, 01st October and 18t November 2020
respectively. A copy of the minutes of the aforesaid
sittings of the Committee on 01st September and 01'
October 2020 respectively are annexed herewith as
Annexure S5, Annexure 6, and Annexure land
Annexure 8 respectively. The matter pertaining to
execution of the action plan prepared by the Committee
Jor restoration of the environment damaged on account of
rat hole coal mining is dealt under agenda I, agenda II
and III of the minutes dated 015t July, 0Ist September
2020 respectively under agenda II of the minutes dated
01st October 2020 and Agenda I of the minutes dated 18t
November 2020.

Insofar as CTE is concerned it is clarified that the same
pertains to cement and thermal power plants in
Meghalaya which use coal and does not pertain to coal
mines. These cement and thermal power plants have been
granted environmental clearance and also CTE by the
Meghalaya State Pollution Control.

Availability of fund is a vital requirement for execution of
the Action Plan which is to be sourced from MEPR fund
collected from transporters of coal as per earlier direction
of the Hon'ble NGT. The Committee vide its 4" report
dated 31st August 2019, at SIL No. 18 of their
recommendations, which is extracted below. had
recommended preparation of guidelines for utilization of
MEPR Fund:

"18. The State of Meghalaya shall within one month
formulate draft guidelines, strictly in conformity with the
broad parameters suggested by the Justice Katakey
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Committee in its fourteenth sitting held on 03.06.2019.
for utilization of amounts available in the MEPR Fund in
an expeditious and transparent manner and submit the
same to the Committee. The Committee shall examine the
draft guidelines and place the same along with its
comments thereon before this Tribunal within one month
of receipt of the guidelines. (para 5. 5. 9. 8 (i).

Accordingly, the Mining & Geology Department, Gouvt of
Meghalaya, had submitted the draft guidelines for
utilization of MEPR Fund which has been carefully
considered by the Committee in their 2274 sitting on 19th
June 2020.

Several components of the guidelines have been duly
edited by the Committee and the final approved version of
the guidelines which have been notified by the Gout of
Meghalaya is annexed herein as Annexure 9. The Hon'ble
NGT is requested to kindly consider and approve the same
to facilitate expeditious utilization of the MEPR Fund
which would eventually pave the way for effective
implementation of the Action Plan for restoration of the
environment in Meghalaya.

Another vital component of the Action Plan is preparation
of land use and land cover map of the rat hole coal mining
affected areas in several districts of Meghalaya by NESAC
(North Eastern Space Application Centre), Umiam,
Meghalaya. The said issue has been considered in several
sittings of the Committee as would be evident from the
aforesaid minutes of various sittings of the Committee.
The final estimate of fund requirement for a total sum of
Rs 90,80,445/-. which has been placed by NESAC with
the Committee, has been considered and approved by the
Committee in the 28" sitting of the Committee on 8th
December 2020. A copy of the minutes of the said sitting
is annexed herein as Annexure 10.

The Hon'ble NGT is requested to kindly approve release
of the aforesaid sum of Rs 90.80,4451- to Director, NEAC
from MEPR fund to facilitate execution of the aforesaid
study by NESAC, Umiam, Meghalaya.

The Hon ble NGT had also considered IA No 244/2020
in OA No. 110(THC)/2012 filed by applicant Pawan
Sharma. The direction passed by the Hon'ble NGT on the
said IA vide their order dated 27" July 2020 is
extracted below:

“We also take notice of the application filed by one Shri
Pawan Sharma. G. S. Road, Shillong, East Khasi Hills
District, Meghalaya on 30.06.2020 to bring on record non-
compliance of the directions of this Tribunal dated
17.01.2020. The application may be forwarded to the
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Committee headed by Justice B.D. Agatwal. former judge
of the Gauhati High Court, for being looked into and taking
such further action as may be found necessary.

In compliance of the above direction of the Hon'ble NGT
the aforesaid IA was considered by the Committee in its
24th sitting on 03 08.2020. A copy of the minutes of the
sitting of the Committee on 03.08.2020 is already
annexed as Annexure 1. The Gouvt of Meghalaya was
directed to file their counter to the averments contained in
the IA of Shri Pawan Sharma. Accordingly, the counter
affidavit in the matter was submitted to the Committee by
the Mining & Geology Department, Gouvt of Meghalaya
which was replied to by Pawan Sharma. A copy of the
counter affidavit of Govt of Meghalaya and reply filed by
the applicant are annexed herewith as Annexure 11 and
Annexure 12 respectively. The pleadings of the parties
having been completed the said matter was considered
by the Committee in its 28t sitting on 8th December 2020.

The complaint of Shri Pawan Sharma was finally disposed-of
vide Order dated 08.12.2020. The relevant directions given to
the Chief Secretary and DGP, Meghalaya are reproduced
below for ready reference:

"8. Hence, the Committee directs the Government and,
more particularly to the DGP, Meghalaya to take the
Jfollowing actions immediately to arrest the offence of
transportation of illegally mined coal:-

(i) File Charge-sheets in all the cases. regitered u/s 21
of the MMDR Act within a period of 2 (two) months from
the date of registration of the case. This will deter the coal
smugglers from violating the ban order of the Honble NGT.
(i)  The Chief Secretary and DGP, Meghalaya are also
directed to issue necessary instructions to the
investigating officers and other concerned officers to sell
the seized coal within a period of 3 (three) months. This
step will also discourage the owners of coal from
transporting it illegally without payment of royalty and
taxes. In case there is any delay in giving orders for
auction of the seized coal and equipments by the
courts/magistrates the Government should approach the
Honble Meghalaya High Court for appropriate directions
to the concerned magistrates. Till now the seized coal are
lying in open causing environment hazardous. Hence,
disposal of seized coal at the earliest is also imperative on this
count.

(iiti) The Chief Secretary and DGP. Meghalaya are also
directed to issue necessary instructions to the
investigating officers and other concerned officers to
confiscate and sell the seized trucks, dumpers,
conveyances and equipments in accordance with law
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within a period of 3 (three) months. This step will also
discourage the owners of coal and trucks from
transporting it illegally without payment of royalty and
taxes.

(iv) As per resolutions taken by this Committee in
various meetings and recommendations to the Hon'ble
NGT (subsequently approved by the Hon'ble NGT by its
Order dated 17.01.2020) the Govt. of Meghalaya is
directed to install centralized server, uploading of
transport permits/challans and tracking of coal laden
trucks through GPS and RFI1D tags. as stipulated in
Appendix XII to the EIA Notification. 2016 and also
introduce high security mineral challans to prevent and
detect multiple use of transport challans within a period
of four weeks. It is further ordered that no new challan
for coal transportation shall be issued by the Director of
Mineral Resources, Meghalaya till the aforesaid system is
put in place.

(v)  Take legal action against the officials who fail to detect
and detain the trucks and other conveyances from their
respective check points.

(vi) To increase the Police patrolling in the coal bearing
areas to prevent illegal coal mining, if any.

The order of the Committee in the matter disposing of the
IA of the applicant is annexed herewith as Annexure 13.
The Hon'ble NGT is requested to kindly peruse the same
and pass further orders as they deem fit and appropriate
in the matter.

(vii) The Hon'ble National Green Tribunal had
considered the earlier reports filed by the Committee and
vide judgment dated 17.01.2020 had issued further
directions in OA 110 (THC)/2012 for compliance of all
concerned as already stated earlier in Chapter I of this
report. The direction pertaining to the Committee is at
para 23 of the judgment (page 45) wherein the Committee
has been entrusted with the responsibility to
monitor the compliance of recommendation furnished
by the Committee to the Hon'ble NGT in its 4th sth and 6™
Reports submitted to the Hon'ble NGT. Accordingly the
Committee has taken stock of the progress in
implementation of its recommendations furnished to the
NGT as aforesaid in its 2314 sitting on 15 July 2020 a
copy of which has been already annexed as Annexure 5.
The action taken in the matter has been discussed under
Agenda II of the minutes. The Mining & Geology
Department was instructed to submit report of compliance
of the directions pertaining to them who have submitted
the same. Copies of the compliance reports dated 24"
July 2020 and 30" September 2020 submitted by the
Mining & Geology Department are annexed herein as
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Annexure 14 and Annexure 15 respectively. Similarly,
the Meghalaya Police too were directed to submit report
of crime statistics pertaining to coal in Meghalaya. The
latest report submitted by the Police in this regard
furnishing details of cases registered cases charge-
sheeted quantity of contraband coal seized etc is enclosed
herewith as Annexure 16.

(viii) During the 28t sitting held on 8% December 2020
the Committee deliberated over scientific mining of coal in
Meghalaya. A copy of the minutes of 28th sitting held on
8" December 2020 has already been annexed herein as
Annexure 10. The Hon'ble Supreme Court vide order
dated 03.07.2019 in Civil Appeal No. 10720/2018 State
of Meghalaya Vrs All Dimasa Student Union Dima-Hasao
District Committee, directed that mining of coal could be
allowed in Meghalaya only in compliance with Mines and
Minerals (Development and Regulation) Act 1958. Mines
Act 1952, the Environment Protection Act 1985 which
would necessitate mining in accordance with approved
mining plan. The mining plan for mining coal in
Meghalaya needs to be scientific, environment friendly
and least hazardous and suggest the mining method best
suitable to Meghalaya. The aforesaid mining plan would
also require the approval of the Ministry of Coal. The
Committee agreed to request the Indian School of Mines
Dhanbad and the Central Mine Planning and Design
Institute (CMPDI) to suggest mining methods best suitable
Jor Meghalaya in the manner indicated above to help the
State undertake coal mining in the State in a scientific
and environment friendly manner. The Hon'ble NGT may
kindly approve the decision of the Committee in this
regard.

(ix) The Committee has also been in receipt of a report
filed by the CPCB pursuant to the directions of the
Committee in its 18t sitting on 15" September 2019 in
relation to the coke oven plants operating in Meghalaya
suggesting that they have been using illegally mined coal
of Meghalaya. The Committee has considered the said
report in its various sittings viz., 24’ sitting held on 3rd
August 2020. 26t sitting held on 1st October 2020. 27t
sitting held on 18 November 2020 and 28" sitting held
on 8" December 2020. A copy of the minutes of 28" sitting
held on 8" December 2020 has already been annexed
herein as Annexure 10. Copies of the minutes of the
remaining sittings of the Committee have already been
annexed in this report. The issue continues to be under
active consideration of the Committee.

CHAPTER IV

RECOMMENDATIONS OF THE COMMITTEE
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The recommendations of the Committee on various issues under
consideration of the Committee for acceptance of the Hon'ble NGT
are as below:

1. The Hon'ble NGT may kindly approve the guidelines for
operating Meghalaya Environment Protection and
Restoration Fund (MEPRF) notified by the State
Government (Annexure 9), which has been duly
approved by the Committee in its 2274 sitting held on 1 g
June 2020.

2. The Hon'ble NGT may kindly approve for release of a sum
of Rs 90.80.445/- from MEPR fund to NESAC, Umiam,
Meghalaya, being the estimate of fund requirement of
NESAC for preparation of land use and land cover map of
the districts in Meghalaya affected adversely on account
of illegal coal mining, which has been approved by the
Committee in its 28th sitting held on 8t December 2020.

3. The Hon'ble NGT may kindly approve the directions of this
Committee to the Indian School of Mines, Dhanbad and
Central Mine Planning and Design Institute (CMPDI).
Dhanbad, to advise the Govt of Meghalaya on the method
of coal mining, suitable for Meghalaya, for the purpose of
preparation of mining plan to enable scientific coal mining
in Meghalaya with minimum impact on the environment.

4. The Hon'ble NGT may kindly ratify the approval granted
by the Committee to the revised comprehensive plan
prepared by the Mining & Geology Department. Gout of
Meghalaya in consultation with Coal India Limited for the
burpose of transport and auction of coal (Annexure 4).

5. The Hon'ble NGT may kindly approve the directions given to
the Chief Secretary and the DGP of Meghalaya while
disposing-of the complaint of Shri Pawan Sharma (Annexure
13).

The Hon'ble NGT may kindly approve the final order passed by
the Committee disposing of the application filed by the applicant
in IA No 244/2020 transferred by the Hon'ble NGT to the
Committee (Annexure 13).”
Stand of the State
14.  Before filing the above report, the State of Meghalaya has filed its
additional affidavit dated 24.09.2020 explaining its position with regard to
the suggestion of draw of lots to select the owner for transportation of the

coal, which aspect has already been mentioned in the report of the

Committee already quoted above.
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Stand of the Applicant

15.

The applicant has filed a rejoinder to the reply affidavit filed on

behalf of the State of Meghalaya on 24.09.2020 to the effect that illegal

mining and transportation was still continuing. Reference has been made

to the media report as follows:-

[13

(i) The Shillong Times dated 12.03.2020

East Jaintia Hills Police seized 23 coal laden trucks illegally
transporting coal which include 12 (twelve) trucks on
10.03.2020 at Kuliang; 9 (nine) trucks on 11.03.2020 at
Sonapur Umkiang and accordingly several cases were registered
by the Police at Lumshnong Police Station.

(i}  The Shillong Times dated 19.03.2020

Illegal coal transportation on March 16 around 4.30 p.m Police
detected two containers transport vehicles, transporting coal in
violation of N.G.T. order at Lumshnong Eat Khasi Hills. However,
driver of the truck managed to escape.

On March 15, around 3 a.m. Police detected one truck transporting
coal in violation of N.G.T. order at Mukhep, Lad Longkaluh East Khasi
Hills

(iii) The Shillong Times dated 29.03.2020

Despite curfew and lockdown illegal transportation of coal continues.
According to Police on March, 26 around 1.30 p.m. 10 ten coal laden
trucks were detected and seized from Umbir Village in Ri-Bhoi District
Jfor violation of N.G.T. order.

On 24.03.2020 around 7.30 p.m. Police detected 2 (two) trucks while
transporting coal in violation of the N.G.T. ORDER OF Umkiang check
gate, East Jaintia Hills.

(iv) The Shillong Times dated 07.04.2020
Despite the curfew and lockdown in the State, illegal transportation
of coal trucks in violation of the N.G.T. orders, continues in the State.

Only recently 5 (five) coal laden trucks at Nongsning and Mynkre
Village from East Jaintia Hills District were seized. At Mynkre Village,
however the members of the Village Defence Party VDP were ones to
seize 4 (four) trucks for flouting the lockdown and N.G.T. order.

(v) The Shillong Times dated 10.04.2020

Illegal coal transportation on April, 3 around 7.30 p.m. Police seized
3 (three) coal laden trucks at Mawlien Mawkhoon village in Ri-Bhoi
District.

(vi) The Shillong Times dated 13.04.2020
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In violation of the N.G.T. Order as well as lockdown imposed in the
State along with the rest of the Nation, Police on April, 7 around 2.05
A.M. detected one stationary coal laden dumper truck MH-12-TRDK-
2796 without driver at Rymbai Road, East Jaintia Hills.

(vii) The Shillong Times dated 14.04.2020

Shri S. Marwein, E.A.C. Khliehriat lodged a complaint that on April,
11 around 11.30 A.M. while conducting mine raids along with the
Police at Moopynien, Khliehriat East, 6 to 8 labourers were seen
mining in 2 (two) coal mines, however they managed to escaped. 2
{two) mining equipments were seized from the spot.

(viii) The Shillong Times dated 09.05.2020

Coal truck seized - A.Nongdhar, Mines and Royalty Inspector, D.M.R.
Umkiang, East Jaitia Hills lodged a complaint that on May, 6 around
4 AM. 1 (one) truck was detected at Umkiang check gate while
illegally transporting coal in violation of the N.G.T. order.

(ix} The Shillong Times dated 21.05.2020

Workers unload freshly mined coal at Moolang village in East
Jaintia Hills on Wednesday. Earlier on May 13 the Police seized 22
trucks carrying coal illegally which were parked at Ratacherra and
Malidor in East Jaintia Hills.

(x) The Shillong Times Dated 26.05.2020

Despite the ongoing lockdown and restrictions there seems to be no
end to illegal coal mining in the State. The Ri-Bhoi District Police in
the last one week have detected as many as 4 (four) trucks laden
with unauthorized coals.

(xi) The Shillong Times Dated 16.07.2020

On July 11, around 5 p.m., the Police detected and seized 1 (one)
truck while illegally transporting coal under Shillong Police Station in
West Garo Hills.

(xii) The Shillong Times Dated 06.10.2020

On 1 October around 9.30 A.M. Police detected transporting coal in
violation of N.G.T. order at Sohiong petrol pump East Khasi Hills.

(xiii) The Shillong Times Dated 07.10.2020

According to media report in Assam , 150 trucks entered Assam on
the night of October 5 and only 2 were detained in Beltolla in
Guwahati, while on the morning of October 6 as many as 650 trucks
entered Assam. There is no way anyone can check the veracity of the
numbers quoted but it is an incontrovertible fact that is being
clandestinely sold in Assam Shri Lakhmen Rymbui was entrusted
with the Home Portfolio in controversial circumstances when his
predecessor James Sangma's name figured in smuggling of coal — a
lucrative trade for the coal rich State. Informed sources claimed that
the State Police are like a caged parrot unable to function freely i.e.
they sometimes intercept coal laden lorries as an eyewash
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It may be mentioned that the issue pertaining to the illegal
transportation of coal even forced a group of Cabinet Ministers to take
it up with the Chief Minister, Conrad Sangma. Although the Home
Portfolio got shifted from one minister to another, not much change
seems to have occurred and the coal seems to be finding their way
out of the State, inspite of the N.G.T. ban.

(xiv) The Shillong Times Dated 08.10.2020

While the M.D.A. Government continues to be on denial mode on the
allegation of syndicated supply of coal to Assam led to James Sangma
being stripped from his portfolio earlier this year

(xuy] The Shillong Times Dated 10.10.2020

The clamour for action against coal racketeering in the State is
apparently getting louder. For its part, the N.P.P. led M.D.A.
Government seems to be getting concerned with unremitting
allegations over illegal transportation of coal from several quarters.

Soon after B.J.P., an ally in the M.D.A., demanded arrest of Power
Minister James Sangma over the matter, civil society groups in the
State are now demanding a C.B.I inquiry into the alleged coal
syndicate.

(xvi) The Shillong Times Dated 12.10.2020

Meghalaya B.J.P. which has been demanding arrest of Power

MinisterJames Sangma for his alleged involvement in illegal
transportation of coal has asserted that they would approach the
Prime Minister's Office, P.M.O., on the matter.

(xvii) The Shillong Times Dated 13.10.2020

Sangma further said that the Government was serious about dealing
with the illegal transportation of coal and hence the Government has
also prepared selling up of integrated check gates which will have live
C. C. T. V. cameras along with other technological solutions to check
all the trucks.”

It is further stated that:

“4, That the Applicant has set up a case for the failure of the State
to comply with the direction of this Hon'ble Tribunal. In para 3 of
the

Application the Applicant has specifically mentioned about
the 19 directions of this Hon'ble Tribunal which has not been
complied been with.

For instance no steps have been taken:—

a) For electronic recording of movement of coal including by
way of G.P.S and R.F.LD. Tags and having Central Server
for the purpose.

b) Monitoring of sourcing of illegally mined coal by Cement
Manufacturing / Thermal Power Plant for enforcement of
Mining Law including punitive and remedial action for
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sourcing of illegally mined materials as found by the
Committee.

¢} Building of Board's home in Khliehriat and Sutnga area
in East faintia Hills District, Meghalaya for preparation of
Geological Report and Feasibility Report for scientific coal
mining.

d) Compiling information about locations of dumps of coal.

e) Finalizing mode and manner of handling of coal and its
disposal including e-auction;

J) Transfer of coal to Coal India Limited;

g) Adopting Satellite Surveillance systems;

5. That had the aforementioned directions of this Hon'ble
Tribunal been complied with the illegal extractions of coal by way
of rat-hole mining and transportation would have stopped but as
would transpire from the above media reporting that thousands of
illegally mined coal laden trucks would not have been moving out
of Meghalaya.

6. That it took almost 9(nine) months for the Chief Minister of the
State to declare that it was serious about the dealing with the
tllegal transportation of coal and hence, the government is
proposing to setup integrated check gates which will have live
CCTV cameras along with other technical solutions to check all the
trucks as published” in The Shillong Times dated 13.10.2020
(Annexure XVII) and that to mere lip service to cover up the inaction
in complying with the Hon'ble Tribunal's direction.

7. That as stated in the above media report i.e. the Shillong
Times dated 07.10.2020 (Annexure - XVII) the police as an
eyewash has been detecting merely one or two trucks while
leaving hundreds of trucks to pass through unchecked, which
speaks volume of the conspiracy of the coal syndicate causing
immense loss to the public exchequer.”

Consideration of the Eighth Report and directions

We have given due consideration to the report and heard Jearned

Senior Counsel Shri Panjwani for the applicant and other appearing
Counsel. We have also considered the written submissions filed on

10.03.2021 by Shri Panjwani, Senior Advocate.

It is patent that the problem of rat hole mining in Meghalaya

continues and progress of restoration of environment and disposal of
illegally mined material is inadequate. The Tribunal has already recorded

its findings which have been substantially affirmed by the Hon’ble
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Supreme Court. Proceedings commenced on the basis of media reports on
6.7.2012 that 30 persons were trapped in illegal mining and 15 died. The
Tribunal vide order dated 17.4.2014 directed stopping of rat hole mining
and also sought information about the quantity of illegally mined material.
On 31.3.2016, illegally mined material was directed to vest in the State.
The mined material was as per order dated 7.10.2017 found to be of value
of Rs. 307 crore and loss of royalty was found to be 400 crore. 10% amount
was directed to be credited to Environment Protecton Fund.
Transportation of illegally mined material was required to be stopped vide
order dated 31.8.2018. Further incident of illegal mining came to light on
13.12.2018 when 15 workers engaged in illegal mining were trapped
resulting in casualties. There does not appear to be any explanation as to
why if the quantity of mined coal was found to be 6.3 million tonne as per
order of this Tribunal dated 07.10.2017 (referred to in Para 2 above), the
said quantity was found to be 2.3 million tonne (was actually available) in
the report of the Committee dated 02.01.2019 as noted in Para 4 above.
There is a possibility of large amount of mined coal having been pilfered or
illegally disposed of even though the same was to be custody of the State.

This aspect may be looked into by the State of Meghalaya.

19.  As per Supreme Court judgment dated 3.7.2019, it was held that
mining can be done only after EC as per mining plan and owner’s share
will be the residue of sale proceeds after deducting charges payable to Coal
India, Royalty amount for environmental protection and for illegally
extracted coal, action under section 21 of the MMDR Act was to be taken
by the State. The Committee has done substantial work in the form of eight
reports details of which have already been mentioned. As already noted,
the Committee formed on 31.08.2018. The Committee filed its first report

on 02.01.2019 which was considered on 04.01.2019. The said report is
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that illegal mining is going on and deals with the quantity of extracted coal,
uninventorised coal, impact on environment and steps for restoration. The
2nd report inter-alia recommended installing digital display boards in
respect of water quality, evolving mechanism for transportation of illegally
mined coal, audit of sources of acquisition of coal by the power generation
and cement companies. The same was considered on 11.04.2019, as
already mentioned. The 3t report dated 02.08.2019 inter-alia dealt with
the remedial measures in the form of afforestation, reclamation of affected
area, organizing awareness programs, protection of the mined coal,
treatment of acidic water in identified streams. The same was considered
on 22.08.2019. The 4, 5th and 6t reports were considered on 17.01.2020.
The 4% report dated 31.08.2019 is with regard to illegal raising and
transportation of coal and action under Section 21(5) of the MMDR Act,
Water and EP Act establishing coal mine surveillance system and
considers mechanism for disposal of coal. The 5% report dated 02.12.2019
is inter-alia with regard to sources of coal used by the power and cement
plants in the State. The 6% report dated 03.12.2019 is with regard to use
of satellite to verify the details of the coal to be auctioned and to verify
details of the location of the coal to be auctioned. The 7% report dated
30.04.2020 further considered the issue of transportation of the mined
coal to designated place. Thus, the reports have deliberated in detail about
the strategies for preventing illegal mining, taking action against violators,
creating awareness, restoration of water quality, water supply to affected
areas, compensation to the victims, scientific mining, handling over the
mined material to Coal India for disposal and all related issues. However,
disturbing fact is that even after 1 year and 8 months of the judgment of
the Hon’ble Supreme Court, directing disposal of mined coal, the issue is

still hanging fire. There is a possibility of such material being stolen or
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pilfered and its value diminishing unless timebound action is taken for its
disposal. Similarly, steps for restoration of environment need to be taken

on war footing.

20. The newspaper reports filed on behalf of the applicant clearly show
that illegal mining is still continuing. Restoration of environment,
particularly water quality and rehabilitation of affected victims in terms of
health, water supply, skill development, protection against illegal mining
as well as steps to handle the illegally mined material remain a challenge
which requires constant planning and action. Since sufficient
deliberations have taken place and to an extent road-map for further
action has been laid out, it is now the implementation which needs
to be expedited. We propose to conclude the proceedings before this
Tribunal and before the Committee so that the designated authorities now
proceed further in the matter subject to the oversight of a joint Committee

of Officers of the Central and the State Government, as follows.

21. We may however deal with the recommendations of the Committee
in the 8% Report. We approve the release of sum of Rs. 90,80,445/- in
favour of NESAC. The recommendations for handling the MEPRF is
approved with the modification that the steering Committee will comprise
of the Oversight Committee which we are hereby constituting. The
recommendations with regard to method of coal mining and for
preparation of mining plan for scientific coal mining consistent with the
concern for the environment is accepted, subject to the modification that
the final view in the matter may be taken by the Oversight Committee
which we are hereby constituting. Same is our direction with regard to
recommendation for revised comprehensive plan prepared by the

Mining & Geology Department, Govt. of Meghalaya in consultation
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with Coal India Limited for the purpose of transport and auction of
coal. We also approve the directions given to the Chief Secretary and DGP,
Meghalaya on complaint of Shri Pawan Sharma. We also approve the final
order passed by the Committee disposing of the application i.e. IA No.
244 /2020 filed by the applicant and transferred by the Hon’ble NGT to the

Committee.

22. While placing on record our appreciation for the onerous task
undertaken by the Committee, we are of the view that since the
Monitoring by the Tribunal or Tribunal appointed Committee cannot
continue forever, consistent with the orders passed so far and taking
into account the deliberations by the Committee, further task needs
to be taken over by the Executive Authorities in the manner we are
hereby directing. Needless to say, under the public trust doctrine, the
State authorities are bound to work for protection of scarce natural
resources, the environment and public health. There is need in
change of attitude towards the subject after the Hon’ble Supreme

Court has pronounced in the matter.

23.  Accordingly, we dispose of these proceedings with a direction that
ownership of the task of compliance of the Judgment of the Hon’ble
Supreme Court with regard to preventing unscientific and unregulated
mining, restoring the environment, rehabilitating the victims and handling
of illegally mined coal should be taken over by the State Authorities, to be
overseen by an Oversight Committee of 12 members, headed by
Additional Secretary, MoEF&CC (dealing with the environment and
abatement of pollution issues) and comprising Chairman of the EAC,
MoEF&CC, dealing with EIA of coal mining, Chairman Coal India,

Joint Secretary, Ministry of Mining, Government of India, Director
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General of Mines Safety, Senior Scientist, Indian School of Mines/
IIT, Dhanbad, Regional Officers MoEF&CC and CPCB, Chairman, State
PCB, Additional Chief Secretary dealing with the subject of mining in
the Government of Meghalaya, PCCF (HoFF) Meghalaya and
Additional DGP, nominated by the DGP, Meghalaya. The Regional
Officer, MoEF&CC, Shillong will be the Member Secretary of the
Committee to coordinate the working of the Committee and to deal with
day-to-day issues as per decisions of the Committee. The Committee may
meet within one month, take stock of situation and plan future course of
action. Its task will be to take forward compliance of judgment of the
Hon’ble Supreme Court and further orders of this Tribunal for
preventing unscientific and unregulated mining, handling the already
mined material and all other incidental issues. At the cost of repetition,
we direct that the Committee may inter alia ensure that no
illegal/unauthorized mining takes place, keeping combat plan and mining
mishap management plan ready to aveid eventualities. Further, the
Committee may tak.e necessary measures for rejuvenating contaminated
streams and rivers. The Committee will be at liberty to take assistance of
any other institution/individual. The Chief Secretary Meghalaya will
provide necessary logistics for functioning of the Committee. All concerned
will be bound by the directions of the Committee, subject to any objection

being considered by this Tribunal.

24. We further direct that compliance reports dated 24.07.2020 and
30.09.2020 and latest report submitted by Meghalaya Police with regard
to crime statistics (Annexures -14, 15 and 16) may now be looked into by
the Oversight Committee. All other surviving issues which may emerge
from the report or otherwise will be finally looked into by the Oversight

Committee. The Oversight Committee will give its periodical reports to the
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Secretaries, Mines, Coal and MoEF&CC, Gol and also place the same on
the website of the State of Meghalaya and the MoEF&CC. The said
Secretaries may issue such directions as may be necessary in relation to
their respective subjects, subject to any unresolved issue being raised
before this Tribunal. The Regional Officer, MoEF&CC may take over the
records from the Committee for further proceedings as per decisions of the

newly constituted Committee.

25. We place on record our appreciation for the valuable assistance

rendered by learned Amicus Curiae in dealing with the matter.

A copy of this order be forwarded to the Secretaries, Ministries of
MoEF&CC, Coal and Mines, Gol, the Director General of Mines Safety, Gol,
Indian School of Mines/ IIT, Dhanbad, CPCB, State PCB, Additional Chief
Secretary dealing with the subject in the Government of Meghalaya, PCCF

(HoFF) Meghalaya and DGP, Meghalaya by e-mail for compliance.

A copy of this order be also forwarded to Justice B.D. Aggarwal,

former judge of Gauhati High Court.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. Nagin Nanda, EM

March 15, 2021
Original Application No. 110{Txc)/2012
A

)
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Meghalaya Cements Limite

Royalty Payment details of Slate for the period of Nov'14 to Mar'15

Sr. No. Month Qty of Slate MT Rovyalty paid @45/ MT T.C. No & Date
1 Nov'14 10863.000 4,88,835.00 1829 dt. 11.05.15
2 Dec'14 15077.000 6,78,465.00 1823 dt. 11.05.15
3 Jan'15 29824.000 13,42,080.00 1822 dt. 11.05.15
4 Feb'15 10818.000 4,86,810.00 1827 dt. 11.05.15
5 Mar'15 3342.000 1,50,390.00 1824 dt. 11.05.15
Total 69924.000 31,46,580.00
Royalty payment details of Slate for the period of April'l5 to Mar'16
1 Apr'l5 4220.000 1,89,900.00 10437 dt. 02.11.15
2 May'15 85036.000 40,06,620.00 10439 dt. 02.11.15
3 Jun'15 52812.000 23,76,540.00 10440 dt. 02.11.15
4 July'1s 33702.000 15,16,590.00 10441 dt. 02.11.15
5 Fab'16 19315.840 8,69,213.00 16961 dt. 01.03.17
6 Mar'l6 29872.230 13,44,250.00 16964 dt. 01.03.17
Total 228958.070 1,03,03,113.00
Royalty Payment details of Slate for the period of April'16 to Mar'17
1 Apr'l6 99133.180 44,60,993.00 16965 dt. 01.03.17
2 May'16 40492.710 18,22,172.00 16963 dt. 01.03.17
Total 139625.890 62,83,165.00
Royalty Payment details of Slate for the period of April'l7 to Mar'18
1 Apr'l7 29631.000 13,33,395.00 9092 dt. 13.07.17
2 May'17 34705.000 15,61,725.00 9093 dt. 13.07.17
Total 64336.000 28,95,120.00
Grand Total 502843.960 2,26,27,978.00
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Consolidated Consumption Statement
ity of Slat d It
Month Quantity of Slate use Royalty T.C. No & Date Cess Rate
(MT) Dept. Rate@100/- MT @25/- MT T.C. No & Date
April'19 5492
549200
May'19 5066
506600
June'l9 5529
552900
July'19 4434
443400
Aug'19 5759
575900
Sept'19 5642
564200
Oct'19 4705
470500
Nov'19 5896
589600
Dec'19 4357
435700
Jan'20 5961 1810 dt. 13.06.2022
596100
Feb'20 5712
571200
Mar'20 4837
483700
April'20 6072
607200
May'20 8798
879800
June'20 5547
554700
July'20 5337
533700
Aug'20 5173
517300
Sept'20 2353 1808 dt.13.06.2022
235300
Oct'20 5370
537000
Nov'20 5575
557500 139375
Dec'20 5826
582600 145650
Jan'21 6746
674600 168650
Feb'21 5875
587500 146875
Mar'21 6085
608500 152125
April'21 5976
597600 149400
May'21 5615
561500 140375
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475
slie et i 664100 166025
1809 dt. 13.06.2022

July'21 7503

750300 187575
Aug'21 6818

681800 170450
Sept'21 642

64200 16050
Oct'21 4137

413700 103425
Nov'21 8055

805500 201375
Dec'21 8413

841300 210325
Jan'22 8718

871800 217950
Feb'22 8016

801600 200400
Total 202681 20268100 2516025
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